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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 16, 1968|Chaitra 27,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Women's Industrial Co-operatives

*1227. SHRI BENI SHANKAR
SHARMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a seminar organized by the
Natioaal Co-operative Union of India has
suggested that women's industrial co-ope-
ratives should form an integral part of
a national plan on co-operative develop-
ment ;

(b} whethar it is a fact that much
needs to be done in a planned maanner in
this regard ; and

(c) whether the suggestion has been
considered and if so, the action proposed
to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a)
Yes.

(b) Government have taken a number
of measures for providing assistance to

industrial co-operatives in regard to
finance, marketing, raw materials and

(c) The recommendations of the Semi-
par are under examination.

oft ¥ofsiwe ot : AW &
foryogr X 39 § IR W §

650
ﬁwﬂ TG AT A1, 99 H qAf

amrer o aftsft qonw ¥ aga € TG
wﬁ-gw—tﬁmgrﬂw o g
ﬂfﬁﬂtaﬂkm Fra-araT
FTNE ITH A AT | HACT I
frst wwr AT wovrgtETw v ¥ faw
Y-S seifies sreEl & w9 F w1
ge fem, frm & fau s
afufaat ot eofoe 1 @ qeyfe #
T A AR R A q@H wF
= fr QT R ferm qom ¥
afafadl F1 I O a5 gww G
e sT Mg s ? AT Y
7g Wt TAT A Fr w4 fF W e
fomr frosm wfgemsi o s ™ www
frat & o o8 w7 WX fow g91C A
g ST g ?

SHRI RAGHUNATH REDDI: 1
would very respectfully submit that a part
of the question that has been raised by
the hon. Member may, perhaps, be pro-
perly dealt with by the Rehabilitation
Ministry. I do not have any figures about
the displaced persons and how they have
been rehabilitated. I may only say for
the information of the hon. Member that
there are about 2000 industrial co-operative
organised by women in this country. A
seminar was recently held in Delhi some-
time from 29th February, 1968 ito 2nd
March, 1968 and the seminar was attended
by 75 participants from the women's indus-
trial co-operative societies all over the
country. They have dealt with various pro-
blems confronting the industrial co-opera-
tive movement and they have made several
recommendations which are under the
consideration of the Government,

o dghire ot W A awh g
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mers T aewfra HEl F q@A g
ardl ¥ FIQY HIG TF GHLC T ARAT
ufgarsit & fg 7z wrawaE & TATE
fF ¥ afcare Y sfas saear gard &
forg st qea-a w7 AT &eTd 1 TR
s wfzeng fafaar & ¥ a7 a@d @
TFFTY TEA § FH FTFG ST
FT FY &, fFeg g o W wigad &,
9 mryfes frar & swre § awad A
ANEa 78 a7 gwdl, qafc ¥ g,
faerrs qur W wew Aifiw F@f &
FIH FAT F 19 FT FHAT §1 ST F
TR & i &7 2w o faREn #
FIEY AT T & | waeg § wAT w4
WA ¥ ag qFAT gar g fR R ¥ ¥y
Fgw goad, foe ¥ g afgan &1 qred
nrarfirs wzwrdy afafaal & s & @
g% A IF F g aATs gE FiAt
g7 afafrt gro 3o o) fa3e &
" 97 7 3 |

SHRI RAGHUNATH REDDI; The
Central Government and the State Govern-
ments are taking necessary and very active
steps in the direction of giving full assis-
tance to the industrial co-operative organis-
ed by women and are looking into difficul-
ties and bottle-necks which they have
pointed out in the Conference mainly with
regard to the procurement of raw mate-
rials, marketing of finished products, inade-
quacy of finance and inadequacy of training
and personnel. These aspects are being
looked into by the Central Government
and various State Governments are also
looking into the matter and they are
actually trying to assist them. The
National Federation of Industrial Co-ope-
ratives was registered in March, 1968 and
this organisation is trying to take interest
and also assist in the purchase of raw
materials and in the marketing of products
produced by these various industrial co-
operative -societies. The State Trading
Corporation, I may say in the context, is
also trving to be helpful in order to pur-
chase products produced by the industrial
co-operative societies and to asmst these
persons,
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SHRI HEM BARUA : May I know if'
Government are aware of the serious|
allegation made against the National Co-|
operative Union that— this institution has
advised our women and our planners—i
lot of funds from the CIA are channelled’
into this National Co-operative Union|
through the Ford Foundation...... ‘

AN HON. MEMBER :
rent.

Quite diffe--

SHR]1 HEM BARUA : Here is the
National Co-operative Union. May I
know whether Government has examined]
this allegation and, if so, what is their-
attitude. |

SHRI RAGHUNATH REDDI : With
great respect I may submit that this Ques|
tion relates to the Women's Industrial Co- |
operatives. If the hon. Member puts 2|
separate Question, I will be able to
answer,

Export of Tyres

*1228. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be p]easod]
to state :

{a) whether Government's attention has
been drawn to the reports that Govern)
ment’s decision to slash the duty drawback
on tyres by more than 60 per cent has
created a complete stoppage of exports of
tyres ;

(b) how far the prices of manu!‘acluu‘
tyres in India will increase in the inter
national market with this slash ;

(c) which are the other countries com
peting in tyres in the international marke]
and how do the prices of their tyres com!
pare with the prices of those manufactuwﬂ
in thls country ; and

(d) whether Government have consk)
dered the situation once agin and decided
to give any additional support to tht
Indian tyre trade in the internationd
market ? - -

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir
The Government of India announced al
industry rates of drawback on exporof
tyres, effective from February 3, 1968in
place of the brand rates in force earlier,
The tyre industry has represented that ihi J
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has resulted in the amount of drawback on
tyres coming down by 40% to 60%,.

(b) The extent to which export prices
of tyres will increase as a result of the
reduction in drawback, will vary with
reference to the rates of drawback in force
earlier for individual manufacturers,

{¢) The other countries competing in
tyres in the international market are :
USA.; U.K.; Japan; France; West
Germauy ; Italy ; Holland ; Austria and
Czechoslovakia compared to them Indian
tyres were being out-priced by 109% to
15% prior to the reduction of drawback.

(d) The industry’s request is being
examined.
SHRI HIMATSINGKA : There is a

great export potential so far as items like
\yres are concerned. Since USA decision
is to improve their balance of payments
position by following restrictive trade
practices and since England also is trying to
have better balance of payments position
and they want to savs 500 million pounds,
may | know if the Government will consis
der the desirability of reviving the duty
drawback that was being allowed so that
the export potential may continue to be
develop .d?

SHRI DINESH SINGH : The draw-
backs still exist. All that we have done
is that instead of the drawback earlier
being based on product of a particular
industry, it now applies to the industry as
awhole. But 1 did mention that we are
conscious of the fact “that there is a
certain price difference in respect of
Indian tyres as compared to other tyres
and we are looking into the matter.

-

SHRI HIMATSINGKA : Will the
Minister be pleased to take steps to
see that the price difference, that is, the

disadvantage at which the industry has
been placed is removed?

SHRI DINESH SINGH : No one can
sya that one can remove all the disadvan-
tages. But we shall try our best to see
how this can become more competitive.

st frgsz Wi : qar ag gdre 5
WA F1 Jo Te Ao §F Tl ¥ fag
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uF agr e fagr Ay ; afx g, av
7z ArST fFad zad #1 2, wiwg fFaw
AT TRAGIE FIA A7 @ & AT WA
a0 faar wF vawss w9 S
FTTEMT E ?

st feam fag: wsd @R &
T T2 A & 1 ag I fFE Free
& qrq Hr4T I, ﬁaﬂ%aﬁﬁg% qar
SATAT TEAT |

sft sraw fag: =9 599 A Tl
T FHT GOAT AL G FAC AL T
# Fgrer 7 & fAw #1E waw T @
g7

st fadm fag ¢ oy 727

SHRI UMANATH : Most of the
companies which are exporting tyres are
foreign companies, for examplé, Dunlop,
Goédyear, etc. and they are getting very
high profits. In 1966-67, they got a . profit
of Rs. 438 crores. The Government was
quite right in slashing the drawback.
Now, this stoppage of these foreign com-
panies is deliberately meant as a pressure
to get back all the concessions so that
they can oot more. Under these circumss
tances, (a) will the Government assure
this House that they will not submit to
the pressure of these foreign companies
and (b) what steps do the Government
contemplate to compel the foreign compa-
nies to export and not to hold our fore-
ign exchange to ransom for the purpose c-f
looting more? !

SHRI DINESH SINGH: So far as
{a) is concerned. the answer is, yes.

SHRI UMANATH : Will you submit
to their pressures?

SHRI DINESH SINGH: No. The
hon. Member wants am assurance that
we will not submit and, I say, we shall
not submit. '

The second part of the gquestion is
more complicated as to how foreign
exchange can be conserved in this. Thaf
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is under our constamt review. This is
why we are going into it very carefully to
see what is the difficulty in the export of
these tyres.

ot Wle %o mwR : FAT FETX A
o a| w1 A g oepe A wwlt &
gz Ag o &, @ e agw
s & 7 & St wmRar § e v
Ay ¥ ¥ awR = www ST
wre?

st foam e @ w9 9 g0 4T,
e fipe o wT T X S qET—
FAwAgR e 5 W T Tl W
w1 feafa &1

St wiiwTT wTe Aaw : qET A
forar o &, S| # % feqt ww o

=t wWto Wo amit : A qer 4 f&
IR A ENE, W F o
#gfa ¥ fad s aTFs @ E ?

=it fedm Targ : wreue wEiew, & ot
AT FT AT BN faE@C g@w T g
g ol aF g% e § A q@mr ar
& ga agt frer erad a3 &, fraet
N Jaw & o7 feed s @R W F-
wFE

W@l aF TUET FHT A FHT W
waT &, ag faege qrd AR

SHRI LOBO PRABHU : In view of
the fact that the prices of cycle tubes and
tyres have risen by about 60 percent and
those of car tubes and tyres by 70 to 80
per cent, has Government considered whe-
ther this policy of export, forecd export
by drawbacks, is consistent with the
interests of the common people who use
cycles, and I would again refer to the
question just asked, namely, when there
is scarcity of tubes for scooters, how far is
the Government justified in encouraging
export, and such export also which puts a
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lot of money in ths pockets of foreign com-
panies?

SHRI DINESH SINGH : The hon.
Member knows very well that drawback is
not a forced export or even an incentive
for export; it is only giving them facilities
to bring back from outside what they have
sent outside by way of import of compo-
nents. But, apart from that, we are giving
cash incentives which, the hon. Member
can rightly say, is an encouragement to
eaport, but that is part of our general
export drive. In the sitvation of our
economy at present, it is necessary for us
to boost our exports even at the cost of
limiting certain supplies on the internal
market. .

SHRI1 DINKAR DESAI : May I know
what is the average price of a small trac-
tor that is used by the average cultivator
in this country?

MR. SPEAKER :
question altogether.
next Question.

fieamai WY G2 & el Wt gt

#1229. Y wWlo Wo @wi : T
watfre fawma aan wwamg-wwq w5 08
TR FY FIT HL A

(%) framt #Y sfeq gew X G
RN & T wORTT T T FTHATEY
1€ g

(@) w aww fead sroET @R
fvx T @ § W I gra wfw ad
fem dmd w1 fawiw e o @i g
e ..

(1) 2w H @ Fwed W wgwhw

That is a different
Now we go to the

wiwr feadr & 7

THE MINISTER OF STA_TE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRL RAGHUNATH REDDI) :
(a) to (c). The estimated demand of
tractors ‘below 20 HP, which are generally
known as small tractors, is 12,000 Nos.
per annum by 1970-71. No unit is, &t
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manufacturing tractors in this
. range in the country. In order to encou-
. rage establishment of capacity for the
manufacture of tractors, inter alia, in this
range, the tractor industry has been
exempted from the licensing provisions of
the Industries (Development and Regula-
tion) Act, 1951. A proposal to establish a
public sector project for the manufacture
of tractors in this range is also under con-
sideration. In the meantime, the demand
‘for tractors in this range is being met
th-ough imports to the extent practi-
cable.

st Wifo No WMWY : FT FCEC &I
Waa FT e ¢ F wwew Foww
M Fqe i3 g Mg @
forll a8 ded & a9 SOHT G IRE
¥ sraegEar |WEr & My 9w fag
arger Y & 7 W feafa ¥ s d
W aF @ 30§ I g% M & g
foet G &Y euree #9 AD W, W™
T F T ST g !

present,

SHRI RAGHUNATH REDDI : The
estimated demand for 1970-71 is, as I said,
about 40,000 tractors—28,000 in the higher
capacity, i. e., over 20 H. P. and 12,000 be-
low 20 H. P. or 20 H. P, range. As | have
already, said, there is no unit as yet pro-
ducing any tractor below 20 H. P. The
Department of Agriculture has impressed
that there is any amount of necessity in
this country for producing 20 and below
20 H. P. range tractors also, and the hon.

ber was completely right when he
made the statement that there is an abso-
lute necessity for these in this country.
To that extent we had made proposals to
various manufacturing units, but none of
these units which are manufacturing above
20 H. P. range tractors was interested in
manufacturing a unit below 20 H.P. Only
one company proposed with Soviet colla-
boration, i. e., the Ghaziabad Engineering;
the proposals were examined, but they
were not considered feasible at that
time. [In order to encourage any number
of companies for the purpose of coming
forward for manufacturing below 20 H. P.
n.n]e tractors the Government have taken a
to de-li the ecntire tractor
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industry from the provisions of the Indus-
tries (Development and Regulation) Act,
and any industrialist or unit, which is inte-
rested, in manufacturing such types of
tractors, is welcome to come forward with
the proposal and the Government would
sympathetically consider every proposal
that might come in this regard.

Apart from this, Government is already
considering very seriously about the pos-
sibility of putting up a public sector
project below 20 H.P. range, and the
matter is under consideration.

sftale 5o mmt : WwE  wEET,
¥ v w1 Al wAw A A

MR. SPEAKER :
whole history.

st wWte Ho @ {%ﬁ‘ gyTEaT
FAT #7 aTa war 21 A | oqan
a7 {5 W N WTAEFAT FT ATAA T
§C G A ofemw dwex ¥ A dww
w1 TE AL | T AT W oA difwg
& wa a% i =& oy ?

MR. SPEAKER : They have not done

so far. They are considering now at least
I am glad. Now, he may put the second

question.

=it Yo go R ¢ AT FHA W
7z ¢ fo ¥ & 7w ®F =W w9 g
qTeTT WTEAT a1 qfeE SR F g A
a% T AW F WA T qaT A, i
Ay dRd A AT ¥, T WA
Awamaofad aw? g o
% WTY AT F TR ¢

MR. SPEAKER ; He wants to know

when we will become self-suflicient, with-
out importing anything.

He has given the

SHRI RAGHUNATH REDDI : This
is a very difficult question to answer. 1
can only say that the Government is taking
every possible step to make this country
self-sufficient in relation to supply of
tractors.
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SHR1I P. VENKATASUBBAIAH :
May 1 know from the hon. Minister

whether, at any time, any assessment has
been made with regard to the existing capa-
city of tractors, both with Government and
with the farmers. Our expericnce is that
rearly 75 per cent of the tractors that are
with the Government are always reported
to be sick, with the result that the agri-
cultural operations are receiving a serious
set back. Secondly, these private com-
panies have been given the monopoly for
manufacturing tractors and the rates quot-
ed by them are very abnormal, with the
result that a small farmer is not able to go
it Yor a tractor, which easily costs his for-
tune. [In this context, may I know whether
Government propose to exercise any price-
check on the existing manufacture of trac-
tors in our country and also to make
available cheap tractors to the farmers tili
a public sector project comes into being ; I
want to know whether they intend import-
ing from these countries, for instance,
Soviet Russia, which usefully supplied
tractors at cheaper rates, for example, 14
and 28 H.P., but now they have banned 28
HP. tractors ; 1 wamt to know whethér
they are going to reconsider importing
these tractors also.

SHRI RAGHUNATH REDDI: As
far as 20 and below 20 H.P. tractors are
concerned, the Government has allowed
imports, and tractors are being imported
for the purpose of facilitating agricultural
operations.

As far as the first part of the question
is concerned, about the utilisation of the
existing tractors at the disposal of the
Government, 1 would like to say that T#m
dealing only with the manufacturing side ;
1 do not know how far the existing tractors
are fully utilised ; 1 am sorry I am hot in
a position to answer that.

SHRI P, VENKATASUBBAIAH : He
has not said anything about ex:reising a
check on prices.

SHRI RAGHUNATH REDDI: As
far as the price factor that goes into the
question of tractor production is concerned
1 may submit that the prices have been

“ fixed and refixed after devaluation, having
regard to the import component that goes
into the manufacture of a unit tractor;
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these have also been fixed with reference
to the Tarif Cemmission’s recommeada-
tions. In fact, some of the recommsada-
tions made by the Tariflf Commission have
not been completely accepted by Govera-
ment ; Government have reduced the
prices even below the level recommended
by the Tariff Commission.

SHR1 TENNET]I VISWANATHAM ;
The hon. Minister has said that Govern-
ment are thinking of having a public sector
plant also. May I know whether the
Government of Andhra Pradesh have made
any representation that they are getting
collaboration either from Yugoslavia or
from a Czechoslovak company, and if so,
whether that proposal is under the cos-
sideration of the Central Government ?

SHRI RAGHUNATH REDDI: To
my koowledge, there is no proposal made
by the Aandhra Pradesh Government which
has come to my notice. With regard to
collaboration, the Certial Government
themselves had considered the question
of collaboration with the Czechs. The
first part of the project report had been
received on the techno-economic feasibility
of the production of tractors below 20
H.P. Since we found that the project
costs were high, we referred back the re-
port to them for further consideration
by the Czech experts. Again, they have
sent back the report to us with certain
reductions, in the costs of production, and
the entire matter is under consideration.

sftsralt wramior g : QT wEr AT d
fis 20 goT R AuTd N geEw ¥ @
gY & Y & orrrar At g R sad A
# w1 far Tt § 7 Y o WIS WTH IO
& ot gmnr Fge frgr mr g ? @ d
Ry o A £ ? we gt vy
@ Frm A R foed s A
WS THAT, a9 WAL AT I TATX HY
ara & ar 9w ¢ afew 9 G F A
Far forn war &, 9% & o Wt 2

SHRI RAGHUNATH REDDI: If there

are 20,000 tractors in a sick condition, it
is teally avery sad state of affairs, and
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Government would certainly look into this
matter to sec how these can be utilised.

sfvlt wol W : TF T % O
FE T Y R ogEd A ¥ wRaR
AT | &Y AR A ¥ 7 A@ A A}
W ¢ qufag & e e E fe @
A ¥ ww o w7 fegT R & WROAR

T o faa g ?

MR. SPEAKER : The hon. Minister
has already answered that.

ot wgmw foy wrelh ;oW oA
forad daee wiea & qroT # § 9% q9Q
YT FIN AT T Gu7 9t faerar & 98
Y &2 FT o Ao 14 aT fowar @
e 9 g wT T 16 g F fawen
pragior i e dw T W R E
o Ayt wi g Y § et awy a2
wEr anT I w1 & 1 mfsmmErs
saRfafe et 3 daa g & 9
fwe Ay Ty AFFT W TR WX
far W W T qATT AET wgw €@
e feafr # w1 gad 7 qiT fHo Ao
14 & &, w7 GTRI A T W
frardw A am Rar g, s A Y
A AT Wik o AG @R A g a
FoeTe qfers deex ¥ a8 duTY 9 IeT-
T FH ¥ AT § §To o 14 WX
9T wai;

SHRI RAGHUNATH REDDI: 1
have already submitted that we have de-
licensed the entire tractor industry from
the regulations under the Industries
Davelopmem and Regulation Act. The
QGhaziabad Engineering Works or any other
industry interested in the production of
small-scale or any other type of tractor is
welcome to submit jts proposals, and as
1 have said already, Government would
sympathetically consider the question of

trying to assist them in the production of
thegs tractors.

oy wgrem fwg wveeh) s ¥ EET
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o fe wrr a7 wET wEw
T aw q9feEE  o%T o @
Ty ?

SHRI RAGHUNATH REDDI; Re-
garding the second part of the hon. Mem-
ber’s question, I have already said that
Gevermment are seriously examining the
proposals for the production of a small
tractor in the public sector.

SHRI KRISHNA- KUMAR CHAT-
TERI : In view of the fact that the hon.
Minister is conscious of the fact that the
smaller farmers are now tractor-conscious
and 20 H.P. tractors are very much in de-
mand and he has given an assuranoce that
Government are considering th¢ question
of setting up small H.P. tractar production
units, may | know when this consideration
stage will be over so that the project would
be taken up quickly ?

SHRI RAGHUNATH REDDI : |
have already said that the technical repost
by the Cgechs had been submitted once
But the Central Government sent it back to
them for. further comsideration on certain
aspects. Again, they have sent back the
report with their own suggestions for the
purpose of reduction of the cost of produc-
tion, and the entire matter is under exami-
nation, and I too hope that it would take
material shape very soon.

MR. SPEAKER : As soon as possible.

SHRI PILOO MODY : Will the hon.
Minister please inform the House of the
extent of duties and taxes on indigeaously
made tractors and the extent of duties on
imported tractors and the percentage
thereof ?

SHRI RAGHUNATH REDDI: The
hon. Member may table a separate ques-
tion.

oft vonfie Tog : srew Wi, IOt
arod ¥ fafret qrge ¥ g wmgar 2
fr w1 o U H Al e w e
fear wrm ar feed w freaw far
artrert | ervor oy wowr sord qyw &
T 9 AT § W7 IR a4 o Y



663 Oral Answers

7T T AT s T AW A oaar
¥ W dwew et arfe SR ¥
TATRT GaTaT g 9% !

IEmU gaw ag & fe wRw F 4
TR F T F7 RT 16-16 gore |
faw @ & W framt # e 9ard
@ ¢ wofag 7 g =% fefiege
¥ foae 1§ W =R feeht e
afd ¥ $wd 7 T0 ) feet f
forer @ ?

SHRI RAGHUNATH REDDI :
Government have already decided on
various priorities, and certainly luxury
goods will never get any priority in the
hands of Government and tractors would
certainly be given the highest priority.

Regarding the second question which
the hon. Member has put namely whether
a tractor costing about Rs. 4000 is sold for
about Rs. 15000 or Rs. 16000, I would like
point out that the selling price of tractors
is as follows :
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26.5 H.P. Rs. 17.836
35 H.P. Rs. 20,900
35 H.P. Rs. 20,838
34.5 H.P. Rs. 19,500
28.0 H.P. Rs. 15,032
50 H.P, Rs. 21,880
35 H,P. (Hindustan

Tractors and Bull- Rs. 16, 110

dozers Ltd.)

Therefore, I do not know how the hon.
Member has got this impression that a
tractor costing Rs. 4000 is sold for about
Rs. 16000.

St ST W A ¢ omi o
15 fA ogw Tomam ¥ v fafaex
st gafemr N A wgr 2 5 wrer dwed
FT FTE@AT AT @I &, & JEaw
wrgat § e T ag @19 @t @ sy o
FrEHTTTE ?

SHRI RAGHUNATH REDDI :
not aware of it.

=ft witwTe We Yooy - AT 4R AN
i '
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MR. SPEAKER :
he is not aware of it.

o € A & AT W oft
T TAFT 9aT TE R |

SHRI NARENDRA SINGH MAHIDA:
Motor trucks are available on a hire-pur-
chase basis. May | know whether there
is any scheme with Government to make
available the tractors omn a hire-purchase
system to the farmers 7

SHRI1 RAGHUNATH REDDI :
Government have no hire-purchase system
at their disposal. There are various finan-
cial organisations which would look into it.

He has said that

SHRI K. LAKKAPPA : The hon.
Minister has stated that the manufacture
of small tractors for agriculturists can be
done at the instance of Government either
by private concerns or by the public sector.
Since it is the policy of Government to
permit manufacture of small tractors either
under the private sector or under the public
sector, may I know whether Government
would give a categorical assurance to the
House that they would not issu any licences
to the blacklisted capitalists and industria-
lists in this country who are under a cloud?

SHRI RAGHUNATH REDDI : While
Government are anxious to have tractor
manufacture in the public sector, as 1 have
already stated, there is no prohibition on
private industry starting tractor manufac-
ture, in view of the huge demand that is
being projected in relation to the necessity
of tractors for agriculturists.

SHAI K. LAKKAPPA : My question
was wnether licences would be refused for
blacklisted industrialists.

SHRI RAGHUNATH REDDI : If
apy blacklisted industrialists applies for
a licence, certainly the question would be
considered on merits, and as long as his
pame is on the black list, it would not be
considered.

W ¥ ge

*1230. st Fuvrw wfew @ W\
wrforen %+ 78 qars # gar w3 fF

(%) warm ¥ g A WX
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sifawa @ gaT el O A
o AT # welre o § Farmre-feare
1967 # #rG 1 A7 ¥T 4T WK W
T AT 5T WY ;

(@) 7ar 9g 7= & fs w9 & ad-
AT e Jared F o w2
L5

(m) afxgt, atwwrw et #
e A fe qar swmR W
FIE ¥ FORA A FE AN AF
fad 7 FTdaE F w1 fawc & 7

wforsw ot (ot fdm feg) < () &
(7). = forwr o9 ®T R @O
strar & 1 [eveverw ¥ ver v Wed
wear LT—897/68.]

ot Frers avfew : s wakea, A
AU F N AT H fow F A A
*E wawW g 0¥ § IfeT Ay afoew
7ot wdvey = A wu F Frf W
2w B 1 WY frg w1 Wy F o
gy e s s 50 o8 am
fradi ...

MR. SPEAKER: The hon. Member

may come to the question please.

oft Ywerr orfeer : AT WS T
1T ¥ @1 ¥ ¥ o U9 & IO F
ot S FaHF A
gaw § wafe fafree adeg & o
frram s s Fae § far
et e fafrer A s F At ¥ Rw-
¥z fear ag owa foar § wiife ¥ -
= FUE ¥ AR F & | W) FOE I
TR IAH IRE ]| F WL H G
gufe fafeezt & &t ot famr g az
= F ax ¥ fear &1 F=d oY w wuw
frf st S E gg Fare & frar &)

TH G o« ©IT KT IaqreA 6 H
wEwma N ww for owfe ¥

CHAITRA 27, 1859 (SAKA)
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gueTe N Afew frar @ f 2w fas
T FL | T A AT word Fefredt
¥ ¥frae Falfede v F Ay
F& fFoml #T FUH Faczedt ¥ o
ft | zware 30 A PO W IeareA
qgT suvar ¥ A faw Aot ¥ s
frr 2 A AT aw fear ¥ o
awr A4df, & *Tor A afew A7 aw
Wi are frar & 5 2w feae A
FAMH UF WEM & sq1=r 87 F4r | e
Y FYTH ATEL ¥ WAW d% A1 6
A § W & Ar omdr § wR fe
wifas faw oF 7N &1 FI9 A7 9789
g art 6 v F Furw AT AR £
at & qgar wrgan § 5 a=r o 6 wEn
& Furw aer & 93t @A, s A
¥ arw AT & #E Farcad 1 Fmw
A o wgET ¥ g A F
frara M Sfra g 24 3 fag soec
¥ aq Frdat Y F 7

oft fefw fag : e e 7
5 FIE F1 66 famge SF Jaemn
IS AR T F TH ST AW
Mgw Ry AR gE M A ME
T A g AT @g W F weAw
AERT, W HIT ¥ I FT A AT A
of g ¥ ©F H 99 B AT WX 99§
I Fg1 fF fae wrfes ot s a e
§agl o & &F FIw e wfss
T " §, 98 a1 ®F w0 § afee
AT AR SE R T & A g
Fgrwm fF 3@ & s T@ weer
argr § wwfg & T Srew
[T R A,

st wgrew fag Wt ¥ &
frmr wiferel #Y frma wom =1 € o
wt ¥ frw arfasi #1 € arh =8
ar £

o fodler foy : Jg g A W AT
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TE SfFT AT deer § o qare e
W@wHgHgaE g 1sg® F 7 o
A geATeg & @9 & A ¥ 9gt AR
gE Y 39 § & ¥ q@w & g0 wfwew
#t 4Y fF g Fifeew w57 fs v Sfm
oeq fraa ®Y SE A a7 fAea
qifgg 4 ooy o9 ¥ w2 a1 &
TiFEad 99 FfHeE T 9% @i
FUN AT 99 & fgow ¥ g0 IO -
aw FHa @EN |

it 3acra wfew @ gEQ AT wEW
wEifesfaNA, ol AF T 7 &
ak ¥ fafww a0 smgw s@ A
fraffa A TR fF g, = o wEw
#F ant ¥ anf wgw i & & at
& qger argar g fF frg 26 &=l ¥
WA qF o FYG JEC Awe ¥ feamal
FeddrarEriew s fag wit 7%
#r¢ fafroy a0 yew w0 A feew
LR

it feiw fag ¢ fafmm i ww
ferm 7 € 2

o AT ofew : Wy O wRA W
fefrm g sea e &y m§ & 7

=t fedm feg: A A ag «& &
fau &1

i g ofem: AU WA ar
f& = 25 =T & a7 fafy e arew
ey 7t asf faffe at o€ &7

st foam fog : a=w gewm ®1
sar § fredr dw= % o framT |wear
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= ¥ fraerw g fear s
FHT a9 9 ®1 qg  AqE«t
w9 & & fag afr gfeweama
arer § Afew 9w ava SN
JarEdr w1 o"AT
3 98 ®% WX
F Q@ & ar 9 iy
A gE gy sy
art g7 f o T # g Ty
5 en waa Nt (0 A wQ
it fear & 9« ofv qw= fae
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SHRI SHIVAJI RAO S. DESHMUKH:
Would you please ask the Commerce
Minister to correct both the question and
his answer, because the original question
speaks of prices of raw cotton prevalent
in the respective States, and answer given
is: veriety of cotton, State where mostly
grown, Market price average in Nov-Dec.
1967! Now here has it been stated that these
prices were prevalent in which State.
Whether it is in the States of India or of
thc USA; even that has not been clarified.

Further, 1 am glad that the Minister
knows that there is a difference between raw
cotton and ginned cotton. How long is he
going to take to know this simple fact that
from Indian farms cotton does not come
in the form of ginned and pressed bales
and the price support which is expected
for agricultural commodities has to be
in the form of support for the form of
cotton that is sold by the agriculturists?
Luckily, raw cotton has a regular market
and prices are announced everyday by
Gove:nment’s machinery, viz. AIR. And
yet such simple questions are not answered,
What steps do you, as Speaker, propose
to take to see that questions which are
being asked are answered and information
asked for is supplied?

SHRI UMANATH: You have to
reply to this.

SHRI S. K. TAPURIAH; The hon.
Member can take steps by removing him.

SHRI DINESH SINGH: 1 can make
your task easier by requesting him to read
the question ang the answer as it is printed,.
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SHRI SHIVAJI RAO S. DESHMUKH:
In the original question in Hindi the word
used is kapas.

MR. SPEAKER: We caonot hold
classes here on raw cotton and all that.
Unfortunately, this is question hour.

SHRI SHIVAJI RAO S. DESHMUKH:
Itis your job to see that the answers
given are to questions asked.

MR. SPEAKER : Even the speaker
cannot hold classes here.
SHRI 5. C. SAMANTA : Is it nota

fact that the Indian Central Cotton Commi-
ttee recommended that minimum prices
for raw cotton should be fixed? Have
Government considered that recommenda-
tion and taken any steps?

SHRI DINESH SINGH : So far we
have been thinking about support price
for cotton, not raw cotton, as the hon.
Member has said, because there is seperate
sale of the cotton seed from the ginning
stage onwards. It is very much easier to
oontrol the price of cotton. That is why
there has been no consideration given so
far to price control or support price of
the product as it comes out from the farm,
but only after ginning.

SHRI A. V. PATIL : It is a matter of
regret that the question of cotton prices
is not being handled properly. The result
is that the poor farmer is suffering for
the last so many years. He has to work
under two in-laws, one the Agriculture
Ministry and the other the Commerce
Ministry, one very kind and the other very
unkind. When he has produce to the
cotton, the Agriculture Ministry tries to
help him, but on the price question, the
Commerce Ministry does not help him.
The reason is that the whole policy of
the Commerce Ministry is oriented to
safeguard the interests of the textile
industry and mnot the interests of the
farmer. In view of this fact, may I know
whether Government's policy will be
reconsidered and made farmer-oriented
rather than millowner-oriented?

SHRI DINESH SINGH : 1 strongly
repudiate the charge made by the hon.
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member. There is mno discrimination
against the farmer. He is quite wrong
in the statement that he has made. In
fact, he knows very well that whatever
the recommendation of the Price Commi-
ssion was in regard to agricultural commo-
dities, the prices which were fixed were
higher.

SHRI UMANATH : Some time back
many of the mills had to close or threat-
ened closure due to the cotton crisis,
partly due to the so-called reason of non-
availability and partly due to cornering
of stocks by speculators. Taking a lesson
from that and in order to avert such a
thing repeating itself, 1 would like
to know from the Government what is the
reason for Government not entering the
market and purchasing from the growers
straight at a reasonable price and stocking
the cotton so that such commering does
pot take place. Secondly, forward tra-
ding in cotton has not been totally banned
though it has been repeatedly convassed
on the floor of the House. 1 would like to
know why the Government hesistates to
totally ban forward trading in cotton.

SHRI DINESH SINGH: 1 do not
know whether my hon. friend is a
cotton farmer, but he will appreciate that
that if we can forward trading in cotton,
the prices, if anything, are likely to come
down, and I do not think that the cotton
growers will support him in asking for
banning of forward trading. What we
banned is hedge which is speculation in
cotton.

As for the other question, under your
direction we utilise the Question Hour
for giving information and not discussing
policy. That is a larger policy issue.

SHRI UMANATH : [ am only elicit-
ing information. 1 am asking for the
reason why Government is not entering
the market. He should tell the reason.

SHRI DINESH SINGH : | am giving
the general reason that Government have
not considered it necessary to enter into
this field yet.

‘fgae’ vt ‘faw’ § et o
W & a1 wEw W o
+

*1231. oft e Fag oty
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st Fro dto Wy :
o weY | I
&1 wiferew 7l 78 AT AT ET
w4 fF :
(%) a1 &% & & qfgae’ aar fow’
¥ yemwi, waEET afesww s
aat garefes §fear qifarferss swae
fafs g ¥ se¥saEed &
e T OE gUIE W W W W
forar a1 9 it o ¥ Tl w1 e
71 fear mn §; Wk
(@) afz g, @ wWA § g A
FIT wTdATEr FY 7

wfess wft (s fom feg)

(%) aur (&), uws fagw @wr o
9T AT War g |
£ fifanferes sTRIT

fafwee 3 ot ganfew Taw & wwomw §
a1 fom®T nw g9 & @gi ag afeer aar
i st o dfwE e &,
¢ oifrzs w5 ¥ A0 fafer su &
s & fag oo sk fem fafies
¥ fadea far 1 24-11-1061 #Y gifea
& & 6,65,000 T qwg ¥ gars wefiAt
FOa@EE R M7 & wTR=w far mw
9T FTATT FIA F G FA A
T F dyuwal SFAMEEE & 9
oF X frar Ot wreafm g o
Tat o 7 gt 0 ¥ fog g
AT Al AT AqH, T N
20 wfwe § yraw o, W ¥ 80
sfawa w1 wedt g€ awmr afo 6
sfowm s wfga 12 a9t § 3@ A
T 4t | WeT: W SR
187444 T N fd 3 F T
13-5-1963 ® meit=f %1 wmara fear
T | 9T Y T e & 7 ¥ "eE
¥ =mma & fag weafra am ) wat
¥ gra: s 24 wwar 3 sfawa
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Y T FY TFT H §@FR X W 6 fiwa
FY T AAfes gE, T AEES
¥t fdw fear mo f @y 24 wfawa
¥ wefew s #Y g & wraie g fal-
TF ¥ G WTeT a9 WX | 9AT Wwr
5 st 7 e aifrae =@ & @
AT & 679 39 AR $1 IITUT § T
ferely fAge & X & ar awar feet &
WA F I H H1§ T TG0 it

st wiea fag g § ag A
sz ¢ fF ‘Gfeae’ Wi faw ¥ e
¥H P EAC AT qg wTRRd
ffy et & qrfoerdr & 7

sit fader fog @ W WD wTe
7 g v oW defafgem &
fafreT @ 8 AT 98 wex TRREE W
Th free & &9 AT qrE sTevwed ¥
Fgg & m &\ ag fow ST §
& g % 7EY waw %Ay

oft wag aTe g I AT &Y I
&ifo |

ot fiwr fog: o8 & $g F AW
TR wgw E R ag AT ww

MR. SPEAKER : Whatever names
you have got, you can give.

ot fidtw fog . 30 @ § ff o
fs gud fgam &Y | A } 1 AR EEE
w7 RefafrsEr AT & e €
¥ Tow ¥ ok fourt &Y wrE aver
@@ ggT A Naw Fag
T BAT E |

wed TwE afewaey fafesy

syt waw ¢ arfeem
=T wET WS We T
=t o € W

=it & w=raET

=t QT W A A
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=Y o FregameT
= 7 xR

Ry gfrea difcafewss e
' fafadx
st weT AT we
ot & FeaTA
oY T AEUA
@t www g fgw o &g
wrear § fF mft aF gq w9 fra
|TH AT W AT IR W AW HT AR
Fogua fmar g ?
=it fed feg: @ @9 @ el
s & % g ?ag AT AT WA
¥ g o
ﬁmmwz T =t ﬂ@ﬂ
¥ qg a7 £ vy wene ¥ fF 6 arw 65
L To &1 qeg FT aaAl ST Gide
£ o7 51T gEd i AW 1 9w 87
ZATT, 444 Fo &7 fFAT AT TFT qHE
Fae ¥ wt agem FEgw g e
“There is no information of any

settlement nor the payment of the arrears
of the instalment due.”

qg 91 FUT 5 919 To  TwT, WA
a% SuET OF qaT o A frar mar oo
AR F iz o9, 7 o T ¥
gfewst o ot thgw TEdiE AW W
1 & & 7o wEIT ¥ g e §
fEwy g & Afeg ¥ @ R Wy
ary § fr agi F o 0w w9 A
9T T FEI § AW Aay § S
Y i Y FEAE RE BE F@
e @ Q9 o ®1 qar § W
teaeiioriie 1 a1 5 it A S
HEYET & Fo WIo W@ &1 A1 forgr |
qg WG] WAl T A TG Fegrw
FeE ¥ £ ) 9w Wk W A
T o) Al § o e A e
s X & A% TEweilmie W
Mags wRT AT 1T T T@®Y
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o
AR T ATHE] ¥ GRA S W
gEd § AT g AT G gifes 9T
WHT TrEAT |Ted & | #AT WAl AERT
®1E F2H BN IT g TR FEI
& AR H, ot ¥ og W A9 g agl
e A R g g, W
TEY TWAAS, A 0@ a@ qat
T FET AT W W) Ysaeiimie
for om @& s @k F oqm oA
T # F faie #1 geA & @A
e 7

ot fadwr fo : 9Y€ zame =em o
T § A Y€ frwra A qrw A Wk
& arfy oz s wrg s ot ¥ wY Az
Afqw a3 garX 7zt qTOTT AT ¥ 98 0
AN ewr fragi B o wwaetisie
gara=T |

% A f 98 A FT AW AR
e g AT G=e WY A R
AT § SEHET ATR AWH TEN | & Wy
QT GHHIGT ITHI gAT 9T IH qg 97
fir 20 N WA N W oA AR
feei # g1 ¥feT fri ool @
TRET T 9T q§ S4TRT 9TL....,
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oft W | g - §7 ag s Y
i a7 )

ot firvw fog : W AT e
IR FN R IS mag T,
Magar d A 7 T T e
o T T G | §H a9 a4
foss g & R are v e § ¥
21 Tk fod ag 6 i 9@ IEA R
g Fg7 & % 78 97 WwRT R
2% wfaem &1 g0 @ SEH & §Q
® & | 9T St AT a9 w5 £ 6
ZAE TET AT Wl gAY WL HIE U
am gt df gE W s oaw oy
W T | dfew w@ § v ¥ wgere
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oie 1 WY & | S Fg S o ag T
T ¥ A waT | @ RS 9 5

qraw gh |

oft wae o qw : FF mf A
For wEIRw ¥ 9 @A AT gEw @™
IR g5 A8 fear | § @ g w4 o)
uF A1 9 fRogt A A s
¥Aw ¥ wh Az & Afew O A e
o § gy W wgfee o 3wl
gz egh ifF A W e
aetéadiz § WX SuTeT X 9T &, FATGEE
o ¥ EER R w9 P oA W
" § I a7 YeaRiioE G § 1
T ST TR W A dE At 97
Y qar q= fF o9 fF gEe wEardic #
{5,000 Fo ¥ & G IT W@ B
10,000 To ¥ fear o} | WA A
FREY AT AT @) S g a4F ¥
waaT ot fan g faem AT AR W@
e Qw1 7

ot fom feg = ot @ T T
# wgr e w1 fowma W o9 A€
ori & | Ol OF & A AT §E
awd fr o T ged fawmAl
gt & S SaTET e AW ! 3 §
o e 7E % ¥ AT T A
& | e A et fafeea = & 39 -
AT A 3 oreT IEA 9w F7 F |

=it g wgreT ;. &ar g W ¢ e
¥ weaT< & ford o wefe o @ ST
¥z ot ¥ g afew aeEw ¥ e
QT 2w e ¥ fear o @
iy AN RE TN R
F fyawa 3§ AR @i e w
#E ear frey w1 @A & d7T AE
g &, Trag Ed & ?
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T 98 FEY 481 & i o feeg 9y
THTAT OF AW WE qF ¥ I THT T
fear § afeT R=.4% 7 I7%! e o%
<& & e 9 T #) 3T @geT SR
towmag e g ?

1 qg A 9 A & fr ag o we-
TR § U8 arvaTiawa & fewm i aw
gshafedi & faars freav <@ & 7 w0
7g W adY 7E & fF F8 S o W
g fogl waF wrew w e fem R
WX £ AT F T AH G A AT
A g I oF R F A ¥
g Tew o @ 7E R, 9w feemw
gar far faoma & faars g e
ferea g & wofeg ¥ @ 599 faes
X FW § 7 ATETE GEW w1 W A

ot geama e ¢ sfea ey of
sy

off wac aw ¥ G dam §)

MR. SPEAKER : Do not bring all
these names: Madhok and Indira Gandhi.

SHRI BAL RAJ MADHOK.:
give the explanation. (Imterruption)

I will

MR SPEAKER : I will call you
afterwards. Will you all kindly sit? This
is a simple question of a paper. Do not
bring in names. If one side brings in
names, then the other side also would
bring in some names. Where will it lead
us? This is Question Hour, and if you do
like that it will become an hour of sling-
ing mud against each other. Without
mentioning any names, please put a ques-
tion mentioning any names, please put a
question.

ot ware wrw g : 3 e Sawe

MR. SPEAKER : What is the mean-
ing of my appeal now?
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Q% AT G o wYa ATgreT
WITIAWE

it wae T g s § O
megfenm il o wFR Y
99 < F q9 qrE )

SHRI CHANDRA JEET YADAV: Sir
this sort of allegations should not be made.
I seek your indulgence. Let him not
behave like that.

Order, order. It
all began on this side. When this side
mentioned some names, that side also
began to do it. It was not that side that
began it. 1t was this side which first
mentioned Shri Madhok's name. You
will remember that. So, please do not
mention any names. Ask a question.
(Interruption) Do no mention any name,

§1 wgA A 9g WEeE 0%
fatrg Ay &7 sfET F@EIE W I
#ify #1 sfogrew wwrd S sifa T
AT FET #Y 96 TEE | W oar
TAFT Y AT F A WWH H 0T qHA
g affg v g A § ST =TEAT
gfeag oz o gom R ag wwne
Ol ¥ AE g A W g w7 WT
TITE FTE A wWT IR few R/
RN E ?

st fom fag : @ 7 |WIR@
®T AN E T w g wE §ogEwy
T TG LI e F @ w 9w
g1 a7 | Sfe a7 T f ot g

SHRI BAL RAJ MADHOK : Sir, it
has been said that I and my party took
mony from CACO; yes; we did take money
from them because it is Indian money, my
people’s money; it belongs to the people.
We are a party of this country’s people,
and therefore we have a right to take the
money. But I ask you one thing. Here
is my question. A question has been
put to you the firms which import property
or goods from Russia into this country
get them under rupee payment. They are

MR. SPEAKER:
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asked, and they do go give money in the
form of donations, in the form of advertise-
ment or hire rates to the communist party
or to these papers. The Minister said
that there is no, Complaint.

frat et Tt I |7 FIT FET

But the question is this ? Whether you
can deny the fact that the communist money
from the commupist countries, whether
directly or through the importers, is passing
into the coffers of these papers or into
the communist party’s funds? Can you
deny this?

SHRI DINESH SINGH : Sir,I am
concerned here now with the gquestion
whether any of the traders are being forced
to do this. I have said I have not recei-
ved complaint.

AN HON. MEMBER :
receive it?

How can you

SHRI DINESH SINGH: Who give
donations to whom is not my concern.

st WA A e f g F
g} A AT TAT T § | |

SHRI DINESH SINGH : Monies are
received by all parties. I cannot see why
hon. Members are getting excited at all
in this matter. The question is whether
somebody is willing to give donations,
willingly or not. If they are willing to give
donations, they give donations to all poli-
tical parties. How can I stop that ?

ft wrfrgea Ao : gATRRE gfear
fafsgea fafaes & Ot 79T wrg
g A Mt T mm A @
area uT & W 99H 4 ¥ar v d fe
v @z I Ew & SR,
9 AN W7 ATEH a7 FATSEM WK
AT AR AN F G AT AW qege
o ¥ 3 Jrgy ?

Fag W s sRar g fe few
T & ffer sa fegea § i feas
Arafire 58w AW § 7

wagh ey it fe dgwdw
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o6 £fedT ¥ TEiv Ay it 7 9=
W ToaT T e fear & 7 Fag W
AT wEaT g owr W RAER
% AwegesT A & 7 wowER

HET AT FT =AT A

MR. SPEAKER : No, on. The [ndian
Express is not under discussion.

=it srferoerey ameRdt ;- IIEE -
g9 7 fag swe WG WS, fadEn
Tofadt & o W TR W §
it W WA FY foad § FT S W
N ITIHE W AR g w &7
T FTHIT T TH T A1 g9 52
WeE? W T R @Y @ mw
goe dei o1 Wr g fF o wrdo wo
T IET AT A WO wWEAIC AP
TEF A AT VB @ ?

SHRI DINESH SINGH: Sofar asl
am concerned here, it is not who owns all
the shares and so on. I said that if
a question is: put to my colleage he will
certainly supply all the information. We
are concerned only with the conditions of
import of this machinery and this is- given
in the statement that I have placed on
the Table of the House.

SHRI S. K. TAPURIAH : The state-
ment laid oa the Table here and certain
replies given by the Minister just now are
full of irregularitiesand to a certain extent
misleading. The Minister just now said
that there has been no complaint received
and asked in somebody is willing to give
money what he can do. May I ask him,
since we have provisions in the income-
tax department and through the Finance:
Ministry also, there are limitations about
the charities to be given. You will agree
with me; how can a newspaper be a
receipient of charity and donations. It is

. not that they are doing humanitarian work
or that they are a philanthropic organisa-
tion. Will the Government impese a
thorough probe into those cases where
people have given or donated money, daposit-
cd money or lent money to these organisa-
tions and to the advertisers, and se¢ where
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there arc rules existing, if these donations
ar¢e commensurate with the rules and, if

not, will they take any action against
them ?

SHRI DINESH SINGH: The hon.
Member, although he is new to the House,
is fully aware of what he is asking. He
has been functioning in a very effective
manmer. He knows that this question
deals with the import of machinery, and
what he is asking about is a question to
be dealt with by the Company Law
Administration and he is welcome to place
his suggestions before them which, 1 am
sure, will be fully examined.

SHRI S. K. TAPURIAH : Sir, is the
Commerce Ministry any different from the
Government of India ?

st wad amew ;g €fem
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w9 F T 31 G F7 1 T 82 g
825 Tq¥ 85 4§ @ weWr A WHT F
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¢ fr g7 797 gg Tfw fod 45 % O
aar ¥ AR ¥aw wfeE m
aoftowfte ¥ 7z e 2 fir 47 6 TXET
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At st 3 ST oTAT FTAT @ |\ oAy
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SHR1 S. M. BANERJEE: May 1
kndw whéther it is a fact that the Reserve
Bank and the Finance Ministry withheld
pirinission for rémission of the amount
unless the rate of interest on the balifice
was reduced by the exporters from 6 per
cent to 2§ per cent 7 May 1 know whether
it is also a fact that the STC bhas now
|nform|:d the United India Penodlcals_ that
thé outstanding balance should be reduced
by 184.3 per cent in view of the devaluation
of the pound sterling ?
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Campaign ageinst Indian Biamond
Cutters and Exporters

""%1332.  SHR1SHARDA NAND : Will
the Minlstér of COMMERCE bé pleased to
state ;

(a) whethere it is a fact that a compaign
against the Indian diamond cotters and
exporters is being carried on in Belgium
Port Eity of RBwwérp ;

() if #0, the reasons therefor ; and
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(c) the steps which Government have
taken to counteract it ?

THE MINISTER OF COMMERC,
(SHR1 DINESH SINGH) : (a) Yés, Sir
by & séction of the Belgium diamond trade.

(b) Allegations are being made 'on
certain mistaken assumptions that Indian
exporters are dumping cut diamonds.

(c) Representatives of our Embassy in
Brussels have met those in the financial
and diamond trade circles in Belgium in
order to remove their misconceptions and
to convince them that there is no substance
in the allegations appearing in theé Balgian
press. The position has also been éxplained
to the Belgian Government officials.

¥ i St
1233, ot Tgatx fag et @ qa
atfaren Wt aE qaTy A FT FLA O
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wradfte w4 & fax a3 W, 1968 ¥
T

(&) aft af, & %1 @ afam
ﬂJ;'ﬁT

(%) af & dwc Fear T &,
A gEwr AT AT § 7
- wfoew ot (sit fadv Fem)
o, TE
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Heavy Electricals Ltd., Hardwar

*1334. SHRI YOGENDRA
SHARMA :
SHRI J. M. BISWAS :

Will the Ministér of INDUS‘I‘RIAL
DEVELOBMENT AND  COMPANY
AFFAIRS bé pleéased to state :

{a) whether it is a fact that standing
Order as certified by the Regiond]l Labour
Commissioner (Central), Kanpur are not
béing enforced by the mandg€ment df the
Heavy Electricdls Ltd., Hdtdwar ;

(b) whether the Standing Orders ptb-
vided 10 days' efirned ledve, 7 dayd' cadual
1léave Inid eight days® féstivil holidays with
full pay to the employebs ;
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(c) if so, the steps taken to get the
standing orders implemented ; and

(d) whether the H.E. L. Workers
Association, Hardwar has made any repre-
sentation to Government in this regard ;
if s0, the nature of their demands and the
steps taken by Government to implement
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Mo, Sir. Standing orders are being
enforced.

(b) Yes, Sir.

(c) Does not arise.

(d) Yes, Sir, but this Union is not a
recognised union. There is therefore mno
question of considering their representa-
tion.

Heavy Engineering Works

. *®1235, SHRI NATHU RAM
AHIRWAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

. (a) whether it is a fact that the
U. S. S. R. Government have asked the
Government of India to set up a special
machinery to control Heavy Engineering
Works in the country ;

(b) if so, Government’s
thereto ; and

{c) the names of heavy engineering
works proposed to be covered by this
Special Machinery in case Government are
prepared to set up such a machinery 7

reaction

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c'. The Soviet authorities have sug-
gested the establishment of machinery for
detailed planning and coordination of
production of machine plants “being set up
in India. This is under consideration.

Ring Railway around Dethi

*1236. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) the time by which the work of
cnmtmctin; a Ring Rnilway amund Delhi
is likely to be compieted ;
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{b) the time by which it is likely that
the ring rail traffic will being the projected
working :

(c) the amount already spent upto
December, 1967 and what are the targets of
expenditure during 1968 ; and

(d) the detailed plan for running a
ring railway service round about Delhi ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The sanctioned project is known as “Delhi
Avoiding Lines and Connected Traffic
Facilities”. The work has been pro-
grammed to be completed by 31-12-1968,
when the line will be opened for goods
traffic.

(c) (i) The amount already spent upto
December, 1967, is Rs. 3.82 crores and
upto end of March, 1968 is Rs. 4.22 crores.

(if) The budget allotment for 1968-69 is
Rs. 54 lakhs. The likely expenditure upto
end of 31-3-69 would be Rs. 4.76 crores.

(d) No detailed plans have been for-
mulated so far,

Meeting of Central Board of Rallway
Rescarch at Delhi

*1237. SHRI RABI RAY : Wil the
Minister of RAILWAYS be pleased to
state :

(a) the composition of the Central
Board of Railway Research ;

(b) whether a meeting of the Central
Board of Railway Research was held at
Delhi on the 23rd March, 1968 to review
the research activities connected with
various facets of railway working : and

(¢) if so, the recommendations made by
the Board regarding safety, efficiency and
economy in the Railways 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) A state-
ment is Jaid on the Table of the House,
[Placed in Library. See No. LT—898/68.]

(b} Yes, Sir.

(¢) A copy of the draf Minutes of the
meeting is lain on the Table of the House,’
- [Placed in Librayp, See No. LT—898/68.]
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Issue of Import Licences withoat Bank
Clearance Certificates

*1238. SHRI ABDUL GHANI DAR :
Will the¢ Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that import
licences have been issued to certain parties
without bank clearance certificates ;

(b) if so, the number of such licences
given during the last five years ;

(c) the action taken against the officers
responsible for issuing th:se licences;
and

(d)” whether any responsibility has been
fixed for doing so ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d). A
statement is placed on the Table of the
House.

Statemeny

Under the erstwhile Export Promotion
Schemes, the exporters were granted im-
port licence only on the production of a
Bank Certificate indicating the realisation
of foreign exchange. A decision was taken
in October, 1962 that the Registered Ex-
porter could claim import licences on his
production of :

(i) a certificate from Export Credit
and Guarantee Corporation to the effect
that the transaction is covered by their
policy and that the goods have been deli-
vered and accepted by the buyer ;

OR

(ii) an undertaking to produce a Bank

certificate within six months to the effect
that foreign exchange has been realised in
respect of exports against which the import
licence has been claimed.

The [facility of claiming a licence
aginst an undertaking to produce Bank
certificate within six months was with-
drawn subsequently with effect from Ist
July, 1965.

With the devaluation of the rupee on
6th June, 1966, the Export Promotion
Schemes were abolished. A new policy
of replenishment licences against exports
made on or after 6th June 1966 was intro-
duced. Under his policy, production of a
Bank certificate is no longer inter-linked
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with the grant of import licences, as re-
plenishment licences are issued on the
basis of documentary evidence indicating
the physical export.

As regards the number of import
licences issued without the Bank certificate
during the last five years, no statistics as
to the different categories of exporters,
to whom licences have been issued on the
basis of banker's certificate or otherwise,
is maintained.

As the import licences, without a Bank
certificate, have been issued in accordance
with the Government policy, the question
of fixing responsibility does not arise. In
the case of the exporters who failed to
bring in the export proceeds within the
period stipulated in their undertakings
suitable penal action is being taken.

Export of Iron and Steel to U.S.S.R.

*1239. SHRI BRIJ BHUSHAN LAL :

SHRI RAMACHANDRA J.
AMIN :

SHRI N. SHIVAPPA :

SHRI H. AJMAL KHAN

SHRI J. MOHAMMED
IMAM :

SHRI SITARAM KESRI :

SHRI D. N. PATODIA :

SHRI D. C. SHARMA :

SHRI K. P. SINGH DEO :

SHRI B. N. SHASTRI :

SHRI HARDYAL DEVGUN :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Soviet

Government have offered to buy one
million tons of irom and steel from
India ;

(b) if so, whether the deal has been
finalised ; and

(c) what are the conditions of the
deal 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). At the moment an agreement
for the export of (2 lakhs tons to Russia
has been finalised. In addition to this
during the visit of the Foreign Trade Minis-
ter of Russian in the month of February
1968, I had discussed with him about the
possibilities of exporting future quantitics
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of } to 1 million tons per year for a
period of five years and he has agreed in
principle. Formal proposal has been given
to him in writing. The proposal is with
the Russian Government and we have yet
to hear from them.

Accident at Yalvigi Railway Station
(S. Rly.)

*1240. SHRI KAMESHWAR
SINGH :
SHRI1 A. SREEDHARAN ;

Will the Minister of RAILWAYS be
pleased to state :

{a) whether Government have paid
compensations to the families of fifty-three
persons who were killed and also forty-two
persons who were injured in the Yalvigi
Railway accident on Southern Raiway on
the 19th March, 1968 ;

(b} if so, the amount of compensation
paid to each ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Claims. for compensation arising out of
this accident will be determined by the
Claims Commissioner to be appointed
under Section 82-B,qf the Indian Railways
Act, 18%). The question of appointing a
Claims Commissioner in this case is under
consideration in consultation with the
State Government of Mysore and the
Ministry of Home Affairs.

However, ex-gratia payment aggregating
to Rs. 21,900 has so far been made.
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Price of Cars

*1244, SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the dates on which the price.of
each of the models of cars manufactured:
in India were increased during the year
1967 and by the end of February, 1968 ;

(b) the-eatent to which the. price was
increased on each occasion ; and

(c) the reasons.for the incregse in the
prices. in each case ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFPAIRS (SHRI F. A. AHMED): (a)
to (c). Asstatement.is laid an the Tabie of:
the Sabha. [Placed in Library. See No.
LT—899468.]

Decontrel of Cloth

*1245. SHRID. N. DEB: Will time
Minister af COMMERCE be pleaged to
refer to the reply given to Starred Question
1968 and-
state :

(a) whether Government have since
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considered the feasibility of decontrolling
the cloth ; and

(b) if so, the action taken in the
matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Govern-
ment is not proposing to lift completely
the present control on cloth.

(b) Readjustment of control as may be
necessary is under consideration of Govern-
ment.

Integral Coach Factory

*1246. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether coaches built at the Integ-
ral Coach Factory have been found defec-
tive and neecd frequent repairs;

(b) whether a Railway Committee ap-
pointed for the purpose enquired into it
in 1966 and pointed out several defects ;
and

(¢) if so, the steps which Government
have taken to improve the condition of
Railway coaches ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
No, Sir.

(c) Does not arise.
WeATH ST 7 WEm
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Licences stolen from the Office of
Joint C.C LE., Bombay

693

*1248. SHRI MADHU LIMAYE :
Will the Minister of COMMERCE be plea-
sed to state :

(a) Whether it is a fact that cases of
licences being lost by/stolen from the office
of the Joint Chief Controller of Imports
and Expopts, Bombay were reported to
that office in the year 1966;

(b) Whether it is also a fact that
Motiram Khushol Das Bandoria, Surat was
among those who reported this loss/theft
to the Customs, Bombay in a letter dated
the 12th August, 1966;

(c) whether this party and other
parties had sent their licences for enhance-
ment of their value after devaluation to
the office of the Joint Chief Controller of
Imports and Exports, Bombay and that
whereas Licence No. 2540490 was duly
returned with the value enhanced, the
othar licence of Motiram Kushol Das
bearing No. 2543469 was not returned to
him and he was told that the office did
not seem to have received this licence by
the PRO to the Joint Chief Controller of
Imports and Exports, Bombay; and

(d) if so, how it is that the Collector
Customs, Bombay is in possession of this
very licence No. 2543469 with its value
enhanced by the Joint Chief Controller of
Imports and Exports?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) - (a) Yes, Sir.
One licence bearing No. 2543469 issued to
M:s. Motiram Khushaldas Bhandaria,
Surat on 11-5-66 was reported to have been
lost.

(b) * Yes, Sir.
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(¢) and (d). Licence No. 2540490 was
returned to the party by the office of the
Joint Chief Controller of Imports & Ex-
ports, Bombay after duly enchancing the
value of the licence, while the other licence
No. 2543469 was not found to have been
received in the Oftice of the J.C.C.I. & E.,
Bombay. Later on the licence in question
was presented to the Customs, Bombay by
another party namely M/s. Velji Kastur-
chand, 19-Keshavji Naik Road, Bombay. The
investigation by C. B. I. as to how the
licence fell into the hands of the above
party, is in progress.

Confirmation of Commercial Clerks on
Eastern and Western Raflways

#1249. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether it is a fact that a large
number of higher grade posts in the Trans-
portation, Traffic and Commercial Depart-
ments of the Railways are kept vacant and
thus the senior persons in the Commercial
Clerks® category are deprived of  their
chances of promotion; and

(b} whether it is also a fact that the
Commercial Clerks working on the Eastern
and Western Railways are not confirmed
and treated as officiating even after their
having continuously officiated for four or
five years when as per rule they should
have been confirmed after 18 months?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sid.

(b) Staff are confirmed according to
their seniority, suitability and availalblity
of permanent posts. There is no Rule
that staff should be confirmed .before or
after 18 months of their appointment to a
post.

Joining of Private Firms by Senior Rallway
Officers .

*1250. SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be plea-
sed to state th « number of Senior Officers
of Railway Board and Indian Railways
permitted to join private firms during
1966-67 and upto the end of February, 1968,
showing the names of the firms they “havg
joined and the salaries offered?
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THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA). A statement
shinwing the position is Jaid on the Table of
e Sebha. {Placed in Library. See No.
LT--900/ 681.

Cemenrt Allocation and Coordinating
Organisation.

*1251. SHRI BABURAO PATEL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a} how the Cement Allocation and
* Coordinating Organisation, donated nearly
Rs. 49 lakhs to various political parties
when under the Companies Act only
profit-making concerns can give donations
upto 5 percent of their profits; and

(b) the steps Government propose to
take against the Directors of Cement
Allocation and Coordinating Organisation
for this irregularity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AP
FAIRS (SHRI F. A. AHMED) : (a) and (b}
The several facts arising out of the dona-
tions given by the Cement Allocation and
Coordinating Orgahisation té various poli-
tical partics, of which the power of the
company to make such contributions is
one, are under consideration.

Appointment of Stenographers on
Nortbern Raliway

*1252. R. S. VIDYARTHI : Will the
Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that many
candidates ‘empanelled in the year 1966 for
recruitment as Stenographers on the Nor-
thern Railway have been deprived of
appointments and if se, the reasons thers-
for;

(b) whether it is also a fact that further

TWo tests for the sathe post have betn held

by the Railway 8ervice Commission ; and

{c) if so, the reasons therefor and how
Govertiment propose to absorb the eandi-
dares empanelled in 1966 and also those
w oit successful in the subsequent
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THE MINTSTER OF RAILWAYS
(SHR{ €. M. PGONACHA) : (a) to (c). The¢
Railway Service Commission. Allahabad
htld 1wo tests—one on 12-1-65 and another
on 11-8-66 and wetected 30and 19 candidates
respectively. Out of those selected in 1he
first test, 22 have been absorbed by the
Northera Railway. At present, there is a
ban on the recruitment of stenographers
as a fheasure of economy and appointment
of more candidates may not be possible
for sometime. Empanelment by a service
Commission does not by it self carry with
it any guarantee of appointment for the
candidates.

Atk Piprer Mitls Limlited

*1253. SBHRI BHOGENDRA JHA :
Wil the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to fefer to the reply given lo

Unstarred Question No. 4340 on the 19th
March, 1968 and state :
{a) whether Government are aware

that already about seven crores of rupeses
have been invested in the construction of
the Ashoka Paper Mills Ltd. and whether
foreign exchange on credit from France in
the form of machinery worth abové threé
crores of rupees has already been invested;

(b) whether the Mills capacity is 18,000
tons of paper annually and whether about

three crores of rupees are required to geét
the mill running ; and

(¢) whether Government propose to
advance as loan to the Bihar Government,

the amount required to run the mill, if
taken over ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRT F. A. AHMED): (a) Yés,
Sir. ;

(b) The eapaeity of the Mill is 18,000
tonnes per annum but the exaet estimatés

of the additional finances required aré not
known.

(¢) No request from Bihar Government
for grant of a loan for this purpose has
been received so far, ’
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Trade with East Pakistan

*1255. SHRI SAMAR GUHA : Wwill
the Minister of COMMERCE be pleased to
state ;

(a) whether Government have made

any fresh attempts to resume exports of
coal, iron ore and steel to East Pakistan ;

(b) if so, the result thereof ; and

(c) whether it is a fact that East Pakis-
tpn imports these products from China and
other countriés at prices three to four

times higher than those chargeable by
India ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b). The
. Fovprmment of India, on a npumber of
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occassions, have taken with the Govemn
ment of Pakistan, the question of resump-
tlon of trade between the two countries but
so0 for Goveroment of Pakistan has not

responded positively.

{c) There have been reports in the
Pakistan Press that Pakistan is importing
sommodities such as coal, railway material
from China and other countries at prices
higher than the Indian prices.

Hiodi Time Table of Northern Railway

*1256. SHRI SURAJ BHAN : Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the time-
table of the Northern Railway printed in
Hindi costs more than that Printed in
Punjabi ; and

(b) if so, whether Government propose
to bring down the price of Hindi Time
Table to make it at par with that of the
Punjabi Time Table ?

THE
(SHRI
Sir.

(b} Does not arise.

MINISTER OF RAILWAYS
C. M. POONACHA): (a) No,

Decomentary Films

7232A. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the number and names of docu-
mentary Films in black and white and
colour, separately, produced in 1966.67 to
promote exports and their total cost ;

(b) the precise arrangements made to
exhibit these films and the number of
times each film has been exhibited with
names of countries of where exhibited and
through whom ; and

(c) the type of records kept by his
Ministry of these exhibitions and the
process by which a periodical check is kept
on the movement of these films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MQHD. SHAF|I QURESHID : (a) Two
black & white documentary films were
produced and distributed abroad in 1966-67.
They were entified “Hospita) Equipment”
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and “Refrigeration & Airconditioning

Equipment”. The total cost was Rs.
86,000/-.
(b) and (c). Prints of these documen-

taries were sent to 82 Missions abroad (list
laid on the Table of the House. [Placed
is Library. See No. LT-876/68] which have
facilities for screening films. Documen-
taries are screened by the Missions at
suitable functions and gatherings through-
out the year. Information about the
frequency of screening by the Missions is
not available. The films are part of the
library of the Missions and normally there
is no movement of films from one Mission
to another.
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Teaching of Hindi to Railway Staff

7234. SHRI MURASOLI MARAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway Board had
sent a letter to various Departments on
Januvary 25, 1962, regarding teaching of
Hindi to members of the staff ;

{b) if so, the details t hereof ;

(c) whether the Railway Board have
s:nt any Circulars thereaflter regarding the
same ; and

{d) if so, the details thereof 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A copy of the letter is at Annexure
‘A’ laid on the Table of the House. [Placed
in Library See No. LT-877/68].

(c) Yes, in 1966.

(d) A copy of the circular with its
enclosures is at Annexure ‘B', laid on the
Table of the House. [ Placed in Library See
No. LT-877/68].

Rallway Officials' Tours Abroad

7235. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number, pames and designa-
tions of officials of the Railway Board who
went overseas during the last three years
with dates of trips, names of countries
visited and expenses of each trips in Indian
and foreign currencies with air fares of each
trip ;

(b) the names of officials accompanied
by their wives or relatives ; and

(c) the purposss for which each trip
was undertaken and the benefit that accrued
to the Railway Administration ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A state-
ment giving thev information is laid on the
Table of the House. [Placed in Library See
No. LT-878/68).

(b) There was only one such case where
Shri Kripal Singh former Chairman, Rail-
way Board, was accompanied by his wife
during his depuation to the United States
of America ; the expenditure on this account
was borne by the officer.

(c) This is indicated in the last column
of the Statement.

PiHerage of Goods at Mughal Sarai
Railway Yard

7236. SHRI BABURAYD PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of goods wagons that
pass through the Mugalsarai Railway Yard
everyday ;

(b) the pumber of cases of pilferage
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and the cost of goods pilfered everyday at
the yard ;

{c) the amount and value of coal that
is stolen every year from the above station ;

(d) whether it is a fact that wagon loads
of cigarettes and other comsumer goods
have been stolen without the Railway
Protection Force moving to protect the
goods ; and

(e) the steps Government propose to
take to stop this loot 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) On an
average about 5600 wagons pass through
Mugalsarai Yard everyday.

(b) The number of cases of pilferage
and the cost of goods pilfered during 1966
and 1967 are indicated below :—

Written Answers CHAITRA 27, 1890 (SAKA)

Year No. of cases Cost of goods
of pilferage pilfered

1966 50 27,507)-

1967 18 8,983/30

(c) About Rs. 102 and Rs. 69 worth of
coal was stolen from Mugalsarai during
1966 and 1967.

{d) MNo.

(e) To eliminate pilferage, in addition
to detailment ot staff in the yard, armed
patrolling has been introduced at vulnera-
ble points of the yard. Raids and drives
are being conducted by R. P. F. officers
and staff against pilferers and trespassers.

Overbridge at Nadiad

7237. SHRIP. N' SOLANKI: Wwill
the Minister of RAILWAYS be pleased to
state : &

(a) whether Government have sanction-
ed the construction of an overbridge at
Madiad ; ’

(b) if so, the reasons for delay in its
construction ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Under the extant rules, proposals for con-
struction of road overfunder bridges in
replacement of busy level crossings are
required to be sponsored by the State
Government indicating the relevant priority
and the year in which they would be able

Written Answers 04,
to provide funds towards Road Authority’s

share of the cost of the work, as reqguired
uader the extant rules.

The proposal for the construction of an
overbridge crossing the Baroda—Ahmeda-
bad B. G. Main line for the proposed road
diversion of MNational Highway No. 8 near
Nadiad Town was first sponsored by the
State Government as far back as April,
1961. Hased on the approved plans, a de-
tailed estimate was prepared by the railway
and sent to the State Government in Octo-
ber, 1962 along with a draft agreement for
their acceptance. This particular scheme
however could not be progressed by the
Railway as the same was deferred by the
State Government subsequently.

In July, 1965, the State Government
again requested for the revision of the
estimate, which was sent to them by the Rail-
way in 1962. The estimate was revised by

‘the Railway and sent to the State Govern-

ment in October, 1965 for their acceptance
Inspite of repeated reminders, the accep e
of the State Government is still awaited.

Punctual Running of Trains

7238. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Quesiion No. 4225 on the 30th June, 1967
and state :

(a) the detailed changes in timings be-
ing made to ensure punctual running of
trains ; and

(b) whether it is a fact that punctuality
is still poor and no steps have been taken
to improve the punctuality by changing the
timings ?

. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA)} : (a) In order
to ensure punctuality and render better
service to the Public, Punjab Mails running
between Bombay V. T. and Ferozepur
(numbered 5 Dn. and 6 Up on the Central
Railway and 37 Up/38 Dn. on the Northern
Railway) were dieselized between Agatpuri
and Jhansi and their loads augmented with
effect from 1-2-1968. Further, these trains
which were originally going to Delhi Junec-
tion are now not required to do so, the
intermediate junction at New Delhi being
used in lieu. This was done to eliminate
operational difficulties in shunting etc. at
Delhi Junction. To avoid late running of
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38 Dn. due to transference of Hindumalkote
Delhi through service coaches, which are
put on this train at Bhatinda, the timings
of 4 BH which brings these coaches to
Bhatinda have been put forward so that
the margin of connection at Bhatinda was
increased from 40 minutes previously to 65
minutes, The timings of 5 Dn./6 Up
Punjab Mails were changed considerably
on the Central Railway portion of the run,
marginal adjustments were made om the
Northern Railway portion, especially in
regard to the timings at New Delhi.

(b) The punctuality of these trains is
still not guite satisfactory, the main reasons
being difficult operating conditions on the
single line section between Bhatinda and
‘Shakurbasti especially when any scheduled
crossings get upset, as well as temporary
difficulties created by the work of route
relay interlocking which was in progress at
Delhi Main, foggy whether during winter,
late running of 5 Dn. Punjab Mail on
Central Railway portion etc. However,
with dieselisation, some improvement has
been noticed in the running of 5 Dn.
Bombay V. T.-Ferozepur Punjab Mails on
the Central Railway portion. Steps have
been taken to improve the rurming of these
trains and are being continued to be taken,

Punctual Rumning of Trains

7239, SHRI ABDUL GHANI DAR :
‘Will the Mimister of RAILWAYS be pleased
to-state :

(a) the percentage of punctuality of 342
Dn., 341 Up, IDRXKR trains ;

(b} the steps proposed to be taken to
improve the punctuality of these trains ;

(c) whether it is a fact that a large num-
ber of “Office going passengers” of suburban
areas are affected by their late running ;

(d) the number of complaints received
during this year regarding late running and
the action taken thercon ; and

(e) what detailed proposals are under
consideration to maintain punctuality in
the near future ?

THE MINISTER OfF RAILWAYS
(SHRI C. M. POONACHA): (a) There
is no such train as KR train. Presumably,
the reference is to | DKR and 2 DXR
trains. The percentages of punctuality of
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342 Dn,, 341 Up, 1 DR, | DKR and 2 DKR
trains during 1967-68 were 40.7, 44.5, 70.5,
96 and 58.5 respectively.

(b) and (e). Train running is closely
watched at all levels and all avoidable de-
tentions are taken up, and where necessary,
staffl responsible for detentions are also
dealt with suitably. Priority is given to
the running of suburban trains, and in this
list are included all the above mentioned
trains. Other long-term measures are
under consideration to improve the facili-
ties in and around Delhi area to facilitate
the punctual running of all trains in-
cluding suburban trains.

(c) Itis a fact that a large number of
office going passengers travel by these
trains.

(d) Only five complaints were received
during January to March 1968 regarding
bad running of these trains. All these
complaints were looked into and replies
issued. The suggestions were scrutinized
and all feasible action taken thercon.

Traffic Staff on Palam-Kialilpur Section
in Bikaner Division (N. Railway)

7240. SHRI SURAJ BHAN : will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is fact ‘that D. P. C. de-
puted to disburse salary to Traffic Staff on
Palam-Khalilpur Section in Bikaner Divi-
sion of Northern Railway was not provided
with a G.T. on the 7th March 1968 for the
purpose as required under the extent rules ;

(b) whether it is also a fact that due
to (a) above, salary was not disbursed to
staff numbering about 400 on the appointed
date and the staff kept waiting over the
entire section ; and

(c) if 80, whether any representation in
this regard has been received by Adminis-
tration and if so, the action taken thereon 7

THE MINISTER OF RAHLWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Payment to staff on Palam-Khalilpur Sec-
tion in Bikaner Division is Scheduled bet-
ween 5th and 9th of each month and nor-
mally the same is arranged on 7th of each
month. As the G. T. could not be pro-
vided by the specific train on 7th March
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‘68, the same was arranged on 8th March
“68.

(c) No. Question does not arise.

Learning of Hindi by Railway Staff

T241.
Will the Minister of
pleased to state :

(a) Whether Railways staff are expec-
ted to learn Hindi either during their
probationary period or after confirmation;

(b) if so, the details thereof;

(c) how it is being implemented;

(d) whether the staff is given the
option not to learn Hindi if they so desire;
and

(e} if not, the reasons therefor?

SHR1 MURASOLI MARAN
RAILWAYS be

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) to (e). Under
the Government’s Hindi Teaching Scheme,
knowledge of Hindi is obligatory for all
staff, Class 111 and above, who were less
than 45 years of age on 1.1.1961, excluding
industrial establishments and workcharged
staff. To this end, training facilities [or
learning Hindi are provided on all
Railways. No time-limit has been laid
down for passing the prescribed examina-
nations under the Hindi Teaching Scheme.

Directly recruited Class 1 Railway
Officers are however, required to pass a
Hindi test, equivalent to the middle school
standard, during their probationary period
before confirmation.

Hydersbad-Sholepur Railway Line

7242, SHRI RAMACHANDRA
VYEERAPPA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that during
the middle of the Second Five Year Plan
period, the students of Mysore State had
submitted a memorandum to the then
Minister of Railways wherein they had
demanded that a new railway line from
Hyderabad to Sholapur via Zaheerabad
(Andhra Pradesh) Humnbad (Mysore) and
Umarga (Maharashtra) should be construc-
ted; and

(b) if so, the action taken so ‘far by
. Government in this regard?

CHATTRA 27, 1390 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) There
are no papers available at present to indi-
cate whether any such representation was
received during the Second Plan period.

(b) In view of the limited funds for
construction of new railway lines during the
Fourth Plan there is very little chance of
this line being taken up for conmsideration
in the near future.

Grant of Licencis to Indmstries

7243. SHRI G. 5. MISHRA : will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the factors examined by the
Licensing Committee for granting licenses
to industries;

(b) whether the Indian Electrical
Manufacturers Association have objected
to the increase in the manufacturing
capacity of transformer industries and
cable industries;

(c) whether it is a fact that inspite -of
this, Government have sanctioned new
licences; and

(d) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED) : (a)
The Licensing Committee, while examining
the applications for licences, keeps in view
the following important points :

(i) 'Weed for developing industries in
accordance with the priorities
and targets laid down in the Five
Year Plans.

Need for canalisation for invest-
ments into priority industries -and
the discouragement of investmont
in comparatively non-essential
industries.

(ii)

(iii} NMeed for establishment of export
oriented/import saving industries
and the foreign exchange expen-
diture involved in a particular

scheme,
(iv) Supply position of raw materials.
tv) Desirability of ‘avoiding comesn-

tration of ownership and coritrol
of Industries in a few hands.
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{vi) Meed for balanced regional deve-
lopment.

(vii) Need to protect small and cottage
industries and prevent undue com-
petition belween the large scale
and the small scale sectors.

(vili) Availability of power, water and
transport facilities at the site
where the unit is proposed to be
set up.

lix) special features,  if any, of the
scheme are also given due consi-

deration.
(b) Yes, Sir.
(c) and (d). The licensing of manufac-

ture of distribution transformers below 33
KV and Cables has been banoed sinces 1st
April, 1966 and 1964 respectively, even
before the representation was received from
the Association. The manufacture of po-
wer transformers is reserved for Public
Sector units under the Industrial Policy
Resolution although expansion of existing
units in the private sector is allowed and
no fresh capacity has been created in this
regard recently. But in view of the policy
of diversification the manufacturing firms
can increase their production upto a certain
limit without obtaining new licences,

Dr. Hazari’s Report on Industrial
Licensing

7244. SHRI G. S. MISHRA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the procedure adopted by Govern-
ment for examining (i) the assets and lia-
bility of the firm applying for a licence (ii)
the sale turn over per year, and (iii) finan-
cial capacity of the firm; and

(b) the steps taken to rectify the
defects as pointed out in Dr. Hazari’s re-
port on Industrial Licensing?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRLF. A. AHMED) : (a) The
following general principles are born in
mind in examining the financial worth
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of a planned enterprise, either existing

or new applying for an industrial
licence :—

(i) The soundness of the capital struc-
ture i.e. its share capital divded
into equity share capital and ipre-
ference share capital.

(ii} The company has adequate reserves
to be freely employed for finan-
cing a new project when under
taken by an existing company.

(iii) The Long term loan liability of
the company is not more than
twice the aggregate equity share
capital, preference share capital ha-
ving redemption period exceeding
12 years and free reserves of the
company. Any higher ratio of
debt to the aforesaid aggregate of
equity and reserves might seriously
jeopardise the repaying capacity
of the company.

(iv)

The sale turn over per year is nor-
mally furnished by the company.

(v) In the case of new companies
the aforesaid concepts are borne
in mind except that a new com-
pany would have no reserves of
past accomulated profits, It is,
however, examined the reference to
the capital structure contemplated
for undertaking the project. The
reputation of the promoters their
technical competency and financial
resources would be factors which
give some idea as to whether the
promoters would be able to finan-
ce the project with the help of the
capital market as well as the
finacial institutions,

(vi) TIn the case of a new entepreneur

who may not have long industrial

experience, the project report and
technical competency of the pro-
moter are factors taken into acco-

unt in assessing whether, if a

licence is granted for the project,

there is a reasonable chance of its °

being completed as planned.

(b) A final decision on the recommen-
dations made in the Reports of Dr. Hazari
and changes, if any, in the industrial licens-
ing procedure will be taken after the report
of the Industrial Licensing Policy Inguiry
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Committee set up by the Government,
has been received.

Narrow Gauge Section of South Eastern
Railway

7245. SHR1 G. §. MISHRA : Wil
the Minister of RAILWAYS be pleased to
state:

{a) The total annual revenue return
and the percentage of profit earned by the
Railways on the Narrow Guage Section
of the South Eastern Railway;

(b) the reasons for introducing diesel
engines on this section of the Railway;
and

() The outcome of introducing diesel
engines in special reference to profit
carned by the Railway from this section
with details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The informa-
tion for 1966-67 is given below :
thousands of Rupees)
1,83,74

(Amount in
(a) Gross Earnings

Working Expenses. 4,26,61
Dividend to General

Revenues on Loan

capital @ 5.5% 35,82
Amount of loss 2,78,69
Loss as percentage on

Capital investment. 42.80%

(b) Fifteen diesel enginss were intro-
duced on the narrow guage portion of the
South Eastern Railway (Magpur-Chhind-
wara-Nainpur-Jabalpur and Gondia-Nain-
pur Sections of Nagpur Division) to replace
overaged steam engines and to handle
additional traffic. Diesel engines were
preferred because of their superior perfor-
mance. Moreover, since the - capacity for
manufacture of neither narrow guage
steam nor diesel locomotives exists In the
country, either would have been imported.

{c) Even though the narrow guage
sections of the South Eastern Railway are
running at a ioss, the diesel locomotives
introduced have enabled traffic to be hand-
led more efficiently and ecomomically, on
account of the better characteristics of a
diesel locomotive vis-a-vis a steam loco-
motive, viz., lightness in weight, better
starting tractive effort, greater availability
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for service and more horse power, parti-
cularly on extensively graded terrain as
obtaining on the mnarrow guage section of
the South Eastern Railway. By dieselisa-
tion, it was possible to move additional
traffic, the average daily loading of goods
having increased to 578 wagons (in terms
of 4&-wheelers) in 1966-67 from 527 wagons
in 1963-64. By hauling passenger trains
with diesel engines on some sections, the
load of passenger trains has been augmen-
ted by 2 bogies, The average gross load
per goods train (excluding weight of engine)
has gone up from 217 toones in 1963-64
to 225 tonnes in 1966-67. The engine kilo-
meters per engine day on line (all services)
in 1966-67 were 225 for the diesel locomo-
tives against 103 for steem Locomotives.
Similarly, the net tonne kms per
engine hour increased from 609 in 1963-64
to 627 in 1966-67. With the use of diesel
locomotives dfficultives arising from the
chronic water shortage at some stations
have been overcome. The introduction
of 15 narrow gauge diesel locomotives on
the South Eastern Railway has resulted
in a saving of 19 steam engines which
have been put to other use. '

Import of Diesel Engines

7246. SHRI G. S. MISHRA : Will
the Minister of RAILWAYS be pleased to
state :

(a) The total amount of foreign ex-
change spent by the country on importing
diesel engines so far and the source of
foreign exchange;

(b) The name of the firm in India
which took interest in the finalization of
this deal; and

(c) The profit allowed
the Railways?

to this firm by

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) The precise
period for which the information is re-
quired is not mentioned. However, during
the period 1957-67 an amount of Rs. 69.702
crores  was spent in foreign exchange for
the purchase of diesel locomotives for
Railways. The sources of foreign ex-
change were :

(i) The U.S. Agency for

tional Development, -

(ii) World Bank credit.
{iii) West Gorman Loans and

Interna-
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(iv)y Camadian credits.

(b) and (c). The diesel locomotives were
purchased from U. S. A., West Germany
and Canada. For contracts placed in
U. 8. A, & Canada there was no firm in
India, which took interest in finalising
the orders. For contracts placed in
West Germany, M/'s. National Enginee-
ring Industries, Jaipur took interest in
negotiating the orders. As requested by
the suppliers and as provided for in the
contract, rupee equivalent of D. M. 214,
055 only was paid to MJfs. National
Engineering Industries as agency commi-
ssion in respect of two contracts placed on
a west German supplier. This amounted to
Rs. 2,54,827.00
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Fan Factories
7251. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-

MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number, names, places and
addresses of foreign and Indian owned fan
factories in India with capital investroents :

(b) the names of Directors, details of
foreign collaboration, if any, of each unit,
the names and particulars of products with
their quantity and value, produced by each
unit annually during the last five years,
yearwise ;

(c) the total number of fans exported
annually with the names of companies
during the above period by each unit ;

(d) the number of employees and
annual wage bill of the companies manu-
facturing fans, company-wise ; and

(e} the number of foreigners employed,
their salaries and their annual remittances
overseas, company-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
{e). The information iy being cellected
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and will be placed on the Table of the
House.
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Central Machine Tools Indastries,
Bangalore

7254, SHRI C. CHITTYBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the present
Joint Director, who is only a Post-graduate
in Agricultural Engineering, is still being
retained as the Head of the Central
Machine Tools Institute, Banglore ;

(b) if so, the reasons therefor ;

{c) whether the acting Director or any
of his staff have published papers in the
International Journmals and whether the
acting Director or any of his staff are
members of the International Institutions ;
and

(d) how many of these members of
staff are related to the Joint Director and
on what basis the selection has been. made
for recruitment of teaching staff and their
d tion to' Czechoslovakia ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). Shri R. V. Ramiah, a permanent
officer of the Office of the Development
Commissioner, Small Scale Industrics, was
on deputation to the Central Machine Tool
Institute, Banglore, as Joint Director, from
the 26th March, 1962 to the 31st December,
1967. On completion of his deputation,
he has since reverted to his parent organi-
sation, At present, there is no Joint
Director in the Institute,

As regards Shri Ramiah's qualifica-
tions, apart from his post-graduate degree
in Agricultural Engineering, he also holds
a degree of Bachelor of Enginee-ing
(Mechanical Engineering) of the University
pf Mysore. He algo completed a course
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in Aeronautic Engineering at the Indian
Institute of Science, Bangalore.

(¢) There is at present no Acting
Director. No member of the staff has
published papers in International Journals.
Three. members of staff are members of
International Institutions.

(d) According to available information,
no member of the staff of the Institute is
related to Shri Ramiah, ex-Joint Director.
Recruitment of teaching staff has been
made by open advertisement in leading
Newspapers and selection made by Selec-
tion Committees. Deputation of stafl to
Czechoslovakia for training is with the
approval of the Governing Council of the
Institute.
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Pay Scales of Khadi and Village Industries
Commission Employees

7256. SHRI RABI RAY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the
employees of Khadi and Village Industries
Commission demanded for the constitu-
tion of a Wage Board to determine their
pay scales ;

_(b) whether it is also a fact that the
president of the Commission in his address
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at panipat turned down
the workers ; and

the demand of

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
‘MOHD. SHAFI QURESHI) : (a) 'No,
Sir.

(b) and (c) Do not arise.

Foreign Tour by Director Marketing,
Central Cottage Industries
Emporium, New Delhi

7257. SHRI VIDYA DHAR BAJPAL :
Will the Minister of COMMERCE be
pleased to state :

{a) whether it is a fact that the Direc-
tor of Marketing. Central Cottage Indus-
tries Emporium, Janpath, New Delhi,
undertook a tour to the United Kingdom
recently to procure orders for the sale of
handjcrafts and handlooms ; and

(b) if so, the amount spent by her
during her tour and the extent of orders
booked by her ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) During
November 1967, the Central Cottage Indus-
tries Assn. deputed the Director of Market-
ing to visit the U. K. and certain other
countries in Europe to explore the possibili-
ties of setting up an export market on the
lines of the one established in the U. S. A.
for ready to wear women'’s clothes produced
by the Association.

(b) The expenditure incurred on the
visit was Rs. 12,927/- and the orders booked
by her amounted to Rs. 1,35,687/-.

Purchases made by Central Cottage
Industries Emporium, New Dethi

T258.
Will the Minister
pleased to state :

{a) whether it is a fact that the Direc-
tor of Marketing of the Central Cottage
Industries Emporium makes annual pur-
chases of nearly a crore of rupees for the
Emporium from certain selected suppliers
without inviting any quotations ;

{b) if so, the reasons therefore ; and

SHRI VIDYA DHAR BAJPAI :
of COMMERCE be

CHAITRA 27, 1890 (SAKA:

Written Answers 718

(¢) whether the Central Cottage Indus-
tries Emporium is charging profit ranging
from 25 per cent to 200 per cent on the
articles sold by it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHL) : (a) The
purchases are made by a buying team who
visit the different States from time to time
and settle the purchase price keeping in
view the quality and the design of the arti-
cles. The total purchases during the year
ending 30th June, 1967 amounted to
Rs. 1,30,56,892.27 P.

(b) Handicrafts are specialised items
not conforming to any laid-down specifica-
tions and artistic workmanship differs from
craftsman to craftsman and therefore such
purchases are not amenable to be based on
quotations.

(c) No, Sir. The Central Cottage
Industries Assocjation adds a mark-up on
the landed eost of the gopds to cover the
overheads. 1t varies from article to article
and the average mark-up during the year
ended June 1967 was 19.8%.

Promotion of Lower Grade Cierks in
Chief Commercial Superintendent’s
Office, Eastern Railway

7259. SHRI K. RAMANL :
SHR1 K. M. ABRAHAM :
SHRI NAMBIAR :

Will the Minister of RAILWAYS be
pleased to state :

{a) whether it is a fact that 97 Lower
grade Clerks of the Chief Commercial
Superintendent’s Office, Eastern Railway,
Calcutta, have completed more than 15
years® service, but have not so far been
promoted to higher grade ;

(b) whether Government are consider-
ing any proposals for their promotion ;
and

{c) il not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha,
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Officers from State Police, taken on De-
putation in R.P.F.

7260. SHRI E. K. NAYANAR : Will

the Minister of RAILWAYS be pieased to

state :

(a) whether it is a fact that the superior
officers and Class 111 staff (Sub-Inspectors
and Inspectors) are being taken on deputa-
tion in the Railway Protection Force from
the State Police and thus blocking the
avenue of promotion in the Railways which
is very limited ;

{b) if so, the reasons therefor ; and

(c) whether it is a fact that a superior
officer who was in the Lunatic asylum for
about three months was taken in Railways
and posted as C.5.0. of a Zonal Railway ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): {a) Yes,
but it does not in any way block the ave-
nue of promotion for Railway Protection
Force Departmental staff on Zonal Rail-
ways.

(b) Does not arise.

{c) No such case has come to the notice
of Ministry of Railway.
Soviet Order for Railway Wagons

SHRI LOBO PRABHU :
SHRI P. RAMAMOORTHY :

7261.

SHRI GADILINGANA GOWD :

SHRI PILOO MODY :
SHRI N. K. SOMANI :

wWill the Minister of COMMERCE be
pleased to state @

(a) whether it is proposed to give a
loan to U.S.S. R. for the import
of 10,000 Railway wagons, since the trade
‘balance with U.S.S.R. is now even ;

(b) if not what Russian imports are in
view ; and

(c) whether their prices will be tallied
with the world prices before the imports
are contracted ?

APRIL 16, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (c). Additional imperts, if
any, required to balance the payments for
wagons will be of goods which are essontial
and which would have been imported with
free foreign eachange. The prices of such
goods would be generally in tume with
world prioes.

Import of Newsprint
T7262. SHRI D. N. PATODIA -
SHRI BEDABRATA BARUA :
SHRI D. N. DEB :
SHRI R. R. SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) the total nequiremsents of mewsprint
in India during the years 1968 and 1969 ;

(b) the details of contracts signed with
different countries for the import of news-
print during the above period ;

(c) the extemt to which the indigenous
production of mewsprint during these years
will be augmented ; and

(d) the total shortage, if any 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (8HRI
MOHD. SHAFlI QURESHI): (a) It is
not possible to estimate correctly the total
requirements of newspriat if this commo-
dity is available freely. If adequate guan-
tities are available, the circulation of news-
papers will go up and some of the uses who
are using printing paper will also shift to
newsprint. However, the restricted con-
sumption is esiimated to 2 lakhs metric
tonpes duning 1968-69.

(b) §. T. C. proposes to import 1,20,000
metric tonnes during 1968-69. So far con-
tracts have been finalised for 83,500 metric
tonnes details of which are indicated
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below :—
S. No. Name of the Price per m. ton Quantity Delivery
couatry CIF contracted for period
1 Canada Camadian $ 158 20,000 April, 1968
(Canadian $§=Rs. 6.94) to
March, 1969
2. USS.R. Rs. 1082 (stevedoring to 52,500 April, 1968
Buyer's account) plus to
Rs. 52.50 paise as sur- March, 1969
charge for shipment
via Cape of Good Hope.
3. Scandinavian (a) Glazed newsprint 7,000 April, 1968
countries £ 68 Sh. 10 to
March, 1969
(b) Standard newsprint 2,500 -do-
n reels. (with STC’s
£ 60 Sh. 18 d4 option to
increase it
o 3,000
m. tons).
(c). Standard newsprint L500 ~do-
in sheets. (The ques-
£ 7 Sh. 8 o4 tion aof in-
creasing this
to 2800 at
STC's option
is under
negotiation).

It is too early to give any indication of
the imports thatS. T. C. will be making
during the next year.

(c) It is anticipated that during 1968-69
the indigenous production will be augment-
ed by 10,008 tommes and durimg 1969-70 by
25,000 tonnes.

(d) Taking into consideration the res-
tricted consumption there is no shortage of

newsprint.

Bhilai Steel Plant

726]. SHRI GEORGE FERNANDES :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Governmemnt beve received
any representation from any quarters alleg-
ing fraudulent activities by the Personoel
Manager, Bhilai Steel Plani ;

{b) if so, the action taken thereon ;
and

(c) whether the matter is proposed to

be referred to the Central Buseau of Investi-
gation for investigations 7

THE MINISTER OF STATE IN BWE
MINISTRY OF STEEL, MINES AND
METALS (SHR1 P, C. SETHI) : (a) to (c).
An anonymous complaint had been recsivad
comtaining some aHegations against the
conduct of the Personnel Manager, Bhilai
Steel Plant. The complaint has been look-
ed into by the Deputy Chairman, HSL and
allegations have not been found to be
correct. ’
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India’s Exports and Imports
7265. SHRI RABI RAY :
SHRI SRINIBAS MISRA :
SHRI D. N. PATODIA :
SHRI BHOGENDRA JHA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that on account
of heavy pressure on the Sterling and the
Dollar, there is going to be uncertainty
about world trade and smooth flow of
India’s exports and imports ;

(b) if so, whether Government hava
examined this aspect of the problem ; and

(¢) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Pres-
sures om the pound sterling and the US
dollar, whenever they arise, do create some

uncertainties in world trade including
India’s trade.
(b) and (c). The matter is kept under

constant examination by Government and
such remedial measures as are called for
will be considered.

Inventions Promotion Board

7266. SHRI R. 5. VIDYARTHI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state the names of the inven-
tions for the growth and promotion of
which financial assistance was provided by
the Invention Promotion Board since its
inception and the quantum of assistance
given in each case ?

THE MINISTER OF INDUSTRIAL :
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : The
Inventions Promotion Board which was set
up in 1960 in order to encourage and in-
culcate the spirit of invention and assist
in guiding inventive talent in the country
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gives out Prize Awards and Financial Assis-
tance to inventors. While Prize Awards
are distributed twice a year on 26th January
and 15th August, the Financial Assistance
is released in stages according to the pro-
gress of the invention under consideration.

Since its inception in 1960, the In-
ventions Promotion Board has sanctioned
financial assistance amounting to
Rs. 4,62,803/- for development of 271 inven-
tions vyide Statement I laid on the Table
of the House. [Placed in Library. See No.
LT-880/68] and has given 187 Prize Awards
amounting to Rs. 1,75,700/- vide State-
ment II laid on the Table of the House.
[Piaced in Library. See No. LT-B880/68).
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Hindostan Steel Ltd
7268. SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES

AND METALS be pleased to state:

(a) whether it is a fact that talks
were held recently with the representatives
of Trade Unions and the State Govern-
ments to evolve a solution to promote
industrial peace in the Hindustan Steel
Ltd., which controls three public sector
steel plants; and

{b} if so, the result thereof?
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THE MINISTER OF STEEL. MINES
AND METALS (DR. CHANNA REDDY):
{a) and (b). Discussions have been
held with the representatives of certain
Central Trade Unions. Mo agreement has
yet been reached and further discussions
will be held shortly.
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Export of jate

7270. SHRI B. K. DASCHOWD-
HURY : Will the Minister of COMMERCE
be pleased to state :

(a) the tonnage of jute and jute
goods exported during the last two years

and the names of countries to which
exported;
(b) the total amount of foreign ex-

change earnad thereby; and
(c) the:total’ quantities likely to bo
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exported during the year 1967-68 and the
estimaled earmings of foreign exchange
thereby?

THE DEPUTY MINISTER IN THE
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MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and ().

The quantity and value of jute and jute
goods exported in the last two years and
the estimates for 1967-68 are given below:

Year Raw Jute Jute Goods

Tonnes Rs. Crores Tonnes Rs. Crores
1965-66 18,955 289 £,95,400 182,11
1966-67 37,139 8.42 7,34,200 235.20
1967-68 12,000 2.50 7.72,000 240.10
(Estimates)

Raw jute export mainly were to the
USSR and Nepal. As regards jute goods,
the principal importing countires were the
folowing :

United States of America

United Kingdom

U.S.S. R.

Australia

Newzealand

Belgium

West Germany

Netherlands

France

Bulgaria

Yugeslavia

Czecholovakia

Hungary

G.D. R

Rumania

U.A R

Nigeria

Sudan

Indonesia

Ethiopia

Ghana

Syria

Kenya

Canada

Chile

Iran

Uganda

Argentina

Peru

Export of Cloth

M. SHRI B. K. DASCHOWD-
HURY : Wili the Minfster of COM-
MERCE be pleased to state:

(a) whether it is a fact thata large
quentity of superior quality of cotton,
silk, rayon and other varieties of cloth is
being exported;

(b) If so, .the nemes of - countries
where it has been ecxported during the
last two years; and

(c) The total amount of foreign ex-
change ecarned from their expcris during
the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
A statement is laid on the Table of
the House. [Placed in Librory. See  No.
LT s&1/68 )|

Ferelgn Tuvesiments

SHRI BEDABRATA BARUA :
SHRI R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Gevernment’s aitentien
has been drawn to the news-item published
in the Hindustan Times of the 1st March,
1968 that Sir Norman Kipping, senior
adviser on Overseas Affairs to the Confe-
deration of British Industry, considers that
the climate for foreign investments in India
% quite good;

(») whether he had any talks with
Government in the matter; and

(¢) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS (SHRI F. A. AHMED) : (a) Yes, Sir.
Government is aware of a news-item
which appeared in the Natisnal Herald on
the 21st of March (Not the Hindustan
Times of the 1st of March) regarding the
views of Sir Norman Kipping on foreign
investment climate in India.

(b) and (c). During his recent visit 1o
India, Sir Norman Kipping had discussions
with the Government mainly regarding
operation of U.K. credits for imports
needed by Indian industry (which are
popularly koown @as Kipping Loans),

72,
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although the investment climate in
was also briefly referred to.

India

Sarvey of iron Mires in Mysore

SHRI BEDABRATA BARUA :
SHR1 R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that three
Japanese trading firms have agreed with the
Minerals and Metals Development Corpora-
tion of India amd Marcona Corporation
of U.S.A. to conduct a basic survey of
the Kundermukh iron ore mines in Mysore
State; and

(b) if so, the details of the agreement ?

7273,

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
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MOHD. SHAFI QURESHI) : (a) and (b).
A Sales Team sponsored by the Basic
Chelwicals, Pharmaceuticals & Soaps Export
Promotion Council, Bombay, rectntly
visited certain South East Asian and Far
Eastern countries including Singapore for
promoting the exports of the products
falling under the purview of the Council.
It is understood that this Team did not
explore possibilities of setting up joint
ventures in Singapore.

Transfer of Commercial Staff on the
Raitways

7275. 8SHRI O. P. TYAGI :

SHRI N. SREEKANTAN
NAIR :

SHRI RAM SEVAK YADAV :

SHRI UMANATH :

SHRI MOHAN SWARUP :
Will the Minister of RAILWAYS be

pleased to state :

(a) and {b), No agr has been réached
by Japanese trading firms with the Mational
Mineral Development Corporation and
Marcona Corporation of U.S.A. for con-
ducting a basic survey. As a matter of
fact, survey and prospecting have
been almost completed by the National
Mineral Development Corporation. How-
ever, due to the complex nature of the
magnetite deposits at Kudremukh and non-
availability of eguipment and technical
know-how in the country, discussions were
held by the Corporation with Marconas
and three Japanese trading firms with a
view to undertake detailed pilot plant
studies at site for evolving that most
economic exploitation scheme. The pro-
posal for undertaking Pilot Plant tests is
under consideration.

Joint Ventures in Singapore

7274, SHRI BEDABRATA BARUA :

SHRI R. R. SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that an Indian
Trade team left for Singapore to ekplofe
the possibilities of setting up of Joint
Ventures : and

(b} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

(a) whether the Railway Administra-
tion are aware that commercial staff who
are subject to transfer after every five years
have to face considerable difticulties in
arranging their accommodation because of
the prevalence of system of ‘pugrees’ in
big cities ; and

(b) if se, the steps taken by Govem-
ment to remove their difficulties ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (o) No,
Sir.

(b) Does not arise.

Standardisation ol Supply of Uniforms
to Ruilway Employees

SHRI O. P. TYAGI :

SHRI N. SREEKANTAN
NAIR :

SHRI RAM SEWAK YADAV :

SHRI UMANATH :

SHRI MOHAN SWARUP :

Will the Minister of RAILWAYS be
pl&ased to state :

(a) whether itis a fact that a Com:
mittee set up by the Railway Board for
standardisation of supply of uniforms to
the Railway employees has recommended
the supply of uniforms to thosé of thé
Railway employt¢s who comé jn piiblic
contaot ; e

7276.
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(b) If so, the categories of the railway
emplovees which are granted the uniforms
according to the recommendation of the
Committee ;

(c) the criterion adopted for considering
a railway servant to be in public contact ;

(d) whether it is a fact that uniform is
granted to Commercial Clerks on some
Railways but the same is denied on the
others ; and

(e} If so, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir; this was one of the criteria recom-
mended.

(b} A list, as Annexure I, is laid on the
Table of the House. [Placed in Library. See
Mo. LT-882 68].

(c) No specific criterion has been laid
down.

(d) and (e). Under standardisation of
uniforms based on recommendations of
Railway Uniforms Committee, only Reser-
vation and Enquiry Clerks were made
eligible for uniforms. On Railways where
other categories of Commercial Clerk viz.
Booking. Parcel and Goods Clerks were
being given uniforms in accordance with
old dre;s Regulations existing prior to
standardisation of uniform in February
1963, the existing practice was allowed to
continue. This led to disparity of practice
on various Railways.

Running and Traveliing Allowances on
Railways
7277. SHRI O. P. TYAGI :
SHRI"KAMESHWAR SINGH :
SHRI N. SREEKANTAN
NAIR :
SHRI RAM SEWAK VADAY :
SHRI UMANATH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Rail-
way employees entrusted with the duties of
Travelling in the trains are paid Running
Allowances ;

(b) whether it is also a fact that rail-
way employees like Guards, Brakemen,
Drivers, Firg-men, Travelling Assistant,
Goods Clerks, Travelling Ticket Examiners
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are asked to perform travelling duties but
only Guards, Brake-mon, Drivers and Fire-
men are paid Running Allowance whereas
the rest are paid Travelling Allowance ;

(c) if so, the reasons therefor ;

(d) whether it is a fact that whena
Guard or a Traffic Signaller or a Brake-
man works as an insured Guard, they are
paid the running allowances but the same
is refused to the commercial clerks if they

.perform the same duty ; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Under the rules only such categories of
staff as are directly in charge of and res-
ponsible for the movement of trains viz.
Drivers, Shunters, Firemen, Guards and
Brakesmen, are treated as Running Staff
and paid Running Allowance. The Running
Allowance for such staffl includes an ele-
ment of Travelling Allowance and an incen-
tive payment for the safe, punctual and
expeditions movement of trains on which
operating efficiency depends. There are
several other categories of staff who have
to perform duties on running trains but as
their duties are not directly connecled with
the movement of those trains, they are
paid Travelliug Allowance and not Running
Allowance.

(d) and (e). Information is being collec-
ted and will be laid on the Table of the
Sabha,
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Manafacture of Machines at Ranchi

Project

7280. SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the progress made so far by the
Ranchi pmjcct_ as regards the manni'acturg
of machines; :

(b) how long it would take to achieve
full working capacity; and

(c) the investment made upto Decem-
ber, 1967 and what is its present capacity?

THE MINISTER OF INDUSIRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Heavy
Engineering Corporation Ltd., Ranchi, are
in charge of three projects, wiz., Heavy-
Machine Building Project, Foundry Forge
Project and Heavy Machine Tools Project.
The Heavy Machine Building Project has
been completed. The Heavy Machine
Tools Project is almost complete. The
Foundry Forge Project is still under cons-
truction and is expected to be completed
in September, 1968. Production has star-
ted in all the plants on the basis of ma-
chinery installed. The production during
1967-68 has been as follows :—-

(i) Heavy Machine Building Project

Tonnes Value
(Rs. lakhs)
Mechanical
'Equipment 6532.7 320.25
Structural items 8123.5 127.53
14656.2 447.78

\ii) Foundry Forge Project
9088.60 tonnes valued
at Rs. 178.65 lakhs.
(These figures are provisional)
Heavy Machine Toels Project
15 numbers valued at Rs. 56.44 lakhs,

(id)
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(b) On present indications, the plants
are expecied to achieve their rated capacity
in the following years :—

(i) Heavy Machine Building

Project 1973-74,
(ii) Foundry Forge Project  1975-76
(iii) Heavy iachine Tools

Project.” 1975-76

(c} The investment in the Company
upto December, 1967 in the form of share
capital was Rs 100 crores. The company
were also granted long term loans totalling
Rs. 92.16 crores.

(d) The present capacity, which is the
tentative production programme for 1958-69,
is as under : —

(i) Heavy Machine Building Project

Tonnes

Mechanical items 16,000
Structural items 14,000
Total 30,000

(ii) Heavy Machine Tools Project

Tonnes
Machine Tools 33 Nos. 644
Traction Gears 10 Sets. 26
Total 670 )
(iii) Foundry Forge Project
Tonnes
(a) Cast Iron and Non-
ferrous Foundry 14,590
(b) Steel Foundry 10,500
_{c) Forge Shop 3,200
Total 28290
Import Substitates
7281. SHRI 8. C. SAMANTA : Will

the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the steps being taken to produce
substitutes for imported goods in India;

(b) the percentage of reduction in the
imports.of foreign goods due to indigenous
production of subatitutes during the years
1965, 1966 and 1967; and
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(c) how many propesals for manufac
ture of substitutes, in collaboration with
foreign manufacturers are under the consi-
deration of Government and since how long
they have been pending?

THE MINISTER OF INDUSTRIAL
DEVYELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(g). Since the programme of lmport subs-
titution is a continuing process and it cover
the entire gamut of industry, it would be
difficult to attempt a comprehensive enu-
meration of the percentage of reduction in
imports or of the proposals for the manufa-
cture of substitutes in collaboration with
foreign manufaciures. or of the various
measures which have besn and are being
continually instituted in the several indus-
tries. However it has been possible to
pursue import substitution in one or more
of the following :—

(i) substitution of imported raw mate-
riuls, components and spare parts
with indigenously manfactured
materials and components of same
specifications or  of comparable
specifications and according prior
rity. for their rapid development;
reduction in the consumption: of
imported raw materials and com-
ponents. par unit of production;
change over of production of che-
micals and chemical products from
basic raw materials;

substitution of imported raw ma-
terial or components by suitable
alternative  with  consequengial
changes in the specification of the
end product ; and

(v) accoleration of phased manufactu-
ring programmes to achipver a
greater indigenous conteat in. the
shortest possible time,

(ii)
(iii)

liw)

Foreign Aid for Development

7282, SHRI RABI RAY: Will the
Minister of COMMERCE be pleased to
state :

(a) whether he has observed any funda-
mental difference between the attitude of
the Communist countries apd the demo-
cratic countries among the developed
natioms on the issue of giving one per cent
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of their gross national output towards the
development of developing countries ; and

(b) if so, what are those differences
and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
In the Second Session of the United
Nations Conference on Trade and Deve-
lopment held recently in New Delhi repre-
sentatives of the socialist countries stated
that, while they were giving considerable
financial and technical assistance to deve-
loping countries. since they bore no res-
ponsibility for the latters, economic difficul-
ties, they could not accept any commit-
ments to meet any fixed target for financial
flows. Some of them also stated that
since they had only recently emerged from
a state of ecomomic under-develapment,
they could net be put on an equal foating
with developed market economy countries
in respect of targets for financial flows.
So far as developed market economy
countries are concerned, some of them have
already reached.the target of 19}, of GNP
for the “transfer of financial resources to
developing countries sorme others expect to
be able to achieve it by 1975, and some
others are not in a position to commit
themselves to the fulfilment of the target
by a fixed date.

Stenographers for Railway Officors in
Semior Scale

7283. SHR1 VIDYA DHA® BAJPAI :
Will. the. Minister of RAILWAYS. be
pleased to state :

(a) whether it isa fact that the Rail-
way Board issued an.order in January 1965
that officers in senior scale and above on
Indian Railways should be provided with
Stenographers in grade Rs. 210-425 (AS)
from the 1st April, 1965 ;

(b) if so, whether it is also a fact' that
these orders have not been fully impie-
mented on the Morthern Railway and'quite
a large number of Stenographers in Grade
Rs. 130-300 are still being made o work
with officers in senior scale and above ;
and

(c) the reasons for the non-implemen-
tation and the action proposed to be .laken
against {be officials responsible for viola-
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tion amd non-compliance of the orders
issued by the Railway Board ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Orders
were issued to the Railways in January,
1965 that with effect from 1.4.1965 the
Stenographers attached to Senior Scale
officers should be in the scale of Rs.
210--425,

(b) and (c). Information is being col-
~lected and will be luid on the Table of the
Sabha in due course.

Import of 1allow
7284. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be

pleased to state :

(a) whether it is a fact that imcentive
is given for the import of mutton tallow;

(b} if so, the nature thereof ;

(¢) how many actual consumers were
benefited during the last three years, year-
wise ;

(d) whether Government are aware
that' mutton taflow is sold in black-market;
aad

(e) if so, the steps taken to prevenr its
blackmarketing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Import of mutton tallow is allowed to
registered manufacturer-exporters against
cxports of toilet soaps, industrial soaps,
and laundry soaps. fatty acids and stearic
acids within the overall permissible extent
of 20 per cent of the f. 0. b. value in the
case of exports of soaps and fatty acids
and 30 percent of the f. o. b, value against
the export-of stearic acid.

{c) Particulars of import licences issued
under Registered' Exporters Policy are
available in the publication “Weekly Bul-
letin' of Industrial Liceaces, Import
Licences and Export Licences™ issued by
this office, a copy of which is supplied to
the Parliament: Library regularly.

(d} We have no information.

(e) The question does not arise,
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Railway Accidents
7286. SHRI KAMESHWAR SINGH :
'SHRI GEORGE FERNANDES:
SHRI A. SREEDHARAN :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have examin-
ed the various reports regarding the Rail-
way accidents that have taken place in
recent times and ascertained the major
causes of accidents ;

(b) if so, with what results ; and

(c) the steps which are being taken to
avert the causes 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Inquiries are held into all railway accidents
to ascertain the causes of the accidents
and the inquiry reports are examined by
the Government. As inguiries held into
railway accidents reveal that failure of
railway staff is the largest single factor
responsible for causing accidents, a four
pronged safety drive—educative, psycho-
logical, punitive and technological--has
been launched to arouse the safety consci-
ousness of the staff and to prevent acci-
dents. Other action as is found necessary
on scrutiny of the inquiry reports is also
taken,

Additional Railway Track on Cochin-
Mangalore Line

7287. SHRI A. SREEDHARAN: Will
th: Minister of RAILWAYS be pleased 10
state :

(a) whether it is a fact that there is
extreme pressure of traffic on the Cochin-

Mangalore line necessitating the laying
of an additional track ; and
(b) if so, the steps Government

have taken or propose to take to meet the
situation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
There is sufficient spare capacity available
on the Shoranur. Mangalore section to cater
for fulure increase in traffic. The guestion
of augmenting the present transport capa-
city available on the Shoranur-Cochin
Harbour Terminus - section is under exami-
nation.

Confirmation of Railway Employees in
Asansol Division
7288. SHRI DEVEN SEN : Will the

Minister of RAILWAYS be pleased to
state :

(a) the number of Railway employees,
category-wise, in Asansol Division whose
services have not so far been confirmed ;
and

(b) whether it is a fact that generally
a worker has to wait for 6 or 7 years before
he is confirmed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A list
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is laid on the Table of the House.
[Placed in Library. See No.LT—883/68.]

(b) No ; however, in certain categories,
staffl have to wait for some years for con-
firmation due to non-availability of perma-
nent vacancies.

‘C' Grade Goards on Western Raflway

7289. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that scope for
promotion for ‘C' grade Guards in the
Kota-Ratlam-Jaipur-Ajmer Division, is very
much limited as compared with the scope
for promotion of ‘C’ grade Guards in the
Bombay-Baroda-Bhavnagar, Rajkot Divi-
sion ;

(b) whether itis also a fact that the
number of ‘B’ grade Guards is very high
in the Bombay-Baroda, Rajkot-Bhavnagar
Division because of higher passenger traffic
there ;

{c) whether it is further a fact that
prior to the 21st April, 1965, seniority of
‘C’ grade Guards in the Western Railway
was counted on the basis of region thereby
climinating in-equalities between the ‘C’
grade Guards in the Kota-Ratlam-Jaipur-
Ajmer Division and Bombay-Baroda-Bhav-
nagar-Rajasthan Division ; and

(d) if so, the steps taken to see that
promotion of *C’ grade Guards in the Kota-
Ratlam-Jaipur-Ajmer Division takes place
on the basis of old system prior to the 2lst
April, 1965 to equalise same opportunities
to all ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Yes.

(c) and (d). Prior to 21.4.1965, the
four Metre Gauge Divisions— Ajmer, Jui-
pur, Rajkot and Bhavnagar formed one unit
and the four Broad guage Divisions—
Bombay, Baroda, Ratlam and Kota another
unit, for the purpose of promotion of
Guards, grade ‘C’ to posts of Guards,
frade ‘B'. Thereafter, each Division has
been made a self-contained unit of promo-
tion as a result of a representation of the
Staff Council and in consultation with
Labour Unim'
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Overbridge at Railway Crossing near
Kulti Railway Station

7200. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there is no
Railway overbridge at the railway crossing
near the Kulti Station (Eastern Railway)
causing great inconvenience to the public
of Kulti and resulting in frequent accidents;
and

(b} il so, the steps taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes ;
but the Railways having suitably modified
the shunting operations, the spate of deten-
tions to road traffic at the level crossing at
Kulti Station has been considerably reduced.
During the years 1966 and 1967, two acci-
dents causing loss of 2 human lives had
taken place at this level crossing.

(b) Under the extant rules, Proposals
for construction of road over/under bridges
in replacement of busy level crossings are
required to be sponsored by the State
Government indicating the relevant priority
and the year in which they would be able
to provide funds towards Road authority’s
share of the cost of the work, as required
under the extant rules. )

There is no firm proposal from the
Government of West Bengal for the con-
struction of a road overbridge in replace-
ment of the existing level crossing near
Kulti Railway Station.

Payments to Asansol Mmicipality by
Eastern Railway

7291. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to state:

(a) whether itisa fact that although
the Easlern Railway are required to pay
Rs. 30 lakhs annually to the Asansol Muni-
cipality, they pay omly Rs. 1 lakh per
annum ;

(b) whether it is a fact that the Eastern
Railway is not at present paying the 2 per
cent Education Cess payable to the Asan-
sol Municipality under Urban Primary
Education Act, 1963 ;

(c) if the replies to parts (a) and (b)
above be in the affirmative, the reasops
therefor ;and o
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(d) whether the Railway Admimistration

have any proposul to pay the aforesaid
amount in full in future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No Sir.
The demand of the Municipality was for
Rs. 1,01,280.13 per annum upto 31.3.1964.
It was increased to Rs. 1,50,828.76 from
1.4.1964. Pending final decision of the
Review Committee of the Municipality on
the Railway’s objection against the increase
payment at the rate charged earlier is being
countinued.

(b} Yes.

(e} The Municipality dJdemanded Educa-
tion Cess for the first time from the second
quarter of 1967-68 @ Rs. 15,279.60 per
anpum. Since this i5 a post-Constitation
levy, it is not payable by the Central
Government in terms of Article 285 of the
Constitution.

{d) No, in view of the position ex-
plained in (a) and (c) above.
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T ¥ agwe 112 v w90 T

TwenT ¥ Yamfedt & ofa ¥ 3fy

7203. wit wiew W AT @
@& Wt ag Tq w7 T w0 £

(%) = a7 av # fs omg & sEAqC
20T RN s §15 aw
ay § safe faoefy & graer aw A 000
Mg aas@ § 24 a2 am §;

(7) #7 WE @¥ F uwwmE #
termfedi Y afq qar & 57 < fa=i
fFm ¢ ; w1k

(m) Toea § ¥ mfeay % ofy
wam ¥ ok Wit sfomgmi & A w|w ?

@ ot (st @ go gaTen) : (F) o,
&1 1 AT ST IR & 19 &7 A e
ATEA ZTO # Iy & Fored &Y e W
FTAT qedt @ 94 fF fredft s gaer ®
= faar mEY a=v T A1 § T WY
FEt 31 T AT A oF g@R F gaam
TEF &1 a1 gt

(=) <, &t

(m) a9, wEr, of@EET ST
arfareq gv  STACEEATH] A1 AGEE
feafaa¥ & miedi #r WA 1 q9ETE
gfawan @wr aF agr fegr mar ¢

e # wiwa weadd w1 e
wr

7204. s wifwrz W ag o
TN, W7 weT ary WA 9g ¥4 6
gar w40 fF ¢

(%) mr oz g f& wroma #
T & W g ey s @ € WY
aft gt, A 37 =AY § A ¥ et wfa
git aor o7 wfodi  frery awr
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I frfY o< g v frarg
t ok

(/) “Arew” qar “gEaw’ G A
W gl wEl & a9 g AR A feat
sfa gfd ?

TN, W aar  ay WA (%o
e gh) - (F) T eE oA o R
o &1 & geerm ¥ AT & 1 gE
JORA TEATALAT @AT £ | &@HE A
fATer T 9=, o JTET qT |-
wifert & wfaffdt & dgw oddeny &,
T AT &t whrear ¥ a7 F<ar
fadr oy 31 qoi Afew W F g,
qUT-gNg 9T, fET & Fraae aw
AT 1 T (arver) oft, ot R weaw

Ty g, TweE ¥ qEr 6N
T‘!;r-rwﬁzrrmasaj

(=) Fraw, oo W FE T &
FAGE 99 F qgz & ¥ # gEEH AHE
T 9T &9 fear amar & 1 3@ ¥ &
o F FrE |\ qdr & amfy, dAew
%1 IR afEst 78 § |

IAT 1AW | wrenfow I

7295. ait WIWE WEW : ¥4 whal-
TN FU FCH

(%) =% sy ¥ fagemdts s
wT @ wifirs qeeni & oewa am
w1 AR AT Y A gof et gd
(3

(=) vt deedfa g wafe &
S U ¥ #5519 ¥ wofiF wen

eqif 73 &1 fa=ad AR IAH F TEAE

N FT wgAT ofemT ||y §

() Far gTwre &1 e gEe R
Uy F LAY gL FTA q97 IO N2A
7 frgft wdeqaear 1 wew el
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TR ARG IGWAIT a7 & 1
wafi seww earfea sor w18 WK

(w) af2 zi, @t Sew =T AT E 7

W (s s wet wgwa) : (F) oF
fermy & qew T amar §
[peFem & war mar o Wed e
LT-885/68]

(=) & (). st gwaeifa Frorm,
ot fis W= 1969 ¥ yroew E0M, IX FH
it gTo frar mar & g dreer |
st wfew wv faar s @ safee =
waeqT # 78 e & g G e
ST Gty g #r wafy § faf
TeEl § FRAT ¥ afts goww
w1 v g |
T s & Wit e 1 vt

ITER

7206. st HYeg WA ;T ok A
qg @ F1 FA wH

(%) 7% wWAA & AN AAT
T A FF-FA & A IweT T
@ & 1 wl® # et g w0t gg 2

(&) et gy qrsrar 1 wafa &
THF U0 § #9919 ¥ siifs suen
wifyg #37 #1 faIR AR AH @
weir o feaen &d am w1 oagEe §

() w1 AT AR { IQwHITE A
T F q91 99 T Ay fed gl wd-
e F1 WG UG F WL AN KT
gfte & aTe 1 fawe g w_w #
wrf sIfrs goww aarfom @ &1 85
"X

(%) afz g & gewr et A & ?

Tr wt (St Vo go gTen) - (%)
w fraw o e )o@ far
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war ¥ {gerwrem # vor v el
s LT-884 68)

(=) <ot o & safa & w5
¥ wrEET wafaa @ 1 K9 909
w1t faa T 20

() W (W), @A T o7

g wm § vretfrs gaww

7297, it Wiy KW : T FEW,
wm mar Wiy AW g &&W AT E
Fi f

(%) =% W & wfia YO
T § FHAF ¥ vfre aoew -
w & W vAw F fewn Qi Wt
g

(=) <Y qeradfa Ao A vl
AN T § SH-AE § Wi
ITHA TG FA 77 fa=T7€ & W 7%
¥ yaF X feoT @N W W W-
A d

() #a1 ST AW § AWmd AN
T FW a1 39 U9y A fregh gk -s0a-
w1 Y v et ¥ @ T 9y g
¥ aw @1 fae val wEwH A
oRfi oy mfm w7 WY W)

(=) afraf, Y sewr s war §?

W™, @ Far Wiy WA (wWe
w1 @) : (F) ¥ (7). g oEr
AT & AR wr 2w 97 @ & Ay

Expert of Books

7298. SHRI JUGAL MONDAL : Will

the Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
boost exports of text-books and technologi-
cal publications ;

(b) if so, their estimated da.mppd in
forvign countrigs ; and '
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{c) the facilities proposed to be extend-
ed to encourage their exports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) While there is a pood demand for
Indian books in the neighbouring countries
of Asia and Africa, such as Burma, Ceylon,
Malaysia, Kemya etc., it is difficult to make
a precise estimate of the extent of the
demand.

(c) Against export of printed books,
import replenishment is allowed at the rate
of 30 per ceat of the [. 0. b. export value.

Impart of Beoks

7299. SHRI JUGAL MONDAL : Will
the Minister of COMMERCE be pleased
to slate :

(a) whether Government have curtailed
the import of books and publications from
foreign countries ; and

(b} if s0, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir. ’

(b) Does not arise.

Production of Scooters

T300. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of Vespa and Lambretta
scooters manufactured in 1967-68 ; and

(b)Y whether Government propose to
allow expansion of units manufacturing
these scooters or issue a licence to some
other firms for the manufacture of scooters?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED); (a)
The production of scooters in the year
1967-68 is given below :—

Make of Scooter Production during

1967-68
Vespa. . 17,724 Nos.
Lambretta 14,842 Nos,
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(b) In addition to allowing expansiom
of the existing units, it is proposed to
licence one more unit, of a suitable econo-
mic capacity, for the manufacture of
scooters.

Globe Motors (Private) Ltd., Delhi

T301. SHRI BUTA SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased io siate :

(a) whether it is a fact that Mifs.
Globe Motors (Private) Limited, Defhi
accept deposits from the Pubtic;

(b) whethe permission has been given
to them by Government for dealing in
such transactions;

(c) whether it is also a fact that this
Company has refused to return the money
to the depositors even on the expiry of
the due dates; and

(d} if 3o, the action taken or pro-
pased to be taken by Gowernment i the
master tO safeguard the public interes??

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS (SHRI F. A. AHMED): (a) Yes, Sir.

(b) Acceptance of deposits from
public by companies does not require the
approval of the Gevernment or of ihe
Company Law Board under the Companies
Act. However, provisions were made o
Reserve Bank of India Act 1934 in Decem-
ber 1963 enabling the Reserve Bank to
exercise control over the acceptsmce of
deposits by mes-benking companies, cor-
porations, and firms with subscribed capi-
tal in excass of Ba. | lakh. In pursuance
of the powers vested in the Reserve Bank
of India, the Bank issued general directions
ta pon-banking companies putting a curb
on the acceptance of deposits dispropor-
tomate to their capital structure.

(c) Ceomplaints receivnd by fhe Com-
pany Law Board indicate that the Campany
is unable to return their dues fo depesitors

(dy Apent from the disectives issued
by the Reserve Bank of India imposing
certain restrictions on acceptance of depo-

- sits, Officers of the Resssve Bank Inspect

the baoks of acceunt of the companies.
Officers of the Company Law Board have
also been inspecting books of accmums of
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such companies on complaints or otherwise.
In case where materials for the criminal
offences have been found as a result of
such inspections, cases haye been referred to
the Police. Where contraventions of the
provisions of the Companies Act have taken
place. Registrars of companies have been
asked to ipitime action under the Law. In
regard to petitions to High Courts under
Sections 1391 relating to arrangement or
compromise between creditors and depo-
sitors, the Company Law Board submit
representatioms onder Sectiom 394A brin-
ging to the notice of the Courts aft refevamt
information and facts available with the
Board te safeguard the imterests of the
depositors to the extent possible. Hn
relatioa to this particular case, the pos-
sibikity of taking the company iuto com-
pulsory liquidation is being exanined.

Exmolhdhncn;lstnbmk
i

7302. SHRI D. N. DEB :
SHRI B. N. SHASTRI :

Will the Minister of COMMERCE be
pleased to state -
" (a} whether it is a fact that an Indian
team recsntly visited Denmark to explore
possibilities for exporting Indian goods to
that country;

{b) whethac it has submitted its report;
and

(c) if so, the main features thereof?
THE DEPUTY MINISTER IN THE
MINISIKY OF COMMERCE (SHRI
‘MOHD. SMAFI QURESHYL : (a) to (o).
la the middie of 1967, aa Indiza team com-
prising a pepresentative esch of the Indian
Institede of Feweign 'ruu. Em
Export Pr i (v amd P
Food Indostry visited Denmerk to assist
EiMARK OG LORENZ CHRISTENSEN
MARKETING of Deamark for comduc-
ting macket susveys ia peapect of the follow-
ing comsmodities r—

Engineering goods :

Sewing machimes,
handtools smd
macirine:  tools
acressories.
Preserved fruits
including canned
shes.
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Marine products : Shrimps, macke-

rel and tuna.
Spices : All kinds of spi-
ces
Cashew products : Cashew kernel

Textile manufac-
tures ® Ready-made gar-
ments, working
clothes, Pyjamas
and night-wear.

The report has since been received and
the market surveys of various commodities
mad= by the team are being examined for
determining items of potential export pos-
sibilities.

More recently in January, 1968 an offi-
cial of the Indian Institute of Foreign
Trade visited Denmark in connection with
a market survey on fresh processed fruits
and vegetables. ;The report in this regard
is under preparation.

Small Scale Industries

7303. SHRI S. KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have any
scheme under consideration to set up small
scale industries for the persons who have
no money but have enterprise and techni-
cal skill ; and

(b) if so, the nature thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). The State Bank of India have gota
scheme for financing craftsmen amd other
qualified entreprencurs desirous to set up
small scale industries. The further details
of the scheme are that the entrepreneéurs
“should posssess good character and integ-
* rity with requisite know-how and ability to
operate the projects. Persons who have
already owned a factory, wholly or partial-
ly, are not considered for assistance in this
scheme, The financial assistance will be
available as instalment credit for financing

the purchase of machinery and equipment,
medium-term loan for financing the long-
term working capital needs, and where to
the extent necessary, owner’s equity and
cash credit or demand loan for catering to
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the short-term working capital require-
ments. The financial assistance is limited
to Rs. 1 lakh.

Cables seized by Traffic Police of
Hindustan Steel Lid , Rourkela

7304. SHRI S. KUNDU : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government are aware that
on the 5th March, 1968, one truck load of
cables was seized by the Traffic Police of
Hindustan Steel Limited, Rourkela, when
the said goods were moving out unautho-
risedly ;

(b) if so, the cost of these cables ;
and

(c) whether Government have instituted
an enquiry into it and fixed up responsibi-
lity on any officer ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) Yes,
Sir. -

(b) Rs. 15,000 approximately.

(c) The case is under Police investiga-
tion. Three employees involved in this
case have been arrested and departmental
proceedings also initiated against them.
Two of them have been suspended from
service.

gafen-gt &% § A

w1 0 ¥ gAen

7305. &Y gOW W€ wET@ : W
ok 7 35 qO Y FT wh v :

(v) =ar ag &« ¢ fir feawc 1967
# A% WA ¥ gEiEI-NES JwwA 7
uw HETEY 20 ¥ Ja ok o ;

(=) afx gi, Mo gder & ofc-
amEer TR B fee @f gl
158

() TR A AT wig e
@ gie ¥ Y foedt fde ol W7
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”

e st (st Wo 3o ) (%)
gFqad: WM §eed §1 WO
11.12.1907 %) gafer @1 WY F
qufer [EREE ww 9T gMarst Wi
FECHA QA F T o 804 TN
gE A9 M F @A T IACAH § 2 |

(@) ¥ wwfa ®1 @raT 5,486
w7 #1 afy §1F 1 TIIAE |

() <, =¥

mfsrqrare # 9k O & g & fasy
SaE

7306. st gER W WA : T
ek weft g Fa A Fa0 O fwe

(%) =1 4 7= & e @y sa=fal
¥ mfsamETe W /T 9T WY % F
weas & faeg wasiw foar ar; o
24 fagrae, 1967 ¥ “fggew”’ #§ @~
=T THTTEE g & W

(=®) afzgi, ot @ Sa@T ¥ w4
s ¥ ?

TR T 68

(i) war srer 55,575
(ii) w&-FarT

=W 88

farz 33,985
g -SUTC WIS &7 40T 34,073
(iii) &aTe T

TN e 19,0156

R Ak C3 Al 17,641

AT X 15,639

AT ¥ 10,170

o 62,465
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iﬂiﬂﬁ(ﬂ Ao Ho 5!1‘1)‘(15)
o, AEN -

(=) waTer /€Y 9&ar |

frad Tem sTCET
7307. Wt gEN W TEAW :
=t Uﬁﬂ'ﬁ'ﬂ'ﬂ

FT §OATE, WA qGT G
HAT 9% @y w7 T w1q fF5

(%) Frem woame FrvEmd § Swad,
Fdr WX A1, 1968 ¥ fafr=r swx ¥
g Wz #1 fea-feaar

B

(=) v wafr & fadwi ® fead
R s w1 fram fale g
IR

(7) =& swee ¥ feot fadaft
a1 sAT ?

W, «W qar 9y ww (W
w=r @) (F) Forard gema w7
Y, el WK A, 1968 ¥ fafwe
AR ¥ 91g W wearw w1 9w fae-
fafaa §: -

(=)
@ 68 T« 68 ¥
68,497 68,302 1,02,464
176 44 308
29 528 16,060 179,5793,573
29,704 16,104 79,8879,56731
17,704 18,658 53,277
18,222 20,192 56,055
15,273 15,933 46,845
18,189 13.783 37,142
64,388 66,466 193,319
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(@) & (7). oerad-aTE 1968
& wafg # 69.800 7 ¥F Fwww FaT
Ter 51T 69,800 =W & WAWT ¥EW
frata frar mar fae® 5.86 %A% w07
Fr feeft ger v wmw g€
QT AGT IIART 19 W@y & A
AT T &1 920 ¥ IR A0
7308 W FER W AW :
=« fafaay :

WA g gy S@™ & AT
w31 fiF:

(%) srag s & fF afegil W
¥ JRIAR AqT TLATET 9T QAL F AT
safs 23 wrd, 1968 F it wy A ¥
T GHTIAT v &, AT & qrdy
¥ W I ¥ RS g | oAy
it g€ o

(@) =fz &, @ guewm & sW
M ¥ AR W e §OR W
wai ¥ w7 ¥ frrt ol gk Wi

() W gewre & Qe & sl
fMaaFTig?

TR we (s qo go gATW) : (%)
¥ (W) 21.3.1068 #r Fhawra T=-
T AR dEAg wEel & AN Ao
956 W9 wrw AEr e ¥ FAC A
qv | W gwfe N T 13,200 wwd
MR s WA 31 gREW &
W FY AT A o9 G §

TR e wT
7309. oft sfrerr W
=ft sreay W

1 dwd T FE oTET ® e
O fw .

(%) gt T9F avew w1 W@
w7 %9 g7 ZAT 9T;

(&) v =¥ A ¥ Fwig-ard
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#Y G feg ardw @ @ ® g
oY;

() ™= argm w fag W
18 9 Sy fear w3 ar aar AT
{39 T 7% feo swww fem

(7) S anf ox fed WA QW
oy gferat @ af & Awr fredy R
9% X gfeat soft T Ay § A

(%) @ of@lAT A Q@+ &
for g 7 R ardw ffeEm
$«rE?

o ol (s o go gn) : (%)
W AT W wfew aw fwi adaw
weq 3T grar 1950-60 # frm war wr o

(@) za oo & wfa w1,
1962 ¥ fraf &

(¥) 7z ¥ 10462 ¥ g fem
T 87 Wi FAALT, 1968 & wer A% w@
T FAT 5.25 FUT TR &9 FT |

(¥) o TR 43 g7 & BT
Namr T I 1378 =X 61 &R
g &Y FT FH SfT 9T

(®) = ofdiseT &1 U FW
w arom  fafesm a8 Y o€ §)
facfs feafa six s ) ™=@ &7 &
I § gfe $ T F aw §
ge e ofciean §1 gurewn o femr
ST 1

Sarvey of Minerals in Haryana

7310. SHR1 SHRICHAND GOEL :
Will the Minister of STEEL, MANES AND
METALS be pleased to state :

Wrissen Answers

(a) the assessment of survey, if any,
conducted by Governmemt im Muhinder
garh district of Haryana to find out the
metals and minerals in the hills of that
district :

(b) whether there is any proposal to
start an iron and steel plant in Mahinder-
garh district ; and
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{c) if so, the progress made in this
regard ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
{a) A general geological survey and preli-
minary mineral assessment of the State has

almost been completed and has brought to’

light some minerals, of which iron ores
and limestone are of economic importance.

(b) and (c). The information is being
collected and will be laid on the table of
the House.

Chandigarh Railway Station

7311, SHRI SHRICHAND GOEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any scheme for the im-
provement of the Chandigarh Railway
Station has been undertaken by Govern-
ment ; and

(b) if so, the time by which it will be
completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
A new station building in keeping with the
status of Chandigarh with the provision of
necessary passenger amenities is proposed
to be constructed by the side of the existing
one, the necessary estimates, plans etc., for
which are under preparation. The work is
likely to be completed in about 2 years,

feslt 2w ax mifwEt w1 ¢ & won
oan e

7312. =ft waC oW YR ;9T Yo
A g qTAT FT FAT T F

(%) M@ ad feest R T fT
gard mfear w1€ R w4 ¥ @M
gt
(@) v ¥ foraeft mfear 3< & wrg
o et 3T & @ g%

(m) mrag aw g fF e R TR
wu Freft mfeat & FEr By ¥ wiew
L 79 S :

(w) afk g, o mfat @77 0 W,
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s fae gt Fr AU aaw T @
g?

tod @t (sf o go grwr) : (V)
1967 ¥ fee=it ¥ |wT W 28,474
mfent qg<t Wiz 28,468 mfeai agt &
el

(@) = & 13,406 wmfeat 3T &
af«t w1 4,270 mfgar [ @1

() =, 78T

(7) foeslt 37 B9 = AW}
gt & gt aret mhva ¥ wfewt s
arm &Y mfgat § fAd & ¥ gF
mfear § waig ¥ faeelt 39 =E9 I
gAY AE g1 el W oRm
mifedt ¥ I X qFV W e ¥ TH
g & frerfaer w1 & 1 &f mfgaY
%! g7 9T w9 % faw fav afy f
it Frme =t st 3 S wwr sTreros
Il & Are-gre af@grd wadst § fag
foriare wdafodi & o aww feay
amar &1 ¥few O wmet g1 she
aga wfew § fwd mfeal awmer-frddt
et W fefafeay, frefagi & ooy,
WINT §¥ES1 W1, gt 1 sei%
= #7 wEAmEl, MiEdr w1 dwer o
e & A wed wif F s
mfear = I | g7 THTT &Y afr-frfa
1 M7 TUG-FHT 9T T T E7
s femma mar @ d o T AW ¥
fore ga=r s wiT Srar <@ 20

Producers of Nylon Yarm

7313. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased to
state :

(a) whether itis a fact that only 10
big units or so produce bulk of the Viscose
and Nylon Yara manufactured in this
country : -

" (b) whether Governmeni Bave carried
out any analysis of the Balance Shects/
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turnover-profits of these units during the
last few vears ;

(c) whether Government have formula-
ted any scheme of price fixation and equit-
able distribution of this yarn through their
associations or otherwise to all small units;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF < COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) There
are 13 units currently manufacturing vis-
cose and nylon yarn in the country.

(b) No, Sir.

(c) and (d). There is no statutory price
or distribution control on viscose and
nylon yarns. There is adequate availabi-
lity of viscose yarn in the country. As
regards nylon yarn, after assessing the
demand of the indigenous weaving industry
and taking into account the indigenous
availability, Government have arranged
imports through S.T.C. The indigenous
nylon yarn producers have voluntarily
agreed to maintain, at the consumer’s
point, prices as indicated by Government.
Besides, they have been implementing a
scheme of distribution of a part of their
production on loomage basis to the weav-
‘ing units in Surat. The nylon yarn import-
ed by S.T.C. is also being distributed on
actual users’ basis through recognised
regional associations.

Prodaction of Fabrics by Cotton Mil's

T314. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the Cotton
Mills are allowed to produce mixed fabrics
art silk fabrics upto 40 per cent of their
production ;

(b) whether a similar concession is
denied to art silk units in respect of use of
cotton yarn nlnmndn of nmplm,-‘v:scouf
nylon ; and -

tc} if so, the re:nons theret’ar [

. 'I‘H:E DE.PUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Units
registered for production of cotton fabrics
may ytilise 10%, of their installed capacity
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upto a maximum of 20 looms for the pro-
duction of mixed fabrics with synthetics
and 339%, of cotton.

{b) No, Sir. Units registered for art
silk fabrics can similarly utilise 109, of
their installed capacity upte a maximum
of 20 looms for the production of mixed
fabrics in which the art silk content is not
less than 509, by weight.

(c) Does not arise.

Tdle Machines on Railways

7315. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government's attention has
been drawn to the news-item in the Railway
Sentinel (Volume No. XV, No. 10) of Octo-
ber, 1967 regarding machines worth over
Rs. 25 lakhs lying idle ;

(b} if so, whether an enquiry has been
ordered into the matter ;

(c¢) whether it is a fact that these machi-
nes could not be used because the posts of
Operators were not sanciioned in time ;
and

(d) if so, the reasons for this delay 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes;
only 7 machines costing Rs. 3.10 lakhs are
lying idle.

(b) No enquiry was ordered as there was
unavoidable delay in the completion of the
building in which these machines were to
be installed.

(c) and (d). The 7 machines referred
to at (e) above were lying idle on account
of non-completion of the building and not
due to non-creation of the posts of Opera-
tors.

In addmnn. 5 more machines costing
Rs. 0.96 lakh were received in 1964-65 and
were ipstalled in the old Press Building.
These machines were being operated with
the existing staff though not to the full
extent. Necessary posts to operate the
machines to full capacity have since bwn
created and are in operation,
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Natioaal Coal Development Corporation
7316. SHRI MADHU LIMAYE :
SHRI BAL RAJ MADHOK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government's attention has
drawn to the deficiencies and lapses in the
functioning of the National Coal Develop-
ment Corporation in 1966-67 which have
been brought out by the public auditors ;

(b) whether Government’s attention has
also been drawn to the report of the Finan-
cial Controller of the Corporation ; espe-
cially his observations with regard to stores
and spares ;

(c) if so, what are the main lapses
and deficiencies referred to by the Finan-
cial Controller and the public auditors
referred to above ; and

(d) the steps taken by Government to
remove these deficiencies 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a) The
auditor’s report for 1966-67 has been recei-
ved.

(b) Yes, Sir,

(c) The annual report of National
Coal Development Corporation for 1966-67
containing the auditor’s report for the year
will be placed before Parliament.

The Financial Controller has been given
suggestions for effective inventory control
and for stopping the use of imprest funds
for making local purchases except petty
and emergent purchases.

(d}) Those matters are within the pur-
view of the powers of the Company which
is taking necessary action.

Working of Textile Mills

7317. SHRISITARAM KESRI : Will
the Minister of COMMERCE be pleased to
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state the number of textile mills which are
working below their instailed capacity due
to inadequate and outmoded machincry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Textile Mills
may work below their installed capacity for
variety of reasons including inadequate and
outmoded machinery. Only a detailed study
of each mill would yield the information
desired. However, information is being
collected about the number of mills which
have woked below installed capacity for
any reason and will be placed on the
Table of the House.

Shortage of Steel Sheets

7318. SHRI SITARAM KESRI: Will
the Minister of STEEL, -MINES AND
METALS be pleased to state :

(a) whether scarce categories of steel -
sheets are still in short supply and if so,
what is the total annual production of 16
to 20 -gauges and 20 gauge and thinner
sheets in Hindustan Steel Ltd., and Tata
Iron and Steel Co. separately during 1963-
64 to 1966-57 and from April to December,
1967 ; and

(b) which are the major industries
ptilising 18 gauge steel sheets in the coun-
try and what is the quantity allotted to each
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,.
Sir. Scarce categories of steel sheets are
still in short supply. Presumably the
Hon'ble Member refers to Black Plain
Sheets. [Information relating to production
of these sheets in different gauges mentio-
ned in the question is not separately main-
tained by the Producers concerned. How-
ever, total annual production of these steel
sheets for “the rélévant period is as
oot = . - " g .

Tatas

" (.hl ‘thousand tonnes)

Year Rourkerala . Total
PR 1963-64 872 1630 2502
1964-65 974 188°8 2862
1965-66 106'9 -1861 293'0" -
196667 - .. 1013 136 2149
1967-68 (upto

625

=924 T 1549

_Drcember,
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(b) The major industries atilising 18
gauge steel shests are for the manufacture
of 208 210 litre barrels in particylar and
sheets in (16—20 gauge.} in general are
being consumed by the following indus-
tries :

(1) Bicyeles.

(2) Agriculturel Tmplements.

(3) Auto and Ancillary.

{#) Structurals,

{5) Steel Poors, Windows and Rofling

Bhutters. !

(6) Sieel pipes and tubes,

(7) Cables and Wires,

(8) Electric fans.

(9) Refrigerators and Alr Conditioners,

(10) Expanded Metal.

(11) Steel furniture and #Hosphtal furni-

ture.

(12) Building Hardware.

{13) Enamel Ware.

(14) Drums for packing Organic Chemi-

cals and Petrol Chemisals.

Prior to decontrol of scarce eategories
of stecl with effect from the Ist May, 1967
the quota certificates were issued under the
heading 16—20 gauge sheets/strips and
there was no mention of the quantity of
each gauge which the units were allowed to
draw and as such it is not peasible to

- furnigh the quaniity ef 1§ gause sheets/
strips relgased to the unity.

Decontrol of Steel

7319. SHRI SITARAM KEBRI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state @

(a) whether it is a fact that prior to
decontrol of all categories of steel with
effect from Ist May, 1967, Government
were allocating scarce categories of steel
sheets for fubrication to some industries
on one shift and to some indpstri¢s on two
or three shifts basis ; and

(b) whetber the reagons fer allotrsent
of scarce categories of steel sheets to  soppe
industries on one shift basis were cither
shortage of raw materlal or lack of demand
for finished preducts though sufficient capa-
city existed im such industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS {SHRI P. C. SETH1) ; {a) and (b).
Prior to decontzg] with effet from thy It
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May, 1967, the procedure for the allocation
of scarce categories was as follows :

This Ministry used to make only bulk
alJocations in favour of the various spon-
soring authorities and it was Jeft jo thesg
sponsoring authorities to make sub-alloca-
tlens te fndividual units borme on their
lists. “As the availabiiity of scarce cate-
gories of steel was much too small in
comparison with the total demand per
annum, the alloeations to the individual
units were being made by the sponsering
authoritiss on a pro-rara basis taking into
acgount yarious factors such as the imn-
stalled capacity of each umit, the aumber
of shifts being worked and the priority
rating of thg concerned industry,

Staff Strength in Pagcel Office, Ajmer

7320. SHRI ONKAR LAL BERWA ;
Will the Minister of RAILWAYS be pleased
to state :

() whether it is a fact that the staff
strength ip Parcel Qffice, Ajmer (Wesiern
Railway) is inadequate to cope with the
work and the matter has been under copsi-
deration wince 1963 ;

(b) whether it is also a fact that no
overtime allowance is paid to the staff and
they are also penalised for mistakes which
become unavoidable as a result of heavy
werk lead due to insufficient staff ; and

(c) if so, the fyrther time likely to be

taken by the Railways to compensate the
staff according to the workload ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The staff
strength is not considered inadequate. A
review eof the existing strength was made
some time ago but it was mot eonsidered
necessary to revise the strength.

(b) Overtime allowance is paid in
accerdance with the ryles in force. . There
were a few mistekes but these are not
considered to be due to insufficient staff,

(c) Doss not arise.
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MManufactore of Piaying Cande
7322. SHR1 B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL
DEVELOPMENT  AdID- COMBANY
AFFAIRS be pleased to state :

(a) the names and complete addresses
of the firms manufacturing cards in India;

(b) how many of them are working
with: for¢ign collaboration;

(c) whetlier Gowernment sre oomsider-
ing to- give a liceace to a forcign firm- for
manufacturing playing cards: and

() if so, the names of the: foreign
finmas-?

THE MINISTER OF INDESTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS (SHFET . A. AHMED) : (a) A stintattont
is laid at.the. table of: the- House [Placed in
Library. See No. LT-887/68]

(b) Nil.
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(o) Me, Sir.
(d) Does not arise,

Export of Soske Skins

7323, SHRI BABURAO PATEL: Wil}
the Minister of COMMERCE be pleased to
Hae

(a) the amoumt of foreigy exchange
esrned annually by the export of smake
skims during the lest three years;

(b) whether the esporters of smake
skins have requested government to abolish
the enhanced export duty on snake skins
because exports are dependent on changing
fashions in the overseas market arid “Her-
culean efforts have to be made to meintain
comtimued supplies’'; and

(e) if so, the steps Government propose’
to ta%é in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFl QURESHI) : (a) Value of
exports of snake skins during the last three
yoass was as follows : —

Value in ropeey lakhs-
(Fost-devaluation' parity):

196566 1966-67 April 1967 to
January 1968

L. » 188.73 284.69

(b) Yesi. Sir

(c) Government does not propdse to
make any change in this behalf as abolition
or reduttibn of the export duty will
adversely affect the unit value of exports.

Reteation of Quarters by Rallway Employees
transferred ot of Delhi

7ID4:  SHRT SURAT BHAN © Wil the
Ministes of: Rt HEWWATYSS be pleased tb state :

(a) the number of Railway employees
on the Northem Railway transferred out of
Delhi area during 1966-67 and 1967-68,
retaining Railway quarters;

(b} the number of such employees
umpsfecred back- 1o Dethi (i) within six
months (ii) within year's time and (iii)
beyond one year;

() Hew the recowerite of rent: from
SuON o ployees fallitig under cachi groop (i)
to (iii) as mentioned in part (d) abeve for
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the period of retention of Railway quarters
have been made; and

(d) whether any discrimination has been
observed in the matter of regularisation of
such cases of retention of Railway quarters;
if 56, on what grounds ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :

{a) During 1966-67... 97
During 1967-68... 101

(b) (i) Within six months 17
(ii) Within one year 13

(iii) Beyond one year 2

{¢) Mormal rent for the first two

months, double the assessed rent or 109,
of the emoluments of the employee, which-
ever is higher for the subsequent two
months and rent at outsiders rate thereafter.

(d) No.

Recruitment of Staff in Divisions of
Central Railway

7325. SHRI R.S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state the number of ASMs/SMs/AYMs/TNIs/
TIs and Gazetted Officers initially recruited
as (i) Sigoallers/ASMs/SMs, (ii) Guards,
(iii) Traffic Apprentices, (iv) other than the
above categories in the Divisions of the
Central Railway secparately in each grade
during the last 5 years ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Information
is being collected and will be laid on the
Table of the Sabha.

Promotion of Guards, Traffic A pprentices
and Station Masters/Assistant Station

Masters on each Division of Ceatral
Railway
7326. SHRI R. S. VIDYARTHI :

Will the Minister of RAILWAYS be pleased
to state :

(a) the number of Guards, Traffic
Apprentices and Station Masters/Assistant
Station Masters promoted as Assistant
Station Masters/Station Masters etc. in the
grade of Rs. 205-280 .(AS) during the last
5 years on each Division of the Central
Railway ;
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(b) the stage at which their pay was
fixed ; and

(c) the number of those who were
above 45 years of age ?

THE MINISTER OF RAILWAYS
(SHRI C. M. 'POONACHA): (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha.

Retiremeat of Railway Staff on each
Division of Central Railway

7327. SHRI R. 5. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of ASMs/SMs/YMs/
TNIs;TIs retired during the last 5 years on

each Division of Central Railway in the
following grades :

(i) Rs. 130-240 (AS)/130-225 (AS),

(i) Rs. 150-280 (AS)/Rs. 150-240 (AS),
(iii) Rs. 205-280 (AS) (iv) Rs. 250-
380 (AS), and (v) Rs. 335-425 (AS),
and-above.

(b) the number of those initially re-
cruited as Signallers/ASMs ; and

(c) the number of those promoted from
Guard including those promoted as Guards
from other categories ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid .on the Table of the Sabha.
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Trade with Philippines
7329. SHRI BENI SHANKER :
SHARMA :
SHRI D. C. SHARMA :
SHRI CHENGALRAYA
NAIDU :
SHRI B. N. SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Phillipines Minister of
Commerce and Industry visited India and
discussed measures for the expansion of
trade between the two countries ;

(b} if so, the outcome of his wvisit ;
and

(c) the details of trade Agreement
signed, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
A Delegation from the Government of the
Republic of the Phillipines led by His Ex-
cellency Marcelo S. Balatbat, Secretary of
Commerce and Industry had talks on trade
and related matters with an Indian Dele-
gation led by Shri Dinesh Singh, Minister
of Commerce, Government of India. Asa
result of these talks, the two Ministers set
their signatures on 26th March, 1968 to a
Trade Agreement between the two countries.
Under the Agreement, the two countries
will encourage and facilitate mutual ex-
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change of goods and services for the deve-
lopment and expansion of commerce, and
diversification of trade, between India and
the Phillipines. The Agreement also lists,
broadly, the commodities available for ex-
port from each country. The two Govern-
ments have also agreed to designate senior
officials charged with responsibility of identi-
fying the areas of co-operation between
the two countries in industrial, commercial
and technical fields. Copies of the Trade
Agreement and the Joint Communique
issued on the occasion have been placed in
the Parliament Library.

Paper Mills

733. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the total production of each paper
mill in the country during 1966-67 and 1967-
68 ; and

(b) the steps taken to improve the pro-
duction of the mills ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) . (a)
The total production of Paper and Paper
Boards during the years 1966 and 1967 are
given below :

Year Production
1966 5,85,000 tonnes
1967 6,09,000 tonnes

(The Mill-wise production during the
above years has been given today in the
House in reply to another Unstarred Ques-
tion, No. T478).

(b) The following action has been taken
to increase the production of paper in the
country :—

(i) The Paper Industry has been
exempted from the licensing pro-
visions of the [ndustries (Develop-
ment and Regulation) Act, 1951,

(ii) The Paper Industry has been ine
cluded in the list of priority indus-
tries and as such it is eligible for
liberalised imports of raw materials

etc.
(iii) Request from the Paper Mills pru-
posing to expand their capacity
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under balancimg equipment pro-

weamme, are censidered favouwra-
bly.

{iv) Some excise concessions bave been
given to encourage the establish-
ment of new paper mills and ex-
pansion of the existing Mills.

(v} The Development Rsbate in the
case of Paper Industry has been
increased from 207 to 35%.

M:S, Fadiur Oxygen. Calcutiz

7331. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to: state :

(a) the different kinds of licerces issued
so far infavour of M/S. Indian Oxygen,
Calcutta :

(b) whether these: licences have been
fully utilised by the said firm ; and

(c) if not, the action taken by Govern-
ment in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND. COMPANY
AFFAIRS. (SHRI F. A. AHMED): (a).
M;s. Indian Oxygen, Calcutta, have so far
been. issued the following types of licences.
under the Industries (Development and Re-
gulation) Act, 1951 :

Fac the.astablishment of new
industrial undertaking : I

For effecting ‘substantial ex-
pansion’ to existing under-

taking : »

For the manuficture of ‘new

articles” : 5

For carrying on business: 14

For change of location of

existing undertak ing : 1
41

(b} All the schomes licensed. have been
implemented.

(e) Does mot arise.

Mo Indism: Geyges Liimited

7332. SHRJ: K. N. PANDEY : Wil
the Minister.of INDUSTRIAL. DEVELOP-
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MENT AND COMPANY AFFAIRS be
pleased te state :

(a) whether it is a fact that M/s. Indian
Oxygen Limited, Calkcutts has a monopoly
in India ;

(b} if so, to what extent and the
amount of capital invested in India by the
said firm ; and

(c) the percentage of its shar:s held
by M/s. Briiish Oxygen Limited, of U.K. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-~
IRS (SHRI F. A. AHMED) : (a) List af
various products in respect of which the
name of M/s. Imdian Oxygen Limited, Cal-
cutta figures in the report of Monopolies
Inquiry Commission, was laid on the Table
of the House on 8th December, 1955 [Placed
in Library, See No. LT-888/68].

(b) Column 3 of the list shows
the percentage figures, representing the
company’s share in aggregate production
as given by the Monopolies Inquiry Com-
mission in their report. The paid up
capital of the companmy, according to its
Balance Sireet as on 30th September, 1966,
stood at Rs. 4.62 Crores. -

(c) As on 30th September, 1966, M/s.
British Oxygen Limited of U. K. held 66.06
per cent of the shares of M's. Indian Oxy-
gen Limited.

American and Beitish Companies

7333. SHRI K. N. PANDEY : Will
the Mfnister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to-state ;

(a) the number of new American and
British companies which- have started
business in India in collaboration with
Indians during the period from. 1965 to-
1967 ;

. (b)- the main industries- in: which' such:
Companies have besn set up and the per-
cemtage. of capital shares. held by ibhe
Indian, American-and British pationals ;
and

(c) the special’ sefeguards, if* any, to-
protect the Indian interests ?

THE MINISTER OF INDUSTRIAL
DEVBLAPMENT AND COMPANY AP
FAIRS.(SHRI:F. A. AHMED) : (&) and (b).
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A statement showing British and Awmerican
invesiments approved by Government of
India in new Indian Joint Stock Companies
during the years 1965 to 1967, and also
indicating the name of the Indian Company
the name of the foreign company, nature
of business, total capital and the foreign
capital involved in each case, is laid on the
Table of the House. [Placed in Library, see
No. LT-889/68].

{c) With a view to ensuring the major
interest in ownership and control of a
joint wventure in Indian hands, foreign
capital participation is normally restricted
to a minority one. Foreign capital partici-
pation is normally allowed only in those
industries where indigenous technical know-
how is not available, The use of foreign
brand names is normally not allowed on the
products to be sold within the country.
In the matter of employment of personnel
although Government permit the employ-
ment of non-Indians in posts requiring
technical skill and experience when Indians
of requisite qualifications are not available,
they attach vital importance to the trains
ing and employment of Indians even for
such posts in the quickest possible manner.

Closure of New Victoria Mills, Kanpur

733, SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 4339 on the 19th March, 1968
regarding the Closure of New Victoria
Mills, Kanpur and state :

(a) whether any decision has since
been taken on the recommendations made
by the Commitiee appointed under the
Industries (Development and Regulation)
Act to investigate into the affairs of the
Mill ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
$ir.

(b) Does not arise.
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Retrenchment of Workers after Completion .
of Parakka Barrage

7338. SHRI NIHAL SINGH : WwWill
the Minister of RAILWAYS be pleased to
state :

(a) the total number of workers employ-
ed at different ferry crossing points on
Eastern and North-Eastern Railways ;

(b) whether it is a fact that the Rail-
ways arc planning to retrench the workers
after the completion of the Farakka
Basrage ; .

(¢} if so, the alternative mode of em-
ployment planned by the Railways ; and

Ad)if the reply to part (c) above be in
the negative, the reasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)—

Eastern Railway No. of workers

Farakka 1584
Mokamehghat 825
Sekrigalighat 256
Total 2665
North-Eastern No. of workers
Railway
Mahendraghat 484
Barari 704
Total 1188
(b) No.
(c) and (d). Do not arise.
Import of Mining Equipments

73319, SHRI SRADHAKAR SUPA-
EAR : Will the Minister of COMMERCE
be pleased to state the total amount of
foreign exchange required for the import.
of mining equipment during the current
year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : The infor-
mation is being collected and will be fur-
nished to the House in due course.

Subarban Trains carrying Passengers to
and from Calcutta

7340. SHR1 SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) the total number of passengers on
the average who travel daily, except on
Sunday, in the suburban trains to and
from Calcutta ;

(b) the number of trains run on each
line for carrying these passengers and the
average number of coaches attached to
each train ;

(c) the number of seats in each coach ;

(d) whether it is a fact that each train
daily carries 5 to 10 times passengers than
the capacity of the seats fixed for each
train ; and '
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(e) the total amount of revenue eamned

by the Railways from these daily passen-
gers ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
daily average number of passengers were
6,64,000 during 1967-68. Separate figures
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for SBundays and week days are not avails
able. :

(b) and (c). The averagt number of
trains run daily, the average number of
coaches per train and the average number
of seats in each coach, are given below
separately for the Eastern and the South
Eastern Railways :—-

Eastern Railway

South Eastern Railway

Daily average number of sub-
wrban trains run.

462 3

(includes Electric Multi-

ple Units, Push-and-
Pall Electric trains)

Average number of coaches
per train.
Average number of seats per
coach—-
Comventional Coaches
III Class
EMU Coaches
I Class Sitting
Standing

111 Class Sitting’
Standing

125 12
% 100
32

L]

100

100

These figures exclude main line long-
distance traibs which may carry suburban
passengers and stop at some suburban
stations.

(d) No.

(e) Daily about rupees two lakhs.

Discovery of Copper Deposits in West
Bengal

7341. SHRI SAMAR GUHA : Will
the Minister of STEEL, MINES AND

METALS be pleased to state :

(a) whether it isa fact that Copper
deposits have been recently discovered in
the Purulia District of West Bengal ;

(b) if so, the expected value of the
copper deposits ;

{c) whethér Oovernment havé taken
P ion of the copper deposit areas and
when mining is expected to be started ;

(d) whether further prospecting for
copper deposits has been. continued in they
pd!]aoem arcas and other places ; and

(e) if s@, the result thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) Yes, Sir.

(b) It is reported by the Government
of West Beagal that the expected value of
the copper deposits is about Rupees one
crore.

(c) The area vests in the State Govern-
ment. Itis too early to say when the
mining is expécted to be started as further
detailed prospecting work is necessary for
conclusively proving adequaté reserves in
thé atea.

(d) and (e). Yes, Sir. The work is
in progress. The results thereof will be-
come available only after it is completed.

Export of Jute Gaods

7342. SHRI 5. 5. KOTHARI : Will
the Minister of COMMERCE be pleased to
state :

(8) whether it is & fact thet Indian
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exports of jute goods have been declining
end the ground lost by India in this field
hasg been captured by Pakistan ;

(b) if so, the impact of reduction in
export duties ; and

(c) the prospects of India regarding
the lost ground in this field ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) Exports of
Indian jute goods have declined since
1964-65 while exports from Pakistan have
been on the increase. This was due to a
variety of causes.

{b} The reduction of export duties
have made jute goods more competitive
but Pakistan has also since increased the
value of their bonus voucher scheme.

(c) The export performance in 1967-68
is, however, expected to be better than that
in the immediately preceding year.

Production of Alumininm

7343. SHRI 8. S. KOTHARI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that demand
for aluminium is steadily increasing and
despite higher production imports are
necessary ; and

(b} if so, what are the prospects of the
production rising to meet the increased
demand so that imports are eliminated ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) Yes, Sir.

(b) Installed capacity for the produc-
tion of aluminium in the country at pre-
sent stands at 115,800 tonnes per annum.
Steps are being taken to attain self-suffi-
ciency in this metal as early as possible and
a further capacity of 327,500 tonnes per
annum (150,000 tonnes in the public sector
and 177,500 tonnes in the private sector)
is under various stages of implementation.

Hinlustan Steel Ltd.

7344. SHRI S. S. KOTHARI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(8) whether f Js 8 fact that the accy-
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mulated loss of Hindustan Steel Ltd. has
risen to Rs. 82 crores ; and

(b) if so, the steps taken by Govern-
ment to improve its working ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) The cumulative loss suffered by
Hindustan Steel Ltd. from its inception
to 31st March, 1967 amounted to Rs. 82.32
crores.

(b) Apart from the fact that the com-
pletion and fruition of the current expan-
sions of the Steel Plants and the anticipated
improvement in the economic situation
would help improve its working, an integ-
rated programme of remedial measures has
been undertaken. This includes : —

1. Certain basic changes in the top
management structure as announc=
ed in the statement made in the
Lok Sabha on the 20th March,
1968.

2. Development of technical and
specialised skills,

3. Improvement in industrial rela-
tions.

4. Improvements in control techni-
ques.

5. Technological improvements, addi-
tions and modifications.
6. Sales promotion.

M/s. Indian Oxygen, Calcutta

7345. SHRI B. K. DAS CHOW-
DHURY : Will the Minister . of
COMMERCE be pleased to state :

{a) the total amount of foreign ex-
change earned on the export of material
produced by M/s. Indian Oxygen, Calcutta
during the years 1965-66 and 1966-67 ; and

(b) whether this company emjoys any
monopoly in the export trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
As the Export statistics are maintained
commodity-wise and not firm-wise, it is not
possible to furnish the information unlesy
specific items are indicated.
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Aluminium Indastry

7346. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment are planning to hand over the alumi-
nium industry in the the public sector to
the private sector;

(b)

(c) if pot, the stage at which the pro-
duction in the aluminium industry in the
public sector vwis-a-vis the aluminium
industry in the private sector ?

if so, the reasons therefore; and

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b) Does not arise.

(c) Aluminium industry is included in
Schedule “B" of the Industrial Policy
Resolution of 1956 and as such its future
development is open to both the public and
private sector. At present all the
existing Aluminium smelters in the
country, which account for a total installed
capacity of 115,800 tonnes per annum, are
in the private sector. In Novemer, 1965,
Bharat Aluminium Company (a Central
Government Undertaking} was incorporated
to set up in the public sector two new
aluminium projects, with a total capacity
of 150,000 tonnes per annum—one at Korba
(Madbya Pradesh) and the other at Koyna
(Maharashtra).

Field work on the first phase of the
Korba Aluminium Project (viz. alumina
plant) has aiready commenced. Negotia-
tions are in progress for finalisting a con-
tract for the preparation of a Detailed Project
Report for the smelter and manufacture of
aluminium semis. The Project (smelter
and alumina plant) is expected to be
completed by 1971-72,

As regards the Koyna Aluminium Pro-
ject, the technical consultancy arrangements
for implementing the project are being
reviewed with a view to ensuring maximum
utilisation of indigenous equipment and
services. Work on the project is expected
to commence immediately on the finalisa-
tion of the consultancy arrangements. The
project is expected to be completed
by 1971-72
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Establishment of a further capacity of
177,500 tonnes per annum in the private
sector has also been approved and is under
implementation 50 as to atiain self-suflici-
ency in aluminium as early as possible.

Export of Sarees

7347. SHRI SHIVA CHANDRA JHA:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Indian sarees are exported,
specially to the countries of Europe and
US.A;

(b) if so, the variety and quantum of
their exports and the amount of foregin
exchange earned therefrom annually; and

(c) if not, whether Government have
chalked out any programme for their
exports and the estimated earning thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI ): (a) to (c).
The information is being collected and a
statement will be laid on the Table of the
House.

Precious Metals

7348. SHRI SHIVA CHANDRA JHA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) what and where prceious metals are
found in India ;

(b) the estimated wvalue of these precis
ous metals mined annually ;

(c) how much and which of them are
exported and the foreign exchange earned
therefrom ; and

(d) the estimated amount of those
metals not exploited so far in India ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Gold is found in Kolar Gold Fields
and Hutti mines in Mysore. Silver is also
found there in association with gold ore
and with - lead zinc ore in Zawar area in
Rajasthan. Silver is obtained as by-pro-
duct from gold and lead refining.

{b} The estimated value of gold and
silver produced annually is as follows ;
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fear Gold Silver
Quantity Value in Quantity Value'in
in Kgs. Rupees in Kgs. Rupees
1966 3,740 4,50,25,000 1,220 4,30,000
1967 3,161 s 4,66,93,000 3,470 12,37,000

" (c) No gold was exported during 1969 and 1967. The exports of silver during this

period have been as under :—

Year Silver
Quantity Valuoe in
in Kgs. Rupees
1966 2,570 8,04,000
1967 45,13,000

11477

(d) No estimate is available.
Trade Agrecment with Rumania

7349. SHRI SHIVA CHANDRA JHA:
SHRI1 K. P. SINGH DEO :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

_ {a) whether Goverpmept have conclud-
ed any agreement with Rumania for the
development of trads between the two
countries ; and

(b) if 50, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Yes, Sir. On the 4h April, 1968, a Long-
Term Trade and Payments Agreement has
been concluded in New Delhi betweea the
Government of India and the Gowernmest
of the Socialist Republic of Rumania. Broa-
dly speaking, this Agreement is along the
lines of the Long-Term Trade and Payments
Agreement concluded on the 3th Novem-
ber, 1962 at Bucharest, betwesn the two
Governments. Under the Agreement con-
cluded on 4th April, 1968, the main com-

modities to be imported into India from

Rumania will ioclude components and
spares for various nation building projects,
particularly in the fields of oil exploration
and drilling, refineries and petro-chemicals
complexes. Rumania has also agreed to
supply adequate quantities of lubricating

oil, fertilisers and some other industrial
raw materjals for which India has to depend
chiefly on imports. India’s exports to
Rumania will include, in addition to some
traditional commodities like jute, tea, tgns
tiles and oil-cakes, subsiantip] quantities of
iron are and bauxite for which export possi-
bilities have been expanded in the recent
past. Under this Agreement, the scope for
exporting larger quantities eof engineering
soods amd other pon-traditiong) commor
dities bhas alpo been widened.

Copy of the above Agreement is availa-
ble in the Parliament Library.

Manufacture of Tractors with Czeek
Collsboration

7350. SHRI HIMATSINGKA : Wwill
the Minister of INDUSTRIAL DEVELOQP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Une
starred Question No. 5362 on the 26th
March, 1968 and state the estimated cost of
a tractor to be produced in the Tractor
Plant proposed to be set up by Govern-
ment with Czeck Collaboration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (BHRI F. A. AHMED) : According
to the economic feasibility report of the pro-
pesed tractor project received from M/s.
Motokev of Czrecheslovakia, the ex-factory
cost of production of Zetor 2011 tractor
will be about Rs. 10,600,-.
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Ticketless Travel on Railways
7351. SHRI HIMATSINGKA : Will

the Minister of RAILWAYBS be pleased 10
state :

(a) whether any steps have been taken
to assess more accurately the volume of
ticketless travel on the uneconemic railway
lines ;

(b) if so, the steps which have been
taken ip that direction and the machinery
which has been put into operation for this
purpose ; and

(c) the number of on-the-spot magis-
terial courts held om each of theie limes
during the period from January to March,
1968 with a vigw to detecting and punish-
ing ticketless travel ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

. (b) A Central Ticket Checking Pquad
under the dirgct control ef the Railway
Board is at present conducting checks pn
all the Zonal Railways to assess the extent
of ticketless (raygl an varipus gectipps in-
cluding uneconomic railway lines.

(c) Complete information is net readily
available, Jtis bging eollscied and will
be placed on the tablg of the Sabha as soop
as possible.

Powerloams Factorjes

7352, SHRI HIMATSINGKA : Wwill
the Minister of COMMERCE be phqu
to state :

(a) whether Government's attention
bes been drawn to the reports thet India
is losing foreign exchangs worth Rs. 50,000
per year on the sale of powerloom factories
at throw-away prices with no buyers ;

(b) whether it is also a fact that over
4,000 workers have lost jobs and mearly
1,250 handlooms are lying idle in textile
industry at Ludhiana ;

(c) if so, Government's reaction thepe-
to ; and

{d) the steps which have bagn takep ip
find out buyers for the powerlooms factor-
ies for utilising the idle production capa-
city of powgrloams and alsp to gnsure pre-
per utilisation of the handlooms Jym idle
at Ludhiana ?

CHAITRA 31, 1890 (SAKA)

Writsen Answers 6

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHR]
MQHD. SHAFl QURESHI): (a) o (d).
Yes, Sir.  With the withdrawal of Artsilk
Ezport Incentive Scheme cppsequent upon
devaluation some weaving caparity ip the
Punjab was rendered idledue to fall ip ¢x-
ports. To remedy this situation, the State
Trading Corporation was asked to discuss
with the small-scale weavers of Punjab the
steps for improving the export prospests of
their products. Pursuant to these discus-
sions, the joint efforts by STC and lh_g
Silk and Rayon Textile Export Promotion
Council have resulted in the orders of 14.5
lakh metres of artsilk farics being placed
on the Amritsar and Ludhiana weavers for
exports to Canada, lraq and Italy.

Expansion of Durgapar and Rowrkela
Steel Plants

7353. SHRI HIMATSINGKA : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government bave decided
to defer the expansion plags of the Durga-
pur apd Rourkela Steel Plants in view of
the recgssion whigh has adversely affected
the Hingustan Steel Ltd. ;

(&) if so, whether anpy stugly hag been
made about the steel requirements of the
country with a view to deciding upon the
future expansioa of the public secter steel
plants ; and

(c) if so, at what level, by which amen.gy
and the main findings of this study ?

THE MINISTER OF §TEEL, MINES
AND METALS (RR. CHANNA REDDY) :
(a) Further expansions of thg Durgapur
and Rourkela Steel Plants envisaged in the
Praft Quiline of the Fpurth Five Year
Plan have been deferred in view of :—

(i) slow growth in the demand for steel
due to recent economic recession ;

(i) paucity of respyrces ; and
(iii) the need for utilisation of available
resources of production and manu-
facturing capacity of plaats and
equipments developed in the coun-
iry to the maximum extgnt possi-
hle.
{by and (c). A long-term projectien
for iron and steel has been obtained frem
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the National Council of Applied Economic
Research to review the demand for iron
and steel and to decide about the future
programme of development in iron and
steel. The demand study report has been
recently received and is presently under
examination.

According to the study made by the
Mational Council of Applied Economic
Research the available capacity will be
equal to the anticipated demand at the
overall level up to 1970-71 ; and in 1975-76
the existing capacities together with the
presently contemplated expansions in the
Indian Iron and Siteel Company Ltd. as
well as the new Plant at Bokaro (Ist stage
only) will fall short of the anticipated de-
mand by about 1.70 million tonnes. In the
five year period beyond 1975-76 and ending
with 1980-81, the anticipated demand is
about 5.0 million tonnes more than at the
end of 1975-76.

Air-conditioned Trains

SHRI K. P. SINGH DEO :
SHRI GIRRAJ SARAN SINGH:
SHRI MEETHA LAL MEENA :
SHRI H. AJMAL KHAN :
SHRI K. M. KOUSHIK :

Will the Minister of RAILWAYS be
pleased to state :

7354

(a) whether itis a fact that Govern-
ment propose to use some of the air-condi-
tioned trains as hotels for the tourists and
if so, the reasons therefor ;

(b) the details of the scheme ; and

(c) the benefits likely to be derived by
Government vis-g-vls tourists from the pro-
posed scheme 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.

Revised Pay Scale of Train Examiners

7355. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Train Examiners on
the Railways have demanded a revised pay
scale of Rs.205-280 as an entry grades on
par with subordinate engineering personnel;
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(b) if so, whether Government propose
to implement the aforesaid grade ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
A demand for the allotment of Rs. 205-280
as an entry grade for Train Examiners has
been received and the matter is under con-
sideration.
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Dejosits of Copper

SHRI1 M. L. SONDHI :
SHRI SAMAR QUHA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

7360.
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(a) whethér It Is a fact that deposit of
copper have been found in various parts of
the country ;

[b) which are the exact places and the
size of deposits on the basis of current
estimates ; and

() the steps being taken to exploit
these deposits ?

THE MINISTER OF BTEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) and (b). Yes, Sir. The exact places
where it is found and the estimated réser-
ves in million tonnes are as follows :

Reserve of ore

percentage
State Block in of
million tonnes copper
BIHAR Mosabani 345 244
Surda 0.50 2.30
Pathargara 0.16 1m
Kendadih 0.005 274
Roam-Sidheswar 25.84 1.69
Rakha 38.06 1.45
Tamapahar 25.40 1.20
Ramchandrapahar 1.40 1.00
Turimdid 2.00 1.00
Baragunda 0.20 1.7%
RAJASTHAN Kolihan 20.00 2.00
Madhan-Kudhan 140.20 0.8
or
92280 1.00
or
5.2 1.2
Bhagonl 1 0.86 1.24
3.36 0.74
Dariba Mine 0.21 2,58
Dariba Nala 0.20 2.50
Akwall North 1.000 1.50-2.00
Satkui 1.000 1.50-2.00
ANDHRA PRADESH Dhukonda 2,123 1.54
Malakonda 3.663 1.50
Bandalamottu 0.312 0.56
0.775 1.71
Mailaram 0.400 207
MADRAS Mamandur 0.900 0.63

(c) Presently, the Indian Copper Cor-
poration is the only Unit in the private
séitor ih rhe country engaged ih the pro-
guction of copper. Their production
during 1966 and 1967 was 9,333 and 8,904

tonncs respectively. They have been grant-
ed an Indusirial licence to set up a flash
smelter of a capacity of 16,500 tonnes of
Dliswar coppet natdl which is expedted to
be gommissioned by 1969,
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In the Public sector, the Hindustan
Copper Ltd., was set up to give  concerted
attention to the development of copper
deposits in the country. The copper pro-
ject schemes entrusted to the company are
as under :—

(i) Khetri Copper Complex (Rajasthan) ;
This project was included in the Third
Plan for annual production of 10,000 tonnes
elctrolytic copper per annum. According to
the enlarged scope of the project approved
by the Government in September, 1966, the
integrated plant at Khetri will have capa-
city to produce annually 31,000 tonnes of
electrolytic copper metal (21,000 tonnes
from Khetri mine and 10,000 tonnes from
the adjacent mine at Kolihan); 600 tonnes
of sulphuric acid will be produced daily as
a bye-product and will be utilised for pro-
duction of 2,14,500 tonnes per year of
Triple Super Phosphate. The project is
now expected to cost Rs. 8593 crores.
The firm cost estimates are under consi-
deration. A contract for general engineer-
ing services signed with the French Group
came into force on the 30th June, 1967.
Foreign exchange requi ts for the
Project, to the-extent of 18 million will be
available from the French Consortium Credit
and the balance from other sources. Almost
all the epuipment for upper level develop-
ment of mine has been procured under the
Exim Bank Credit and through D.G.5. & D.
Fertilizer and acid plant is being set up at
Khetri in collaboration with the Fertilizer
Corporation of India. Mining operations
at Kolihan were started in January, 1967
and the development work is in progress.
The Khetri project is expected to commence
production from 1970-71 and achieve full
production of 1972-73 (31,000 tonnes).

(ii) Agnigundala Copper Project (Andhra
Pradesh) : The development of this deposit
for mining of copper and lead was assigned
10 the National Mineral Development Cor-
poration in October, 1966. On the forma-
tion of the Hindustan Copper Limited, the
project has now been entrusted to | it.
Government have approved in principal,
the development and exploitation "of thése
deposits with suitable foreign collaboration
and financial assistance.

. (iii) Daribo Copper. Project (Rajasthan)
The Hindustan Copper Limited had submit-
ted a project Report for the development
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of this copper deposit for the production
of 1400 tonnes of copper. A scheme for
further underground exploration has been
included in the report. It is now proposed
to consider the scheme after further detailed
exploration work (which is expected to
take two years) is done and the results
known to the Government about the econo-
mic viability of the project.

(iv) Rakha Copper Project (Bihar) . The
Hindustan Copper Limited has prepared a
scheme for the exploitation of Rakha
copper deposits in District Singhbhum,
Bihar at an estimated cost of Rs, 8.51
crores which envisages the production of
copper per annum, It will take about 30
months to set up this mine and plant from
the date of sanctioning of the project.

Exports by State Trading Corporation

7361. SHRI M. L. SONDHI : Will
the Minister of COMMERCE be pleased to
state : -

(a) the main items of exports handled
by the State Trading Corporation during
the last thee years ;

(b) the names of countries to which
these were exported and the amount of
foreign exchange carned thereby ; and

(c) the nature of deals governing these
exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement showing the main items of
exports (over Rs. 10 lakhs turn-over) handi-
ed by the S.T.C., countries to which these
are exported and the foreign exchange
carned for the years 1965-66 and 1966-67
is laid on the Table of the House.
[Placed in Libeary. See No. LT-890/68).

{c) The exports to countries marked
with (*) in the statement are under Trade
Agreements between the Government of
India and the Government of the country
-concerned. -Tha S.T.C. does not under-
‘take direct exports under link or barter
deals. Exports under the link and barter
‘deals are made by the private parties.

Messrs Gillanders Arbuthnot & Co. Limited,

7362 SHRI M, L. SONPHI: Wil
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the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(8) whether it is a faét that the Kanpur
Branch of M/s, Gillanders Arbuthaot and
Company Limited is being dlosed

(6) whether it i also a fact that 40
employees of the Kanpur Branch ate facing
retrenchment ;

(c) whether any representation from
the workers has been received by Govern-
ment in this régard ; and

(d) if so, the action which has been
taken on their representation 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) to
(c). Gillanders Employees’ Union, Kanpur,
submitted a representation to the Govern-
metit indicating that the mamagememt of
the Company have decided te close the
Kanpur Branch where 40 persons are
employed.

{d) The Uniod have requested the
Government to issue a direction to the
Company not to close its Kanpur Branch.
Ccmpany Law Board have no powet to
issue such a direction to the Company
under the Companies Act and the Union
has been informed accordingly.

Price of Printing Paper

7363. SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment propose to increase the price of
printing paper ; and

(b) if so, whether Government have
taken into consideration the repercussions
it will have on the Paper Industry as a
result of this increase ?

THE MINISTER ©OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). On representations received from the
Paper Industry for an increase in the
price of paper and mewsprint, Government
arc ex.mining the question. All relevant
aspects will bg taken into consideration be-
fore 4 decision is taken.
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Bafier Stack of Cottoa

7366. SHRI DEQRAQ PATIL : Wi)l
the Minister of COMMERCE be pleased
o refer to the reply given to Upstarred
Qyestion No, 1269 pa the 27th Februgry.
1968 and state :

(a) whethes the report of the Coam-
mittes set up to examine the questiom of
creating a buffer stock for raw cotton has
since been received by Governmest ;

(b) if so, the mgin recomymendgtions
thereof and the action taken therean ; gad

(c) what is the support psice far the
raw cotton for the ygar 1967-68 and the
recommendations of the Committec there-
on?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.

(e) For the year 1967-68, support price
for the standard wariety of cottom wiz. M.P.
Virnar Fine 27/32" has been fixed at Rs.
#7)/- per quintal. The Commitiec gppoin-
ted to examipe the quesuoq of crgating &
buffer stock for raw cotton is not ex ’
to make recommendations in regard tg the
support prices.

Public Sector Plant; in Haryana

7367. SHRI SHR] CHAND GOQEL:
Will theé Mipister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Government of Harya-
na have gpproached G-}v;mmem to set up
some important public sector plants in
Haryana to boost up the ecopomy of the
State; and '

(b) if s0, Government's reactions there-
to?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFA]RS {SHRI F. A. AHMED: (a) The
Haryana Government have proposed set-
ting up projects like Brewery, Cqca Colg
and Malt cxtract. They have also in
mind other projects, such as a cement
fagtory based on the lime kapkar deposit
of Gurgaon district, mapufagture of super-
phopshate based on pyrites, exploitation of
marble quarry, etc.

(g) The State Government bave begn
informed that projects relating 1o Brewery,
Coca Cola apd Malt extgact are not of
such importance as to be takea up in the

ublic sectgr. They have been agvised to
get the other projects fully examined from
the technical and economic pojnt of view
before entering into any commitments.

Exploitation by Geological Survey of India
of Oil Deposits in Cannanore District of

Kersls
7368. SHRI P. GOPALAN : Will the
Minister of STEEL, MINES ANP

METALS be pleased to state :
(a) whether there is any proposal to
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conduct a detailed survey by the Geolo-
gical Survey of India to exploit coal and
oil deposits in Ceananore District of
Kerala; and

(b) if so, whether any technical
assistanee has been sought from the socia-
list countries and the result thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b) Does not arise.

Security Staff for Protection of Passengers
travelling by Night Trains

7369. SHRI1 D. N. PATODIA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is the responsibility of
the State Governments to provide adequate
security staff for the protection of passen-
gers travelling by night trains ;

(b) whether the State Governments are
given any assistance for providing this
facility ;

(c) whether the resources of the State
Goverments are adequate to provide such
facilities in all trains ; and

(d) whether in view of the increase in
the number of murders cammitted in the
running trains, Government have considered
the feasibility of the Central Government
taking up this responsibility ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Yes, the State Governments are
paid full cost of the order police and 1/4th
cost for supervisory staff of the police.

(c) and (d). The whole matter is under
consideration of the High Powered Com-
mittee which the Ministry of Railways
have appointed to go into all aspects of
‘security.and policing of Railways and inter
alia to recommend measures conducive to
better security and policing of Railways.
The Committee’s deliberations are still
continuing.

Cost of Production of Coal
7370. SHRI S. R. DAMANI : . Will

the Minister of STEEL, MINES ‘AND
METALS be pleased to State :

{a) whether it is a fact that the
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cost of production of coal produced by the
National Coal Development Corporation
varies from Rs. 19 to Rs. 45 per tonne
whereas the sale proceeds is only Rs. 27
per tonne ;

(b) whether there is no procedure for
financial stock-taking of projects under the
Corporation; and

(c) ifso, the action which Govern-
ment propose to take to avoid losses and
to streamline the working of the
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRIL P.C. SETHI): (a) to
{c). The information is being collected
and will be laid on the Table of the
House.

Committee for Indo-UAR-Yugoslavia
Industrial Cooperation

7371. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be plsased to
state :

(a) whether there is any proposal to
have a high-level Committee on Industrial
Co-operation among India, Yougoslavia
and the U.AR.;

(b) if so, the composition thereof; and

(c) theindustries that are proposed
to be covered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The Foreign Trade Ministers of Yugoslavia,
UAR and India have agreed to nominate
a promoter for each of the industries
enumerated below who will be in charge of
all the work connected with the implement-
ation of projects. To ensure overall co-
ordination, it was further agreed to appoint
a co-ordinator who will remain continu-
ously in touch with the promoters and with

the co-ordinators of the other two
Governments.
(¢} The following industries are

proposed to be covered :

(1) ‘Tractors, diesel engines and their
components;

(2) T.V. picture tubes and glass;
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(3) Passenger cars, trucks, jeeps,
commercial vehicles, scooters and
auto ancillaries;
(4} Nitrogen and Phosphatic fertilizers

and exploration of Rock Phosphate
Deposits*

(5) Electrical equipment and critical
components for transformers; and

(6) Ship ancillaries.
Price of Coal

7372. SHRI S. R. DAMANI: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a} whether the Coal Industry has
asked for further increase in the coal price;
and

(b) if so, whether any decision has
been taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes, Sir.

(b)

The matter is under consideration.

Supply of Wagons for Movement of Coal
from West Bengal and Bikar Coalfields

7373. SHRI S. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether due to inadequate supply
of wagons for movement of coal from
West Bengal and Bihar coalfields, Coal
stocks have piled up at the pit heads:
and

(b) if so, how the situation is proposed
to be relieved ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b} Does not arise.
Export of Shoes to U.S.S.R.
7374. SHRI S. R. DAMANI: Will the

Minister of COMMERCE be pleased to
state:

{a) whether U.S.5.R. has offered
less prices this year for hand-welted shoes
to be supplied by the State Trading
Corporation;

(b) whether this has resulted in a dead-
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lock berween local small scale export units
and the State Trading Corporation on the
question of price of shoes and sharing of
profits; and

(c) the action which Government
propose to take to remedy the situation, so
that the exports of Indian shoes do not
suffer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) and (c). Prior to signing of the
foreign contract, consultations were held by
the S.T.C. with the representatives of
fabricators who had agreed to supply shoes
at prices to be derived from the f.o.b.
prices on the same basis as last year.
Notwithstanding their agreement, STC has
announced further price increase and offered
an incentive for satisfactory and timely
execution of the order. Supply orders have
been released to the fabricators and it is
only a small section of the small scale
footwear industry which is agitating for
still higher prices.

Representation from Tobacco Merchants
Association, Calcutta

73715. SHRI JYOTIRMOY BASU :
Will the Minister of COMMERCE be plea-
sed to state ;

(a) whether Government have received
any representation from the Tobacco Mer-
chants Association of Burra Bazar, Calcutta
or any similar organisation recently ;

{b) if so, the nature thereof ; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) and (c). Do not arise.

Indian Motion Pictures Export Corporatioa

7376. SHRI JUGAL MONDAL : Will
the Minister of COMMERCE be pleased to
state :

(a) the names and designations of the
members of the Indian Motion Pictures
Export Corporation with annual salary and
requisites of each ; and
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(b) the names of the members of the
Corporation and the dates and number of
foreiga trips they made till the 31st Decom-
ber, 1967 for the business of the Corpora-
tiop, the pames of the countries they visited
with foreign exchange and expenses spent
for gach trip by each member agd the
specific purpose of each trip ?

THE DEPUTY MINISTER IN THE
MINISTRY QOF CQMMERCE (SHRI
MQHD. SHAFI QURESHI) : (a) A statg-
ment is laid on the Table of the House.
(Placed in Library. See No. LT-891/68].

(b) Two statements are laid on the
Table of the House. [Placed in Library.
See No. LT-891/68].

Textile Corporatign

SHRJ] NAMBIAR :
SHRI PREM CHAND YERMA :
SHRI A. K. GOPALAN :
SHR] P. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of COMMERCE be
pleased tp state :

(a) whether the proposed Textile
Corporation has been registered ;

{b) if so, the total capita) of
Corporation ; and

(c) if not, when the Corporation is
likgly to be registered and reasons for the
delay ?

THE DEPUTY MINISTER IN THE
MINISTRY ©OF COMMEREE (BHRI
MOHD. SHAFI QUBESHI) : (a) ¥es, Sir.

(b) The authorised capital is Rs. 10
creres.

(c) Does not grise.

7377.

the

Misuse of lmpoct Licences by
M/s. Sarabhai Merck of Baroda

SHRI NAMBIAR :

SHRI GANESH GHOSH :
SHRI K. ANIRUDHAN :
SHRI P. P. ESTHOSE :

Will the Minister of COMMERCE be
pleased to staie :

(a) the date on which the allegations
against Messrs Sarabhai Merck of Baroda

7378,
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for misusing import licences came to the
knowledge of Goverament ;

(b) when the investigations started ;
and

(c) the reasons for the delay in com-
pleting the examination ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The allegations against the firm were first
received in the Commerce Ministry on the
8th December, 1967 and the investigation
was started immediately.

(c) The examination of any allegation
entails the collection of voluminous docu-
ments and information from various sources
which take a long time. The investigations
#re in progress.

Missing Russian Cables from Surakachar
Calisry

7379. SHRI NAMBIAR :
SHRI P. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI VISWANATHA MENON:
Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question WNo.
3790 on the 12th March, 1968 and state :

(a) the date on which the theft of
Russian cables from Surakachar Colliery
took place ;

(b) the date on which the Police started
investigations ;

(e) whether the concerned officials have
been suspended pending investigationms ;
and g

(d) if not, the reasops therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (d).
The theft of the cables was detected on
27th July, 1967 and the local Police autho-
‘rities were informed immediately and a
case was registered by them and necessary
imvestigations in the matter were started:

As a result of the investigations carried
out by the Senior Departmemtal Officers
under the orders of Managing Director of
the Corporation, four watchmen, one Sub-
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Inspector (Watch and Ward) and two Store
Issuers have been charge-shected and
suspended. Besides, the Senior Store-
Keeper and another Store Issuer have been
charge-sheeted and an explanation has also
been called for from the Depot Officer
concerned.

National Coal Development Corporatien

7380. SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI .
SHRI A. K. GOPALAN :
SHRI SATYA NARAIN
SINGH :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No.
4320 on the 19th March, 1968 and state :

(a) the date when the National Coal
Development Corporation Enquiry Commit-
tec was set up ;

'(b) the date on which the Committee
submitted its first report ;

(c) what are the main recommenda-
tions of the Committee ; and

(d) decisions taken on the Report 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) 22nd
July, 1967. )

(b} 17th February, 1968.

(¢) and (d). The Committee have made
34 conclusions/recommendations based on
their first report and these are still under
examination.

Grant of Licence to M/s. Bajaj Electricals
Ltd., Bombay for the Manafacture of
Transformers

SNRI E. K. NAYANAR :

SHRIMATI SUSEELA
GOPALAN :

SHR1 UMANATH :

. SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether M/S. Bajaj Electrical Ltd.,
Bombay have been given a licence to manu-
facture transformers without referring the
matter to the Licensing Committee;

(b) 1f so, the reasons therefor;

7381.
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(¢) whether this Company was given
licence for the same product ecarlier for
some other location; and

(d) if so, the reasons for changing the
location ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The existing undertaking of the
party (formerly Radio Lamp Works Lid.,
Bombay) was registered in 1952 under
Section 10 of the Industries (Development
and Regulation) Act for which no refer-
eace to the Licensing Committee was
necessary. The party was issued a liecnce
for expamsion of their programme for
manufacture of transformers in September.
1955. The further expansion of the licensed
capacity was also approved in March,

1964 after reference to the Licensing
Committee.
(c) and (d). The change of location of

the manufacture from two factorles located
in rented buildings at Bombay to Poona
was approved in January, 1968. No refe-
rence (o Licensing Committee was involved
as it was for transfer within the same State.
The reason for transfer was that the
Company desired to utilise the spare
accommodation in their factory at Poona
with a view to reduce overheads and diver-
sify the manufacturing programme for a
better product mix.

Geological Sarvey of (ndia

7382, SHRI E. K. NAYANAR :
SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRI K. ANIRUDHAN :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that after
the merger of the Exploration Wing of the
Indian Bureau of Mines with Geological
Survey of India, the contingent workers,
working with exploration camps are getting
weekly off while the contingent workers,
working with Geological Survey of India
are not getting weekly off ;

(b) if so, the reasons therefor; and

(c) the total number of workers who
Are pot getting weekly _paid off at present 7



807 Written Answers

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA
REDDY) : (a) to (c). The information is
being collected and will be placed on

the Table of the House.
Exports by State Trading Corporation
7283. SHRI N. K. SOMANI :
SHRI LOBO PRABHU :
SHRI J. MOHAMED IMAM :
SHRI D. N. PATODIA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware
that the State Trading Corporation has
permitted exports by private parties to
swell its business particularly of de-oiled
groundn ut cakes, ready-made garments and
spices;

(b) ‘how the long-term credit offered
by the State Trading Corporation to impor-
ters compares with that of our private
trade;

{c) whether the State Trading Corpo-
ration competes with our private traders by
offering lower price like $1.07 for Kolapuri
chappals, against $1-15 and 1.20 at which
the traders were selling them; and

(d) whether the price of soyabean
oil has increased by Rs. 95 per tonne
after the Stale Trading Corporaunn took
over its imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.
Exports of these items are freely allowed.
S.T.C. also exports de-oiled groundnut
cakes and ready-made garments in colla-
boratlon with its associates. STC has not
allowed exports by private parties to swell
its business.

(b} No long-term credit is offered by
the Corporation to the importers.

(c) No, Sir.

(d) No, Sir.

Imports of Copper by M.M.T.C.

7384. SHRI N. K. SOMANI :
SHRI LOBO PRABHU :
SHRI J. MOHAMED IMAM :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the MM.T.C. addsg
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Rs. 300 to the normal cost of imports of
refined copper;

(b) whether Government have received
complaints that the wvery short notice
given to small scale producers for lifting
their requirements puts a strain on them;
and

(c) the justification for charging high

profits in addition to high clearing expenses
on non-ferrous metal imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b} No, Sir.

{(c) Does not arise.
Idle Capacity in Electrical Industry

7385. SHRI N. K. SOMANI :
SHRI LOBO PRABHU :

SHRI J, MOHAMED IMAM :

Will the Minister of TNDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there is
idle capacity in the electrical industries ;

(b) if so, the reasons for importing
plastic insulated power cables worth Rs.
1.67 crores and capacitors worth Rs. 69
lakhs ;

(c) whether Government have not
allowed diversification of idle capacity to
produce wire rods, capacitors and thinner
gauge steel sheets, which are now import-
ed ; and

(d) whether his Ministry has pressed
for enlarging the programme of rural hous-
ing and rural electrification in order to
engage idle capacities in many concerned
industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
{d). - The  information is being collected
and will be laid on the Table of the House,

Oswal Spinning and Weaviag Mills,
Ludbiana

7386. SHRI C. K. CHAKRAPANI :
SHRI P. RAMAMURTI :
SHRI K. RAMANI ;
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SHRI K. M. ABRAHAM :

Will the Minister of COMMERCE be
pleased to state :

{a) whether it is a fact that M/s, Oswal
Spinning and Weaving Mills, Ludhiana
were granted licence for transferring capa-
city from M/s. Kashmir Woollen Mills ;

(b) if so, the reasons therefor ;

(c) whether the licence was granted
without referring the application to the
licensing Committee ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; (a) and (b).
Yes, Sir. Messrs. Oswal Spinning and
Weaving Mills, Ludhiana, have acquired
two powerlooms by transfer from one of
their sister concerns, namely Messrs.
Kashmir Woollen Mills.

(c) and (d). In terms of a decision
taken by the Licensing Committec on the
30th July, 1958 the application of M/s.
Oswal Spinning and Weaving Mills,
Ludhiana for transfer of powerloems could
be sanctioned without being brought before
the Licensing Committee.

Small Scale Rubber Cultivators

7387. SHRI A. K. GOPALAN :

SHRIMATI SUSEELA GOPA-
LAN :

SHRI K. ANIRUDHAN :

SHRI P. P. ESTHOSE :

Will the Minister of COMMERCE be
pleased to state :

{a) the progress made by the Commitiee
appointed to go into the problems of the
small scale rubber cultivators ;

(b) when the report is likely to be
submitted ;

(c) whether Government have fixed any
time-limit for the submission of the report ;
and _

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) The
Committee had issued a questionnaire to a

large number of small heldings to which

replies are being received, These are Inillg
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analysed. The field staff of the Committee
are also investigating the conditions of
small holdings, of which they have already
studied a good number. Four members
of the Committee will be visiting Ceylon
shortly to study the conditions of small
growers in that country so as to be able to
make appropriate recommendations to
Government for improving the economic
condition of the small growers in India.

(b) By the 31st May, 1968,
(c) Yes, Sir.
(d) Does not arise.

Plant for Production of Special Pumps

7389. SHRI C. CHITTYBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased ta state :

(a) whether it is a fact that Government
pPropese to set up a plant in the public
sector for the production of special pumps
near Allahabad ;

(b) if so, whether it is also a fact that
it will be set up with the collaboration and
if so, the help which will be given by
them ; )

(c) the total expenditure on this plant ;
and

(d) when it will start production and
the type of pumps which it will produce
and the main features thereof ?

THE MINISTER OF TNDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. Tt is proposed to set up a plant for
manufacture of heavy compressors and
pumps at Naini near Allahabad.

(b) Indigenous eogineering talemt and
technology will be utilized to the fullest
extent and the technical cooperation of
U.5.5.R. will be sought whore necessary for
training Indians, obtaining the services of
forcign technicians and technological docu~
mentation etc.

(c) The estimated expenditure is Rs.

11.68 crores.
{d) The types of pumps are indicated
below :
t. Reciprocating slurry pump for
9il grilling,
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2. Centrifugal horizontal pump for
hot oil products, temp. 400°C
(two types).

3. Special reciprocating pumps.
The production is likely to
commence twenty-four to thirty
months after work on the pro-
ject is started.

Licence to M/s. Wintex Mills, Surat

7390. SHRI P. GOPALAN :
SHRI K. RAMANI :
SHRI VISWANATHA
MENON :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Wintex Mills, Surat was
given licence to regularise the installation
of unauthorised powerlooms ;

(b) if so, the circumstances under which
the unauthorise looms have been regula-
rised ;

(c)}) whether these were installed under
an authorisation issued by the Textile
Commissioner ; and

(d) if s0, the reasons for giving such
power to the Textile Commissioner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) to (d). The Powerloom Enquiry
Ccmmitice in  its  report submitted to
Government in 1964 had reccmmended that
the additicn:]l requuements of cloth for
the Fourth Five Year Plan should be pro-
duced bv the decentralised sector. With
this end in view the above Committee
recommended installation of additional
1,10.000 puwerlooms in the decentralized
seclor. Before, however, announciog the
‘State-wise allocation of thes= additional
powerlooms Government decided to regula-
rise the unauthorised powerlooms in the
different States which would enable Govern-
ment to start with a clean slate for the new
alloiments. Accordingly the Textile Com-
missioner was asked to regularise these
powerlooms in exercise of his powers under
the Cotton Textile (Control) Order, 1948
and the Texule (Prodyction by. Powerlooms)
gonirol Order, 1956,
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Steel Controller's Office, Calcutta
7391, SHRI GANESH GHOSH :

SHRI B. K. MODAK :
SHRI MOHAMED ISMAIL :
SHRI BHAGABAN DAS :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No. 3677
on the 12th March, 1968, and state :

(a) the progress made in the re-organi-
sation of Steel Controller's Office at
Calcutta ;

(b) whether all the employees of the
old Steel Controller’s Office will be absorbed
in the reorganized office ;

(c) the total number of employees to
be absorbed ; and

(d) the steps taken by Government to
provide jobs to surplus employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI): (a) to
(d). A staff Inspection Unit has since
assessed the strength of staff required for
the arrcars work in the Iron & Steel Cont-
roller’s Office. The total strength of the
staff to be retained is under consideration,
and the exact number of employees who
would be rendered surplus will only be
known after final decision is taken regard-
ing the strergth to be retained. The sur-
plus employees will be absorbed in other
Government Departments/Offices in accor-
dance with the Redeployment Scheme
brought out in 1966 by the Home Ministry.
Besides, the Public Undertakings under the
control of this Department have been asked
to consider absorption of emplovees who
are likely to be affected.

Promotion of Clerks Grade 11 to
Clerks Grade 1

7392. SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI VISWANATHA MENON:;
Will the Minisier of RAILWAYS be
pleased to state the total number of Clerks
Grade JI promoted to the posts of Clerk
Grade | in the Foreign Traffic Accounts
Office, Western Railway, Delhi and the Traffic
Accounts Office, Ajmer since the Ist April
1956, showing against each name whethep
Appendix 1A qualified or unqualified ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Information
is being collected and will be laid on the
Table of the Sabha.

Maheshwari Devi Jute Mills

7393. SHRI SATYA NARAIN SINGH :
Will the Minister of COMMERCE be plea-
sed to refer to the reply given to Unstarred
Question No. 3711 on the 12th March, 1968
and state :

(a) the name of highest bidder and the
amount offered by him to purchase Mahe-
shwari Devi Jute Mills, Kanpur ;

(b) the objectivns filed by the manage-
ment ; and

(¢) the objection which U.P. Govern-
ment propose to file against the sale ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Messrs
Jaipur Udyog Limited for Rs. 20.15 lakhs.

(b) The nature of the objection filed by
the Company is not known.

(¢) The State Government have field
objection alleging material irregularities in
publishing and conducting the sale resulting
in inadequate bids.

M/s. Cooper Allen Ltd , Kanpur

7394, SHRI SATYA NARAIN SINGH:

SHRI C. K. CHAKRAPANI :
SHR1 BHAGABAN DAS :

Will the Minister of COMMERCE be
pleased ro state :

(a) the date on which Government
received the communication from the
Government of Uttar Pradesh for taking
over Mjs. Cooper Allen Ltd.,, Kanpur, by
the State Trading Corporation ;

(b) the date on which Government
passed on the communication to the State
Trading Corporation ; and

(c) the decision taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
communication of the Government of Uttar
Pradesh was received in the Ministry of
Commerce on the 19th February, 1968.

(b) On the 1st March, 1968.
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(¢) It has been decided that the S.T.C.
will not purchase this unit.

Punjab Steel and Iron Company (P) Limited,
Jullundur Cantt.

7395. SHRI SURAJ BHAN : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) who are the share-holders of the
Punjab Steel and Iron Company (P) Ltd.,
Jullundur Cantonment ;

(b} how much quota of steel was given
to this firm since 1962, year-wise ;

(c) whether any out-of-turn quota was
given to the said firm ; and

(d) if so, how many times and of what
quantity ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Geological Survey of India

7396. SHR1 MOHAMAD
ISMAIL :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI1 P. P. ESTHOSE :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

{a) whether the Mukherjee Commission
has submitted the report on the merger of
certain Departments of Geological Survey
of India and Indian Bureau of Mines ;

(b) if so, the details of the report ;

(c) whether Government have examined
the report ; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RADDY) .
(a) and (b). The Exploration Wing attached
to the Indian Bureau of Mines was trans-
ferred to the Geological Survey of India on
1.1.1966. To make an appraisal of the
residuary functions of the Bureau, a Com-
mittee headed by Shri B. C. Mukharji
was appointed in July, 1966. [mrer alia the
Committee mado the following recom-
mendation in so far as merger of the Explo-
ration Wing is concerned :—

“The Indian Bureau of Mines should
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be re-assigned its proper role of detailed
exploration in order that systematic
proving and measuring of mineral depo-
sits all over the country may once again
be one of ils main responsibilities.
These provings should be carried to the
point wherethe mining industry (whether
““in thé public or in the private sector) can
take over commercial exploitation of

_minerals. The Geological Survey of

-India’s assignment in this field should
be limited to basic geological studies,
survey, TRapping, drillag aond initial
exploratien leading to findings of

‘inferred” or ‘indicated’ reserves.”

(¢) Yes, Sir.

(d) While most of the recommendations
made by the Committee have been accepted
by the Government and necessary action 1o
adopt them has been, or is being, taken,
recommendation in respect of retransfer of
the Exploration Wing to the lndian Bureau
of Mines is stil under consideration.

Retirement of Accounts Staff
7397. SHRIMATI SUSEELA GOPA-

LAN : Will the Minister of RAILWAYS
be pleased to state :

(a) the total number of Accounts staff
who retired in the initial grade of Rs. 110-
180 separately for each Zomal Railway,
year-wise, after the implementation of
‘Shankar Saran Award ;

(b) the total number of staff of Accounts
Department who are blocked on Rs. 180
separately for each Zonal Railway ; and

(c) the steps taken by Governmeat for
the promotion of these low paid employees
in the higher grade ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha.

FwT Taw, far oy sdw €
fare 7y wesit #t avaré
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(@) "I awER T 3w § glw T
%I fara-a ot fer § W qug'r.
a1 ST T FrT Y AR

(1) s wafw & Qo e
R, fege 71w wdw A gEErd
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qy?

wifge weam § Iwst (e
TR Ew gar)  (F) ¥ (1), @,
1966 ¥ fafa= Toat aar sfT e =Y,
Yy guadfe QAT &Y wafy § cnfea
w0 ¥ i1 98,650 faga-arfaa 58 93
fir faaem &t o wew o e T
(g ¥ var mo Wed wen
o " LT-892/68] # faymra wu &
amafea fer g § 1 faa wf st
1 faaww qar 7w Wiy wow g
N TEm 9T g A m g o@
fere g-mfore st & frdvae ferera s
gy wearat A fafer o o
wrafeq frg o frg goarfas #et &Y
FEIT Y TTHTT FT FE AN AL E |

Semiaar on Indo-Canadian Collaboration

7399, SHRI1 CHENGALRAYA
NAIDU: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is at fact that a two-day
seminar on Indo-Canadian collaboration in
trade was held in Jaipur recently;

(b) if so, who represented India aand
Canada,

(c) the subjects discussed in the
seminar and the decisions arrived at:
(d) whether certain suggestions have

been put forward to both the Governments;
and

(e} if so, the reaction of Government

thereto and the steps being taken for closer
collaboration between the two countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]I): (a) Yes, Sir,
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The Sheminar was an unofficial onme and
concerned both Educatiom and Trade.

(b) Canada was represented by her
High Commissioner. The Ministry of
Commerce were unable to send a representa-
tive because of their pre-occupation with
UNCTAD II.

fc) toie). The sponsors have sent
no information 1o Government on the
nature of the recommendations by the
Seminar. It is difficult, therefore, for
Government to give their reactions.

Senior Scale Officers on Northern Raitway

7400. SHRI P. P. ESTHOSE: Wil
the Minitter of RAILWAYS be pleased to
state:

(a) the number of Senior Scale Officers
on the Northern Railway;

(b) the number of Stenographers in
the scale Rs. 210-425 (AS) on the Northern
Railway ;

(c) whether there are orders of the
Railway Board that every Senior Scale
Officer should have a Stenographer of the
scale of Rs. 210-425 (AS); -

{d) whether these orders have been
impiemented on the Northern Railway: and

{e) il mot, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) to (e). The
information is being collected and will be
placed on the table of the Sabha.
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R e e fradT ot o EaR wofgm F &1 9F U AW
frag o gt fF = 7 & ¥ #Y gewrEer €, 9]

I sl & Frea # AT s famd () s ofE@emT § #o7 FO T

am ¥ it sty R @ &

Joint Ventures with Yogosiavia

7402. SHRI S. K. TAPURIAH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Yugoslav Minister
for Economy met him during the former's
recent visit to New Delhi as head of the
Yugoslav delegation to the UNCTAD 1I;

(b) whether the specific joint ventures
which are to be set up in Yugoslavia, were
discussed with him; and

(c) the outcome of the talks in this
regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Yes,
Sir,

(b) Mo specific joint ventures were
discussed, but the scope for bilateral
industrial cooperation between India and
Yugoslavia was generally discussed ; it was
felt that each country should appoint
promoiers for the different sectors of
industry wherein according to the Working
Group Report on Industrial Cooperation
there was scope for such cooperation, early.

{c) It was agreed that the progress in
regard to bilateral industrial cooperation
between the two countries should be
reviewed from time to time.
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(=) & (7). ot A =T
Khadi and Village Industries Commission

7406. SHRI RAM CHARAN: Will
the Minister of COMMERCE be pleased to
refer to the replies given to Unstarred
Question No. 5665 on the 14th July, 1967
and Unstarred Question No. 5579 on the
22nd December, 1967 and state:

{a) whether the information regarding
the names and addresses of the parties to
whom loans were advanced by the Khadi
and Village Industries Commission, amount-
ing to Rs. 1,97,963,08 and were outstanding
has since been collected; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The correct amount which was outstanding
was Rs. 1,60,158.58. The names angd
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addresses of the parties to whom loans were
advanced by the Khadi and Village Indus-
ries Commission are given in the attached
statement.

With regard to recovery, information
is being collcted.

Srarement

" Statement showing names and addresses
of the parties to whom loans were advanced

by the Khadi and Village Industries
Commission.
Name of the Amount outstansding
party (in Rs.)
(i) Sarvodaya Ashram, 15,060.00
Orai (U.P.)
(ii) Jiyaguda Tauners 9,000.00
Co-op. Society,
Jiyaguda.
(iii) Vidyarthy Sudhar 13,684.50
Sangh, Nagpur
(Maharashtra)
(iv) Saranjam Karyalaya, 1,22,414.08
Krishnarajapuram
(Mysore) = —————
Total 3 1,60,158.58

—r——

Toaurs Abroad by Officers of S.T.C.

7407. SHRL RAM CHARAN: Wil
the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 1808 on the 24th November,
1967 regarding the expenditure incurred on
the tours abroad by the State Trading Cor-
poration Officers and state :

(a) whether the required information
has since been collected ; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A Statement giving the required informa-
tion is laid on the Table of the House.
[Placed in Library. See No, LT-893[68].
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Export of Manganese

7410. SHRI M. L. SONDHI: Will
the Minister of COMMERCE be pleased to
state .

(a) the quantity of manganese exported
and the wvalue of foreign exchange earned
during the last five years ;

(b) whether it is a fact that manganese
mining industry is on the verge of collapse,
because it is incurring heavy losses result-
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ing from the fall in prices in international
market ; and

(c) if so, how Government propose to
help the industry ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI). (a) The
quantity and value of Manganese Ore
exported from India during the last five
years is as under :

(Quantity in lakh tonnes)
(Value in Rupees crores)

1963-64 196465 1965-66 1966-67 1967-68

(estimated)
Quantity _;43_ 15.719 13.31 11.85 10.02
Value 8.00 13.14 10.72 13.37 11.36
(b} No, Sir. 1951-52 i Rs. 3,28,32,238
. 1952-53 Rs. 3,86,80,541
(c) The export of Manganese Ore is 1953-54 Rs. 4.18,89,546

canalised through the Minerals & Metals
Trading Corporation and the Manganese
Ore India Ltd. Any loss incurred in the
export is absorbed by these two Units.

Sea Food Industry

T7411. SHRI M. L. SONDHI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Sea
Food Industry in the country showed
spectacular development during the period
1953-54 when its export earnings increased
from Rs. 1 lakh to Rs. 1.70 crores ;

(b) whether of late, this industry has
been facing immense difficulties on account
of devaluation, closure of Suez Canal and
appearance of large number of exporters ;

(c) whether the industry at present is
operating below 25 percent of its installed
capacity ; and

(d) the steps being taken to rehabilitate
this industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The figures of exports of Fish (Excluding
Canned Fish) during the three years (195]s
52 10 1953-34) arc as follows ; o

(Separate figures are not available for sea
fish and fish other than sea fish).

(b) The industry is, no doubt, passing
through difficult conditions on account of
rise of internal prices, etc., but it has bene-
fited from the devaluation of the Indian
rupee. Closure of Suez Canal has not
affected exports materially.

(c) and (d). Yes, Sir. The industry is
able to utilise only a portion of its capa-
city because of limited fish catch. Follow-
ing are some of the steps that have been
taken to rehabilitate the industry :

(i) To increase the fish-catch especial-
ly in the field of off-shore fishing,
to ensure an adequate level of
catch.

(ii) Production of diesel engines and
trawlers is being augmented to
cope with increased demand.

All possible assistance is being
given to the fishing industry to
mechanise the fishing efforts. The
Industrial Development Bank of
India has recently extended facili-
ties under their scheme for re-
discounting and deferred payment,
to fishing trawlers constructed
indigepously. This will enable
private entrepreneurs 1o acquirg
fishing vessels:

(iii)
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Cotton Stocks

7412. SHRI SHIVAJIRAO S. DESH-
MUKH: Wil the Minister  of
COMMERCE be pleased to state :

{a) whether it is a fact that the restric-
tions imposed by the Textile Commissioner
about holding of stocks are only meant for
the private mills and not for Cooperative
Societies of Growers in cotton growing
States of Maharashtra, Gujarat and Punjab ;

(b) if so, whether jt is also a fact that
the insistence for the observance of the
above rule conflicts with cooperative law
where such Co-operatives and growers
themselves are under mutual obligation to
sell and purchase entire produce between
themselves ;

(c) whether it is further a fact that
breach of this obligation being penal
exposes to severe actions ;, and

(d) whether anmy machinery bas been
evolved to protect such Co-operatives from
erratic power supply 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (¢). Information is being cellect-
ed and will be placed on the Table of the
House.

(d) This matter falis within the juris-
diction of the State Government,

Violation of Import Liceaces by a
Basiness Houst in Bombay

7413. SHRI 8. K. TAPURIAH : Will
the Minister of COMMERCE be pleased to
stale :

(a) whether it is a fact that the Central
Bureau cof Investigation and the Officers of
the Cammerce Ministry raided a busi
bouse in Bombay for importing material
different from what was permissible under
the Import Licence issued to them ;

{b) if s0, whether the material import-
&d in conptravention of the Rules was
seized ;

(c) the action which has been taken or
proposed to be taken in the matter ; and
_ Ad) the total value of the Import
Licénce and also the items for which the
Jmport Licence was jssued o this firm 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHL) : (a) The
Central Burcau of Imvestigation and Officers
of the Commerce Ministry have not raided
any business house in Bombay recently for
importing material different from what was
permissible under the import licence issued
to a firm. Perhaps the question relates to
M[s. Industrial Engineering Company who
imported mutton tallow instead of sulphur.
If 80, the premises of that firm were raided
by the Collector of Customs, Bombay, who
scized records and material imported by
them.

(b) Yes, Sir.

(c) The case has been handed over to
CBI who are making further investigations.

(d) MJs. Indusirial Engineering Co.,
Bombay were granted an import licence for
the import of sulphur for a value of Rs. 30
lakhs.

Compeny Secrefaries

7414. SHRI D. C. SHARMA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Bureau
of Public Enterprises has been circulating
the particulars of persons who have passed
the Government Diploma in Company
Secretaryship Examination, to the public
sector undertakings, recommending their
ebsorption in suitable secrefarial positions ;
and

(b) if so, the number of such posts
filled in after the issue ol such circulars, in
the public sector undertakings frem out of
the above diploma holders and by other
than the diploma holders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

() Imformation is not available.

Company Secretaries

7415, SHRI D. C. SHARMA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to stao :

(a) whether it is a fact that Governe
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ment started Conipany Secretaries Edami-
nation in 1961 with a view to provideé ptro-
fessionally trained personnel to the puablic
and private sector undertakings ;

(b) if so, the number of such pests
beld in the public sector umderisiings by
persons on deputation from the Central or
State Governments and others whe do not
possess such professional qualifications ;
and

(c) the steps Government proposed to
take to ensure that such posts are held by
professionally trained personnel 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED]: (a)
Yes, Sir. The intention of Government
was to build up a body of professionally
qualified Company Secretaries from which
the corporate sector could draw upon
aceording te need and ¢holee.

(b) Information is not available,

(c) Various Ministries of the Govern-
miént have issued instructions to the public
undertakings under them to give préférénce
to the qualified personnel for suitable posts
i their secretarial departmems. The
Bureau of Public Enterprises woirculate the
particulars of the qualified GDCS person-
nel to all the public wndertakings for their
efaptoyment. Further, GDCS is not the
only examination which prepares candi-
d#tes for the posts of Secretaties id
Companies. Law graduates or persens
who have passed the examinations held by
Institute of Chartered Accountants, nsti-
tute of Cost and Works Accoumtants; Insti-
tutes running Business Management courses
anll Corporation of Secrétaries or Institute
of E€harteded Secretariés, London having
braaches in India are also comsidered suit-
able for appointment to such posts. It is
udderstood that many of the oomfpanies
cmploy such gualiied peveess in their
Secretarial Departments.

Fesmsler of Fitters ks Vacoum Sustios of
Wagon Repair Shop, Jagadhri

1416. SHR1 SURAJ BHAN: Wit
the Minister of RAILWAYS be pleased to
state :

fa) whefher itis a fact that sik semi-
skilled fitters working in Vacuum .- Section
of the Wagon Repair Shop in the Jagadhri
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Rdilway Work¢hop, Aftbata; Maryana for
the last 8 to 10 years have recently bedn
transferred to other Sections of the same
shop withow any complaint against them ;

(b) if so, the reasoas for sheir transfer
aftér théy had gained much experience in
thelr trade ; and

{e) whether Goveineleal propoese le
consider the desirability of paying the said
émpioyées the Officiating Aflowance for
making them 1o work oa the highér posts
and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
Information is being collécted and will be
laid on the Table of the Sabba.
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Pay Scales of Assistant Persommel Inspectors

7419. SHRI RAMACHANDRA VEER-
APPA . Will the Minister of RAILWAYS
be pleased to state :

{a) whether it is a fact that the_scales
of pay of Assistant Personnel Inspectors
Rs. 150-224 and Head Clerks 160-220 of
Personoel Branch were ordered to be consi-
dered identical before the New Deal ;

(b) whether it is also a fact that Assis-
tant Personnel Inspectors are now placed
in lower grade f.e. Rs, 210-320 and Head
Clerks in higher grade i.e. Rs. 210-380 des-
pite the fact that this post continue to
remain selection post, whereas that of
Head Clerks is now non-selection ;

(c) if so, the steps being taken to do
away with the truncation of grades in their
case ;

(d) whether it is further a fact that Mr.
Justice Rajadhayksha in Para 347 of his
Award has enjoined upon Government that
Internal machinery for hours of Employ-
ment Regulations should consist of chosen
men of special merit and should be fairly
well paid and yet bulk of Personnel
Inspectors are in lowest grade of Rs. 210-
320 ; and .

(e) if so, the steps being taken to give
suitable higher grades on proportionate
basis to them in place of the lowest grade
Rs. 210-320 keeping in view the important
nature of their duties ?

-THE MINISTER OF RAILWAYS
($HRI C. M. POONACHA) : (a) Under
the pre-authorised pay structure set-up,
scales of Rs. 150-225 and Rs. 160-220 were
treated as equal for the purpose of fixation
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of pay on revision of the prescribed
scales.

(b) Yes.
(c) Personnel Inspectors and Head
Clerks are two different categories of staff

performing different duties. Their scaha
need not be identical.

(d) Yes.

(e) The posts of Personnel Inspectors
in the wvarious grades, viz. Rs. 450-575,
370-475, 335-425, 250-380 and 210-320, are
created on the basis of worth of charge.
Higher grade posts are operated when such
a course is considered justified.

arel, frghiedt Wi a=e<t w1 Frale
7420. st WK wW AT
st o T
w1 oifore w0 9 q@T & T
w0 fe :
(%) 1967-68 ¥ fF-fer 2@V #Y

et w1 Aot fwar m@m;
(=) v Tsa gra fFad-feas
ot Frat s o

(1) Svg T wafa & s&w W W
frata « mh firegfa, g8 st a3 -
&1 T M1 Y G4 IAw fear R
e e g &

() 7% frama @ & fao &
FT FT FTqaTer FC @ 7

mfoen werrem ® 9w (st
qEWT WH wIEt) ;o (%) 1067-68 ¥
fo-foa 3 A wemaw faf e
ﬁ,?ﬂ*ﬁﬂ'ﬁ'ﬁ: Ho TWe wWAFGHT,
g, gfeeft e, i 9 -
T, AT ar wrefear |

(@) oar (7). fafe & AT
uiFE TET & o | Frergd qwr wE ¥
frafe & wiwg Sueew & & wiife
= FEar ¥ 8 wew ¥ adfgd
aﬂﬁmmtumaﬁ%ﬁuﬁﬁm
SHIC § i



&

833 Written_ Answers CHAITRA 27, 1890 (SAKA)  Written Answers
IqE frafel & g=0 (e @ wras AW
%o ¥) 1967-68
(sray @)
A a1+, fam T /s 11 "o o WATTHT, FIHA,
| R zo #ifcar, ddfta i
. TR, WA |
AT AT 9% fe 26 "o Wo wATH, Fhrw,
T I T g et
gu, far aar vy
&Y g7 FEge I F
sgrT 7 oy & fag
far fetr T 39 & WAy
o OgEl & A
AT I TRAT oYl ¥ 8 o TWo wWATGHT
ar=t ar et & fa,
wweY grfear a9 w7
Tt A o Ty |
TR 35569 wTT 20 o Wo whfoR, wifagw
w9, fiew
Rourkela Steel Plant

(7) a=i & frafe 1 gwg-a9g
oz 9T o a7 At A& owe @
PP aar sigfire fear omar &1 g
TR a3 &1 wfew ger & fate
& & fog ooqe W@ @ W @ W
Frafa fafeen =1 #f e srawwa
aw & dife T amET 2

Transit of Foodgrains from Ports to
Interior .

7421. SHR1 MANUBHAI PATEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) the totul quantity of foodgrains
carried by Railways from the Ports to the
interior between the period from April to
November, 1967 ; and

(b) the quantity
same period in 1966 7

THE MINISTER OF RAILWAYS
(SHRI C. M . POONACHA): (a) 46.74
lakh tonnes.

(b) 55.23 lakh tonnes.

carried during the

7422. SHRI D. AMAT: Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that the German
experts after enquiry have submitted a
report 1o the General Manager, Hindustan
Steel Ltd. that the Rourkela Steel Plant
is incurring a daily loss to the tune of
lakhs of rupees ;

(b) if so, when the report was submit-
ted and the names of the experts ; and

(c) the amount of loss so incurred
daily ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b} and (c). Do not arise.

Goods Handling Contract at Tundla

7423. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in 1967
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the goods handling contract at Twadla in
Allahabad Division was awarded to a con-
tractor with the highest tender ignoring thé
workable lower quotation of an experienced
local party ;

(b) if so, the differemce in mouey value

for the contract pariod between the quota-
tion accepted and the lower quotation
rejected and the réasons theréfor ;

(c) whethér it is a fact that the rate
accepted is higher than the rate ghid to a
previous contractor ;

(d) the wage rate accepted and paid
for casual labour directly engaged by Rail-
way at Tundla, Aligarh, Kanpur, Allahabad
and Mirzapur ; and

(e) the market rate for casual labour
at stations mentioned in part (d) above

certified by the n:spcctwe District Magis-
trates 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

(c) Yes.

(d) The daily wage rate pmd to casual
labour per head is as under :

Tundla Rs. 3.00
Aligarh Rs. 3.00
Kanpur Rs. 3.00
Adlahabad Rs. 2.50
Mirzapur Rs. 200

(e) These raies are as under :

Tundla Rs. 3.00 per head per day.
ARgarh Rs. 3.00 -do-
Kanpur Rs. 3.00 ~do-
APahabad Rs. 2.50 -0~

Rs. 2.00 <do-

Mirzapur

Pascel Haadlag Costract a4 Lacknow
Junction (N. E. Rip.)

7424. SHRI RAMAVATAR SHASTRI:
Wilt the Minister of RAILWAYN be pleased
10 stdde :

(a) whether it is a fact that parcels
handling contract at Lucknow Jemctisn of
the North Eastern Railway was awarded to
a party in 1965 and resowed at higher rate
in consonance with increase in labour rates
and cost of [iving ;

(b) if so, the reason fss caking for
tenders in 1967 for parcel bandling wock at
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Luckmow Junction, Rae Bareli, Barabaski,
Sultanpur, Akbarpur, Ayodhya, Satganj,
Prayag, Janghai, Malipur and Unao stations
of the Northern Railway instead of follow-
ing the action taken in the case of Station
mentioned in part (a) ;

(¢} the market rate certified by the res-

pective District Magistratés for the areas
mentioned in part (b) ; and

(d) the daily rate of wage paid for
casual labour directly éngaged by fhe Rail
way at Lucknow Station ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A con-
tract was allotted for a period of three
years from 1-10-1965, but later, oa a re-
presentation from the contractor, which is
a Limited Co-operative Soeciety, rates for
payment were revised after holding nego-
“tiations.

(b) The decision referred fo in part (a)
was taken by the N. E. Railway Adminis«
tration taking all circumstances into account.
The decision to call for tenders at stations
referred to in this part was taken by the
Northern Railway Administration taking
into account the circumstance that the
work of thé Contractor at Lucknow Junc-
tion (NN, R.) had been unstatisfactory. It
is for the appropriate auvthority to take &
decision in such cases and the decision to-
call for teaders was bonasfide and unexcep-
tiomable,

. lc) The market rates for wnskilled
labour recommended by the District Magis-
trates éomoermed are as uader :

Rate per head
Im' day
Barabanki 3 w
Sultanpur 250
Unnao 2.50 to 4.00
Shahganj 2.50
Rae-Bareli 2.00 to 3.00
Janghai 2.50 to 2,75
Ayodhya Information not readi-
Iy available.
Lucknow 3.00
Alkbarpur Information met réadi-
by available.
Malipur -do-
Prayag 3.00

(d) The rate varied betweem Rs. 2.2%
and Rs. 3.00 per heud per day.
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National Instruments Ltd,, Calcutta

7426. SHR1 MAHANT DIGVLIAI
NATH :
SHRI CHENGALRAYA NAIDU:

Wil the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state :

(a) whether it is a fact that the MNatio-
pal Instruments Lid., Calcuita suffered a
loss of about Rs. 2 lakhs ; -

(b) if so, the details thereof ; and

(c) the steps which Government pro-
pose to take to make up the loss and earn
profit ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The National Instruments Ltd., Jadav-
pur, Calcutta suffered a loss of about Rs. 2
lakhs during 1966-67. The sales and can-
sequent production of the Jadaw-
pur unit received a setback as a result of
gencral slump in the engineering industries
and the lowering of demand from State and
Central Government Departments including
Railways who are the principal and regular
customers for the products of the Company.
Curtailment in demand resulted in decline
in sales and consequent reduction in pro-
duction. Increase in expenditure was
owing to increased payment of allowances
and other amenities to employees and rise
in the cost of raw materials.

The Company have curtailed suspended
production of certain traditional items and
have taken steps to diversify their produc-
tion towards lines where there is a demand.
The Company have secured orders for
manufacture of sophisticated instruments
required by Defence. Asa result of sales
drive, orders from the U. P. state Govern-
ment, and various educational and medical .
institutions have been secured. Efforts are
also being made to promote the export of
Company's goods through the State Trad-
ing Corporation.
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A Technical Study Team has also been
set up to go into the question of diversi-
fication of production in the Mational In-
struments Limited.

Help to Railwaymen of Ebarda Division
from Staff Benefit Fand

7427. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of railwaymen of
Khurda Road Division who applied for
help from Staff Benefit Fund in 1967-68 and
1968-69, who were distressed in the recent
cyclone which swept the Cuttack District
of Orissa ;

(b) the nature of help rendered to them
and to how many ; and

(c), the reasons for rejecting the appli-
cations of others ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Information
for the year 1967-68 is as follows : —

(a) 54.

(b) Cash grant of Rs. 125/- to twenty
five staff.

(c) 29 cases were rejected due to non-
submission of documents in support of
their demand.

Information for the year 1968-69 is not
available as the year has just commenced.

Booking Cousters on Station on the Western
Railway

7428. SHRI PARTAP SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itis fact that on certain
Stations on the Western Railway only one
man has been asked to look after two or
more than two counters ;

(b) whether Government are aware of
the difficulties of travelling public who have
to wait for a long time when the Booking
Clerk is busy on other counter ;

(¢) whether the Administration has
received any representation from the staff
in this behalf ; and

(d) the action taken to remove the diffi-
culties of the public and also of Raiiway
employees ? '
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Commercial Clerks on Railways

7429. SHRI PARTAP SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that some Com-
mercial Clerks although on deputation to
the Food Corporation of India, are still
working with the Railways ;

(b) whether it is a fact that although
this staff is duly selected and trained by
Railways and employed on all the condi-
tions and terms as for other Railway em-
ployees but are treated as “Temporary™
although working on Railway for more
than 18 months ;

(c) whether any arrangements for their
residential accommodation has been made
by the Railway or Food Corporations ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

Cracks in Quarters constructed in Rourkela
Steel Plant

7430. SHRI G. C. NAIK :
SHRI D, AMAT :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total number of quarters con-
structed in Rourkela Steel Plant up-to-date
and the cost thereof ;

(b) whether complaints have been lodg-
ed about these quarters having developed
cracks and if so, the reasons therefor ; and

(c) the expenses -on repairing
damages ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) The total number of quarters construct-
ed in the Rourkela Steel Plant so far is
16,161. Their approximate cost is Rs. 10,50
crores. . )

(b) and (c). 136 one-bed-room houses

these
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built during the first phase of construction
“{upto 1959) developed major cracks due to
the expansive nature of the soil which was
found to exist in isolated patches. As their
repair would not have been economical, it
has been decided by the Company to demo-
lish these houses and to construct mew
houses in their place.

Allotment of Shops in Ispat Market of
Rourkela Township

7431. SHRI G. C. NAIK :

SHRI D. AMAT :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) how many displaced persons of
Rourkela applied for allotment of shops in
the Ispat Market of Rourkela Township ;

(b) the number of shops allotted to
them ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR: CHANNA REDDY):
(a) to (c). Of the ecight displaced persons
who had applied for allotment of shops in
the Ispat Market of Rourkela Township,
only one was allotted a shop by the Com-
mittee for Allotment of shops. The other
applicants were not found suitable by the
Committee.

Railway Line from Palasa-Haddu-Bangi-
Palakond to Vizianagaram

7432. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that the South
Eastern Railway authorities conducted sur-
vey Lo propose a mew railway line from
Palasa-Haddubangi-Palakond to Viziana-
garam in 1963-64 ;

(b) whether this project is proposed to
be included in the Fourth Plan ; and

(c) if so, the main Features thereof ?

THE MINISTER OF RAILWAYS
ASHRI1 C. M. POONACHA): (a) No.
“27 (by No. . 2

{c} Does not arise,

CHAITRA 27, 1890 (SAKA)

Written Answers 842

Export of Chillies and Onfons

7433. SHRT V. NARASIMHA RAO :
Will the Minister of COMMERCE be
pleased to state :

) (a) whether Government have received
any representations from the Merchants
Association of Andhra Pradesh for the
export of Chillies and Onions to foreign
counmtries ; : o

(b) if so, the countries with whom trade
agreements have been signed for their ex-
ports ; ) ’

(c) the reasons for delay, if any, in
their exports ; and

(d) the estimated amount of foreign
exchange likely to be earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,

Sir.

(b) MNo trade agreements are signed ex-
clusively for export of chillies and onions
to any country. However, spices figure in
the exportable list of items in the trade
agreements with Iran, Jordan, Sudan,
Tunisia, UAR and East European countries.
Exports are allowed liberally in accordance
with the existing export policy announced
from time to time to all destinations, sub-
ject to certain conditions being fulfilled by
the exporters.

(¢) and (d). Do not arise.

Price of Scooters in India

7434, SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state how the controlled price
of Scooters in India {without taxation)
compares with that of Japan, Italy, West
Germany and UK. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): The
“prices of the three makes of Scooters manu-
factured in Ingdla in the country of their
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origin as in 1966 and their current ex-factory prices in India are given below :

Malkee of Seoeter -

Price ia the countiy

Preséint ex-factoty price ih

of origin (shown 1hdia &xclusive of éxcise
in brackets). duty and surchafge on
- built up vehiclés
Lambretta Re. 2,085 (Italy) Rs. 2,389
Véspa Rs 1,813 (Italy) Rs. 2,402
Fantabulus Rs. 2,691 (U.K.) Rs. 3,200
Information about prices of Scooters In Japdt and West Germesmy is not
available,
Tea Expoft Prosiotion Corpuration been carried out in the State of Uttar
Pradesh ;
7435, SHRI G. S. MISHRA : Wil

the Minister of COMMERCE be pleased to
refer to the reply giveh te Unstatred Ques-
tion No. 155 on the 13th February, 1968
and state :

(a) whether the propbted Coérporation
for ptofitotion of téa ekpotts his sitée Bedh
formed ;

(b) if s, the ditails thereof

(c) whether if is likely to stabilizé the
prices of Indian ted in the internatidnal
markets ; and

{d) the rate at which thé slutvp 4 the
export of tea has been ekperitnced during
the few yeats and out main tompetitors
‘bther than ceylon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Bir.

(b) Does not arise.

{¢) The informatioti of either a Corpo-
ration or Consortium of firms for Ppromo-
tion of exports of tea from India and
Ceylon is intended to improve thé prices
realised for tea exported.

(d) Expcrts of tea from India fell by
1019, in 1966 as compared fo her exports
in 1965 ; whereas exports of tea from East
Aftican countries, which ate India"s main
competitors barting Ceylot, rblé by 30.5%
duribg the same pefivd. There Has; how-
evét, been a mharkéd improvement in Indikh
ted éxports ih 1967 when the Enports é&-
teeded thé 1985 fevel.

Survey of Minerals in U, P,

7436. SHRI  VISHWA NATH
PANDEY : Will the Minister of
S1EEL, MINES AND METALS be plcased
jo state

(8) whether.any survey of mineraly has

(b) if so, the details thereof ;

(c) whiethét any extraction progrimme
has been drawn up ; and

(dy if so, the details thereof ?

THE MINIBTER OF STEHL, MINES
AND METALS (DR. CHANNA REDDY):
{a) Yes, Sir.

(b) to (d). A reconnaissance geological
survey on modérn topo sheéts of the entire
State is complete. A detailed survey on
1,64,300 and sthaller scates of the districts
of Alfnbta, Kdnital, Pithotagath, Garhwal,
Mirdapur, Jhatisi etc., has been carrléd
out during the last 25 yeéars. The investl-
patioh in tht State are still in progress.
As a result of investigations carried out
by the Geological Survey of India, deposits
of limestone, thagnesite, coal, gypsuim, ghass
sands, asbestos, pyrophyllite, firtclays,
steatite and rock phosphate have been
recordet. The details are giveh below :

Limestshe : Btansive déposits of cement
grade limestone occur in Almora, valley of
Kosi rivet, Dehta Dun and South of
Mussorfe. The Total reserves of lirestomes
of all grades are estimated at about 400
millien tonnes.

Mugnésite © A tesérve of nearly 12,19
#illion tennés ef all prades in thide sectors
wi. AgraCirecheching, Gireeheltita Ghac
una and Dewaldhar, Alrherd have bewh
recorded.

Copper-Lead-Zinc : No werkable epo.
sits have been located so far.

Cral: The Geological Survey of India
estimated 4 reserve of 1074 millich ténnes
of codl it Singraull eoal Anla Iying in Mir-
zapur district. The area has beetr satified
by National Coal Development Corporstion
for exploratjon,
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Glass sands : The quartzites in the Son
nlley has been one of the more important,
xiual and potential sources of supply of
gzssand. 1t is worked in the Chakia
g2 of Banaras and Bargarh popularly
nown as the Nani area in the Banda and
Alzhabad districts. Between Manikpur
ud Bargarh, there are at least 14 important
maawhere good quality is obtainable and
e ¥gross reserves of the Rewa-Banda
negion alone are tentatively placed at 110
milion tonnes.

Asbestos © Qccurrences of asbeStos are
weorded in Chamoli.

Pyrophyllite : Pyrophyllite has been
weorded in the district of Jhansi. The
wserves have been estimated at 0.07 million
loanes,

Gipsum : Small packets of gypsum
hve been found in Dehra Dun, Tehri
Garhwal, right bank of the Son river,
Garhwal Districts.

Rock-phosphate : As a result of work
amied out, phosphate deposits in workable
quantities in the following blocks of Mus-
swrie area in Uttar Pradesh have been
tecorded :

Maldeota

Bhusti
Mathiongaon-Baghi
Durmala

Kimoi

Masrana

Mussorie Partibha
Chamasri

Nagini .
Cumalu-Chumpa

Drilling operations are currently under-
wy in Nagni and Kimoi areas and a
pogramme of exploratory mining~in Mal-
dota. Possible Teserve of the order of 8
# 10 million tonnes of rock phosphate
wblysing 15 to 20 per cent Pz 05 on an

perage per 100 m. along dip wise exten-
sion have been estimated. As soon as
the reserves are proved, exploitation there-
of will be undertaken by the National
Mineral Development Cooperation and the
Fetiliser Corporation of India.

Prices of Essential Commodities in U,P.

%37. SHRI VISHWA NATH PAN-
PEY ; Will the Minister of COMMERCE
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be pleased to state :

(a) the details of the increase or decre-
ase in the price indices for essential com-
modities after the proclamation of Presi-
dent’s Rule in the State of Utiar Predesh ;

(b) whether a jarge number of spurious
drugs and adulterated foodstuffs have been
seized by Government after the proclama-
tion of the President’s Rule ;

(c) if so, the details thereof ; and

(d) the steps taken by Government to
hold the price line of essential commodi-
ties and to check adulteration of foodstuffs
and medicines in Uttar Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF _COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A state-
ment showing the comparative prices of
essential commodities before and after the
proclamation of the President’s Rule in
U. P. is laid on the Table of the House
(Statement No. ). [Placed in Library See
No. LT 894/68].

(b) No, Sir.
(c) Does not arise.

(d) A statement showing some of the
important steps taken to hold the price
line of essential commodities and to check
adulteration etc. is laid on the Table of the
House. (Statement No. 1i) [Placed in
Library See No. LT-894/68].

New Factories in Uttar Pradesh

7438. SHRI VISHWA NATH PANDEY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS be pleased to state :

(a) the number of new factories set up
in Uttar Pradesh State during 1966-67 and
the extent to which they have been success-
ful ; and

(b} the amount provided by Govern-
ment for the purpose during the above
period ? :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). The Central Sector projects under
implementation in Uttar Pradesh and ths
amounts- allocated to the schemes during
1966-67 are :
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Schemes

- Plan allocation during 1966-67
(Rs. Crores)

1. B.H.E.L., Hardwar

32.00 (for all BHEL Projects

including Tiruchi and
- Hyderabad).
2. Triveni Structurals 1.00 v
3 ' Pum'ps & Compressors 0.50
4. Indian Drugs & Pharmaceuticals Ltd., 8.00
Rishikesh -
5. Fertilizer Factory, Gorakhpur 9.98
Out of the above projects the Drugs (c}) whether it adversely affected the

and Pharmaceuticals factory at Rishikesh
was completed during 1966-67.

Handloom Industry in U.P.

7439. SHRI VISHWA NATI-.I PANDEY:
Will the Minister of COMMERCE be pleas-
ed to state :

(a) the quantity of yarn comsumed by
the Handloom Industry in Uttar Pradesh
during 1966-67 ; and

(b) the amount provided to each
Weavers” Cooperative Society in the form
of loans and grants during the above
period 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) 325
million Kilograms.

(b) The Central Government provides
assistance in the form of loans and grants
to the State Government and the latter
likewise gives assistance to Weavers’ Co-
operative Societics. The Central Govern-
ment have no information on the amount
of loans and grants given to each Weavers'
Cooperative Society.

Quota of Iron and Steel aliotted to U.P.

" 7440. SHRI VISHWA NATH PANDEY:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the quality and quantities of iron
and steel guota allotted to Uttar Pradesh
in 1967-68 and  the quantity actually . dis-
patched ;

(b} whether it is a fact that the afore-
said materials were not supplied to the
Small Scale Industries Corporation of Uttar
Pradesh ;

Industries based on these materials ; and

(d) if so, the action proposed to be
taken by Government to improve the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR1 P.C. SETHI): (a) to
(d) The material is being collected and will
be placed on the Table of the House.

Five-Year Strike Moratorium in Public
Sector Steel Plants
7441. SHRI NAMBIAR :
SHRI BHAGABAN DAS :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether in his Press Conference on
the 20th March, 1968 he suggested S-year
strike moratorium in the public sector steel
plants ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) and (b). In the background of unsatis-
factory industrial relations in the steel
plants under Hindustan Steel Ltd. during the
year 1967-68 and; in particular, at Durgapur
and Rourkela Steel Plants, discussions
have been held with certain Central
Trade Unions with a view to having an
arrangement by which a truly representative
union could be recognised in each of the
steel plants as the sole bargaining agent
empowered to negotiate collective and
general issues with the management and
the establishment of a machinery of Joint
Standing Committees for securing settlement
of industrial.disputes by negotiations, con-
ciliations etc. 1o this context, it has also

-
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been suggested that if the proposal to have
one recognised union for one steel plant
is accepted, there could be a long term
agreement—say for five years—providing
for automatic settlement of industrial dis-

putes without resort to strikes etc. These

discussions are still continuing.
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14 fqamT 1965 &) AT@ T
a gehw sirefie e (faer) s,
1965 1 wearfyw foar fow & wwda
afaT, o, @0 qur A9 q& welg
qIgHT F1 WA 4T fa@ S 5@ AR_W
& wei frgwa fFg e frss g ol
few o axfwel & fafafaa fear man
W g, 1965 aF Fr§ W vgar fg-
o 74 T 1 frae G w6 7
¥, 1965 #1 ¢ fear m@r w@n )

g A famray, 1966 ¥ oy 9w
& 1 F qreafaw Sodarst 1 dg &
AT ATEHE a0 F &7 fFow e
T WA AREE @ aRaias
IArETE # AR oard ¥ Ry o
fieg z@ Ay &1 196768 & wafw &
fory aftafiir # e mar wite g et
¥ Tq1 g 8 7 I yw e F 9T
srafasar ar SEI 1 sTawEEart
1, ATEET 3 Ay wfemfel g amQ
i 1 frrft st & wrie A
0 & & fag afror aar a1y ST
frmr it Seramt @ frar mar ) <at
wY 5 THR &7 w1 T Fraae g
fear mar | sOR wqw F Asmafawa
T % Fonfat ¥ fag e
T 91g AR frw # we §w s

g framlt okl w71 39 g0 frr
qr i —
&t 5,03,687 %o
wEar 2,45,636 %o
& 1,98,308 %o
dran 55,504 o
frwe 95,502 %o
vt e fr g¥ 12,668 %o
TAT WY & 7
w7 &y 5 faar 16,76,088 %o
fear mar frgee



‘ﬂ Written Answers

wTg W wgw w1 Pl

7443. Wt sfge gEw - ¥ afEw
ot 7y @ 7 g eI e

(%) 1 s, 1957 § 31 ferae,
1967 & wafy ¥ af aR FRAF TH A
$o qTo UAo UHo (KW HIY S
& Y qegl A1 Fad mA w0 Wk
e wew w1 fraf+ fear, o

(=) frafa Y ;g & fag &@x
BT FEATE 5 B MA g 7

ARRIL 16, 1963

Writien Answers 851

avfo wrarea ¥ Fqa (s TP
g g4h) : (5) R &R &
W% THR gwfaa T fes & |
¥3% Tog ¥ frafa & 7€ g0 fo e
THo A aW RAdw W % e
¥ T AT AEA § WX F TETQ I
g¥ag Tgr ¢ | g, 196465, 1965-66,
1966-67 @y 1967-68 (W™ ¥ ¥4adY)
% Fia wes fa g (Wi

1

L %o fro wTe Wy W ARgE 1372
2. BT B ¥ w5 18.27
3. fgw § w9 18.28
4 fo= @ IR TW TR 19.47
A Tl e i 7Y -
6. 999 ¥ wg TR 254

T 1964-65  19685-66

vl ¥ aiY aw Ao & vl F AN
1§ W agl fear ) -
(e wrw %o ®)
1066-67  1067-88
THE-F)
"m"'ié:éé"""“"g;.i'é"""”éﬂ‘&'} .
21.07 9.38 10.13
11,38 9.85 38.41
33.92 8.25 0.82
— 0.28 —_
5.7 2.34

0.8l

(@) =*x #9 W IO W
frafy a7 & fore 3 oo e i —

(1) & et & frafg & oo 97%
wrafee W &1 €197 a6 Wt e
Ay FE@T |

(2) &o fro g7e THe TuT flaw ¥
T % faly oo oF fuges 7§
10 siferarer #71 < ¥ 7% W |

(3) frafa o gent *t T

Handlpoms and Hancicrafts Fxpost
Cogporation Fashion Show iy
Delhi

7444. SHRI NARAYANAN :
SHTI MAYAVAN :
SHRI DEIVEEKAN, :
SHRI1 SUBRAVELU :
SHRI DHANDAPANI :
Will the Minister of COMMERGE be

pleased to state ;

(a) whether the Handlooms and Handi=
crafts Exports Corporation held a fashion
show in Delhi recently ;

(b) if so, whether some of the dresses
modelled in the show bordered near
obsognity ;

(¢) the amount of expegditure involvsd
in conducting the show ; and

(d) the results achieved or likely to be
achieved as a result of this show ?

THE DEPUTY MINISTER N THE
MINISTRY OF COMMERCE (SHRI
MOHP. SHAFI QURESHI) : (a) Yes, Sir.

(b} No, Sir.

(c) Rs! 14,250/- approximately.

(d) Firstly, display of models at the
Fashion Show provided considerable publi-
city for the beayty and clegapce of Indian
handloom fabrics among UNCTAD-II dele-
gates. Secondly, the celebrated French
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designer saw for himself the large collec-
tion of handloom fabrics which India could
offer him for designing dresses and acces-
sories and arranging their sales through his
widely spread distributing channels in
Ftance and othet coumrigs. Consequéntly,
thé French Fashion Deésigners placed an
ofder valued at U.S. § 14,220 for Charkhi
Tabby and Dupion silk piints, scarvés, silk
brocadés and silk cutwork. Bésides, an-
other order for approximately U.S. $§ 6,000
bas recently been received by the Corpora-
tion for dresses made out of Banaras silk
—~Cotton Cutwork, Organza printed,
Dupion ahd embroidered cotton.

Owt-of-turn Allotwent of Scooters

CHAITRA 27, 1890 (SAKA)

Hrirren Answiis %
SHRI SUBRAVELU :
SHRI DEIVEEKAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS bt plesed to stite :

la) the varidus types of priority and
out-of-turti catégories for the sale and
distribution of scootérs of various makes :

(b) the percéntage of scooters allotted
in each category ; and

(c) the normal time lag between the
date of registration and that of delivery in
the General sale category ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The various types of priority quotas

Fantabulus scooter _is hardly utilised for
want of applicants.

(c) The time lag between registration
of order and delivery of scooter varies from
make to make and place to place. The
approximate waiting period at Delhi for the
various makes eof scooters is as under :

Lambretta Six tb seven years
Vespa Nine to ten years
FantaBullus Two to three motiths,

S.E. Railway Service Commissioh

7446. SHNI 8. KUNDU :
SHRI BAIDHAR BEHERA ;

™45, BHRI MAYAVAN : of scooters and the percentage of produc-
BHRI NARAYANAN : tion allocated for each quota are given
SHRI DHANBAPANT : below :
8. N6  Catégory of priority Lambretta Vespa Fantabulus
quetd Percentage of  Pércentage of  Percentage of
production production production
in 1967 i 1967 i 1967
i P R S S
I:  Centtal Government 2% (appréx.) 1% lapptok.)  24% (abpitk.)
Quota (including
Defence quota)
2 Siate Governments 10% (approx.) 9% (approx.) Nil
quota
3. Usion Tefritbries Quota 3% (approk.) 2% lapprox.) Nil
Manufacturer’s Quota 2% or 50 Nos. 2% or 50 Nos. 2% or 25 Nos.
per month per month per month
whichever whichever wh:chmr
is higher is higher is higher
The Central Government quota for SHRI A. DIPA:

SHRI SRINIBAS MISRA :
SHRI MAHENDRA MAJHI :
SHRI G. C. NAIK :

Will the Minister of RAILWAYS be
pleasded to state :

{a) whetfiér Govérfiment aré awaré that
one post of a Mediber of the South Eastcrn
Railway Setvice Commission has [allén
vacant ;

(b) whether hitherto one nominee from
the Qrissa Government was appointed as a
member of the Gemmission ;

(e) whethwr thié Orissa Governinent hd3
written to the Railway Board to fill up thy
vacancy with one of its nominees ;
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(d) whether Government propose to

accept the nominee of the Government of
Orissa ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
The Railway Service Commission at Cal-
cutta recruits staff for South Eastern and
Eastern Railways, Chittaranjan Locomotive
Works and Railway Electrification.

(b) Members of the Railway Service
Commissions are appointed on the recom-
mendation of the Union Public Service
Commission on consideration of overall
suitability and not on regional basis.

(c) Yes.
(d) No.

Shortage of Sulphur
7447.

SHRI K. P. SINGH DEO :
SHRI C, C. DESAI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government’s attention has
‘been drawn to a news-item appearing in the
“Economic Times” of the 25th March, 1968
regarding factors leading to the shortage of
sulphur in India ;

(b) if so, the reaction of Government
thereto ;

(c) the part played by the State Trading
Corporation in easing the sulphur shortage
in the country ; and

{(d) how the private enterpreneurs have
reacted to the canalisation of sulphur
through the State Trading Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(b) There is at present no shortage of
sulphur in India.

{c) During end of 1966 and in early
1967 there was an acute shortage of sulphur
and the prices rose from Rs. 350 per tonne
to about Rs. 1,400. S.T.C. imported sub-
stantial quantities from February, 1967.
During 1967-68, the Corporation imported
1,67,000 tonnes of sulphur. Due to large
quantities of sulphur arriviog in the country
the prices fell. From October 1967, the
Corporation has been offering sulphur at
Bs. 600 per metric tonng cx-jetty. . They
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have entered into long-term contracts for
the import of sulphur during 1968. The
position now is that there is no shortage
of sulphur in the country.

(d) Private enterp s had isted
the canalisation of su.phur through the
State Trading Corporation. Actually, the
item was fully canalised through the Cor-
poration for imports only for 5 months.

Train Examiners

7448. SHRI A.S5. SAIGAL : Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that in Danapur
Division of Eastern Railway and Lucknow
Division of Northern Railway, some of
the departmentally appointed Train Exami-
ners who were officiating in grade ‘C’ scale
ot Rs. 250-280 without being qualified for
the posts have been brought down to their
original grade and unqualified Train Exami-
ners have been promoted on the basis of
their acquiring qualifications ;

(b) if the reply to part (a) above be in
affirmative, the reasons as to why a large
number of directly recruited Train Exami-
pers who are similarly unqualified on the
-higher grade have not been brought down
to the lower grade and the vacancies in
higher grade not filled up by qualified Train
Examiners;

(c) the reasons as to why some directly
recruited unqualified Train Examiners on
the Eastern and NMorthern Railways ar:
being allowed to continue as Train Exami-
ner grade ‘C’ in grade Rs. 205-280 ; and

(d) the reasons of such discrimination
between the directly recruited Train Exami-
ners and departmentally appointed Train
Examiners ? -

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)to (d).
Information is being collected and will be
laid on the Table of the Sabha.

Revised Pay Scale of Train
Examiners
7449. SHRI A. S. SAIGAL: Wil
the Minister of RAILWAYS be pleased to
state : o
(a) whether it is a fact that the Rail-
way Board in tbe Permanent Negotiating
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Machinery meeting with the All-India
Railwaymen's Federation held in Julv, 1964
made a proposal for introducing a revised
pay scale of Rs. 180-280 p.m. for Train
Examioers by integrating the two lowest
grades of Rs. 180 to Rs. 240 and Rs. 205
to 280 ; and

(b) if so, the reasons for not imple-
menting the above proposal ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) On further consideration, it was
decided that introduction of such a scale
would not result in increased efficiency in
supervision.

Coaching Maintenance Yards at
Santragachi and Sealdah

7450. SHRI A. 8. SAIGAL: Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether in planning and construc-
tion of coaching maintenance yards at
Santragachi of the South Eastern Railway
and Sealdah of Eastern Railway, inadequate
space has been kept along the sides of the
coaches for movement of undergear mainte-
nance staff ;

(b) whether inadequate arrangements
of drainage of effluence have been made
in the above Coaching maintenance yards ;

(c) whether the maintenance stafl are
hindered in their proper execution of work
due to presence of electrical masts, train
lighting charging posts, water hydrants and
water pipe iines ; and

(d) if the replies to parts (a) to (c)
above be in affirmative, the steps taken for
correct planning of the Coaching mainte-
nance yards ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
No.

(d) Does not arise.
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Kesoram Indastries, Batanagsr
(West Bengal)

SHRI MOHAMMED ISMAIL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleaged to state :

{a) whetherit is a fact that Kesoram
Industries, Batanagar, West Bengal has
given notice for the closure of the factory ;

(b) if so, the reasons therefor ;

{c) the total number of ,workcri who
will be affected by the closure ; and

(d) the steps'taken by Government to
avert closure ?

7454,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) to (d). Do not arise.

Conirol on Cotton Textiles

7455. SHRI BHOGENDRA JHA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether itis a fact that Govern-
ment propose to relax control oh cotton
textiles from 40 per cemt to 20 per cent ;

(b) whether it is also being proposed
to permit the increase in the prices of
cloth ; and

{¢) if so, the details thergef 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The question of modifying the controlied
cloth scheme is under consideration of
Government.
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Kandla Free Trade Zone

7. SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Kandla Free Trade
Zone has been serving its purpose ;

(b) the advantages derived by the
country through this Free Trade Zone so
far ;

(c) the special facilities offered to
importers and exporters in the Kandla Free
Zone and the amount so far invested by
Government in providing the facilities in
this Zone ; and

(d) whether Government propose to
have more Free Trade Zones in the country?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The Kandla Free Trade Zone has been set
up with & Viéw to promote exports of
Indinn goods for earning more foreign

THE



61 Written Answers
emchange, bring about fuller utilisation of
the facilities already developed at Kandla
port and io increase the employment
potential of the area. Major posiden of
the development works has been completed
by the ead of Mazch, 1968.

A number of approved parties have
taken possession of developed plots/sheds.
Plans of construction submitted by 26
parties bave been approved. Four units
have already gone into production and
goods worth over Rs. 15 lakhs have been
exported. Many more units are expected
to start production and éxports during this
year. As the industrial activity develops
there will be substantial earning in foreign
exchange and employment opportunities
wil also increase.

{c) The special facilities offered to the
industries in the Kandla Free Trade Zone
are :—

(i) Exemption from customs duties
for plant, machinery, raw materials
and components as also exemption
from Central Excise Duty on raw
materials and components. Central
Excise Duly is not levied on pro-

. ducts manufactured and exported
from the zone.

Allotment of developed plots aod
built up Industrial sheds on
reasonable reat.

(i)

Grant of advance import licences
for raw materials, components etc.
required for first six months pro-
duction without the oondition of
firm export orders.

Requests for higher inputs than
those allowed to registered expor-
ters in other parts of the comntry
are also permissible on merits.
The Government have so far spent about
Rs. 76 lakhs out of Rs. 84.35 lakhs sanc-
tioned for the development works.

(d) The Government propose to wait
for the results of the Kandia Free Trade
Fone whose progress is being watched
before considering setting up more zones.

(iii)

(iv)

RailBervice on Dethi Rohtak Section

7458. SHRI YAJNA DATT SHARMA:
WiHl the Minister of RAILWAYS be
pleased to state :

(8) whether Governmsat’s attention has

CHAITRA 27, 1490 ($4K4)
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been drawa to the deplerable cendition of
rail service on Dethi-Rohtak section parti-
cularly che traias which run at office bours
for daily passengers ;

{b) whether the persistant inefficiency
of the Railway in operating 2 DKR, 34
UP amd 37 UP trains has aggravated
the difficuities of the office goers who come
to Delhi daily ;

(c) whether these trains leave their
originating stations sometimes late by as
much as 4 to 5 hours ; and

(d) if so, the steps taken by Government
to improve the train service on this section
so that the daily passengers may be able to
reach in time ?

“THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Govemn-
ment’s attention has been drawn, by a_few
complaints to late running of csrtain trains
on Delhi-Rohtak section.

(b) Office goers who come to Delhi use
inter alia2 DKR and 341 Up trains and
not 37 Up Mail. Late running of the
former two trains is not persistent.

(c) No, except on cxtremely rare occa-
sions when any aboormal sitmation deve-
lops.

(d) Train running is closely watched at
all levels and all avoidable detentions are
taken up, and, where necessary, staff res-
pomsible for detentions are also dealt with
switably. Priority is given to running of
all trains carrying suburban traffic and in
this list are included the above mentioned
trains. Other long-term measures are
under consideration to improve the faci-
lities in amd around Delhi area to facilitate
the puactual running of all trains includiag

suburban trains.

Manufactare of Heavy Chemicals
Bquipment

7459. SHRI1 R.BARUA :
SHRI M. S. OBEROI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(s) whether Governmest have given
up plan-to set wp a plant for the manufac-
ture of heavy chemical cquipment ia the
peblic sector with Rumanian assistance ;

(b} if so, the reasops therefor ; and
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(c) whether any other project of this
kind in collaboration with some other
foreign party/country is in the offing ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
It has been decided to defer the setting up
of the plant for the manufacture of ferti-
liser and chemical equipment with
Rumanian assistance for the present.

(b) Due to downward revision of the
targets of many of the ead-user industries,
¢,8., chemical, refining and fertiliser, a re-
a nt of the equip required by
these industries was made and it was as-
certained that the indigenous capacity
already existing for the manufacture of
equipment required by these industries was
sufficient to meet the i

diate require-
1
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Phosphate : and (iii) supply of technical
know-how and a major portion of the plant
and equipment required for Phosphatic
fertiliser plant.

Recession in Textile Industry
7461. SHRI R. BARUA :
SHRI M. 5. OBEROI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Tamilnad Millowners Asso-
ciation, Madurai has recently submitted a
Memorandum to Government suggesting
certain steps to fight recession in the textile
industry ;

(b) if so, what are their main sugges-
tions and whether Government have exa-

d their feasibility ; and

ments and, therefore, the setting up of this
project could be deferred.

(c) There is no such proposal under
consideration at present.

Indo-UAR-Yugoslavia Joint Ventures

7460. SHRI R. BARUA :
SHRI M. 5. OBEROI :

Will the Minister of COMMERCE be
pleased to state : )

(a) whether the progress of the Indo-
UAR-Yugoslavia tripartite agreement on
the setting up of joint ventures was review-
ed recently with the representatives of the
two countries ;

(b) whether the said tripartite agree-
ment has become operative ;

(c) whether India has givem her pre-
ferences for certain joint projects to be set
up under the agreement ; and

(d) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) The main features are (i) explora-
tion of phosphatic deposits imn UAR ; (ii)
preparation of a detailed Project Report
for the setting up of a unit for the produc-
tion of Phosphatic fertilisers from Rock

(c) Government's assesment of the
impact of current recession in the textile
industry ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
Tamilnad Mill-owners® Association,
Madurai, has submitted a memorandum to
the Chief Minister, Madras, a copy of
which has been endorsed to the Central
Government.

~ The following suggestions have been
made in the memorandum :

(i) The Sales Tax on cotton
should be suspended for 5 years ;

yarn

(ii) Surcharge and consumption tax on
electricity should be withdrawn ;

(iii) Adequate financial assistance
should be provided to sick units through
State financial agencies and commercial
banks ;

(iv) The State Government should
make a recommendation to the Central
Government to abolish excise duty on yarn
and coarse and medium cloth ; and

(v) It should be impressed upon the
Trade Unions that there is need for reduc-
ing the D.A. of workers by 50%, at least
in the case of sick and marginal units
for 5 years or till they turn the corner,
whichever is earlier.

The above suggestion mostly comcern
the State Government and are under their
consideration. In so far as the Central
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Government is concerned, the suggestions
made by the Tamilnad Millowners® Associ-
ation and other associations of the textile
industry from time to time have been con-

sidered and the following steps have been
ta‘lfen to assist the industry :

Written Answers

{i) In the Budget proposals for 1968-69,
appreciable reliefs have been granted in
the excise duty on certain types of yarn.
Some marginal readjustments have been also
made in excise duty on cloth.

(ii) The Bank rate has
recently.

been reduced

(iii) The period of deferred payment
for the supply of textile machinery to
mills has been extended to 7 years’ in
deserving cases.

(iv) A Committee has been set up un-
der the Chairmanship of the Textile Com-
missioner to consider the question of
larger credits being made available to the
cotton textile units for modernisation and
for working capital.

How best the industry could be further
assisted is under consideration of Govern-
ment.

With improvement in agricultural pro-
duction, liberalized credit facilities and
other reliefs, the demand for textiles it is
expected, would improve.

Exports of Vehicles to Yagoslavia

7462. SHRI R. BARUA :
SHRI M. 5. OBEROI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the possibility for export
of trucks manufactured by the Ashoka
Leyland Ltd. to Yugoslavia to utilize
Indian Rupees accumulated with that coun-
try have been recently explored by Govern-
ment ;

(b) if so, whether any deal has been
finalised in this regard with Yugoslavia ;

{c) if so, the details thereof ; and

(d) whether any other type of goods
are also being exported in this context ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF! QURESHI): (a) The

Goverpment has no information on the
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possibility export of trucks manufactured
by Ashoka Leyland to Yugoslavia.

(b) to (d). Do not arise.
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Seizare of Woullen Socks irom Rallway
Employees

7463. SHRI CHENGALRAYA NAIDU :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that over 200
pairs of woollen socks meant for Army
Officers have bee seized from three Railway
employees at Ghaziabad ; and

(b) if so, the action taken against those
held responsible ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) Yes,
only 166 pairs of socks were seized.

(b) Three accused Railway employees
were arrested by the Railway Protection
Force ujs 3/29/66 of Railway property
(Unlawful Possession) Act, [966 on 1.4.1968
All the three accused were remanded to
Jjudicial custody upto 15.4.1968 but were
subsequently realeased on bail by the Sub-
Divisional Magistrate, Ghaziabad after
furnishing surties of Rs. 4000/- each on
4.4,1968., The case is still under enquiry.

Trade Policy

7464. SHR1 RABI RAY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
formulate a scheme to achieve the twin
objectives of balancing of imports and
exports and larger overseas trade ;

(b) if so, the main features thereof;
(c) when it is likely to be implemented 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
current Import Policy provides incentives
for industrial units for increasing exports.
Though there is no proposal to fqrmulate
a scheme, Government has always persued
policies designed to decrease the gap bet-
ween imports and exports. This is achie-
ved by increasing exports and reducing
imports by imports substitution and greater
reliance on indigenous production.

(b) and (c) Do not arise.
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Carriage and Wagon Depet of Asamee!
amd Andal Statiems

7465. SHRI1 DEVEN SEN . Will the
Minisier of RAILWAYS be pleased to

state :

{a) whether it is a fact that notices for
termination of service were served on abowt
150 Railwaymen in Carriage and Wagon
Depot of Asansol and Andal on the Eastern
Railway on the 24th February, 1968 ;

(b} whether it is also a fact that the
notices were mot given individeslly but
were hung up on the Notice Board ; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) ead (c). Do not arise.

Industrial Products

7466, SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the declin-
ing trend in industrial production in India
bhas been halted as a result of the measures
so far adopted ; and

(b) the measures so far adopted and
the results achieved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AMMED) : (a) and
(b}, The production in some of the indus-
tries which had been affected the most by
recossion has started improving to some
extent, and in other industries too, it may
be generally stated that the recessionary
trend has stopped from getting worse,

The steps already taken by the Govern-
ment of India to mitigate the effect of
recession include the review of the varidus
developmentdl programmes with a view to
reviving the demand for capital goods to
the extent possible ; encouraging diversifica-
tion in the manufucturing programmes of
the effected industries, emphasis on the
development of regular export markets
through stronger marketing structures both
for the public and privete-sectors ; banning
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of Wmports to the extent the indigenous
capacity can meet the requirements, includ-
img a review of imports already authorised
but not irrevocably committed, and as-
fsouncemmont of liberalised credit policy,
including the recent announcement abowut
reduction in the Bank rate.

Hiodustan Machine Tools

7467. SHRI M, MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Hindu-
stan Machine Tools Limited has announced
a plan offering H. M. T. Machines on hire;
and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) A rental schems has been intro-
duced by Hindustan Machine Tools Limited
from lIst April, 1968, on an experimental
basis, at four centres, namely, Bangalowre,
Madras, Bombay and Poona, upto June,
1966 in the first instance. After assessing
the reaspomss, the scheme is likely to be
extended to other centres. Presently, the
scheme covers seven machines of conven-
tional type. Under this, monthly rental
charge amounts to 24 % of the total value of
the machine. Eaterpreneurs desiring to
have H. M. T. machkines under this scheme,
have to deposit on amsount equivalent to
three months, rent before taking delivery of
the machine.

Rumning Resms for Runsiog Staff

7468. SHRI ISHAQ SAMBHALY :
Will the Minister of RAILWAYS be pleas-
od 10 siate :

(a) whether it is a fact that on certain
Railways, the General Managers are closing
down Running Rooms meant for the rest
and recreation of Running Staffl as a mea-
sure of economy ;

(b) whether it is a fact that the Runm-
ing Staff has protested against such closure
of Rumning Rooms ;

te) if so, the action being taken to stop

the closures ; and

{d) if not, the reasons therefore 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No run-
ning rooms have been closed as a measure
of economy. A few running rooms on the
Northeast Frontier, South Eastern and
Central Railways have, however, been
closed as a sequel to change in the pattern
of train operation, fall in traffic, etc.

(b) A representation was received on
Central Railway from staff in this connec-
tion while on the Northeast Frontier Rail-
way a protest was received from one of
the Unions.

(c) and (d). Only those running rooms
whose continuance was not found justified
in the context of changed conditions of
operation have been closed, and where
necessary, altsrnative arrangements have
been made for the staff. There is no
necessity of re-opening the closed running
Tooms at present.

Scales of Pay of Yard Staff on Northern
Railway

7469. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that the Chief
Yard Master, Yard Master and Assistant
Yard Master of the Delhi Division are in
ths authorised Scales of Pay viz.,, Rs. 335
425 ; Rs, 250-380 and Rs. 205-280, while the
same class of employees in Allahabad,
Moradabad and Lucknow Divisions are in
the authorised Scales of Pay viz., Rs. 370-
475 ; Rs. 335-425 and Rs. 250-380 respec-
tively ;

(b} if so, the reasons for fixing different
scales of pay in different Divisions ; and

{c) the action being taken to bring the
Delhi Division Yard staff at per with the
Allahabad, Moradabad and Lucknow Divi-
sions staff ?

THE MINISTER OF RAILWAYS®

(SHRI C. M. POONACHA) : (a) to (c).
The information is being collected and will
be placed on the Table of the Sabha in
due course.
Selectlon of Yard Master in Delhi
Divislon

7470. SHRI 1SHAQ SAMBHALI :

Will the Minister of RAILWAYS be pleas-

#d tO state
(a) whether it is a fact that in Delhi
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Division of the MNorthern Railway, Yard
Master’s selection held on the 10th August,
1964 was declared null and void on the
14th September, 1965 on a appeal against
favouritism and fresh selection was held on
the 28th July, 1966 ;

(b) whether it is also a fact that un-
qualified persons were called in the selec-
tion held on the 28th July, 1966 and quali-
fied 'persons were ignored and the result
of this selection has not so far been de-
clared to favour certain employees by the
Divisional Officers ; and

(c) if so, the reasons for allowing Divi-
sional Officers to withhold the result of
such selections for years together and if
any time limit is provided for doing so
and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 10 (c).
Information is being collected and will be
laid on the Table of the Sabha.

Directly recruited Guards in Delhi Division

7471. SHRI AMRIT NAHAT}\_: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact tha tthe shortfall
of vacancies in the cadre of Guards, filled
up after directly recruited Guards on the
Delhi Division of Northern Railway are
assigned seniority from the date of occur-
rence of the vacancies carried forward in
the subsequent years ;

(b) if so, the circumstances under
which the promotees although not promot-
ed earlier than the directly recruited guards
are assigned seniority above them ;

(c) whether it is also a fact that in
case of reservation of Scheduled Castes’
quota in the selection posts, their appoint-
ment and seniority are given as per merit
position and not in accordance with the
vacancies reserved as per pattern approved
by the Government of India ;

(d) whether it is further a fact that in
case of Assistance Station Master/Station
Master Grade IV, the General Manager,
Northern Railway, has already decided that
the shortfall ot quota can be filled up but
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the seniority cannot be assigned restrospec-
tively i.e.from the date of occurrence of the
vacancy ;

(e) if replies to parts (c), (d) and (e)
above be in affirmative, the reasons for
adopting discriminatory rules in the case of
directly recruited Guards in the Delhi Divi-
sion ; and

(f) the action taken so far to revise the
seniority list of all such directly recruited
Guards appointed after the regrouping of
Railways in 1962 as also appealed by
certain staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (f). In-
formation is being collected and will be
laid on the Table of the Sabha.

Export of Capital Goods

7472, SHRI K. NARAYANA RAO:
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that the export
of capital goods has registered an increase
in the recent months ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Yes, Sir. There is an increasing trend of
exports of capital goods, according to the
monthly figures of exports furnished below:

Value in Rs. lakhs

April, 1967 70
May 67
June - 9
uly 7
August ,, 104
September ,, 149
October  ,, ... 131
November ,, ... 9%
December ,, .. 88
January, 1968 196
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Trade Unions on Railways

7474, SHRI VIDYA DHAR BAJPAL :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Government have decided
to extend the facilities now accorded and
protection given to the recognised Trade
Unions to other Registered Trade Unions
on Railways ;

(b) if so, the nature of the facilities
proposed to be extended and protection
proposed to be given ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.

(b) Does not arise.

(c) Facilities are given to recognised
Unions in accordance with the rules for

* recognition of Unions on Railways.

Demonstrations and Meetings be
Registered Trade Unions

7475. SHRI VIDYA DHAR BAJPAI :
Will the Minister of RAILWAYS be pleas-
ed state -

(a) whether Government permit demon-
strations and meetings by a registered
Trade Union duly recognised by -the Rail-
way Administration within the Railway
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premises without prior permission or inti-
mation therefor ;

(b) whether Government also  permit
demonstrations and meetings by other regis-
tered Trade Unions if permissioa is duly
applied for or intimations given ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
Mo Trade Union, whether recogmised or
not, can, by right, hold demonstrations at
the work sites within the Railway premises.
However, recognised Trade Unions are
permitted to hold meetings within the Rail-
way premises for which they have to seek
prior permission from the Railway Admini-
strations.

Looting of Wagons at Parmanandpur Railway
Station

SHRI ARJUN SINGH

BHADORIA :

SHR1 SHIV KUMAR

SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

{a) whether it is a fact that wheat, rice,
sugar and mustard seed loaded in ten
wagons of 2C.G. Down goods train
were looted at Parmanandpur Railway
Station on the North Eastern Railway on
the 14th March, 1968 at 1 p.m. ;

(b) whether any investigation into
this incident was carried out, if so, the
outcome thereof ; and

(c) the action Government propose io
take in the matter ?

7476,

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a} Yes, but
from 6 wagons only.

(b) Yes, the Government Railway
Police, Sonepur registered a case on crime
No. 3 u/s 143/379 IPC on the statement of
the Assistant Station Master. Six accused
(including five women) were arrested on the
same day i.e.on 143.68 with grains in
small quantity. Out of the remaining four
accused persons reporied to be concerned
in this case, one person has since been
arresied and the remaining three persons
are still absconding. The cage is stfll
undar police investigation,
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(¢) Two Rakshaks of the Railway Pro-
tection Force have since been posted at
Parmanandpur Railway Station for preven-
tion of such incidences.

Indianization of Foreign Firms

7477. SHRI P. R. THAKUR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) when the scheme of indianization
of foreign owned or controlled firms was
first introduced ;

(b) the method of implementation of
the scheme along with the phased pro-
gramme, if any ;

(¢) whether any annual or periodical
return was called for from each of the firms
concerned and how the receipt of such
returns was being ensurred ;

(d) the position of Indians in the vario-
us grades of posts in these firms on the
eve of the introduction of these schemes
and that at the end of 1967 ; and

{¢) whether Government propose to lay
a copy each of the scheme and of the
public notice calling for inforimation
regarding employment of Indians and non-
Indians by the foreign firms on the Table ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) - (a) to
(e} A statement is laid on the Table of
the House. [Placed in Library. See No. LT-
B95/68].
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Passenger Trains
7482, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAIL-

WAYS be pleased to refer to the reply.
given to Unstarred Question No. 4397
on the 19th April, 1968 and state :

{a) the reasoms for pot increasing so
far the number of trains between Bombay-
Calcutta vig Allahabad and Delhi-Bombay
yia Ttarsi in the same proportion as on
Delhi-Madras, Bombay-Madras and Cal-
cutta-Madras ;

(b) whether the number of trains on
these lines are proposed to be increased ;
and

(c) if so, when and if not, the reasons
therefor 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Lack of
requisite resources by way of line capacity
on the sections enroute, paucity of coach-
ing stock, apart from inadequate [acilities
at the terminal stations,

(b} Yes, as soon as the requisite re-
sources/facilities become available.

(c) It is not possible to indicate the
exact date at this stage.

Goods lost from Katni and Itarsi Yards

7483. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 4398 on
the 19th March, 1968 and state :

(a) the reasons for detention of wagons
at Katni and Itarsi Yards during 1966 and
1967 ;

(b) whether reports have been received
this year that the above detention was
partly because of mischief of Railway staff
in collusion with some merchants ; and

(c) if so, the action taken in the

matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) Wagons
suffered detentions for the following
riasons :—

(i) Wagons marked sick for repairs
and transhipment.

BOX wagons marked sick, after
repairs having to wait for clzara-
nce by proper rakes.

(ii)

Local wagons required to be dealt
with in goods shed, repacking
shed etc. having to undergo a
number of operation like place-
ment, loading, unloading and with-
drawal.

(iii)

Regulation of certain streams of
traffic owing to accidents, accumu-
lation, civil disturbances and other
unusual occurrences etc. on the
adjoining sections.

{iv)

(b) No.

(c) Does not arise.
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Seif-sufficiency in Paper

7485. SHRI S. K. TAPURJAH :

SHRI M. AMERSEY :

SHRI LOBO PRABHU :
SHRI MEETHA LAL MEENA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to stale :

(a) whether the country is self-suffi-
cient in paper ;

(b) if not, the justification for subsidis-
ed exports ; and

(c) how the internal prices of paper
compare with world prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The country is self-sufficient in almost all
the common varieties of paper.

(b) Does not arise.

(c) The ioternal prices of indigenous
paper of common varieties compare favour-
ably with the intersational prices.

National Coal Development Corperation

7486. SHRI S. K. TAPURIAH :
SHRI MEETHA LAL MEENA:

Will the Minister of STEEL, MINEB
AND METALS be pleased to state :

{a) the loss incurred by the National
Coal Development Corporation and Singa-
reni Mines during the last year and the
anticipated loss this year ;

(b) whether Government are aware Lhat
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this loss could be reduced bv werking
fewer pits, like four instead of thirty at
Singareni ; and ’

(c) the deficiencies which have been
reported by the lnquiry Commission in
their interim report in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) During
the year 1966-67 the Singareni Collieries
Company Limited incurred a loss of Rs. 9.9
lakhs and the National Coal Development
Corporation Limited incurred a loss of
Rs. 1.58 crores.

It is too early to assess the working
results for the year 1967-68 for Natienal
Coal Development Corporation er for
Singareni Collieries Company as the profit
and loss accounts have not been prepared
s0 far,

(b) Some uneconomic mines are no
doubt being worked in the national interest.
But the general position is that quite a num-
ber of mines have been closed or suspended
or production slowed down because of
lack of demand for coal.

(¢) The frst report of National Coal
Development Corporation Enguiry Com-
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mittee is still under examination by Govern-
ment,
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Cost of Prgductign of Steel In the Private
Sector

7487, SHRI'S. K. TAPURIAH :

SHRI MEETHA LAL MEENA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the cost of
production of steel in the private sector
steel plants is about Rs. 650 whereas in
the public sector plants it is Rs. 1,200 ;

(b) if not, what are the correct figures ;
(¢) at what price we have contracted to
export the main varieties of steel ; and
(d) what will be the total subsidy on
the quantities now commitied for export ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b} The average works cost of produc-
tion per tonne of steel ingots at the first
stage in the various steel plants in the
public as well as private sector durimg
1966-67 has bsen as under ;

.(in rupees)
Indian Iren
Tata Iron and and Steel
Rourkela Bhilai Durgapur Steel Co. Company
Open Hearth
steel ingots 279.75 245.10 281.54 267.47 294.58
L.D. steel
ingots 272.99 — — - —

(c) There is a glut of steel in the workd
market and there is considerable comwpeti-
tion between different countries im tryimg
to capture foreign markets. The export
prices, therefore, bear no relation with the
indigenous costs of production, and they
also vary from country to country, and
contract to comtract. Floor prices are,
however, fixed category-wise and destina-
tion-wise from time to time and no exports
below these prices are permitted.

(d) As export prices vary from coumtry
to country and comiract to conmtract, it is
pot possible to meke an estimate of the

subsidy payable against commitments made.
During the year 1967-68, however, a subsidy
of Rs. 6.86 crores was paid on Iron and
Steel exports.
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Train Clerks of Samastipur District

7489. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleas-
ed to state ;

(a) whether it is a fact that the North
Eastern Railway Administration has jeopar-
dised the seniority of more than seventy
five Train Clerks of Samastipur Railway
District alone by transferring two Office
Clerks as Trains Clerks on administrative
ground favouring them with their original
seniority ;

(b) whether it is also a fact that some
Trains Clerks who have served as such for
the last four years, have been transforred
as Office Clerks ;

(¢) if so, whether there is any channel
of promotion of Oftice Clerks to that of
Trains Clerks ; and

(d) if not, the reasons therefor and
under what circumstances this sort of
favouritism has been shown to them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)to (d).
The matter is under consideration and a
statement will be laid on the Table of the
Sabha in due course.

12.00 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Breakdown of Talks between
Central Goyernment and M. P.
Government on Narmada
Project

SHRI P. K. DEO (Kalahandi) : 1 call
the attention of the Minister of lrrigatien
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834
and Power to the following matter of

urgent public importance and | request that
he may make a statement thereon :

“The reported breakdown of talks
between the Central Government and
the Madhya Pradesh Government over
the Narmada Project.”

issue ( C’.J h

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : In the
meeting held on 18.12.1967 by the Union
Minister of Irrigation and Power at which
the Chief Minister of Madhya Pradesh,
Gujarat and Maharashtra and Irrigation
Minister of Rajasthan were present, Chief
Minister of Madhya Pradesh stated that
water requirements of Madhya Pradesh had
increased om account of introduction of
hybrid and high yielding varieties of crops.
It was felt that this might be discussed by
experts in agriculture and irrigation. It
was agreed that this should be done with-
in a month and the Chief Minister should
mect again on or about the 20th January,
1968.

The Madhya Pradesh officers had been
requesied that whatever information the
State Government would like to be consi-
dered by the officers should be sent in
advance of the meeting but no information
or data was received, Nevertheless, four
senior officers of the Central Government
went to Bhopal and met the Madhya
Pradesh Officers on the [8th and 19th
January 1968. After some discussion the
points on which further studies or informa-
tion was to be collected were lisied and it
was agreed that this should be completed
within a month thercafter. Unfortunately
even after a month the State Government
did not send any informntion. When
pressed for this data, the Chief Minister of
Madhya Pradesh wrote as follows in his
letter to the Union Minister of Irrigation
and Power dated March 5, 1968 :

“During the last four years, an
enormous mass of information and data
in respect of the developments on the
Marmada has already been furnished to
various Committees appointed by the
Centre and no purpose would be served
by adding on to this mass. There is
not much new basic data to be furnish-
ed. All that is now required is to use
and interpret these data in the light of
the new agricultural policy and the
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recently introduced agricultural techni-

ques. This is best done by mutual

discussion across the table and I sug-
gest that your experts should visit

Bhopal for the purpose as early as

possible.”

The Chief Minister of Madhya Pradesh
further suggested that the experts should
pay a visit to the Narmada Basin and
observe the trend of recent development.
Accordingly the Central Government
officers visited Madhya Pradesh on March
20 and 21 and inspected the irrigation
developments in some arcas selected by the
State Government Officers which were serv-
ed by tubewells. Thereafter discussions were
held between the Central Government
officials and the Madhya Pradesh officers at
Bhopal but no minutes of these discussions
were drawn up. Madhya Pradesh officers
handed over some notes regarding crop
pettern and water requirements.

A further meeting of the officers of
Madhya Pradesh and the Centre was held
on 10th and 11th April, 1968. During the
discussions on the I1lth morning, the
Madhya Pradesh officers insisted that a
record of what Madhya Pradesh officers
staled should be made then the Central
officers’ view should be recorded and the
Madhya Pradesh officers should then be
allowed to record their rejoinder. They
also insisted that the Central Government
Officers chould affix their signatures to
these records. Before the present round of
discussions staried, the Secretary, P.W.D.,
Madhya Pradesh Government had written
to the Secretary of the Union Ministry of
Irrigation and Power as follows =

“In this connection T am desired to
point out that on the same subject dis-
cussions were held under the Chairman-
ship of Shri M. R. Chopra, Chairman
CW and PC and it would be desirable
to have discussions on similar pattern.”

In the discussions conducted by Shri
Chopra the representatives of State Govern-
ments concerned with the dispute stated
their point of view. But at no stage was
the Chairman of Central Water and Power
Commission called upon to give his views
on the various issues before the group.
Also no signatures were insisted upon.
After the present round of discussions was
completed, the Central Government would
have naturally issued-a summary record of
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discussions. To insist on recording pro-
ceedings in the manner suggested by the
State Government officers is not correct
or appropriate and is not in consonancs
with the practice adopted by the Centre,
Inspite of the repeated requests of the
Central Government officers to continue
the discussions, the Madhya Pradesh
officers refused to proceed further and left
the meeting.

The demand of the Madhya Pradesh
officers that the Central Government
officers should record their views and also
affix their signatures to the record was
most unusual and inappropriate, parti-
cularly as the Central Government is not
a party to the dispute. .

SHRI P. K. DEO: This reported
breakdown of the talks and the strained
States-Centre relationship is a matter of
distress, We are sometimes inclined to
feel whether this is not the time when the
boundaries of the States should be realign-
ed according to the basis of rivers rather
than on the basis of language. At the
moment, the feeling has been gaining
ground that those States which have a
stronger pull in the Centre get a lion’s
share in such disputes compared to other
States. Taking into consideration all
these factors, may I suggest that instead of
arrogating to itselfl the power of a judge,
the Central Government should appoint an
impartial tribunal to go into the question
so that there may be a national approach
to this problem and a proper solution may
be found ?

DR. K. L. RAO: The Central Govern-
ment has been making every effort to sup-
port a settiement between the States them-
selves on this river issue. So far I am
afraid it has not succeeded, If further
efforts also fail, very soon Government will
consider the question of taking action

under the Inter-State Water Disputes
Act.

SHRI CHANDRA JEET YADAV
(Azamgarh) : In view of the fact that

there is a deadlock in the talks over the
Narmada waters, that our Minister himself
addressed a press conference and the M.P.
Chief Minister has issued a long statement
using very harsh words, in this critical
situation, may I know what the Central
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[Shri Chandra Jeet Yadav]

Government proposes to do to solve this
dispute between the M. P. and Gujarat
Governments, because it is an important
matter and ultimately the farmers of both
States will suffer ?

DR. K. L. RAO: The M. P. Govern-
ment officers have given some notes. They
have re-modified them on the 10th. These
notes are being studied. When they are
finalised, an effort will be made again to
call for a Chief Ministers’ meeting. If this
fails, maturally, as I said earlier, action
will be taken under the Inter-State Water
Disputes Act.

SHRI A. S. SAIGAL (Bilaspur): May
1 know what steps have been taken to
refer this matter to a tribunal, for which
the Constitution has specially provided
under article 262 7

DR. K. L. RAO: As I said, the
general principle is, it is always best to
settle these disputes by negotiations and
by accommodation between the regions
concerned. But when it fails, as’it tends
to do in this case, the matter has to be
referred under the Inter-State Water Dis-
putes Act.

SHRI S. S. KOTHARI] (Mandsaur) :
Narmada is essentially a river of M. P.
The entire catchment area lies within M. P.
700 out of 800 miles pass through M. P.
When Vindhya Pradesh was merged with
Madhya Pradesh, the idea was the deficit
arca of V. P. should be fed with the sur-
plus waters of M. P. Only 100 miles pass
through Gujarat. The main point is the
Centre should adopt an entirely impartial
attitude. It should not only do justice but
should appear to do justice. Why should
Dr. Rao give an image in the papers that
he is partial to some States ?

SHRI C. M. KEDARIA (Mandvi) : It
is a wrong statement. It is the Chief
Minister who has charged the Central
Minister.

SHR1 AMRIT NAHATA (Barmer) : It
is a baseless insinuation,

SHRI S. 8. KOTHARI : If the Central
Government does nol takg an impartial
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attitude it would be setting a very dangerous
precedent. Another important point is, it
is surprising that the Central Government
officials cannot work in unison or co-
ordination with the State Government
officiale. Where are we heading to ?
Roasonable record of meetings are kept and
that should be kept. Why should there be
any dispute about that? Therefore, I
would like to know what steps Dr. Rao is
taking in this matter and whether he pro-
poses to act in an absolutely impartial
manner.

DR. K. L. RAO: Actually, in the
meeting held in August, 1966 between the
various Chief Ministers of the various
States | suggested a solution and the Chiel
Ministers of Madhya Pradesh felt it was a
good approach. Then they said that they
would discuss it between the Chief
Ministers of Madhya Pradesh and Gujarat.
This went on. Unfortunately, there was a
change in the Chiel Ministership of Madhya
Pradesh State. Then we held another meet-
ing. ‘This meeting also was quite cordial.
The question that I was acting partially to
one State came as a surprise to me 1 know it
only from the Press reports. As I said,
I do not myself know how that accusation
could have been made because nowhere as
1 said anything except in the confidential
Chief Ministers’ Conference and that oo
by way of a compromise between the 1wo
parties. Nothing more beyond that 1 have
done. The Chief Minister of Madhya
Pradesh can say anything he likes. He is
a free citizen of India. Our intention, as
I submitted in the very beginning, is to
support every effort to bring an agreement
between these 1wo States. The centre is
not interested to come in between the two.
If the Chielf Mioister of Madhya Prudesh
can go to Gujarat, discuss with him and
come Lo a settlement, the Central Govern-
ment will only be too glad to accept the
solution agreed 1o between them. But when
that is not possible we have to, in the
larger interest of the nation, take up an
attitude which is in the best interest of the
nation.

SHRI 8. M. KRISHNA (Mandya) :
Sir, there are two sets of facts, one placed
by the hon. Minister for Irrigation and
Powgr pnd the other placed by the Chigf
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Minister and the team that came from
Madhya Pradesh to represent that State.
The hon. Minister when he was Chairman
of the Central Water and Power Commission
had made certain proposals to put up a
large dam in Gujarat on the Narmada river.
To that proposal the Government of
Madhya Pradesh had registered its protest.
Now the whole controversy is that Dr. Rao
still clinges to that theory of putting up a
large dam in Gujarat and that is the reason
why Madhya Pradesh is opposing.

Secondly, Dr. Rao unnecessarilv dragged
in the change of leadership in Madhya
Pradesh to the picture. It is that which
has created a great controversy, which has
injected a new element into this inter-State
water dispute. So far, in Maharashtra,
Mysore and Andhra Pradesh, in all these
three States, unfortunately, there are Cong-
ress governments, whereas here, in the
Narmada dispute, the controversy is bet-
ween a Congress Government in one State
and a non-Congress Government in other
Estate. Over and above that, there is Dr.
Rao who represents the Central Govern-
ment which is also a Congress Government.

Now, Sir, Maharashtra has served
notice on the Government of Andhra
Pradesh. Mysore is in the process of serv-
ing a notice on the Central Government.
Now the Chief Minister of Madhya Pradesh
has expressed in no uncertain terms that he
does mot have any confidence in Dr. Rao.
In view of these facts, I would like to pose
a question to Dr. Rao himself. Would
he be any effective in bringing about a cer-
tain rapprochement between the parties as
long as he continues to be the Minister in
charge of Irrigation and Power ?

DR. K. L. RAO : The various state-
ments made by the hon. Member are
entirely incorrect. T never suggested a high
dam when I was connected with the CWPC.
I know the proposal for a high dam came
after 1963 when 1 was Minister. If the
hon. Member had cared to know the facts
he could have avoided wasting the time of
the House. In 1963 the agreement arrived
at between Madhya Pradesh and Gujarat
was for a dam of 425. There was no
question of 465. The rest of the thing has
been completely his imagination. Of course,
the hon. Member has been dreaming a good
lot of things . So the question of a high
dam has pot ariscn and the proposals arg
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going on changing from time to time. The
question of a high dam has come up only
recently.

With regard to the question of ome
statement being given by the officials of
the Ceantral Government and another state-
ment being given by the officials of the
State Government, npaturally I have to
depend on whar the oflicials of the Central
Government say. [ was not present here
in Delhi on the 11th of this month, on the
day the talks broke down. The Chiel
Minister of Madhya Pradesh has said that
I was here and I was directing the engi-
neers to break up and all that. [ do not
know what exactly it is, whether I can call
it a lie or a fad. The officars of the Central
Government are experienced people. They deal
with international discussions, discussions
with various countries like Nepal, Pakistan
and others. They are very highly experienced
people. They have a large amount of
patience. NMaturally | must believe what
they say and I have given the facts in the
statement. What the Chief Minister of
Madhya Pradesh has stated is entirely his
own. | cannot say anything on that. If
he wants to indulge in something of the
kind of language that he has done; let him
do that. [ cannot deny him that privilage.

12.19 brs

Re. MOTIONS FOR ADJOURN-
MENT AND CALLING ATTEN-
TION NOTICES

st wewt fagry At (Fewye) ¢
weg wged, § wrod faar a1 W) A
AT ¥ A Y G T A e
I TR & A1 T ZATL TR &= I
fraFA srogae §) 39 I H
A 7 g9T ¥, 99 ¥ AFAT W owHE
AT~ (FEAE). A wEE, ag
¥ET AW & o ww oh A Rl
(=raeT=)..,

MR. SPEAKER : Order, order. Hon.
Members are only helping to create dis-
order. They are not helping me at all.

Allow him’ one or two minutes. He came
t0 me and sought my permission. It is noy
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as though he is just getting up and shout-
ing. Of course his point of view was
different from my point of view, byt we
thought we could express our difference of
opinion here. Let him have his say. Hon.
Members cannot insist that gverybody
should agree with their views.

ot ww fagrd ot - W ¥ W
¥ i &, v wdey, guc wew ¥ of
iwrT Mg gi R fag 7 &
ahr farimT € Wit woX qg 97 w=f
sk fag M w1 @ 1 AR
W W ¥ WS oy @ e afi 3

WEIH WEIEY, W WEA ¥ @& 96T
i ¥ 25 wad Wt wreafy wT Qe
wifya fear aar o1, 59 WG gE W
wEveg ¥ wyr ar 5 faa wav wv oy
&1 ST, wife g9 I Ry ¥ @
¥ oex FfT o ST gur dw
ared & | g fumas = ¥ A el
wr, wgafr & frw o wwR
fremoagm & ¥ oox sgEl @
gen @t frad & fag Jac & uix =
& far F7 Wg AP ¥ | W wafE 26
FeE Ft faam @ W TEF A g o,
2 feT A AT T FY A Ay W wrw-
oA gEA araT AE °v |

affm favm & O 5@ ¥y
@R A WX @A ¥ AU gEea
SOTRT A QT A | g q§ g@
Ft arr g & 5w sgw fwnw e
¥ 99 GAT K 9T ) Fww @ F AA\
slewR T ¥ a7 wwifa fen
ST wifgd a1 ¥feT FiEE § TN @&
¢ fog® &7 ¥ A P ofaw &, SR
o AT T F TFR A F e
qa= TEY fFar | wE R SR ¥ 9w
wgwa 4t & St vy freww @ F o
g wif g, e 7Y @ awar fe fwdt
Breabagmman g e gy
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W W oy e W SR 0
7t AgRn guTeRw dfawm W s
e am st ¥ § o vy u
e i a Ol

7 &% ¢ f& o W ot o -
ofe Y SEAEWT  WHA, IW X ;EA
*t wuif w07 & W frdar afer wy
or frafrr wf g7ft | a8 wwm age
TEEgy &, BW W 9 goe # far
wom =gk § 1w ¥ fadew & e
o7 ZHTY 80T NET B 3w FE WY
e O W AW 9T W T
g =rfed

SHRI S. M. BANERJEE
Sir, my adjournment motion... ...

(Kanpur) :

MR. SPEAKER : | have received a
number of adjournment motions, not one,
1 do not want to mention all of them be-
cause so many of them have been given on
this issue. 1 did discuss this subject with
Shri Vajpayee and others and [ tried to
convince him ; naturally, I wanted to be
convinced also, il it was possible, it was
bothways.

1 did state some time ago that during
the discussion of the Demands it is not
proper to have an adjournment motion for
the simple reason that you can censure the
government in another way by not passing
the Demands. 1 think I said this some ten
days ago. Added to that, if you want to
discuss any irregularity committed by the
Home Minpister, or somebody, as Shri
Vajpayee has himself mentioned here, the
Proclamation has to come before the House.
The Proclamation cannot become effective
until the House takes notec of it, passes
it and approves of it. This House
bas a right to disapprove of it also
and say that what the President has done
on the recommendation of the Government
is wrong. Therefore, that is also a censure,
1 mentioned all these things to Shri
Vajpayee. Peshaps I could mot earry him,
or the other friends who gave notice of
adjournment motions, with me. Now, if
we begin a discussion on this, naturally
the discupsion on the Demands will be
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postponed. 1 am not interested in the
question which government bas gone,

whether it is a Congress or non-Congress
government,

SHRI H. N, MUKERIJEE (Calcutta
North East) : Sir, if you can bear with
me for some time, this is an extraordi-
parily serious matter. We would not have
normally thought of an adjournment
motion, but we did it in spite of the fuct
that we knew that the proclamation resolu-
tion would be discussed. We know also
that in the course of the Demaads for
Grants we can vote down aad censure this
Government. But the point is, in regard
to the Demands for Grants discussion we
are pinned down, very naturally, to the
particular Ministry concerned. Here is
something which appertzins o the entire
government and particularly in view of the
Speakers, Conference which you, Sir,
presided over the other day, which formulat-
ed certain principles of conduct which have
been hailed all over the country, which
had been completely given the go by
this Government by the act which they
now propose, it raises a new question
which goes to the very root of parlia-
meatary functioning, and that is why we
request you to allow a discussion, and evea
though a little time it ight be difficult to
procure | am sure you could easily do it.

SHRI HEM BARUA (Mangaldai) :
Sir, 1 wrote to you this morning about the
serious situation that has arisem in Gauhati
as a result of (Interruptions)

MR. SPEAKER: | thought he was
saying something about UP.
SHRI HEM HARUA: About UP we

made our position quite clear. We call
this an arbitrary decision. Besides that,
1 have written to you this morning about
the serious situation arising in Gaubati due
to some army men beating two journalists.
1 have received scores of telegrames on
that account. Therefore, I want this
matter to be discussed in the House. At
foast, let the Defence Minister make a
sttement. There is 2 lot of tension in
Mseam, which is a border Stare, because of
this incident. The relatiomship between
the army and the civiiam population
there was vory cordisl.amd by the activities
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of a handful of army men thé fiar
name of the [ndian. army must pot be
allowed to be tarnished. Therefore, I
want something to be done.

MR. SPEAKER: [ have received about
a dozem adjournment motions on various
subiects and yesterday I received 126 Call-
ing Atteation Notices; [ counted them
yesterday. If the hon. Members want all
of them to be taken up ia the House, I
wonder whether any other bussiness could
be taken up in the House.

SHRI HEM BARUA: Sir, [ werte
to you oa this important matter.

MR. SPEAKER: [ know it is important.
But, then 1 have receevied half a dozen ad-
journment motions and 126 calling atteation
notices, some of them about strikes, bus
accidents and so on, all types of things.
If hon. Members would like to take up
all of them here, I do not think we will
get lime to pass even one Demand.

SHRI HEM BARUA: That shows how
active and alert Members are.

MR. SPEAKER : | am very glad about
it. I want members to be very active
apd attentive. | did discuss this issue
about UP with hon. Mambers. Naturally
the opposion is excited because the United
Front Governmeat goes. Therefore, we
agreed (o disagree, after discussioas. But
1 thought that he should at least be allowed
to raise it here. That is why I permirtted
him to raise it.

SHRI S. M. BANERJEE (Kanpur) :
What is your specific objection to this ?

SHRI P. K. DEO (Kalahandi) : While
discussing the various Demands we get an
opportunity very ofren to cemsure the
governthent. But this is a very unexpected
developmient. ‘We never amticipated that
such a situation will arise there. Secomdly,
this is a matter of urgent public impor-
tance which has been agitating the minds
of everytody. The 3¥D Government
continued to function there; it did not
lose the majority in the House. Because
of some internal quarrel, they waoted to
change the leadership. Takimg advantage
of that sitwation, the Central Govétnment
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have intervened and exercised their extraor-
dinary powers to dissolve the Assembly.
Under these circumstances, 1 feel that
there could not be a more appropriate
occasion to censure the government by an
adjournment motion than this. So, this
should be allowed. We may sit longer hours
to make up the time.

MR. SPEAKER: As [ have said earlier,
I have discussed the matter and taken a
dicision =arlier. Not that I am taking a
decision now. 1 have discussed it with
Shri Vajpayee in my chamber and I have
taken a decision, after looking in the rules
and all that. A specific proclamation
about UP is coming before the House.

SHRI S. M. BANERJEE: We want to
censure the governmeat now.

MR. SPEAKER: 1 do not think a delay
of a few days is going to be very dangerous
any way. The Proclamtion will be placed
before the uouse in in few minutes and 1
am sure the Home Minister will agree to an
early discussion of that. The BAC will
consider the matter and allot time in a day
or two.

SHRI ATAL BIHARI VAJPAYEE:
Why not we have the discussion tomorrow ?

MR. SPEAKER: I will fix up the time.
This will be considered in the BAC and
the Home Minister will also be consulted.

If it is necessary, we shall have it to-
morrow.

SHRI S. M. BANERJEE : Why should
you consult the Home Minister ? He has
done his job.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : With regard to the
Proclamation, it is the privilege of the
Opposition to be consulted to fix the time.

MR. SPEAKER : That is all right.
Anyway, 1am glad that my hon. friend,
Shri Deo, is also supporting that there
should be an adjournment motion. But I
read in the press that his party has dis-
sociated itself ... ... (Interruption). But I am
pot interested in it. Government will say
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that that is the reason for the Proclamation,
that is, because they also decided not to
support them.

12.31 hrs.
PAPERS LAID ON THE TABLE

Performance Budgets of Selected Organl-
satiopns—1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAl: I beg to
lay on the Table, in pursuance of an
assurance given on the 14th December,
1967, in answer to Unstarred Question No.
4398, a copy of the ‘Performance Budgets
of Selected Organisations—-1968-69" (Hindi
and English versions). [Placed in Library. See
No. LT-869, 68]

Bharat Heavy Electricals an | Triveni
Structurals—Government Reviews and
Annual Reports

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : Sir, on behalf of
Shri Fakhruddin Ali Ahmed,

I beg to lay on the Table : —

(I) (i) Review by the Government on
the working of the Bharat
Heavy Electricals Limited, New
Delhi, for the year 1966-67,
under sub-section (1) of section
619 A of the Companies Act,
1956.

(iiy A copy of the Annual Report
of the Bharat Heavy Electricals
Limited, New Delhi, for the
year 1966-67 along with the
Audited Accounts and the com-
ments of the Comptroller and

Auditor General  thereon.
[Placed in Library See No. LT-
870/68).

(2) (i) Review by the Government on
the working of the Triveni
Structurals Limited, New Delhi
for the year 1966-67, under sub-
section (1) of section 6194 of
the Companics Act, 1956.
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(ii) A copy of the Annual Report of
the Triveni Structurals Limited,
MNew Delhi, for the year 1966-
67, along with the Audited
Accounts and the comments
of the Comptroller and Auditor
General thereon.  [Placed in
Library. See No. LT-871/68).

Neyveli Lignite Corporation ~-Government
Review and Annual Report

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
1 beg to lay on the Table—-

(1) Review by the Government on the
working of the Neyveli Lignite Corporation
Limited, Neyveli, for the year 1966-67,
under sub-section (1) of section 619A of
the Companies Act, 1956 (Hindi and Eng-
lish versions).

(2) A copy of the Annual Report of
the Neyveli Lignite Corporation Limited,
Neyveli, for the year 1966-67, along with
the Audited Accounts and the comments
of the Comptroller and Auditor General
thereon (Hindi and English versions).
[Placed in Library, see No. LT-872/68].

Minersl Concession (Second Amend-
ment) Rules

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI1 P. C. SETHI): 1 beg to
lay on the Table a copy of the Mineral
Concession (Second Amendment) Rules,
1968, published in Notification No. G.S.R.
634 in Gazette of India dated the st April,
1968, under sub-section (1) of section 28 of
the Mines and Minerals (Regulation and
Development) Act 1957, [Placed in Library,
see No. LT-873/68].

Notifications under Navy Act

THE MINISTER OF STATE (DE-
FENCE PRODUCTION)} IN THE MINIS-
TRY OF DEFENCE (SHRI L.N. MISHRA):
Sir, on behalf of Shri M. R. Krishna,

1 beg to lay on the Table a copy each
of the following MNotifications under section
185 of the Navy Act, 1957 :—

(1) The Navy (Discipline and Miscella-
neous Provisions) (Amendment) Regula-
tions, 1968, published in Notification No.
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S.R.0. }-E in Gazette of India dated the
30th March, 1968.

(2) The Naval Ceremonial, Conditions
of Service and Miscellaneous (Second
Amendment) Regulations, 1968, published
in Notifications No. S. R. O. 4-E in Gazette
of Jodia dated the 30th March, 1968.
[Placed in Library. See No. LT-874/68).

Report of Governor and Proclamation
re : Uttar Pradesh

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Sir, I beg to
lay on the Table—

(1) A copy of the Report dated the
10th April, 1968 from the Governor of
Uttar Pradesh to the President.

(2) A copy of the Proclamation dated
the 15th April, 1968 issued by the President
under clause (2) of article 356 of the Cons-
titution varying the Proclamation issued
by the President on the 25th February, 1968
in relation to the State of Uttar Pradesh,
under clause (3) of article 356 of the Cons-
titution.  [Placcd in Library. See No. LT-
875/68).

SOME HON. MEMBERS :
shame.

&1 wzw fagrdt st (F9TWY) -
oeqe HERYT, I Iqurean & fawrs
oyt fady wwe 7@ & fav gw @
Fagrar @ e

Shame,

12.32 hrs.

Shri Atal Bihari Vajpayee and some other
hon. Members then left the House.

ESTIMATES COMMITTEE

Fiftieth Report
SHR1 P. VENKATASUBBAIAH
(Nandyal) : Sir, 1 beg to present the

Fiftieth Report of the Estimates Commitiee
on the Ministry of Petroleum and Chemi-
cals— Petroleum and Petroleum Products.
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*DEMANDS FOR GRANTS, 1968-69
—conid.

Ministry of Steel, Mines and Metals —comd,

MR. SPEAKER : The House will now
takee up farther discussion and voting on
the Demands for Grants under the control
of the Ministry of Steel, Mines and Metals.
We have already spent about 1 hour and
10 minutes om the Steel Ministry's
Demands.

SHRI 5. M. BANERIEE (Kanpur) :
Shri Chavan has also gone out.

MR. SPEAKER : Unfortunately, the
Congress Members have almost exhausted
their time. Ina 4-hour debate the Con-
gress gets oaly 2 hours and of the 2 hours
they have already taken 40 minutes. The
Minister wants another 40-45 minutes to
reply to the debate. Yesterday 1 could
allow a number of Congress Members be-
cause, fortunately for them, the indepen-
deats were all abseat.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Today also they are absent.

MR. SPEAKER . Though 1 called a
number of them, all of them were absent ,
therefore, I could allot that time to the
Congress Benches. Anyway, today the
party aames are there amd 1 am sure that
those who bave walked out will come back
immediately ; [ am sure, they will not
stay out the whole day. Sa, the Congress
Members must not grudge it ; they cannot
help it. Except from Swatantra Party no-
body has spoken yet and you must hear
their point of view. Therefore one from
each party must be allowed. Later on,
one or two Congress Members also we
will allow in the 10 minutes that we have
—not that we will not allow—but one from
ecach party must be allowed.

Then, I would like to have the Busi-
ness Advisory Committee wmeeting today at
4 p.m.

SHR1 KIRUTTINAN (Sivagamgn) :
Ner. Speaker, Skr, the Volume of isvestment
made in the public sector undertakings in
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the corporate sector has increased enor-
mously since independence. During the
period of the Third Plan the investment in
the shape of equity and loans in the under-
takings of the Central Government rose
from Rs. 953 croresto Rs. 2,415 crores.
Thus, the share of the public sector in
the total investment in the economy increas-
ed from 46.4 per cent during the First Plan
period to 54.6 per cent during the Second
Plan. At present the public sector is believed
to account for roughly two-thirds of the
national investment.

Among the public sector enterprises,
Hindustan Steel Limited has absorbed a
major share of the total public sector in-
vestment. As on 3lst March, 1967, the
Government investment in the public sector
amounted to Rs. 2841 crores of which
Hindustan Steel Limited accounted for
Rs. 1,028 crores or 36 per cent,

Sveel, Mines and Merals)

12.36 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

But the performance of the public
sector, whether it is Hindustan Steel Limit-
ed, or the National Coal Development Cor-
poration or the National Mineral Develop-
ment Corporation or Heavy Electricals or
anything, has caused serious amd critical
concern in Parliament and amopg the
public.

As far as the three steel planis are
concermed, according to the statement of
the Minister concerned, Bhilai steel plant
suffered a loss of Rs. 17.15 million,
Rourkela of Rs. 19.38 million and Durga~
pur of Rs, 131.64 million. The Hindustaa
Steel Limited has sustained a cumulative
loss since inception amounting to Rs. 82.32
crores. The prospects for 1967-68 are that
Hindustan Steel Limited would incur a loss
of abowt Rs.40 creres. At the end of
1967-68, therefore, the cumulative loss of
the company might be in the region of
Ry, 120 eroses, This is a heavy loms
imdeed.

We cannot expect that the working of
Hindustan Steel Limited, the WNational
Corl Development Corporation and the
National Mineral Development Corpora-
tion will improve in the feature. The

*Moved with the recommendation of

the Poesidant.
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amount of loss and deterioration are in-
creasing year by year. Although the turn-
over of Hindustan Steel Limited increased
from Rs. 205 crores in 1964-65 to Rs. 239
crores in 1965-66, the net profit earned by
the undertaking declined from Rs. 2.1
crores to Rs. 1.7 crores. According to the
1967-68 report, the loss incurred by Hiada-
stan Stee] Limited was Rs. 20.5 crores in
1966-67, but it would increase to Rs. 40
crores in 1967-68. The production and
despatches have considerably declined dur-
ing the last year. The production of the
National Coal Development Corporation
also has declined from 9.65 million tonnes
in 1965-66 to 9.49 million tonnes in 1966-67.
Despatches have also declined to some
extent.

A recent study made by the Committee
on Plan Projects states—1 quote : —

“If the Development of public-sector
undertakings is reviewed in detail, it
becomes apparent that a large number
of the projects are taking 'onger in
censtruction and to reach full produc-
tion than originally envisaged and at
a cost much in excess of the original
estimates.

Another problem that has been in-
juring the public sector is that of
underutilised capacity, There are in
the country today a number of projects
which are not working at the capacity
originally planned. [nsufficient or
poorly organised management of re-
sources is a common reason behind
this problem, but an important reason
has been a poor analysis of the demand
for the product.”

According to the Report of the Admi-
nistrative Reforms Commission on public
undertakings—-I quote :

“we find that there have been other
causes too which -have contributed to
the accumulation of losses to a sub-
stantial extent. Thus ,over capitalisa-
tion is one of the main causes. In
some cases, the implementation of
expansion programmes befere a project
reached full production, as in the case
of the Hindustan Steel......".

Further, neither in quality nor in price
they have. brought full satisfaction.

Many kindg of special stesl have still
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to be imported because the public sector
sieel plants... ...

SHRI D. C. SHARMA (Gurdaspur) :
On a point of order, Sir. Can an hon.
Member read his speech, Sir ?

MR. DEPUTY-SPEAKFR :
only referring to his notes,

He is

SHRI D. C. SHARMA :
is written in those notes.

Every word

MR. DEPUTY-SPEAKER : Every one
here is not a Professor who has long ex-
perience of cramming notes and repeating
them before the House.

SHRI KIRUTTINAN : Many kinds of
special steel have still to be imported be-
cause the public sector steel plants are yet
to achieve the needed quality of manufac-
ture. In the case of basic product like
sieel, it has not been possible to keep
prices within the reasonible limits. With
the recent increase in steel prices, the
position now is that the price of steel in
India, as compared to the domestic price
prevailing on other countries, is higher by
about 25 1o 30 per cent.

Regarding the quality, the major
portion of steel despatches is to the
Government Departments and undertakings
including the Railways and D:fence. A
sleeper plant was erected at Hindustan
Steel Ltd.—Durgapur io 1961 to meet the
requirements of broad gauge steel through
sleepers. A total of 2.08 lakh tonnes of
sleepers were supplied to the Railways
from 1961-62 to 1966-67. The plan, lay
out, equipment, etc., of the plant were
finalised in consultation with the Ministry
of Railways. However, the sleepers sup-
plied by the steel plant contained defects
and deviations from the permissible to-
lerance. The Ministry of Railways direct-
ed the Railway administrations in June
1966 to segregate the defective slecpers and
hold up the payment therefor. The value
of the segregated sleepers was Rs. 1.6
crores.

Thus, Sir, all the three existing steel
plants are working under heavy loss. The
Government is not in a position to geta
single or two per cent return on the capital.
I view of thesc facts, how is it justifiablg
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[Shri Kiruttinan]
for the Government to start a fourth steel

plant at Bokaro at a formadible cost of
Rs. 1000 crores ? s it reasonable, Sir 7

We, the people from Tamil Nadu, as
well as the Government in Tamil Nadu,
the present and the past, are crying for
Salem steel plant. The people and the
Government from Andhra are agitating for
Visakhapatnam steel plant. The same
from Mysore to erect a small scale steel
plant at Hospet. But the only ready-made
reply from the Central Government is,
‘No money’. From where has this Govern-
ment got Rs. 1000 crores for Bokaro ? s
it not from the Central Budget 7 Instead
of pouring down this Rs. 1000 crores into
a single gigantic scheme, they can invest
this amount for three steel plants, one at
Salem, second at Visakhapatnam and the
third at Hospet.

The Central Government should stick
upon justice, Sir. We should not create
regional imbalance. So I request the hon.
.Minister through you, Sir, to consider the
longstanding request of Tamil Nadu to
take up the Salem steel plant at least in
the Fourth Five year Plan.

st Weme (weER) o SdTsas
wgey, a8 A foars @ i, K W
iR & ¥ oy wwr gwn § ) fegem
¥ ¢ fewdfie 1 dfeq oagE™ AgE
F1 FICATEESAE ¥ T ¥ TF T4 WA
s fear £ 155 B A ¥ f
T A 99 ¥ aE wEwear g, WK
7 T LT AR 2T A
¥ woa & a4 w@W a0 fFgEE
% folr ©F @ & a@ ot | afew ofeast
Moz s a F goa s &
gfgre, aarew wify 9t a¥-a¥ dd eqTT
§ 97 % o AT v foerd, w@,
gy, faavom & srarl ST -
qiw &1 fear s wfed

wafar afs @ § FE @ T@ga
T W G & AISENT AN ¥ W
AUTH FTTRE] AT TH dG ¥ wrErE

&I % wgw ) WA
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R g amm e g, @ § o adf
fr 99 & arqw g1 & 5 AR Y T
¥ 99T aga weaw gt §, Afew fee R
frard % s & g awEY &)
™ ¥ | srfee gar § fF srgear e
¥ Fre@m™, 912 A7 ofedw ¥wRT A &
a7 ATZAT JFTT H, FTHN QAL |

¥ ow fraga & e dfsast & @9
qg A TG T a9 qAT I F
ary fggearT Y g w gEw T
gl 91| Fg ST ¥ fF gw woA
T A ow @@, Wi owh fay
IEA qg  FWEH  FUH FqT WK
TTRA RN qF A9 wET WK T
Fm & ft @ Ty R
o8 a0 9 qET | 99 gWR AW g%
I & ZAAT gAT AT o™ a1 gwar
g1 39 qwa g ATl &1 0 e wwa
ot =& a9 AR e s @ R
@iwﬁmtﬁ = fgar s
rfedr W w9 S FT OF aga w1 e
AT FTOEE] & IIFIHE F1 a6 AT
anfgd

mft 7T A T g R gt |
Torre FTeEEl #1 5 fod @ 9w W
foram mar &, @ F sAAfafadl F awe
3, fr oo oft g F|EY AT W e
# TeraATESE Wew fRer sw A€ fae
W # gwatE ag Wrga & 5 g
gt arafa ¥ ford wer wrd S &
wrfgd, afeT mow wefal & fad ow
TFTH qAT aga gheew aw g afk
g R AT d sraErdy & @
a7 QW & WAN | g7 TAEE I §
fr aga ¥ afewr & ot o8 §9 & wEW
| &ra & afway 7 § @€t wwr A
AR R F QR A A & o R
¥ firdy TR GCRTC FY HTET q®T W
JT A & T TEA g4I
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H/ETGAT FA4 F A% feC s #1 ag dA
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& <@ &1 W g fow & qEl AW oAt
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o fourd e i sgrmn g &
wiw @ o &7 fewree § T@ 9 A
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e Jor wf ) o @ g N aw
2 fF s gCHTC FTAX AR S W9
FLE | IEAT ATEE FT A AIIHA
grar g e ¥ g9 aw N s faw
s aifed 6 wiF Al 1 aEw w
atg ¥ Th & a4 NI IW § AA
¥ @y gu (sEw F1 sy«ude oA
AT =i |

W HaE aw A & e gsEw
AR afew eefiw A7 AW & ok q@Y
wetT &, afe 2w &1 fawrw f ol
%,:ﬁ-(mr(gqmga‘ aﬁ‘-’m
¥ frar afewr 32 Wt =9, 3¢ o g% arfs
1FEE AN TG WAT TR §X | WX
TETS FT AISHGT O AT W -ww &
4t % g 9% feq & smaEwT A &%
%, afeT agi 9T T FRAAT AW
eafig S aFT § 1 W @ W AW
fagr st Tfgd | EEMAA WIT TG W
FrE TgT FTCAAT GO ST F7 ATE
Fgt 9r o1 ATEES FAE WE IW@ A
fipet SHT ¥ T IIART & &F |

Za{r a1q ag § e free 1 ag@
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T WTF TTEATT HIT SIFACH § | qgf
R foeew #R fEHTE & 91 B aW-
M g 8499 7@l ® W £
T gg & fF owE ¥ oar 9@ 9
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afy aga o0 3 | S A faoelt A &
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Ao A garc AT wg W §
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fo fafrey & o FTw FEr @ AR
FE@ AW AT JAGT FY TG BAL
i
MR. DEPUTY-SPEAKER : The Op-
weilion Benches are almost empty because
iy walked out in protest. But it appears
wme Members have returned. I think
ﬁarzpanicipaling. Shri Brij Bhushan
# g9 qow @@ (aXAY) 3"
At & it & o1 Y E SAA A
e &1 A gETaw gAT 8 WK ¥
# § faaer sazasTr @ &y
ma g gAfr & fay ffgam &
W § 9T qrad Fra #1 aqr feafy
Yo 8, IER! W KAT AEATE | "IA
Ao T FT g T fF a7 qElthe
w2 fF 2R Azt w1 & Sy
T TIEE IR § 97 125,000 fafaaw
" F07 ¢ 1 9z g9 fame AER
feegd 3 & wrEFEAFATT WA AT
W00 | aF LY 21 wFAT § | AfF
wFA@aA Fr 2 {5 *ifas £ sarar
& v fmaT Y 3W WS T HT wF
TR T & AT ATIET F FT FIiEEw
| 3fer gae feadt o aF gad arx
§ wifier & 2, 3WAT AT TG A1 ATT
T iz & wedihE Twr 91 F 98 fafy-
ﬁafmw?r | S T § 39T F0F
| 135 fif 2 Frre | R ww ga
| e vt ¢ 1000 fafera a4 w fear
| A w g 2 ame at
fifaa7 27 % ercire &Y Y 921 FG medt
e &1 sTtggE F3A FY aaErT FT G
{1 o Fqar @ B sRiarET & we
o fola o 73T & AR FEAT ARG Ay
TEFIE 1 389 § OF A1 42 T17 fA%-
2 @hamag fraqr § fF
T A I #I9ET & 97 WIIIA 2,
gz dgeT ¥ ot i afses gwer §
#1771 a1 g9 arfad g1 @ & |
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sigt aw Fifew w7 graw § a2
wedtie fear wqr @ fF o7 Qew few-
g g g amgirfafmgr e 1 =
H & 1 g9 &1 SA&T § AR e F
F1 wferm FeAY Arfed | gwa 1 M R
afFT sad qrage W g § fafaas
T T §Y Hrgse qrg &Y AT | TE@ET
98 a3 ¢ f& arar fgear qw@T F @ea}
W@ WAr g | 9g 99 Faifzey gfew @
SITTET aY HI9FT TELA! $ (90 Jg go=1d
I aF FIE AN | AfEwT gg oy gar
s gaFr g9 gfeargsma frar svan |
7@ arey WT9R gfeargsmT 9 ST fzar
srar =rfeg 1 gafag ag asd g fF
Srggad &1 axama F@ifEdr fAEe
¥ fau #M gEEd & T | EqE an
¥ g oarg A Argar g |
gzt a1 Al gEfasisT w131 94-
fas gz @ ¥ fag g saw
vagdEige frar @i | SEET gHE 39
Zrza A8 A £ ) TEAY a9 § A AW
& 3z gwT Faar g1 fE T a o
gt fefi? & & Hiesad IEw A3
formite fFar 2
Collection of cesses on coal should be
placed at the disposal of the Coal Board

directly, so that funds are available to the
Coal Board for prompt payment.

a0 a1 7g & fF oY qated & §e-
fat FragFu & SEA FAr 2 ¢

Quantum of subsidy for sand stowing
is inadequate at present. According to
the Tariff Commission, producers are losing
Rs. 2 to 3 per tonne on sand stowing ; it
should be enhanced and it is in national
interest.

=7 & A1l 9T qISAE A AT &A
frggad § ¥ sarar dar T EET A6
I sawLeae faaar oar $47 & faw

TH! & g § gL A 0F @
FT A FAAT 41 FA 1967 F A gata
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A gwopu e
a%m%mmaﬁﬂ

%1 ag A FE aedt X arfe SEE
ST famTfet & 99 9T s e o § 4 )

way wage awEdn e |
T @ FE T gHT R e TR
giend # fawa W @ @0 SEA o
a9 qxanfAat & g oy § ) s T
@z i eTq gieatE frar ST g
T T ¥ SuTEr Ig T AT AAE
A A fws ww e ) fe
FYIAT WIEH G @ IFT gET & AfeA
TJEF ISAT ALY T T § | I HOGAA
7g fremT @ § f g e 7 faear
1 7 1 Feaew @ A § i giend
FFAE I quwr 9w ag ¥ fF 99
ok @ fafee & seferas i g
# wmgar ¢ f woft wgiem w wie s
ok ggstsr & 39 | WA A St
ZIEAIE $98ET 47 197668 ¥ Ig 245
faforas o #t o | #fea giba ¥ B
208 faferas e &t 95+ 7 WA
& AT | I WeTRE THE LY AT
w© ————

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after

Lunch. The House stands adjourned till
2.00 P.M.

13.00 hrs,

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock,

_ The Lok Sabha reassembled after Lunch at
Jfive minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER iy the Chair)

DEMANDS FOR GRANTS, 1968-69
—conid.

Ministy of Stecl, Mines snd Metals—conr...
st A & (WATEAEE) © guTemE

wgrea, gfra & afw sond af g
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# ga-iife & sfwg § fe= ofew
FAAY &9 F G990 qEA F BEF F
A YE@-ETA T FT@E | wAA 900
gt gufeaw #7 far o0 § = 506
wefrat #1 afafew w1 ofwdve ¢ fan
W § 1 25 ses feafag w7 Ry & &)

MR. DEPUTY-SPEAKER :
not the time to raise that matter.

St oo WA (T —afaa)
SUTT WEIEY, WY g JAT T FW AL
3 A & & fog wfedr

MR. DEPUTY-SPEAKER : No.

Shri Brij Bhushan Lal may continue
his speech.

This is

st W AW AW IAN WIS,
e Fat ¥ aqr @1 @1 & qawHe
¥ garE, 1967 # #19 w1 Srweiw fFar @
afe gadie & faq 98 §9 F19 9E
frgwa fF, foma gTar e &1 qadie
g Wy dFEw ¥ g fewie &
w AR Fiw & wife-feme afed
GarEt 4 g AW A wEE B
fag b < @ ] 1 R W@ #ad
T & @19 @ o 9 feu s
ifge |

dar fF ¥ 7 mft s fFr oam, ew
[ ¥ AA-ifET S aga w3,
fF 500600 w8 aF g FE@ Wt
o FT Fwar ¥ AfeT TR wiw
{aifaw aga fafafee 2 ok o o=
wee ofefed =1 gFgs F@ A
wraT A4F & | W w9 gW A9 SrAfew
wawa aefew & fag g @ 116
fafaa o1 o=t T@aw F@ &1 W
ufafora gw gt arw 60 fafagw = a8
T|orRME O FW OE 1 AU ogwE #
fr w4 wEIgd OF U =y T, o
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¥ IT0 AR Treey, faeafae wite amit
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gt St AwET FT a7 gRA A
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# a0 T WA W A1 HT W@EW, HATH
F; oFl, B N g aw U
Sl

gr rew araan & e fRe ot S
ARy & fau @9 aga €0 W)
R ¥ que wE F1H AZT AT gHAT 2 |
gefege sdwudiz & fag @ & &
& T ¥ gE gt & 8 | afew wfw
& fog o owat SE & ww@ 2|
1T & 7T ¥ A T oo awdt
¥ o gtz @i A ® AA T
ST AR

mitar @ W H AT H g
STEAT JFT g1 &Y W Y i} Ter Y
W oW AW AT gef@Em F fau s
T goars FT W 47 | a3 1957
¥ ofsw® IR ¥, @, faard ok
gAY & &I & di7 i ge fFd 1@
i e wiew #1 WAEd @ oW
fafosm =7 #Y ov | go¥ STy S
T @, oY mEAdE Wl s gwn @, 4y
1 Z9ITX 28 FUF w1 § AW 4g war
afe® f9eT # A gu T FT 36 THT
& 99 ot qRR ¥ ag wwar W oger
g arimarag & 5 ofees dwe X3
wt ff AT i T gy § W e
10 = & 7 § T gww a4r & 7
Tk AEEIE § A9 FgAT 9% § oA
10 g % 91 B9 A 120 ®qT w9 w7
gram Al T ) 3% or fadw am
77 & f5 1066-67 a% 77 TFET 80 FAT
32 qre Ty 7 41, fwH Faw  1966-67
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&7 THET, 20 FAOE 55 e 7O AT, AT
1967-68 # W AFGA gHT, TRIHT
AFAM, 77 40 FAT T T | 99 &
¥ AFAH 2 @1 AT, A AT /R 7
99 9T W 1 FE, gAFT e 4@t
70 g= ¥ A IAFT grd F qEES A
I @ ¥ gAS TG afHAE W
gg 2 #Far 91, A gwE
w? frge ¥& W gow fdt
Tt o Y ¥ 1966-67 ¥ 20 Fry
55 ST FT AFAT gAT. 1967-68 F 40
FUT T AT W T T
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N Ew Ty SN o A oA
v § o s ¥ w9y g ¥
a7 fFar & 1 agT 9T a4 AT ¥ 9T
% gu% fog Ty stargE wX far amn
%, ogi o wg faar 9 & fr e qfT
# fag dsw o R 2 ol T AR
=t oftr &7 & S &1 e, Sorsme
TEIRY, 4 WENT LT HEAIOl §, W
T A TR & G e §
arfgn | ¥R F @A Tifge fFoag
THE S W2 |

afssrs &< 7 wiv g’ W F agw
ferit & oY, wifs aTede & T I gATR
AT OF @ A7 9, AT AW a7
gfse® Fa2t § 7 &a @i /F a 39
N g T g, IF ¥ ofeqs & w= ufemw
wuetifiy § aX ¥ &% wiwsw dar
g TwaT & | T §8 ageT & W
gHRL M FEAC 000 | FAY qgr a9
ar og & fF agi 1 fawdaeaee §, agt
I AN &, AT g, fTwsr aug ¥ gw
N TAAT AFAE ISAT IF W@ R | T@i
9T FF VN 9T &, 97 g §, oY A4
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SOTRT AT g9Y, THS AT A TR 0gy
¥ aq fear g &, Sewt 7 v s ¥
aiz 7§, feed g qewm wdwdE A
gaT 21

TZT T T WEEIHT & GiwT
aregF 2, femeary &w fe 37 AN
wHl B W F G | weeEfE W1
o a8 3, fras oF o §, swiwd
JTE & | T TIAE WigH B qg S
@ ¢ I 3g 7w wEifgifad @ 9
afl 73 & WX i qiEw © ag fawr-
Ta W e 1964 ¥ 3 11 Mifery vaw, 1965
# ama e 7 94, w1 Aifen o wovw
A § A AT g IRiRT agam
#t Mifery 781 g1t § —sW Fown &
Y @, w1 faoell & 1Y &, T Ew
f Mfca e qu g, warwam w8
o sfifer guTE ard § 1 S AW -
fafafadt s1 Sa 747 79, IT91 IAL-
T I THA & ¥qT B9 §, A -
TR T AGYY FT, TAR! FELRER IO
wrT wfEd

o AreE § A g drod §
TR T S §, I g amaE gk
tfF 3 ge fisde =t W & g%
Tz F@ § g5 TA F QE !
aftoT qan g 2—ag vsfwzE Gae g,
o=t g & oifariie § arar § @
forest g & & aga AT W
™I A T TAAHE. 7 FE qEeAg
@ & & 1 graife g o § B s
= ¢ afeT gy w & W AeE
qot AT F &, g3 R feue w%
g, frawr w1z § qATTE XA
% @ Twg § WacieT T« 0 @
21 ¥u gwn §fe qg v geweR
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¥ w2t gyt wfen, fomdr f6 sem
FXod U AAATAT A T TR |
A AA9E ¥ aga ¥ Avei ¥
ugAt arag #1 foagw fear @, @@ @)
¥ qfeas mozEfeT $28r &1 & food
&, 999 U AT F/T T @ATIE /9T
frar #, Forarit wart s arad ®) -
gw fFar 1 57 SR W ®Y AT
e e ¥ it § ot qraw &, SR
frregy frar aar &1 @ fe ¥ gwm
¢ 5 ¥ grad #7 gy faar o srfgy
WY o St geATEe e WY o, § gfraw
afeers afre wfaw & gra Y wrfgm )
gl % TANY w1 aegw §, T@ N
miﬁf'ﬂf@- 5{7* ﬁ‘rﬁ'ﬁﬁﬂi
T ifEw a1 #1f veEArsad wAA A,
fore & qTq 9IRS I AT | T owiEw
# oY AFAT G @ E— AT AT TSTHAT,
FIYT AR Fard & wigw §—57 =gy
& At § gar(y ofems wosefer R A
N gwE Ry § W Fedee A E
R A wrd § g
§ 5 o7 goaredi o wae fiear o
UF | A B aE W wee
Faowg femrn wgar  EN A1 S
iz @ e o w@r & fow s
FAC FOT wOF a7 J1gN, Ifww ww &
I WiEE WYE &, I wITEA W
o1 ¥ A% T g—4 A a1 aww F ad
a1 @ aw @ e AT aie
N TR AL AR T W@ W A
TET §1 T F GFqT g, AFFT AT =AMT
ATALE QR #XT §, e QR
1 AT | A% frmr &, ¥ mawr
FTH &7 9% ¥ 99 9FaT §—ag TF T
QATHE aTa &, 9w & gt e g
% qg O %z wH wow v
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wgar § 1 ofems weeEfER ¥ @Y
Y 1 X F, T I AAAT WG S
AR ag am A R PR wro et
T TR v A E A ag A
oft st 7ei T AT B, ¥ afsf-
¥z § a1 ¥ TRVET T ¥ ATEE @
§ afeT waiiz ok famTs W owr
Tt Al e SR gETEd, el WY
TETEe Fifed, Wt W geee §
weqree § et fawdedw & ar feeft
s F, v 9% Aafwr o F wean
§ &6 ot woft wEw T aTw s
A a7 STAEw qrey Y g &1 wedm
waat a8 § fr wgt w08 wq @
et s W, F ot g e o
# goilg wear o o g M @ E,
WY W 7T AT AT IAR QU W A
wifgw w4

SHRI RANE (Buldana) : Mr. Deputy-
Speaker, Sir, I rise to make some suggestions
and aiso some comments while supporting
the Demands of the Ministry. 1 feel that
this Ministty is ome of the most importamt
Ministries as it deails with the production
of iron and steel and coal whieh are the
primary mecessities for thre industrial deve-
lopment of our country and [ therefore
think that this Miaistry deserves more
attention.

As my time is limited, T start with my
soggestions. My first suggestion to the hon.
Minister for his consideration is that the
Ministry should undertake a big programnme
of manufacturing and producing corrugated
iron-sheets for supply to the formers. In
my speech in 1966, while speaking on these
Demands, 1 pressed this pdint, but 1 find
that the positlon is not yet improved.
The farmers during the last two or three
years are not getting any single corrugared
iron sheet ; the price of ohe single pitte
of corrugated iron-sheet hhs gone up td
Rs. 35 to 50, one shrer measuring 10ft X 2}
ft.  You know, Sir, that the farmhers are in
very bad needl of these corrughted iron-
sheets ; they require thiese shats for thedr
engine-houses, for the todts of theit hoises,
their canle-sheds and godowns, etc. They
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are not available, and therefore my submi-
ssion is that the Minister should look into

this problem.

I had a talke thit morming with the
Minister of State, Shri Sethi. He told me
that 1ISCO aad TISCO are manufacturing
about 5,000 tomnes of corrugated iron-
sheets per moeth ; thus the whole produ-
ction comes to more than a lakh of tonnes
per annum. My estimate is that our an-
nual requirements of courrugated irom-
sheets may go up to five lakh tonnes every
year because for years together the farmers
have not been getting these iron-sheets.
The industries are getting perhaps hundreds
of tonnes for building their industries, bat
the farmers are not getting onlv single
sheet for their huts, engine-houses, etc.

This gwestion cannot be solved unbess
the mmnistry undertakes o big programive
to mamsfacture this,

Secondly, [ suggest that no more iron
and sreel plant should be established afier
Bokaro. In my speech on the budget, I
said Bokare should be postponed for 2
years. Buot it has started Tunctioning now
and it ¢connot be postpohed. We find that
the opposition nembders and several commi-
ttees have criticised that these steel plants
are not giving any pre®t, and thefr losses
ave increasing every year. OF course, I
do hot agree with this criticistn, bt we
must sée that these public sidertukings do
pay a good revenve to Government. As
long as these public undertakings are not
rum of commercinl limes and do not show
profits, there showld ®e no prograteme of
expansion or seiting up wew steel plants
efther in Andhra or Tamilnad or anywhere,
We wmust consolidate the existing plants
and diversify our production.

Thirdly, about the training programme,
from the report | find that the employees
are given tethnical training. Wut it is
inadequate. IF the working of the steel
piints is to be improved, thore attention
should be paid t6 1he training of the
etrployees,

Fourthly, 1 have a suggestion for stop-
ping of export of scraps. 1 find from the
report that about 5} lakh tonnes of scrap
are exported at present giving about Rs. 12
crorts. Two or three years ago, the pro-
priétor of a small re-rolling mill complaine
0 to me that they are not getting scrape.
The Iron and Stecl Controller told him tg
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use new material. 1 submit that these
scraps can be very well utilised for indige-
nous production. More attention should
be given to this problem.

Fifthly, 1 find from the report that
industrial relations are getting from bad to
worse, and the working has been handi-
capped by the delay of the States in decid-
ing which union should be recognised.
Industrial relations are getting spoiled be-
cause of the delay and rivalry in unions.
The minister should bring forward a new
Bill before Parliament to deal with trade
unions. This can be done under item 22
of the concurrent list which deals with
trade unions, industrial and labour dis-
putes. The States should be taken into
confidence and a Bill should be brought
here with their concurrence. From the
report, I find that the recognition of
unions in Bengal is pending from 1966. 1
do not know the present position. The
report also speaks of strikes on fllmsy
grounds, 95 gheraos in Durgapur plant,
etc. To avoid all these things, the minis-
ter should introduce a new Bill here to
avoid all these difficulties at least in the
public sector.

Many bon. Members have criticised
that the yearly losses are going up. [ have
no quarrel with them on that point. But
1 want to bring two or three factors to
their notice which they should not forget
while judging the performance of the steel
plants, Firstly, if these steel plants would
not have been there our country would
have been required to spend about Rs. 500
crores a year for importing the require-
ments of eur industrial development.
Secondly, if these basic plaots in the public
sector would not have been there 1 think
there would not have been so much indus-
trial development in our country as it has
been during the last ten years. Thirdly,
if you look to the report you will find that
in 1964-65 we were required to import
goods worth about Rs. 100 crores and that
figure has come down to Rs. 66 crores
now. So even in the matter of imports
we have saved more than Rs. 30 crores.
As regards exports, in 1964-65 our exports
of iron and steel were to the tune of about
Rs. 3 crores whereas now we have increas-
ed exports to the extent of Rs. 47 crores.
Jf we take the two together this Ministry
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has saved about Rs. 75 crores at least this
year. [ personally submit that this is a
great contribution by this Ministry. My
point is that while criticising the working
of the steel plants saying that there have
been losses, these factors should not be
forgotten.

Shri Patodia and some other hon.
Members drew a very dismal and possimis-
tic picture about the performance of the
Iron and Steel Ministry. 1 heard such
criticism in this House in 1958-59. Then
I made up my mind to visit the iron and
steel plants. In September 1959 1 visited
all the three steel plants and I returned
with the impression that we have done a
very good job.

SHRI ATAL BIHARI
(Balrampur) : But this is 1968.

VAJPAYEE

SHRI RANE : 1 know that. 1 am only
saying that I do not share the view, share
the pessism of hon. Members over there,
I am quite confident that in years
to come we will do very well. These are
only teething troubles. In years to come
our steel plants will make profits. [
think the Central Government and the
Minisier concerned have applied their
mind to this point because even in the
Budget Speech we find a mention that
they expected some revenue from the pub-
lic sector. But now it is not there. This
happened even in Russia and other coun-
tries. In Russia also when they spent
large amounts on the public sector they
did mot get profit in the beginning. But
later on we know what happened and how
much industrial development is there in
Russia. Russia has grown to be a very big
giant nation among the comity of nation,
1 agf quite confident that our plants will
also make profit. 1 do not say there is no
room for improvement. A lot of improvement
can be made and I welcome the suggestions
made by hon. Members to improve the effi-
ciency of the working of the steel plants.
But that does not mean we would run
down all our steel plants. As 1 said, I am
quite confident that in years to come these
steel plants will make up these losses and
give us profits, Besides, it is not that
they bhave wasted all this money. The
Hindustan Steel and other bodies aretg
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return back the amounts to the Govern-
ment. They are not in the form of grants.
You will find from the report that they
have to pay penalty for any delay in pay-
ments. Therefore, this talk of sinking
money etc.,is all wrong.

We must correct our ideas. These are
not grants to the Miaistry of Iron and
Steel they are only loans which are to be
recovered. [ am quite confident that the
Iron & Steel Ministry and the steel plants
will do a good job and return the money.
1 have also no doubt that after some years
they will make handsome profits and con-
tribute to a great extent to the revenue of
our nation.

st HIE 37 (T : TATEAE A=
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IITSY- AEIRT, WA qre s
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MR. DEPUTY-SPEAKER: Please pass
it on the Minister.

SHRI S. M. BANERJEE: He gave Call
Atiention notice also please request the
Minister to make a statement on this.

A Iyt oW
AT 9 FA< T 919 | 7 T wT
qrAeT @ W ok g AR gie W
®E

SHR! HIMATSINGKA (Godda) : The
attention of the hon. Minister has been
drawn to a number of defects that exist in
the projects under his Ministry. I am glad,
he is applying his mind to remove them.
A very large amount of capital has been
invested in the public sector undertakings
under this Ministry and if they are properly
worked and properly managed, there is no
reason why they should not be in a position
to give a very gond return and help in the
advancement of the cconomy of the country.

14.46 hrs.

[SHRI S. M. JOSHI in the Chair]

The machinery that have been put up
are very sophisticated aud whatever is
intended to be produced or is required by
the country can, | have no doubt, be
manufactured by the machinery that have
been put up and, therefore, I think, attention
should be diverted to see that the maximum
utilisation is made of the existing
machinery and we take steps to see that
whatever is being imported is manufactured
bere and the import content is reduced as
much as possible and as soon as possible.
There is not the slightest doubt in my mind
that, if proper attention is given by the
management to study the market conditions
to study the requirements of the market
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and also to study the export possibilities,
the existing capacity of the existing steel
mills can be utilised to the maxinum
capacity, to the optimum capacity, and the
present feeling that we are not utilising the
capacity properly will not be there, and the
loss that is being incurred on account of
either less utilisation of the capacity or
otherwise can be removed.

Therefore, what is needed is that proper
personnel with proper qualifications should
be placed in charge of these projects, and
when such a person is placed in charge of
it, he should have freedom of action and
there should be no interference from civil
servants or otherwise, if he goes on work-
ing within the policy laid down by the
Board of directors or by the Government.
Once a policy decision is made and is given
to the person in charge of that project
there should be freedom of action; there
should be no interference and if the man
wants to employ certain persons, he should
be free to do so; if he finds that somebody
is standing in the way of proper manage-
ment, proper working, he should have the
right to fire him, to dismiss him and send
him away. Unless this kind of freedom
of action is given to the person-in-
charge, there will be difficulties and the
industries cannot make any profit. There-
fore, the first thing is that proper persons
with proper qualifications should put in
charge of the projects; then they should
be given freedom of action and then let
them work according to their capacity,
according to their intelligence. If they
do not act according to the policy laid
down, then, of course, the Board of
Directors will b: in a position to pull them
up and give the necessary directions.

At the present moment, a certain
amount of steel items of different kinds are
being imported. A suggestion was made
by my hon. friend Mr. Rane, that corrugat-
ed sheets which are roquired by the people
fn countryside for their huts, for building
their houses, should be made here.

There are number of items which
are still being imported and there is no
reason why with the machinery that we
have or perhaps with certain additions or
alterations, we should not be able to
manufacture what is needed in the country.

When Bokaro Plant is set up, I think, it
should be made a poiat that nothing should
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be imported from Russia or any other coun-
try, if our existing undertakings are in a
position to supply the same, and there is no
reason why our existing machinery cannot
do so. For instance, the Heivy Engineer-
ing Plant at Ranchi can produce amything
that is meeded, and if orders are placed
on that factory, which is in need of orders,
thore should be no difficulty in that being
in a position to supply the needs of Bokard.
And again there was somve demand ‘by an
Opposition Member that a steel mill should
be put wup at Vizag, another at Hospet
and another at amother place. 1 feol that
small stoel mills will mever be in a position
to be profiable. In fact, perhaps, tegitimate
criticism may be made even of the
fourth milli. If the exisring factovies are
expanded, the expenses will be much less
and they will be in a position to produce
same quantity of goods at much lces expense
and much lcss overhead expemse also. B
political decisions trave to be taken and
a democracy Gowernment has to  yield
sometimes. But if they vyield less and if
they yield es little us possible, [ think it
will be in the imtevests of the country.

One very big defect that is eating up
the profit that would have been possible is
the over-staffing of all the projects. I think
if an assessment is made, it will appear that
at least 7000 to 8000 men are in excess
in each of the three steel mills and if you
calculate the expenditure on §000 people,
it will come to crores of rupees ina year and
therefore, if steps are taken to locate the
surplus man-power and utilise them else-
where and not to allow them to be burden
on the existing steel mills, I feel a lot of
criticism that can possib'y be made against
this Ministry amd its projects will disappear.
And it is absolutely necessary that steps
are taken in that direction amd taken
tmmecdiately and that is absolurely necessary
if you really want té make threse mstitutions
peying.

1 understand that recently orders for a
very big amount—about Rs. 50 lakhs—
have been placed for cranes from Russia.
I do not see why that should have been
done because cranes are being manafactured
in the country, Ranchi can manufacture
cranes. In Calcutta two or three firms
are-mamufacturing cranes and there 8 no
reason why we showld mot place orders
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in our connmtry, especially ‘when there i
recessian in the engineering industries and
when they are in a position to manufacture
anvthing that is needed. Therdfore, #t
should always be kept in view that anything
that can be possibly manufactured within
the country is manufactered here and orther
is placed accordingly ia tbe country.

The persons-in-charge, so far as the
public undertakimgs are comcerned, I have
a feeling, do not go out in search of orders
or in search of markets. But today it is-
a buyers’ market, the smallers’ market is
gone : therefore, they mwust go in search
of orders, they -must scarch places where
they can get orders and where they can
sopply things that arc néeded. Therefore,
it is necessary that in that direction atien-
tion is given so that we can have more
orilers and these projects can have sufficromt
orders to utilise their optimum capacity.

NCDC has been criticised and there
is a certain.grommd Tor criticism. 1 know
of oertain instancds where there is a good
deal of stcating going on. Quamtity
supplied is much less, but the hjll is for
mach more. Things like that should be
looked mto. Certain otiver speakers alse
referred to the fact that there has been
swoabmg of parts and big inventories beimg
maintained. Attention muost be given te
this direction alse.

There is an estimate that coal is mot
being consumed to the extent that it was
expected to be spent. At present the esti-
mate is that cow-dung to the extent of 22
million tonnes in terms of coal is being
burmt in fhe country. If you take that in
t of fertilisers, it amounts %o 9 lakh
tbnnes of nitrogen and 4,30;060 tommes-of
phiosphorous pentoxide amd il utilived ws
manure, will give additiondl yield of M
million tennes of foodgmins from the swme
lsad. Therefore, if we can arramge 0
supply coal which is lying ‘akmost i plces
liwe Bowgal snd Bihar, to a large -extons,
evon ‘in small places in-the interior of the
districts amd il we can avrange to have this
cozl sopplied to the villsgers in exchaoge
for cow dung, I think the problem of tiw
low .comsmmplion of coal will ‘be sotwed
and, @t the same time, the villagors will be
sble to get the supply of fertitisos vo:d
vewy Jarge extemt. 1 ‘fael thercfore tha



953 D.G: (Min. of
some attentioa should be given in that
direction also,

Then, I will say something about the
son-ferrous metals. The Jawar mine is
working very efficiently and there is scope
for expanmsion. Qur country needs about
§0,000 tonnes, if | remember a right of zinc
whereas only about 15,000 temnes will be
manufactured at the smelter. Therefore
T want to know why cannot some steps be
taken to expand the capacity of that mine.
There is a lot of raw material, [ am told,
and that it will last for fifty or sixty years
#t the rate at which we are using them.
Thesefore steps should be taken to see that
'we are in a position to expand the capacity
of tha zinc amelter so that eur coumiry's
pecds may be met and imports to that
exieat may be reduced.

There is another thing to be remember-
ed by the Minister, and it is this. This is
regarding the total capital expenditure of
amy project. It is very unfortunate that
when the project is decided upon a certain
amount of cost is estimated, but it goes on
icreasing later without much control.
Fake the case of the Khetri copper project.
The Khetri copper project was started with
an estimated of Rs. 24 erores or a little
less. It was decided upon in 1962 and we
sre now m the middle of 1968, and nmot
one single ounce of copper has been pro-
duced. The cost is mounting up. It was
about Rs. 48 crores sometime back ; then
it went up to about Rs. 74 crores.- 1 had
been there a few days back and 1 was told
that the cost has gone up to Rs. 89 crores
and I do not know if it will go up fyrther.
The original expectation was that it will
go into production in 1970. But the officer
in charge stated that one year should be
added to the delay and there is no chance
of any production before 1971. What I
fesl is that, if a project is decided upon
that project should be completad as gquickly
as possible. That will save us lot of
amosunt in respect of forwign exchange, for
overhead charges, in capital, in interest
¢harges and oth»r charges. Instead of
starting a number of projects at the same
time and keeping them unfinished and un-
productive it is up to us to make them work
mmd it isabsolutely necessary that amything
that we take up is eompisted as Quickly as
possible and we take up smaller number of
projedts at one time,’ #o that it begins to
give a return and that returp can also be
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utilised for the puttiag up of ether plants
There should be proper parsonnel in charge
of these projects, and they shoudd freedom
of astion so long as they work within she
broad policy laid down. If a person does
not act properly the mgn in charge should
have the right to dismiss him and te send
him away. Necessary inquiries should be
made as to the needs of the country as
well as outside and thereby imports sheuld

‘be stopped by manufacturing the things

that are needed in the country itself. The
capital expenditure should be very
thoroughly examioed at the time the pro-
ject is decided upon. It should be seen
that it does not exceed unnecessarily.
Attention should alse be given to expand
and increase the production of non-ferrous
metals. Anything that can be produced in
the country itsclf should not be imported.

15.00 hrs

Personnel should also be trained. 1
understand that people who were employed
in thess stesl factories at the 1#me of the
construciion of the factories are still
there, If they have to be Rept there,
then they showld be piven the necessary
training so that they can be of use. Othsr-
wise, they are a burden and they un-
necessarily make the country spend en
them without any production. If there are
more men than needed, the result is
that the work is less. If you have just the
number of persons that you need, them
each does his work all right ; but i
you have too many persons, then everybody
thinks that the other fetlow will work and
nabody really works.

There is another small matter that I
would like to suggest for the consideration
of the hon. Members. At present, the
directors are from the secretaries and other
officers and cven the sitting fiee that is peid
to them has to be credited to Government
with the resak that they do not take any
iterest. ! do mot see why Government
shovMd be so stingly and should not allow
them that semall sitting fee that they might

e getting from these projects or from the

directorskipe that they might be hotding so
that they cam at least feel that they are
getting something for the time that they
spend in thoss meetings.

_These arg some of the suggestions that
T would like to make and I hope the hon,
Minister will copsider them.
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SHR1 SEZHIYAN (Kumbakonam) :
The translation is not coming. Instead we

are only getting the voice ‘Sound not com-
ing, sound not coming’.

SHRI K. LAKKAPPA (Tumkur) :
Simultaneous translation is not coming in
English.

Lo st W R o afew
ﬂ'ﬂiﬁ-‘ﬂmﬁ@oiﬁ‘n o #Hlo
geaedt e A1 agt W fewr omam, At
§ 3 ot 7ol wRET & TRi W W
N TRRfT AR, AT N W
e %t g @, fow & ofemw wee-
Hem A XTI L
“The performance of NCDC is a
story of unmitigated inefliciency and
mismanagement™.
T W FC W A F oW F:

“The Committee are of the opinion
that the responsibility for mismanage-
ment and inefficiency of the corporation
lies on the shoulders of the top manage-
ment of NCDC. The second line of
managerment is equally to be blamed™.

A 9 afed fawfar g

“The Committee feel that the Minis-
try cannot also be absolved of the res-
ponsibility in regard to the affairs of
NCDC. It is a pity that the Govern-
ment, although aware of the distressing
conditions prevailing in NCDC, did not
take any effective action all these years
to improve matters™.

qﬂoﬁ_’oi\'o #ro Fr T FT T
a7 % ¥ aEw IR wA ¥ gR A
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TF ¢ Y 73T F THo Wo o HYo
#1 fars 9 %7 wger #g F HCT TT
a7, Tafae fr fom a1 & qeiwfs @9 %
= wTRfEr S T oW wWrE, W
WEA@aER s freg § samT
A W FE AT AEY G FHAY & 1 THo
o $ro do F F7H FT TATY WX AHAU
¥ gafs § X ¥ e ¥ o 33, XWH
100 ¥ FgragT & -

“The Committee are surprised to
note that unskilled workers who are
ostensibly employed by NCDC to work
in the collieries are officially made to
work as private servants of officers at
various levels. The Committee strongly
deprecate this practice. Whereas the
undertaking bears the expenditure on
these labourers, they are engaged in
private work of officers and do no
productive work for NCDC. It adds to
the cost of production. The Commitiee
recommend that this system of alloting
unskilled labourers to officers should be
stopped forthwith™,

T A FTAD F WA Hw wE T -
o o #ro do o ¥ w7 FTT AT
sHATfE #Y gfet & s @ 9y
A wedfrard:

“It was pointed out to the manag-
ing director during evidence that the
trade unions in the collieries had
represented to NCDC and other pro-
prietors that a very large section of

unskilled labour were employed in the

houses of persons and they never worked
# in the pits™.

TH WE F WG Fgw AR @
#Y 169 AT TA &1 AT F1 7 WY
&, Wi W@ § ¥ 1520 sqw
AT &9 WIS GO A AT T 3§ 0o
o dro dfre & forg i war &4

WHBIOFAT wqaT &l & ET H
grm, fom & set de-foredrardy &1 w1y fiear
s, Y fir o acdt & who o @
!ﬂ'('t'.lummml{ﬁ’ ¥ w7
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¥ grm, forw ¥ wwe AT aETR o
grwimw G ¥ g o F oA
TN Y oy g FT FTH G@IET | @6
fau #37 wzrd fr gz st g ® wEY
ot & fF oz & 169 #30T T & Wi
N, IW AT FW OFY AGL T
AFEEr & X § ok qdatw T §
FUTT-a ArwCurE & g § 39 ¥ dar
B3 areft qranfrdt & e #F ew A AR
9 I | @ AAWE AW OAAET F
T § 5 AIETEl & S & §9
¥ TTRT gATH AL & A Ay § 1

frgamm Al gy fufs ft ™ &
for i & v & fafd ot 09
&9 T dlo Yo o ST 21 TR
aEEd & aAtT w1 oA @, A
a1y foey #1 a1 &, Fre|we #1197
&7 ge=q @), frafa &1 wmw=r &Y, W
falt ot o7 1 & fad, 57 T -
frat & #rf g oF g frard A
e

T A AT & ¥ AN A T
YR E | Th AT wa 3w H 4g 97w
ot fr fegeart €ftw o1 & A%
¥ Y ww <@ g, A GuT 9w H oamar
ATAT 2, 99 G« FT o1 HTALT ZAT ATFRE,
a8 A&T grav &, A & A A v fear ?
© AvFCaTEl 4 WOt wEw # gare
# Fifrg & A1, WAt awfeEi @
gt A1 e, afew S & A g
¥q FTF 78 wifgs w0 37 wfw #7Y
e J¥ I ¥ WwrEc ww AW
T g A @ fegem w@w § W
7% 9% &1 99 A7 S ¥ 25 v, 1967
N OF I W qEEErEwe fmr o,
AT 30 F T G 1 wwardd § wwfaa
§9T | IF mRACETTwde W fidw
‘e W fosd Wi w firgery
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w7 I mw § st &
$ww " 99 ¥ 55 qu—afag wwg
fer wr, gotwa qur A € ) W G
fer ? dez 2z fear weaw wIa, fr
T AT K gH AW T 000 FOT wIT
FT ST AT | 528 FIAT wU T A
it gk 2 fergam & §, W amw
aEi Hgw AW T 900 FAT wA FT
T a1 | {7 W T dwew | afaaa
T &l T A A A wifae #Y gw
T F g FAE A0 F T o
WA TN R W g ¥ oar fadw
¥ 9t T axeg &1 fgwia 39 #1  Fr
wE oft mfew @@ oW @ e
&g & I 9N 9T AT = ¥ g
% 394 et gwr A wEEr e
A F1 17 74 w1 | § 97 q9HF AT
aat fF o @t gQTEy A T 2 o
Wl T AW A gA At s
Y & AT a9, 33 fewm@ A7 o
dur e &, WO AN AT owiEl ¥ oqW
gi%d w1 & K F 7T, M o
aranfier—3aY ¥ I & F9 T w2
¥, g e ¥ w7 wiEA & F
FIAT 47, TG ITF] IIFF TR FT F
FAT 97, 3T F21 fF 528 w07 w97
Y QA AT FT gEA AT qei F A &1
FUTEIT & A9 a4 | 528 FOT
Y AT A qg a1 9 Ffew F w7 F
AT wATAT AT ATHL F FAT
A E A WA oo Fo o o
;7 FOT 10 AT T A A AL
#fiew ¥ 3 @ § Ul ® AW ¥ wife
q8 AT AEWTAE A A ST AT qwA
grar § W WA ¥ oty & fan @
wifs T e IE & Aw ¥ Wy §
a7 w0% 10 wre oy AT wlw @ ¥
oz 8 FUF 10 914 I FAT T TF
t'qu;a ﬁ'f\ﬁwﬂ‘&ﬁﬂﬁ'ﬁ'
g % wg 528 FU¥ s A g
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[5ft ot A=)
TTE oY 7t IS 450 FUT WA FA
Fer R R A g @ owm @t
960 Frg TIH WX TF I99 a1 AT FUF
T ¥ wiew &1 fegmm &
ﬁa-«rrgwrc‘m%,ﬂg'ra qret oY
T 3 SN A FATan, q FE 6
§TM@ATT T 98 WY 900 FAT ¥ AT
oI S 7oA WEET 7 4g Wi s §u
Ay g aEs @ E I8 ¥ A
UeIH AEIE, 38 T darT § & o
are #71 e 7g § fF omr 1966 3 288
FAT w9 FTF W F AR g,
| TA AR A gA9T FETT &=, 9@l
1967 ¥ 7 &0 w97 ®w & AT 231
0T FT & YT AT | AL HE@ATA
# gy a7 @4 FT ¥ gqmar 5 49,
g ZaT 4% @, wEe d aga & weal
g g S e ), & I AmmEe
TN agrr g og g7 F
afefre 2 fear Wik ag wfefede 3
¥ 1966 ¥ Sl UF F7 33 g w9
T IFAE g @ fggmm @9 ®
7glt 1967 % 23 {4z 90 A& T THAA
HT THATT IS FT q5 M | AfFa ghar
FaA A R A Ty AT &
R m w qdET AT Y w1 g aw
@ & 170 §U% &7 &1 wE SRl A
M g, a@RY F FH ¥ A § )
eafre &% &1 f5 agr & aww
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Hemamwa faam @ el afew o
faferm arefr #rec e & € wiv o
# fagsr 27 swad, 1960 w1 fafem
TER & 0F TFwwT & g wie
¥ am & F g | w1 oFwR
o= fafeea £ s 9t & faase o
FAIFMTA A CH @ = «ER, 59
T TEE A § TERI, §% 48 A%eT
Frre 93 fom ¢ @9 Avit ¥ a8 fafew
qrEfar sTeaEA aAmEr | # wer
TERT F T W A WE H AgA
&9 & 919 937 | T HTCOIWH F AR
¥ TEw w9 F AL H, @O A Ll
T FT AT, T FIIEA Fgl a% FH
FT AT, 8 W BN AT FIEIEA F
ufeq ¥ o4 go, 79 797 aF W9 19
"F{W% aT aE'\', L #ro o #o
ST g & AT IER wedl & AT WK
IEy g 3, Wh Ak ¥ wgEE T8
g & AR §9gm f5 w7 agew
qar A ¥ g s & gwA WA §
AT WET a7 ATYAIT g0 Ar ;1 3 &
9 FT | AG AT GoH & A1 ATH agATH
B &Y @, W ATy & o 2w E o gw
it #t e | &, Gy fafew @,
t are 2w § &Y gw A F @ -
T GG A 3T 77 a5 4 F7 ©@q

AN Frm G oW AR @ F |\ LY@ RE TN S avelt aw @

g 947 79 A% < T awa § wWiw
FIFIT F1AT F, 7t wem & AT Y
AR @I &7 F AT a7l FT A
v @t Al € 59 &Y Sk ¥ g
®1 g F71 F18 oft ThF g oW oA
Y fRard 2 8, A swgyr T 4R
| T # oY Y feerd A}

oF O =17 A A T wirF A F
& g fam i | F Aol gk § o
o1 TeT 1 Y e e, gy 4 e

ST W T A gw g @ ¥
SN | THF F A7 AEAAE ST F qumw
I W F A F O 3 g wed
wERT W 3 & 1 FE AT gwE B
AW Ewamd ok ew 7z
Far fr oo forwr @ & Awe &
BTt § § FICETY TN FT FIH SR
g, TH 19 # w9w 79 ¥ frwrew QY W
TR M qUARLA fr forg
IO o7 § A ¥ g9 2 ey
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& ot fr a7 WSt § ST e
& 1 AT F g2 & W ferge &
Wt EFNwEE §, foft & Wi ane-
o & H oY & o i wsy W
g 9% ZraY F x4 weAT s AT
THA g 2, qar A afy & Ay w7 @
TIEAT & FIER § @@ g § &
grige # st afefeafy gg g2l 7 @
&, 987 W g o § 9w ar g s
o w1 ol Ty | v fag 2z o
| &, W W At AR T q@t ¥ FE
o T Y g A A S FQ
WX 39 Tfm ¥ faar &1 % |
S AT T gFA &) AT FWH ER
SHT FT FT F74 FU | K% A0 F A
¥ 7z Teawgt @ R grEefiE fw
FIEA a7 @ §, @9 gHwEE W @l
& | ®19 a7 guTETR, Fi 3aH ¥ gHIAA-
TR ATEE? wwa § Pty AT &
aAFTT RN FX @I | AT §
¥ frar fezx i g afeT -
it gEwfE & F AF@ng F A6}
v feer & fogmaasTd #1 F@sT UET
TEET AT & 4T 3 AW & A, 39
wrw ¥ A8 oW § 1 A wgRg { o
-7 & § 99F 49 3 o} |y 1 A=
% 0w ¥ qAeTg F fore g9y Tia §
TF 9T 6 g T W g & A
7g fad I« gewTg &) W HETAT
T FAHT fo To Fo To FE B, AE
g & 1 faam A 7@t ¥ O, OGN
g, guige & & ") 9| ¥ fwx
faeeft, SATRE ¥ g1 W & @y &, el
Hagosn @Y & | o9 TAF I
s AN Y o wy & A S e
¥ frgy &1 978 fHo o, Fo Qo
# 9T aTH W gET @F 9T FH &
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T FHT AT, 57 TawT feama e
AU AT OF AT 6 FAR AR ey
2 am 12 39T W 9T T WE
@0 wwrl, @Y A w1w 18 e A
TR X UF A F o@d gnm S
T 9 X T wTT 3F AY q@r WA
fF 131 \m ¥R waTEw & seferw-
#z T T g @t § oF wrw 4 @R
AT | IARTHIE ﬁaq«,ao me fagaa
AT ALY 2, IAFT W e of A frery
AT B3 ot wr A adf ama arr § 0
¥ A A e 9w T
FTEM T T a1 1 131 wAfeEt
¥ o uF 1@ 4 g A Wk @
"F & AT v @ 18 gee wwar
qg & TTHT FAINATR BT TR | AT
FTH A 7 fegmadi w@ At § vw
FE AN & 749 a3 THARgHT 431 ¢
g9 THY TF qUTSETE ¥ W AT @ §
wafs i guraars I #@1E AT A
& wafo a7 g @ ae wER
& @ FeEEl § 99W w1 o6 gHAw
adHT & IA9T qg ghgEr Al ) a5
W3 St T &% FEm § g,
faars M TeGeT ¥, "R Qe
FAEA T @Y, AR g
TIH] AT FIEHT WAT-WST AN} &
g # T faan oy | A qifa
FT A9 qg A4l (F (e T F1 & fear
ST, FHFT WGAT FATHT §Y, AT A
AT Q) IAFT wAT AE Y A A
7@ Mg fem et afsam &,
gat fav o< afgaem, agt ¥ gigy,
S fr wE a—w T ¥ T
% oK amt 9w w7 faa § R
| T T9EA a9 1 W@E A
™ B | afew oy A & Y ag www
fF a7 TuTT FTTETAT &, TR T qq
t, o g, WA A O



043 D.G. (Min, a,
[+t st v
¥ fire'ar O g FT A wTH wAAN
AT E, I g A A Frem & |

¥ o g fF g Wl amE gW
1 OF FATT IJ—aT i Wy Fend
A g—Teaagm -

The General Manager of the plant

would be the chairman of each Advisory
Board.

TF UEATESY A1E AT 91 7 §—
FAT § 4% WET W gE 3 o0
RE

“which would have as members re-
presentatives of the State Governments

" concerned and of the employees of the
as well as two or three prominent non-

officials with experience of industry,
commerce, etc.”

7g AF A1F F, W AR | W
| ATE & & & qr § o gur e
auTa 7w g, a1 § g & wp
fir gg A=t ST R 1 T W W W
§—Th a1 H AT G frer #—

The Board will be concerned with
matters like rehabilitation and employment
of displaced persons and other local

people, utilisation of land acquired for the
plant—

oY gy T W@ ar Agl, @Y
g AFTT ¥ &, S T T ST I |

“development of ancillary industries™

it &Y q@T I AHQ X W FA
Oy §, A% faw 9@ W gEE e
Ay oT 7E) | 5F e & qAorEe e
faes aff v @ § | dA0IA WRW, 1]
- ugE Y wrAEmE @7 § 0% yAEAT 1,
2025 419 9EN @@ e e
W A & e ¥ aOed & 3w U, W
oW gW A WA Y oWW § W Ew
ot A AY 1 AT W g W
AR FIRA I G T aed @
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Y AT AT AT WITET g FTH FEHAT
wifgy fe Aredl § gl d zET W
AT FTCETA FT AT AAAAT
AT FATd FeNFLH F AvAl ¥ I W
Y AATT | TAH ¥ WRMATCF W W
¥, 91X Ao WYo o dYo 7Y, fergemA

A & a1 w SRt g, WeTaR

@ W UF A5 fEET § W e W
T #7, 91 AWTT wEEd ®1 faed
Ak F afern W< I FRET T WA
i W §, ATAEF §, ITH! g@ 3w
B9 X AT T AM TT B WG A
& WX F g AT W JraA, TOn
&0 OF aré Wt TR F & farg damc
LA

SHRI BEDABRATA BARUA (Kalia-
bor) : Sir, so much of the nation's re-
sources huve been invested and rightly so
for the development of steel, so much has
been the commitment of the country and
also of private enterprise, because private
enterprise would have been unthinkable
today without the steel production we
have, it is but natural that this Parliament
gives critical atiention to the sieel industry
of the country. At the same time, any
industry, whether under socialist dispensa-
tion or under free dispensation as the
Americans would call it, would require
certain initiative and it would be of great
help to the country and the industry if we
discriminate between losses due to honest
mistakes or due to extraneous factors out-
side the control of the industry or the
department, I would not say of the Govern-
ment, and losses that are incurred directly
out of the evil motives of certain indivi-
duals concerned. While we should try to
punish the latter, we should exert our
maximum to see that risk-taking is sup-
ported by us. If risk is not taken and if
decisions that may be considered dangerous
and may involve some loss in the first two
or three times are taken and if this House
does not support those decisions, a bureau-
cratic approach would set in.

Any man can become a bureaucrat
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under an atmosphere of criticism of the
freest type. That is why T would, first of
all. like to assure the Government of our
support to the expansion of the steel
industry in the country because the expan-
sion of steel industry is basic to our pro-
gress.

In the beginning, I5 years ago, when
the first public sector project was sought
to be created for the development of steel

in the country the private sector said that -

there would be mo demand. The same
type of thing is being talked about today.
But there is demand and there would be
more demand. It is necessary that when
we judge the public sector we must judge
it not only in terms of the conservative
approach of profit but also from the othef
angles. After all, private sector would
not have gone into this type of industry,
gone into the production of steel in these
items. TISCO does not produce the items
which Hindustan Steel produces. Hindu-
stan Steel produces according to certain
plan priorities, certain objectives laid down
in the Plan for the bensfit of so many
industries.

It is another matter that we were over-
taken by recession. It 1s another matter
that the recession might have been caused
by the failure to produce or continue to
produce steel and other products or the
failure of the Railway Ministry. I have
several times raised this question in the
House that they should place enough
orders ©nd continue to place orders
with Hindustan Steel to support the
sconomy. The entire recession might possi-
bly have been the result of short fall in the
production of steel,

This does not however justify the type
of loss that is being incurred. Rs. 40
crores is the expected loss. Possibly for
an industry having a long gestation period
we will have to put up with it provided
we see light beyond the tunnel. The
whole point is whether we can take this
industry into a stage where it is capable
of making full utilisation of the capacity.
The argument is that the industry is
morose, it does not want to produce, it
does not want even to exert itself to pro-
duce to the full capacity because there is
0o demand or there is not likely to bea
demand for full capacity. But that is an
argument which is a very dangerous one

CHAITRA 21,

1896 (SAKA; Sreel, Mines and Metals) 946

because that demoralises the industry.
That does not help to fulfil the objective
that we have placed before ourselves.

Profit may not b: the universal crite-
rion. Possibly it is not. So far as steel
is concerned we have to apply other cri-
teria. We have also to go inlo the actuat
contribution by private sector. In the
matter of steel possibly the public sector
would come out to be much greater than
what it looks on the face of it. [Its inabi-
lity to produce to the full capacity is some-
thing that would dog us. We have to take
the whole thing in an integrated way. Not
only the Steel Ministry but the entire
Government will have to go into this
question and see that no such repetition
of failure of government demand on the
steel industry comes again. It did come
at the time of the recession two years ago.
It did come last year. After all, the steel
industry is committed to supply to State
enterprises and other heavy industries. If
that demand is mot there it is useless to
blame the bureaucrats who are in charge
of it. 1 am not supporting the bureau-
crats, whoever they may be. The =bility
of these burcaucrats and technocrats to
take risk would depend upon the suppurt
that we give to these eaterprises.

So far as risk-taking by the manage-
ment is concerned, as the House knows
very well, the management has not been
up to the mark, Even the Russian experts
recently had something to say about what
we are doing in regard to our public enter-
prises. Apart from other strikingly irte-
resting suggestions that they have made,
they have also said that the management
need to be improved, that it is not what it
should have been. So, we should try to
see that the entire personnel policy of the
public enterprises -—38 per cent of it consti-
tutes steel and its percentage may be more
very soon—is examined and changed so
that we may ensure that the personnel we
employ do the job for which they are
appointed. Now we are paying them very
high. In fact, Shri George Fernandez has
consistently, rather excessively, brought
this matter before the House about the
high salary that we pay to the top brass in
our public sector enterprises. But when
we appoint them to these posts we have
not only to see that they do the job but we
have to make them responsible for their
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actions. In the Soviet Union and other
countries they make the personnel responsi-
ble for the implementation of policies and
if they fail they are made to suffer. Even
in the private sector, there is a system in
America of “firing” when a person fails to
do his job. Here ‘firing’ means discharg-
ing him from work. But here in our
country we have a system where a man
may do anything, the industry may go to
dogs, there may be losses but the punish-
ment that he gets is a promotion. If this
practice continues, if the promotion is not
related to the record of the particular
officer, if the officer is not punished when
something goes wrong seriously, then God
save our public enterprises, because nothing
can save them.

Parliament itself has to be involved in
the working of the public sector enter-
prises. Because it is the nation’s property,
s0 Parliament has to look after it.
Members of Parliament must take interest
in the working of these public enterprises.
Government must also try to associate
Members of Parliament with the working
of these enterprises so that they may know
the difficulties in the working of these
enterprises and suggest remedies for them.
1 know that many committees have gone
into the question of inventories, manage-
ment and so on. But no follow-up action
has been taken. The Committee on Public
Undertakings has to consider how to im-
provement the management. The progress
of work of these enterprises has to be
assessed and reviewed day after day, week
after week. Then only we can improve
their working. Otherwise, they will remain
stagnant, where there are at present.

SHRI K. RAMANI (Coimbatore) : Mr.
Chairman, Sir, this Ministry is a very
important Ministry because it is controlling
the production of steel, coal and other
metals and these are the basic necessities
for the industrial development of this
country. That is also why this Ministry
deserve the strongest criticism and condem-
nation. Their performance prove it. The
Third Plan target was 10 million tons of
steel. Actual production was 4.1 million
tons. At the same time, the installed capa-
city was more which shows that the capai
city was not utilized to the full. Hon.
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Members have already referred to under
production and idle capacity.

The Miaistry control the public sector
enterprises through some organisations like
Hindustan Steel, National Coal Develop-
ment Corporation, MMTC and so on. We
will have to take into account the function-
ing of these organisations to judge and
decide how the plans and programmes of

the Ministry are properly implemented or
carrid out.

They have made a very big loss. Hon.
Members have pointed it out. In 1966-67
a loss of Rs. 20.5 crores has been made.
In the first nine mohths of 1967-68 a loss
of Rs. 223 crores has already been there
and much more loss may be incurred. That
is the position about the losses.

At the same time actually the private
sector is having a profit. In 1966-67
TISCO's profit was Rs. 14.12 crores and
11SCO’s profit during the same period was
Rs. 7.40 crores. That is why today the
private sector capitulists and monopolists
attack the public sector and say that the
public sector is so inefficient and bureau-
cratic that they cannot run industry, that
only the private sector can do that and
they know how to run it. They are attack-
ing thz public sector more and more. They
want to see that the Bokaro steel plant
is not at all built up in India. They are
coming forward in such a way.

At the same time Government is having
a board of directors or managing board or
such an organisation in which they are
going to include a number of representa-
tatives of the private big monopoly sections
who do not want that the Bokaro steel
plant should be established and developed.
If this is the policy of the Government, of
trying more and more to include representa-
tives of the big capitalists and monopolists
and allowing them to undermine and smash
the plans of Government, certainly more
damages and losses may happen. Such
things are also coming.

Then, what is the purpose of their
producing more steel? It is to indus
trialise more and more our country. It is
a basic and very key industry. What is
the position of the price of steel? They
imposed price control on certain varie-
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ties in the year 1964, Afterwards they
removed the entire control in the month
of May, 1967. After that the prices have
gone up. That is why small industries
generally are suffering. They are generally
the people who are suffering due to the high
prices of steel. This thing has been dis-
cussed several times here in this House
itself. Why is this kind of a price increase
taking place ? This also we will have to
take into consideration.

Then, iron ore, the most important
thing is supplied to these three big steel
plants by the Minerals and Metals Trading
Corporation. As an agent it is supplying
this ore. Its function has been criticized
and condemned by the Committee on Public
Undertakings. They have revealed the
whole thing very clearly. 1 can quote one
or two things from that (C.P.U. Wo. 76,
page 49, paragraph 169) :—

“The meeting with mine-owners on
the 19th May, 1966, as is clear from the
minutes of the meeting, dealt with the
issue of prices for HSL and for export
supplies. The question of prices of
ores for domestic and export consump-
ption are so interlinked that one can-
not be considered without the other.
The plea put forward by Chairman
MMTC that they did not consider it
useful for the representatives of HSL
to have atiended the meeting as it con-
sidered matters relating to exports, is
totally untenable. The Committee feel
that the decision of MMTC to exclude
HSL out of the negotiations with mine-
owners was unfair and unhealthy. HSL
were vitally interested in the matter
and it would have been more advan-
tageous both for MMTC and HSL to
present a joint front to the mine-
owners. The uncompromising attitude
of MMTC in fact resulted in misunder-
standing and distrust between the two
undertakings™.

This is an organisation set up and controlled
by the Ministry that has dealt with one of
the steel plants managemeant like this. The
MMTC Chairman convened a meecting of
the mine-owners and a resolution was pass-
ed as under : —

“In future, the mine-owners will
desist from making any direct approach
to HSL for contracts for supply. It is
the unanimous recommendation of the

ming-owners that any mine-owner whq
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negotiates andfor concludes contract
directly with HSL should be debarred
from claiming any business through
MMTC.”

This is para 170. This is the position that
has been taken by them.

Then. again the Committee criticises and
gives its opinion in Para 171. which reads :

“The Committee feel that this deci-
sion was highly objectionable as it
sought to pressurise HSL either to
agree to the prices offerred by MMTC
or face closure of the steel plant. It is
regrettable that one public undertaking,
i.e.,, MMTC permitied the mine-owners
to take such a decision against a sister
public undertaking, i.e., HSL. It is
all the more unfortunate that this deci-
sion was taken at a meeting convened
by MMTC at which the Chairman,
MMTC presided and a joint Secretary
of the Ministry of Commerce was also
present. It is surprising that neither
the Chairman MMTC nor the Govern-
ment represeniative made any effort to
prevent the mine-owners from adopting
such a resolution which was against
the interest of another public under-
taking. In fact, an impression is
created that the mine-owners were en-
couraged to pass such a resolution
in order to get even with another public
undertaking which had not agreed to
their terms.”

These are the criticisms that have been
levelied against the dealings of the MMTC.
Like that, if we take into account the per-
formance of the NCDC, it has created
really a mess.

Then, further, the Committee on Public
Undertakings in their Teath Report on the
NCDC, in Para 106, have given the figures
of production capacity. In 1960-61, it was
111.31 lakh tons and it went down further,
in 1962-63,to 61.70 lakh toms. Then, in
Para 108, it has criticised and givea its
opinion as follows :—

“It has been pointed out in the
Audit Report that the non-achievement
of target production of 30.5 million
tons by the end of 1965-66 resulted in
machines, buildings and man power
remaining idle to the extent of 6§.2
per cent. The Committee deprecate
the failure of the Management to take
measures to implement the recommen.
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dation of the Estimates Committee.
The Committee hope that the Manage-

ment would now bring the entire
resources of memn and material into full
use.”
They hope that the Management will
rectify all these things.
Like that, the performance of the
NCDC has also, in this way, come in. So,

in the entire iron ore supply by private
owners, those private owners are actually
colluding with the Management and the
high bureaucrats who are sitting in these
organisations like NCDC and MMTC and
they are making huge profits. The MMTC
while not supplying enough ore to the
steel plant like Rourkela were exporting
and they were only concentrating their
attention on the export trade. This is the
way in which they have performed all these
things. That is why the HSL is making a
big loss and that loss is gquoted by big
monopoly companies in the private sector
and they say that the Government is in-
efficient, it cannot run the public sector and
that it is using a huge public money and
making a big loss. 1 want to know whether
the Government will take into considera-
tion all these things. Are they capable
of rectifying these mistakes in their
doings ?

Then, there is another important thing
that 1 have to refer and that is about the
labour relations. The antilabour policy
of the Government does also come in the
way of the reduction of production and all
sorts of difficulties. In Bhilai, in the
month of June, 1967, the security guards
attacked the workers against the representa-
tion of their real grievances and a very big
clash took place and, ultimately, the
Ministry turned against the workers and
they accused the workers of their unruly
behaviour. Butif we go through the report of
the Committee on Public Undertakings, we
¢an see how mhuch of criticism is there,
Like that, in Rourkela also, these workers’
demnands were there and their most repre-
sented Union was not recognised. In all
thes¢ undertakings, including Durgapur,
they try to bring the INTUC unions and
diseriminate against the other unions and
they want to see that the labour's demands
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are not properly met. In such a‘ way,
they are having # kind of labour pollcy.
That also creates difficulties for more pro-
duetion and all those things.

I have to raise one more point and
then I will finish. While the discuasion
was going on yesterday, the hon. Minister
of State connected with this portfolio inter-
vened and he compared and said, “In Ame-
rica, the production is falling down, in
in Germany the production is falling down,
in Japan the production is falling down"
and so on. T want to ask him one question.
Is he prepared to compare our social deve-
lopment and industrial development with
America, Britain, Japan, Germany and all
those imperialist countries ? They divided
the entire world into spheres of influence
and markets and colonies and they were
exporting things—not only steel but also
capital—and they were exploiting. Today
there s a big crisis, economic crisis, there.
American Dollar itself is suffering today.
In such a condition, if in those countries
production falls down, how can he com-
pare that with the developing economy
here ? They say that we are in :he ‘take-
off” position. Where are we taking off ?
To the American position or Japanese
position. They profess day in and day out
that the are having a socialist éeconomy,
socialist policy and all those things. Why
do they not quote Soviet Union or Crechos-
lovakia or China or any other socialist
country 7 They may not agree with their
economic policy or the social set-up or
their politics. But, really speaking, how
the industry is developed there ! There is
no crisis, there is not this kind of capltal-
ists attacking the government sector ; the
government making all sorts of confusion is
not there. In such a position, they are
comparing with America, Japan, Germany
and other imperialist countries and they
say that their production has gone down
and here there is nothing wrong compared
with those countries. 1 want to say that
this is a very, wery unhappy position.
Twenty years have pasied since our country
achieved independence and this is the state
of affairs. Our country has to build a
number of industries—key industries, basic
industries and industries like the steel
industry ; ft has to serve a large number
of people of this country, Jn such g
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position, they are pursuing an anti-people
policy and a pro-capitalist policy and pro-
American policy. Such a policy will never
get an expanded market in this country be-
cause they never take into consideration the
people. That is why, they are suffering.
Now, they want to find out export markets
and other markets. Which market ? Our
steel will go to Japan or America or, you
may say, Africa and other countries. Where
are they going to find markets ? We have
markets here ; 50 crores of people are
here ; they want industrial development,
they want their daily necessities to be

15.50 hrs.
[MR. DZPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : The hon.
Member should conclude.

SHRI K. RAMANI . If they want to
build industries, they have got they mar-
ket here, but they are not having a proper
policy. Such a policy will certainly have
to be condemned and we connot allow
these Demands to be granted.

SHRI DINKAR DESAI (Kanara) : Sir,
1 rise to oppose¢ the Demands of the
Ministry of Steel, Mines and Metals. The
demands include Rs. 140 crores on Capital
Outlay, Rs. L1 crores for the Geological
Survey and the rest Rs. 17 crores—Total
Rs. 179 crores. What a small sum! 1
think this is one of the Ministries that
spend very large sums. Out of that Rs. 110
crores is for Bokaro.

1 would have certainly voted for these
Demands il the Ministry had shown any
efficiency all these years. Sir, this Minis-
try is a Ministry of mis-management and
national losses. It is wrong to call it
Ministry of Steel, Mines and Metals. In-
stead of that, better call it. *The Ministry of
Mational Losses and Disappointments’.
What is going to happen to Bokaro—I do
not know. Are you going to rtun the
Bokaro plant in the same way you are
running the Hindustan Steel. Unless the
Minister gives us an assurance that the
Bokaro will be run efficiently, we cannot
be a party to these Demands.

What a spectacle, what a sorry specta-
cle of Hindustan Steel we have witnessed
all these years. The spaual report of the
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Ministry has said that they have incurred
only an annual loss of Rs. 20 crores. It is
a wrong calculation, it is not Rs. 20 crores,
it is much more. The correct figures are
not given in the Ministry’s report at all.
About the loss they are misleading this
House by giving such figures. What do
you mean by saying that it is a loss of only
Rs. 20 crores ? The real way of giving
the losses and profits is that you must say
how much was the capital involved in this
and what was the return on that capital,
Then only we can understand what the
real loss is. What is the capital of
Hindustan Steel ? Let us say Rs. 900 or
Rs. 1000 crores, npear-about that. So,
even at the rate of 5% return we must get
Rs. 50 crores. Instead of getting Rs. 50
crores, you have given a loss of Rs. 20
crores. That means the annual loss is
Rs. 70 crores at the minimum. Of course,
Mr. Masani, the other day, said that we
should expect 10%, but 1 am satisfied even
with 5% because I know that you are not
at all efficient. That is why 1 am even
satisfied with 5% return on the capital and
according to this calculation the total
annual loss is Rs. 70 crores and this is going
on for the last 7 years' This is the sole
achievement of our Government in running
these public undertakings. 1 am not against
public undertakings. But what is the
result of this ? You have done this country
a great harm in three respects. In the first
place, the national loss is there for which
the tax-payer has 1o pay. Secondly, you
have completely discredited the idea of
nationalisation—a great disservice our
Government has dons--and when you
discredit the idea of nationalisation, you
discredit the idea of socialism as well be-
cause nationalisation is an important factor
in socialism and Government and the Con-
gress Party have said that they believe in
the socialistic pattern oi society. Socia-
listic pattern of running these public un-
dertaking in an inefficient manner —is that
the socialism ?

What are the reasons given in the
Anpual Report for these losses? First
reason is recession. I cannot understand
why there should be recession in this coun-
try if there is a planned economy. We
have had three Five Year Plans for 15
years. There cannot be any recession in a
plenned cconomy because onc of the ob-
jects of planned ¢conomy is that there will
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be no recession, po economic crisis which
only happens in 8 capitalist society, That
is what the socialists say and qvery.
body accepts that. 1 would like to know
how there is a recession in the first place if
there is a planned economy in the country.
1 would also like to know how the TATAS
have made profits when there is reces-
sion. TATAS are¢ in India, they are
running a steel plant and they have
not made any losses last year, I can assuwe
youn. Then how is it that im spite of the
so called recession TATAS have. made
profits 7 Recession itself was wrong be-
cause in a planned economy there cannot
be recession. That means that you have no
really planned economy and all your plan-
ning is bogus, That is what isso clearly
shown.

Then, Sir, the second point that I would
ltke to make is shis. This is about the
labour troubles. There are more and more
labour troubles im the public uadertakings.
If statistics are collected | cam assure you
that there are more labour troubles in the
public undertakings tham in the private
undertakings. ‘Take Steel for instance.
Are there so mamy labour troubles in
Tata’s 7 Mo. [t is becawse of Govers-
ment's anti-labour policy, it is because they
bring in politics in the trade union move-
ment that such things are happemning. They
recognise the INTUC Usions akhough
they have no following. That is what has
happened. They havesaid in the annual report
that the Rourkel: Mazdoor Sabha wasrecog-
nised in December afier the Orissa Govern-
mesnt had recommended that that is the
real representative union. Why- that labour
union was not recognised before the Orissa
Government recommended that? K was
because there was a congrees Goverarsent
in Orissa. If the Congress Government
had continyed after the elcction in Orissa
the Mazdoor Sabha would not have been
recognised as a representative umion. What
should be done is that you, should take the
labour into confidence. 1 can tell you this.
1 have goi experience of trade unign meve-
ment. 1 bave worked in trade union move-
ment for thicty years. 1 can tell you that
our warkers are very I¢asonable, provided
you takg them into confidence. You
ngver taks them inte canfidencs.  You ain
ways Jook ta the wazkers with ayspicies.
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Once you take them imto copfidence you
will see that our workers are very reagong-
ble. Even if you talk to them nicely with-
out giving any increase in wage they wilt
be so much satisfied. They are such good
people. Byt what is happening is, our
government does not know the psychology
of the workers and they unnecessarily
bring in politics into the trade union move-
ment. That is one of the main reasons
why there are so much of labour troubles
in our public undertakings, The cost of
production has gone up. The real reasom
is utter mismanagement.

MR. DEPUTY-SPEAKER : Your time

isup. You ravely speak, I know. I am
hard pressed for time.
SHRI DINKAR DESA!: Iiis said

that you are paying very high salaries to
the Managers. I don’t bother about that.
You can pay high salaries. Tata's are
paying high salaries. You may pay high
salaries to the managers but that is not
the real reason for the loss. The real
reason is this. ¥ou are not running these
undertakings with efficiency.

Regarding exports this-is what has been
said. T has been said that exports of our
steel and iron prodycts will be to, the tune
of Rs, 33 crores. M is not a big sum. It
is stated that you expect more exports of
these iron products and steel products. I
doubt it. Unless the cost of production
is brought down you cannot compete in
the international market. They have not
givea at what cost they are exporting. 1
want $o ask : are you exporting at a loss or
at a profit 7 That they have not mention-
ed  They have not mentioned whether it
is at cost price or what price. 1 want to
kmow this from the hon. Minister, I they
arc oxperiing at a loss 1 do not think they
are golag to carry on for ever. They are
doomed. There is no use merely saying
about ‘expors to the tume of Rs. 33 crores
or 3o, but what they should tell usis
whether our steel is produced at a compe-
titive- rate in the world market or not,
Then enly we wilk be in a position to ex-
port. 1 am sure, if the management is
efficient, with Bokaro and all that, our
sioal production will be very high and in
that case we can expost and there js suffi
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cieat export market in the world parti-
cularly in the African and Asian countries.
I want to make one or two points. Mr.
Deputy-Speaker, you have given me very
little time.

MR. DEPUTY-SPEAKER : Your party
is given 7 minutes. I am handicapped.
The party is given 7 minutes. [ know you
have some important suggestions to make,
I entirely agree.

SHRI RANDHIR SINGH (Rohtak) :
This is his maiden speech. You may allow
him two or three more minutes.

MR. DEPUTY-SPEAKER : He has
spoken already. He must try to conclude.

SHRI DINKAR DESAI :
tlude in a minute.

The same thing is happening with re-
gard to the NCDC. They have made a
loss of Rs. 2 crores in two years. The
NMDC has made a loss of Rs. 5 crores in
one year. This is how the losses are go-
ing on.

I will con-

16.00 hrs,

SHRI UMANATH (Pudukkottai) : It
must be a printing mistake.

SHR1 DINKAR DESAI: | do not
know. The hon. Minister can correct the
mistakes.

Lastly, | would like to make one sug-
gestion. Hereafter we have to develop
more of foreign trade, and we must export
our iron ore to foreign countries, parti-
cularly to Japan, In that respect, the re-
port has clearly stated that the loading
facilities at our ports are not adequate and
they are not éven modern. If we want to
export more iron ore to Japan and to other
countries, we must have proper harbour
and railway facilities. Our Government
are spending Rs. 40 crores on the develop-
ment of the Paradip port at Orissa by tak-
ing a railway line there. [ would suggest
a similar project from Hubli to Karwar in
Mysore State. That is very necessary for
the export of the rich iron ore in the
Beéllary-Hospet area. Karwar is the nearest
port for that rich iron ore. Becausé there
is no railway facility between Hubll and
Katwar which is a distauce of only 100
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miles, we are etporting Trom Karwar only
about 3 to 4 lukhs tonnes, whereas accord-
ing to the Government exports themselves
we can export at least 25 to 30 lakhs of
tomtes evary year throogh that port. At
preseat, the Bellary-Hospet iron ore is ex-
ported through such distant ports as
Visakhapatnam, Madras or Marmagao.
Karwar is one of the best harbours in the
world and it is a natoral harbour. This is
what the experts say. It is about 100 miles
from Hubli. At present the ore is taken
to Hubli by train and then pat iato trucks.
The process becomes very costly. There
is no mechanisation. There are no modesn
port facilities a0 at Karwar.

That is why T would request the hon.
Minister to take up this goestibn with the
Railway Ministry and also with the Minis-
try of Transport and Shipping and see that
Karwar is developed into a modern port
and also see that the rich iron ore of the
Bellary-Hospet area in Mysore State fs
exported cheaply and also speedily.

With these words, 1 oppos: these De-
mands.

MR. DEPUTY-SPEAKER: Dr. Channa
Reddy.

SHRI P. K. GHOSH (Ranchi) : Tbis
is the third occasion when you have not
called me, although my name has been in-

cluded in the list given by the party. You
have beea frustrating our thances.
MR. DEPUTY-SPEAKER : 1 have

already extended the time and [ have
accommodated four Members from the
Cogress side.

SHRIP. K. GHOSH : You have de-
prived me of my chance.

MR. DEPUTY-SPEAKER: Not a
mipute more can be givén to the Congress
Benches now. The Speaker had already
decided this morping that... ...

SHRI P. K, GHOSH : You are ot
doing justice to us. We shall bring a no-
confidence—motion against you. We shall
bring a no-confidence-motion against the
Deputy-Speaker if hé doés not givé us time.

SHR! KARTIK ORAON (Lohardaga) :
1 thifik the tron. Mister is agreecable td
giving us sSome time.
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MR. DEPUTY-SPEAKER :
Channa Reddy.

No. Dr.

THE MINISTER OF STEEL. MINES
AND METALS (DR. CHANNA REDDY):
{ am very thankful to all the hon. Members
who have participated in these discus-
sions.

SHRI UMANATH : That is the usual
thing.

DR. CHANNA REDDY :
saying it in an unusual way.

But I am

SHRI §. K. TAPURIAH (Pali}: Let
them say it in earnesiness. Why should
they say like this ?

SHRI P. K. GHOSH : We shall bring
a no-confidence-motion against  the
Deputy-Speaker because he has deprived us
of the right to speak.

DR. CHANNA REDDY i During the
short discussion of four hours, about 12
Members have participated in the debate,
but I am afraid I shall not be able to deal
with the large number of points that they
have made out during this short time. 1
would only make it clear that [ would
certainly take note of them and see to what
extent we can take them as our guidelines
in shaping the policies and functioning of
the Ministry and the various public sector
undertakings that we have with us.

The main point that has attracted the
attention of hon. Members is the losses
incurred very heavily by HSL and also
several aspects of its functioning. I should
be pardoned if I take a little time to
explain the details so that I can try to pre-
sent the other side of the picture. 1 am
not doing so either because the Ministry
has a sense of complacency or because we
feel that everything is all right.

But as a matter of fact, we should
really try to place all the facts not omly
before this hon. House but through this
House, before the people because ultima-
tely the functioning of the public sector in
this country is of crucial importance in our
economic life. Hindustan Steel with about
36 per cent of the entire capital invest-
ments in the Central public sector plays a
very important part apd its success or
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failure and proper or improper under-
standing of different aspects will go a long
way in assessing the future economic shape
of this country.

1 say this because there is no question
of there being a debate about the utility of
the public sector ; there is no question of
discussing the public sector and private
sector in that fashion. In our country,
the public sector has come to stay, and in
whatever degree some hon. Members might
choose to describe it in derogatory terms
or saying they have no conviction about its
utility, I would like to say with all the

phasis at my d that we have
the greatest conviction in the place and
future of public sector in our economic
life, particularly in certain basic industries
which have got to be taken up in the
public sector on a large scale, Some
friends have expressed some doubits or have
criticised it by saying that we are unneces-
sarily getting into fields of economic acti-
vity which we should not have and that we
should not have entered the field of steel
at all. Some others say that if this is not
profitable, why are we doing it 7 Some
others contend that the performance of the
private sector units is much more success-
ful, much more profitable and much more
efficient. 1 would therefore, like to clarify
some of these aspects.

It might look that I am repeating the
arguments that are contained in the paper
1 have placed before hon. Members, I am
glad many hon. Members have gone
through it. Still they have chosen to look
into coly some of the points and not taken
note of several others which really have an
important bearing on our assessment and
analysis of the efficiency of public sector
functioning.

The basic fact to remember is that we
have started the steel industry much later
than the private sector units. Therefore,
initially there is one big difficulty or hurdle
that the gross block is of the order of
Rs. 2,500 per tonne of saleable steel as
against Rs. 1,176 per tonne adopted for
the price structure based on the TISCO
block. This has formed the basis for
determining the price. The very fact
that there is so much of difference while
calculating the interest and depreciation
charges straightway gives a disadvantage of
about Rs. 170 per tonne of steel we pro-



961 DG, (Min. of
duce in HSL. If we appreciate this, it
should go a long way in explaining the
position. Recently, after 1964, the depre-
ciation rate has been raised from 5to 7
per cent. This has added another Rs. 26
per tonne and to that extent our provision
for capital related charges has gone up.

As for the cost of production, let me
make it clear that from the commercial
point of view, it is not the practice for any
organisation to give details of it. ButI
could certainly place the details of what
we call the works cost, the details on
which that cost can be worked out and
that will give an idea of the efficiency or
otherwise of the unit. As far as the works
cost of steel produced in HSL plants is
concerned it is more or less in line with
the works cost inthe other main pro-
ducers. In Hindustan Steel, it will be
possible to reduce the gross block per
tonne from Rs. 2,500 to Rs. 2,100—one
hon. Member said that we had promised
to reduce it to Rs. 2,100 —when the in-
built capacity at the Million Tonne is
fully absorbed by the Expansion. Only then
it will be possible to reduce it to that
extent.

1 would like to draw attention to the
chart in annexure 1, page 30 of the report
I have placed before the House which will
give a very clear idea of the different
factors entering into the assessment of
financial performance. We have given
comparative figures not only amongst our
units but also between the public sector,
and private plants here and abroad. The
foreign units brought in for comparison
are the very famous Yawata works of
Japan and Bethlehem of U.S.A.

The gross margin as a percentage of
sales is 20.44 per cent in Yawata and 19.50
in Bethlehem, while in Rourkela, Bhilai
and Durgapur, because of the heavy inci-
dence of interest and depreciation charges,
the figures are 34.31, 31.64 and 13.40 res-
pectively. [ am, however, happy to report
that the direct expenditure on raw mate-
rials and other things that go into the
production of steel as percentage of sales
income works out to 68.4 in Bhilei, 65.7
for Rourkela, and 71.69%, for HSL (three
plants) as a whole, while for TISCO it is
72.19%,.

SHRI DINKAR DESAI : Then, why
do you make losses 7
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DR. CHANNA REDDY : The capital
output ratio in HSL during 1964-65 was |1 :
0.32 while for TISCO and IISCO it was
more. This is one of the factors which
account for the losses that we are incur-
ring.

The efficiency of Hindustan Steel is
being questioned and it is asked why it is
making losses. There are some other
factors also Lo be taken into consideration
before coming to conclusions, for instance
the impact of the recession that we have
suffered... ... Some hon. Member was trying
to say that we are only trying to make a
pretext of it.

“&rar a7 @ & fda w1

I cannot understand how such a sub-
stantial and solid fact is missed and how
it is stated to be only a pretext. We have
worked our plants in a rather peculiar
manper, tied down to railways and other
projects. For :xample, 249, of railways’
requirements of rails, sleepers etc. are
met by HSL, while for TISCO it is only
119, and for 11SCO only 13%. So, when
suddenly the programme of the railways
for various reasons came down. it was re-
flected in the underutilisation of this capa-
city., The heavy cancellation of orders on
HSL details of which are found at page
16, Table 5 shows also the impact of rece-
ssion. During April 1967 to February 1968
the cancellation of orders amounted to
848,000 tonnes of steel products for HSL
as a whole. 1 do not want to go into
details, but I may say that while our capa-
city for rails was increased from 1.5to0 §
lakb tonnes, rail orders actually came
down from 3.5 to about 2 lakh tonnes.

These are the factors that had a terri-
ble impact on the functioning of the steel
plants, and that have resulted in havy
losses. There are several other factors.

Some hon. members have said that
this Government is anti-labour and there-
fore losses have been incurred. So, I
would like to clarify the difficulty that we
are having labour organisations and how
we have to deal with this problem.

We have been trying our best to apply
our minds and find some solutions so that
in the labour organisations in all the plants
it will be our objective to see that there
should be only one recognised umion with
whom the management can deal. But up-
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fortunately today what is happening is that
there are more than a score of unions and
a number of them are coming forward
with demands. And once their demands
are accepted and some arrangement are
evolved, then quite a pumber of others
disown the responsiblility and do mot
accept agreement and we are having imme-
nse difficulties with such unions. As a
result of the labour difficulties you will
kindly see that there has been a loss during
1967-68, because of the labour disturbances
to the tune of Rs. 6.35 crores. There are
a number of instances as given in reply to
questions on the floor of the Lok Sabha.
In Rourkela, because of a strike for about
two weeks we incurred a loss of Rs. 232
lakhs. Similarly, there are several other
instances where this kind of thing is hap-
pening and it has been estimated that
during 1967-68 these heavy losses have been
incurred by labour trouble in the HSL
plants.

Regarding this kind of problem, I might
say that there seems to be an impression—
and some Hon. Members seem to think—
that this is a white elephant as if the whole
public sector is a white elephant. I do not
koow if I make it a black elephant whether
the hon. Members would take a liking to
it. Let us understand one thing. As the
concerned Minister of steel, T am equally
interested in the welfare and the proper
functioning of the private sector units like
TISCO and IISCO, and if I make a compa-
rison, if I give some comparative figures
before this House, it is not with anyo bjec-
tive of running down any private sector
organisation, but to have a compre hensive
background and to understand the position
in the proper light. [ would like to state
the situation in the Tatas, when their profits
declined in the twenties. Let me make it
clear that, during this difficult period
TISCO received continuous,, large amount
of assistance from time to time, and in that
way, because it had been receiving the
necessary support, it was able to sustain
itsell. I might give some details of the
assistance that it got from time to time. 1
might state that in the period 1924 to 1927
about Rs. 250 lakhs were given as assis-
tance which amounted annually to about
13%, of their gross sales. In that way, even
then, the Government had to give this
kind of subsidy. That was ope of the
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important things which one should not
forget while we are talking about steel.

SHRI DINKAR DESAI:
narrating ancient history.

You are

DR. CHANNA REDDY: [ think
that it was a time when at least the hon.
Member was very much born and he knows
it and that ancient history will only show,
as a matter of fact, the position as to how
individual factors help us to say that while
we take some time to stabilise the capa-
city, while we take some to work to an
optimum level it is npatural—and it has
been so—that all steel plants took time
and required assistance from time to tlime.
Therefore, these facts are given only with
that purpose in mind.

Let me again say that 1 do not want
to run down TISCO or any other organi-
sation, but I only want 1o state that it is
but inherent in this industry that we cannot
think in terms of the immediate profits and
avoid losses completely. In addition, let
me also make it clear that as far as the
steel industry is concerned, in other coun-
tries where we have seen that they are
very officient, where they are doing a large
amount of exports, where they have estab-
lished the industry and the production is
in buge quantities, ovcr one hundred
million tonnes, even there, the profitability
of these things has come down considerab-
ly. Take for instance the United States.
Agaio [ am giving only an example. In
the United States where the efficiency is
of satisfactory order there also, the gene-
ral profitability in steel is much less than
in any other manufacturing industry. In
the United Kingdom, the percentage of
profitability in 1958 was 13.5 andby 1966
it bad come down to just 3.7.

SHRI DINKAR DESAI . What about
Japan.

DR. CHANNA REDDY ; There also
the profitability has been much less during
the last few y:ars.

SHel DINKAR DESAl: But there
are no losses in America and Japan.

DR. CHANNA REDDY : We are im-
porting machinery and equipment at a
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huge cost, paying heavy freight and
customs duty. We have paid to the Cen-
tral and State Governments in different
forms of revenue about Rs. 532 crores.

The total value of sales by HSL of
iran and steel produced in this country
all these years after HSL was established is
of the order of about Rs. 1,380 orares.
Out of this if we exclude the amount of
foreign exchange used for importing mate-
rials, etc consumed in manufacture, the
value would come to about Rs. 950 crores
which give the order of foreign exchange the
country has saved by such production. [
am only giving these figures to show that
public sector is not that bad and we
should not be frustrated and feel that
there is no future for improving the steel
plants,

Again, I do not mean to take any
credit for myself, but 1 would place before
the House figures to show how there has
been a healthy trend of improvement in
steel production programmes during the
last few months., Even in the most un-
fortunate plant that has suffered heavily
for various reasons— the Durgapur plant—
there has been a clear trend of improve-
ment in the last quarter of 1967-68. In
March 1968 it had the distinction of atta-
ining the highest monthly production in
the main units during the last two financial
years. Production of finishing units, viz.,
merchant mill, section mill and sleeper
plant is also showing steady improvement ;
Production of wheel and axle plant is also
coming up. In 1967-68, ingot production
was of the order of 0.74 million tonnes but
it improved to an annual rate of 0.9 million
tomnes in March, 1968,

The production planned at Dwrgapur
in 1968-69 is around 1.1 to 1.2 million
tons.

From these figures, the House will
approciate that there has recently been a
very healthy tremd and things are :mpmv-
ing at Durgapur.

1 will give the. figyres about despatches
from Durgapur. In April-June, 1967, the
total value of despatches were worth
Rs. 1024 lakhs. But in January-March, 1968,
it has risen to Rs. 1380.99 lakhs. There is
another important factor, viz., shoctfall
due to labour situation. I have tried to
collect some figures to give an idsa bhow
mopth to month, depending upon various
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circumstances other than circumstances
within the plant itself, production has been
affected. Take the steel iogot sectiom,
where, because of labour trouble efficiency
was beging affected to the extent of 33.5
per cent in April-September, 1967. In the
October-December quarter, it came down
to 9.8 per cent. ln Japuary, it came down
to 8.75 percent. In February and March,
it is mil, because labour in this department
had settled down. In West Bengal during
the last one year, we have witnessed many
political vicissitudes and they have been
having their own impact on the function-
ing of the Durgapur plant. 1 can give
figures about every section of the Durgapur
plant to show how things have been im-
proving, particularly during the last quar-
ter of 1967-68.

. In the same way, the production raie
in January 1968, that is before lay-off in
merchant mill was 240 toones per day and
after lay-off it has come to, in March
1968, 539 tonnes per day. In April, 1968,
a production rate of 647 tonnes has been
maintained. This shows clearly how things
are slowly picking up.

Regarding Bokaro many things have
beea said by very many Members: Some
hop. Members were saying that it is a
white elephant. The fact that it is planned
in cellaboration with the Russians has
influenced their own analysis and their -
reaction to it. Some of the Members
have been very onthusiastic about it. They
wamted an assuramce that these things
weould be run efficiently and that we would
not hesitate m going ahead with it, | do-
not know how hon. Members who are
supposting Bokaro could say that there
was some hesitancy om the part of Govern-
ment. We are going all out according to
our plan and programme. We have made
a schedule according to which in 1971 we
want to go into production. In 1970 our
blast furnace will be: ready. From this
point of view, as you have seem, we have
provided duripg this year, with_all our
difficulties, even after having te resort to
deficit financing te the extent of Rs. 300
crores. a sum of Rs. 110 crares. That
should be a substantial proof, if that was
necessary, of our coaviction and belief in
this project. We are going alcsd and wa
will be able to. go through with it.  Let us
be veryclear about that. . .

A senjor hon. Member of this House,
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whose book 1 read when I was a student—-
Our India written by Shri Masani—about

whom I bad a good impression and even’

now continue to have an impression that
he is an authority, a master, and an expert
on facts and figures, unfortunately, I do
not know with what background, has talk-
c¢d about Bokaro during the general dis-
cussion in a rather unfortunate way. About
Bokaro he had some colour complexes. He
1 think, wanted this to be white and I do
not know whether through white he saw
something red in it. T can tell him that
it is neither red nor white, it is going to
be Indian and it can be planned with our
indigenous collaboration. He said that
only workers' houses have been built and
the factory has mot been built. He also
said that nothing would be lost if these
houses are allowed to stand. We have spent
Rs. 93 crores. [ do not know how a grsat
economist and the leader of one of the
important parties can talk in this manner,
How can he say that we have only built a
few houses? As I said we have spent
Rs. 93 crores. We have levelled the entire
site. ~'We have started construction.
Orders for equipment have been placed not
only outside the country but also inside
our own country for those things which
we can get here. We are trying to start
fabrication of all the equipment we would
require. Therefore, it would no be pro-
per to say that we have only built some
houses. In addition, we have provided
this year, as [ said, Rs. 110 crores. In
fact, economists and others like him should
say that more and more money should be
spent on this. As one of the hon. Mem-
bers pointed out, instead of taking up many
projects, not providing the necessary funds
and thus making the whole thing unecono-
mical, it would be better if we can try to
take up one, provide the necessary funds
and try to complete it within as shorta
period as possible.

There seems to be a very great mis-
understanding in this ‘country that when
theae is a glut in the market, when there
is. surplus production, when there is not
enough demand for steel from other plants,
we are going in for another Bokaro steel
plant. Let me tell them that itis nota
replica of the plants we alteady have. It
is going to fill the gap of flat products

APRIL 16, 1968

Steel, Mines and Metals) 968

which we are importing. During the last
four years we were importing from Rs. 36
crores to Rs. 40 crores worth of flat pro-
ducts. Even last year when we were in a
very bad way from the point of view of
forsign exchange and also our internal re-
quirements, our imports were of the order
of Rs. 24 crores worth of flat products.

It is estimated that during thc next 3
or 4 years, by 1970-71, our demand for this
category would go up to about 11 lakhs
tons, which is a big gap, to fulfil which we
may be obliged to import to the order of
Rs. 90 crores. It is to fill up this gap
that we are planning this Bokaro plant. So,
I would like this hon. House to completely
support and bless this Bokaro plant, be-
cause it is going to play a very important
and vital role in our national economy. It
will not only stop our imports but it will
meet our necessary requirements to a very
large extent. Then there will be no ques-
tion of blackmarketing, no question of
de-control difficulties in distribution. Let
me mention here that after the de-control
was introduced in May 1961—Sir, you as
chairman of a Committee were greatly res-
ponsible for suggesting to government to
take this decision—after taking that deci-
sion, I did not feel quite comfortable about
the operation of de-control. Because even
today, we have shortage of certain scarce
categories and unless we are in a position
to provide them in adequate gquantities it-
will not be possible to effect complete de-
control. Now some producers indulge in
what is called package deals and I do not
blame them for that. Under the package
deal of scarce categories are asked for, other
categories which are not asked for by the
party is compulsorily given to the party.
In order to check all this, the Ministry is
very seriously consid ering a proposal under
which we will'get alittle more of these
scarce categories, by importing them to
the tune of Rs. 40 crores so that we can
have complete de-control in the real and
full sense of the term. Otherwise, it is
not possible. We are still considering that
proposal. We have to take it up with the
Finance Ministry and others. If it is not
possible, then we want to have complete
de-control, taking away the gquestion of
price and other things for the non-scarce
c'lfte;ories. But for the scarce catesoi*igs,
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after the requirements of the Steel Priority
Committee are mel(, the balance will be
given through the stock yards in different
States and then we will see to what extent
we can organise distribution, if necessary
by increasing the supplies.

While on this point, I am again remind-
ed of a very genuine demand made by a
large number of hon. Members with feeling
and appreciation of the interests of the rural
areoas of this country. I am referring to the
demand for zinc and galvanised sheets. 1
entirely agree with them and | endorse their
feelings. 1 would like to inform the House
that the Ministry is fully conscious of this
problem. While the production earlier was of
the order of 1 lakh tons, it has come down.
Because, the production was in the hands
of TISCO and 13CO. TISCO has a capacity
of over 5,000 to 6,000 tons per month, It
has brought its production down to only
1,000 tons. There again I do not blame
them, because the had some practical diffi-
culties—the dilficulty of getting the necessary
imported zinc and also the price was not
commensurate with cost of production.
Therefore, we have taken a dicision and in
May when we de-controlled we have increa-
sed the price by about Rs. 350. That has
spurted the production and to day we are
in a position, we are planning, evey month
both TICSO and ISCO together are able to
produce about 12,000 tons per month.
Rourkela steel plant will be able to go into
production by August 1968 and in that way
the capacity will go up to 2,00,000 tons
per year—there will be 1,20,000 from both
TISCO and IISCO and another 80,000 tons
from Rourkela. In this way, it will be
possible that during the current year April,
1968 to March 1969 that we will be able to
provide a supply of about 200,000 tons.

I may also report to this House that
during the last few months because of the
unfortunate incident in Koyana in Mahara-
shtra where there was a national calamity
and disaster. we went forth to meet all their
requirements, which were estimated to be
of the order of 22,000 tons of galvanised
sheets. They were immediately made
available to the Maharashtra State Govern-
ment and the State Government have been
taking steps for providing the necessary
amenities in that area,

The total production was just 30,000
tonnes all these years, 1 entirely agree
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that no panchayat samiti or panchayati raj
institution should be blamed, because there
was no production. Now we will try to
make these available and in the next one
or two years it should be possible for us to
go into production. Shri Rane was suggest-
ing that it should be 5 lakh tonnes. It
may not be possible to produce 5 lakh
tonnes but I can straightaway give the
assuarnce that not less than 3 lakh tonnes
we will be able to provide in the country.
That will go a long way. Already by our
trying to do all this, the black market price
has come down from Rs. 3,000 to Rs 24003
tonne. It will further go down and we are
confident that this way we will be able to
help them.

_Hon. Members yerterday made certain
points to which I may make a brief refer-
ence. The point raised by the hon,
Member, Shri Patodia, was about spares
and inventory. 1 will just give the com-
perative figures of spares inventory. In
TISCO the consumption of stores and
spares is of the order of Rs. 5,83,00,000 a
year with a monthly consumption of
Rs. 0.42 croers to Rs 0.49 crores. They have
end stocks of the tune of Rs. 16.6 crores
to Rs. 17.85 crores and in terms of number of
months of consumption of 37 to 40 months,
In Bhilai we and an annual consumption of
stores and spares of the tune of Rs. 9.36 crores
in 1964-65 which has gone up in 1966-67 to
Rs. 16.15 crores. At vairous times, the plant
held stock which will be sufficient for 25
to 39 months in terms of consumption. By any
comparison the stocks that we have are
much less than what they have in old and
more efficient private organisation, TISCO,
Similarly I could give the figures of others.
They also compare favourably,

This is necessary because in this country
we are not in a position to be sure of
availability om time. Particularly, the
foreign collaborators want to be very sure
of the availability of these things in time
so that the efficiency is not affected, They
try to make it a point to see that large
quantities are made available. In due
course it will be seen that we reduce this.
We h_ave already appointed a eommittee to
examine closely to see to what extent this
can possibly be reduced. In that way we
shall get over this difficulty.

Another point that Shri Patodia raised
yesterday was regarding the Rourkela pipg
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plant. The impression he gave was that
the Rourkela pipe plant was kept comple-
tely idle and was almost a waste and that
during the last several years we have not
been able to take advantage of it after
setting it up at the cost of Rs. 4 crores.
In this regard I would like to give certain
factual information again. We have
produced about 86,742 tonnes till March
1967 and out of this quantity 3,500 tonn-:s
were exported to Kuwait which has earped
foreign exchange. In this way we have
earned foreignt exchange of the order of
Rs. 7.8 crores. The pipe plant has also
despatched 73,319 tonnes of commetclal
quality pipes up to March 1967. Had
these not been produced, the country would
have imported at least a part of this
quantity. The total earnings of the pipe
plant to date amount to about Rs. 20 crores
as against a capital expenditure of Rs. 3.73
crores made on it.

Even then I am not complacent about
it. 1 am really anxious and I share the
anxiety of hon. Members, We have now
tried to secure more oders, I am very
happy to report to this House that for the
first time we got orders from New Zealand
for pipes the C. L. F. value of which would
be about Rs. 1.3 crores. This will kesp our
factory going. Similardy there are enguiries
from Ausiralia and other countrids, with
which we are negotiating to obtain orders

so that this plant can keep going.

Hon. Member, Shrimati. Tarkeshwati
Sinha, also rasied certain points which I
would like to clarify. She wanted to know
how the estimate of Rs. 105.5 crores sanc-
tioned for Rourkela steel plant expansion
has suddenly gone up to Rs. 167,3 crores.
1 have all the factual data with me. There
were some Items not provided in the 1965
estimates. So, some more items have been
added, like special steel plate plant of the
order of Rs. 5.9 crores and naphtha reform-
ing unit of the ordsr of Rs. 3.6 crores. Of
some items the prices have gone up.

She was also asking how we can bring
down our capital block from 2,500 1o 2,100,

She said, very aptly, yesterday, as usual,
in her characteristic way :

gaE ar § gt ST e ¥ aw
1 only want to add, in her honows and
befitting a lady Member, that
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1 would only urge the hon. Members to
have some patience to see that with the
experience we have gained, our steel plants
are going to give & better account of them-
selves than what it is today. I must also
say and confess that we have not been able
to evolve a proper management—and it is
not a very ecasy thing to do. Again, it might
look, as if I am trying to run down some
other organisation. Even a great organi-
sation which has been established for the
last 30 to 40 years like TISCO has not
been able to develop the personnel to
satisfaction. We have tried (o get some
people from them but we found it extre-
mely difficult. The question is not that
we are only fancied about the civil service
and its domination. After all, if one should
not have a fancy or fascination for civil
service, I would like to submit that one
should not also have an aversion for civil
service. They have the capacity. The
only thing is that in our procedures there
is @ lacuna. We transferred a person from
one place to another without losing
experience and also allow him to stay there
constantly and take care of things. There
are certain rules. An officer is promoted
and, therefore, he is shifted instead of his
post there belog upgraded. Perhaps some
of the hon, Members may not like it. But
I can assure the House that we are
now trying to stabilige the position and to
soe that the persons either coming from
oivil service or private sector are techmo-
crats. As the hon. Members have laid
emphasis on technocrats being givea proper
place, we are trying to do this and giving
all the powers to the General Manager.
Some hon. Members askéd why the General
Manager should bé given all the powers
and some othérs said that the General
manager should not be interfered with, We
have to strike 4 via media. We have to
create a Task Force Committee. We have
to see how best we can do {t.

From whatever the practical experience
in the steel industry that 1 have had during
the last few months, 1 would like to say
that it is not easy to come to certain cen-
¢lusions and stand by them and have a
dogmatic approach towards things and
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thinking, in our appreciation, in our under-
standing, in implementing these things.
Therefore, we ure trying to see how best
we cap create what we can call a Steel
Service, give its members necessary incen-
tives and also punish them when they are
bad.

1 would like to ind this h ble
House that sometime ago when the Pandey
Committee’s Report was being discussed on
the floor of the House, | said how three
seaior officers’ services were dispensed with.
One of them has gone to court but that is
a different matter. We took action aad
removed them when it was established that
they were responsible for bad functioning
of the plant. We will not hesitate 1o do
that, to give them both incentives and dis-
incentives, not only at a certain level but
at all levels. Therefore, I want to make
it clear that there is no question of any
vanity of the civil service nor anything
against them also. [ am very happy to
say that one of the General Managers has
been doing very good work. While he was
about to be shifted to Delhi, we thought
in the interest of the st2el industry and the
experience that he has gained, he must be
retained there and we have retained him.
He is now working as Deputy Chairman of
HSL.

1 must say a word about the labour
also. My colleague Shri Hathi, the Labour
Minister, has given me all the co-operation.
There are a number of laws and Acts, both
at the level of State Governmeats and the
Central Government, and | de oot like Lo
go into them. I must acknowledge the
cooperative attitude of the leaders of the
labour organisations at the all-India level
1 have invited them and have had discus-
sioms with them twice, particularly, the
AITLUC, the Secretary of which is a wery
senior hon. Member of this House but is
unfortunately, not here today. He, how-
ever, seems to have some doubt about the
method that we should adopt for recogni-
tion of the Unions. The recegnition
matters are ref:rred to state Governments
—the membership is very wide—and un-
fortunately, a number of times, it has taken
months and months—a situation which I
very much regret and feel unhappy about
it. I1.would not like to involve myself into
the cobwebs of the provisions of various
laws and Acts. Therefore, T want to do
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it with the active and willi 1g cooperation
of the labour leaders at all-India level
because, 1 believe, the trade upion move-
ment is a very healthy movement and it
should get the fullest support. It is im-
roaterial which party or which individuals
is. playing an active part. As long as it
remains in the trade union movement, I
do not wapl to make any complaint. But
1 find 1he labour goes on strike and they
do pot see what happens to our blast
furnance, how the Lemperature comes down
and all that. This is a national property
and it belongs as much to them as to any-
body else.

These ate the trends that we have.
Therefore, what we have done is this : one
labour union oaty should be abje to enter
into an agreement with the management
and the other ponters should accept that
as binding on them. This is the approach.
The enly thing is verification. We offered
to the Llabour leaders that they could
have the recognition gone into, not by the
State Government, not by the Ceatral
Government, not by any officer, but by a
judicial authority......

SHRI UMANATH : ‘%y ballot,

DR. CHANNA REDDY : I am contipg
to that. Ballot has been there which un-
fortunately is coming in the way of my
hon. friends accepting the proposal. 1In
ballot there is one danger which I may
state. The non-members will have the
same privilege as members. You are going
to give a premium to non-members and
discourage and discredit the movement. [
ama glad, the Hind Mazdoor Sabha and the
INTUC have agreed on the point and 1 am
hopeful—1 am meeting again the repre-
sentatives of the three organisations—
that they will find their way to come to
some kind of agreement. In this way, it
will be possible to have one labour union
for one plant, Let it not go to the State
Governments because the State Govern-
ments have political aspects, the hon.
members have political approach, we also
can be accused of political approach.
Therefore, let a judicial authority decide.
%Who it is, it is immaterial. The manage-
ment will give their recognition and we
will be able to deal with them. 1 want
particularly to plead with this hon. House
to give its stamp of approval and emphasis,
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so that it gets the support that it requires.
It is in the interest of the labour organisa-
tion, it is in the interest of the trade union
movement and it is in the interest of
evolving a wvery good industrial relation-
ship. It would be really bad and unfortu-
nate if continuously we have to be told
that we are faced with difficulties of indus-
trial relationship. We should be the ideal
employers and the labourers should be the
ideal workers, and in that way, we can
achieve our objective of public sector. It
is no use blaming the others that they are
interested in capitalists, they are influenced
by capitalists. We need not bother about
these things. Yet, we can find out a way
and we will be able to achieve our objec-
tive.

Now about decontrol and distribution,
as I have said, it will be our objective to
see that, very soon, we take a decision,
completely in the real sense of the term.

On export, I was surprised to find one
of the hon. members complaining that if
we are going to get a little less than what
is really our cost of production, then we
should not go in for exports. 1 am afraid,
the hon, Member does not understand and
appreciate the principles of export and
import business. In every country, not
only in this country but in every other
country, domestic prices and export prices
are entirely different and the Governments
go in for subsidising. In our steel plants,
the usual subsidy of 10 per cent is able to
lead us... ...(Interruptions).

SHRI DINKAR DESAI: You cannot
compete in the international market be-
cause your cost of production is high and,
therefore, exports suffer.

DR. CHANNA REDDY : We have
not only competed but during the last 7 or
8 years, we have increased the exports by
15 times : from Rs. 3 crores, we have gone
this year to Rs. 50 crores. This itself is
a substantial proof to say that we are able
to face the competition. After all, what
did we do ? 'We have taken the support
of 109, subsidy, nothing more or nothing
less. It is a creditable achievement and
I would like to make a very clear and
emphatic statement that, unless we have an
eye on export, unless we improve our
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exports, the steel industry, for which we
have been struggling so hard, will not
justify its existence, and nor will it justify
the support of the Parliament for this
great venture. We must go in for more
exports. Qur next year's target is about
Rs. B0 crores. 1 would like this hon.
House to endorse this and give us the
necessary support and encouragement, S0
that we can go in for more and more ex-
ports. A stage should come when 1 visua-
lise that in the next 15 years, we should be
able to achieve a target of 10 million
tonnes.

During this year, Sir, there is one very
heartening fact. Particularly, 1 have to
express my gratefulness to friendly countries
like Russia which have been very helpful
in dealing with this problem. The Bhilai
steel production they have been able to
utilise in Russia where their own produc-
tion is about 112 million tonnes. They
have taken a part of our own steel produc-
tion so that they could keep our steel
plant running in an efficient manner. It is
really a very good approach of a collabo-
rator, a friendly collaborator, who would
like to see that our plants function effi-
ciently. Not only that, recently, on 14th
of February this year, when the Foreign
Trade Minister of Russia came here, he
also signed an agreement to take 2 lakh
tonnes of steel from our country. 1hada
discussion with him and suggested to him,
‘Why not accept half to one million
tonnes of steel and also 3 to 5 lakh tonnes
of pig iron ” He readily agreed in princi-
ple and the matter is under consideration.
If these should fructify, Sir, which I am
personally quite hopeful, we would earn
about Rs. 40 to 70 crores of rupees from
one country every year for the next five
years. In this way it will be our effort
and it should be a very important thing in

our economic programme to achieve
this.

MR. DEPUTY-SPEAKER : Please
conclude.

DR. CHANNA REDDY ; Now,

Sir, there are many other points which
have been raised and I would not go into
them in detail for want of time and I do
not like to give you the trouble of having
to ring the bell again and again.
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MR. DEPUTY-SPEAKER : It is a
caution bell.
AN HON. MEMBER : The bell is
made of steel.
DR. CHANNA REDDY : Yes,itis

made of steel, it is an alloy.

Now, Sir, some other points have been
raised on the floor of the House. Hon.
Mr. Fernandes has paid me very handsome
compliments—-and asked me to resign.
Well, it has been his method. I appreciate
his fervour, I appreciate his great passion
when he comes across anything that is
wrong. | heartily congratulate him on this,
but the only thing is : what is wrong and
to what extent it is wrong is a matter which
has to be discerned properly and carefully.
Once this is dope, Sir, 1 entirely agree with
him and join with him, and for me parti-
cularly, it does not matter whether I sit
here on these Benches or I resign. That
does not make much of a difference to me.
If it is in the interests of the natiom, I
would not hesitate to do it. I would only
tell my hon. friend that the question of
some officers employing some unskilled
workers as some private servants is remark-
ed upon in report of Committee on Public
Undertakings on NCDC upto the period
ending March 1966 But I am not trying to
disown what has happened some time back
and to imply that there is no continuity.
Sir it is the preliminary etiquette on the
part of the Government to maintain conti-
nuity and take responsibility for all actions.
But in the sematters, the reports that have
been submitted by the Public Undertakings
Committee, we have already started examin-
ing them and I would only assure him with all
the emphasis that I can command-—unless
Mr. Umanath says that is an usual thing,
a stereco-typed thing—I1 would like to tell
him that it will not be our effort or purpose,
to try to shield any one or any action or
anything done wrongly. There are many
things, Sir, that have happened wrongly.
I can tell him that in the Informal Consul-
tative Committee and other places 1 would
take the opportunity of his advice.

SHRI UMANATH :
ing it.

We are boycott-

DR. CHANNA REDDY : 1 am sorry,
Sir, that unfortunately he is not a member

- suggestion.

CHATTRA 21, 1890 (SAKA) Steel, Mines and Metals) 918

of that Committee, but 1 would extend my
invitation to him and he can come any
time so that w= can sit together and dis-
cuss. There has been a suggestion in that
Committee that some of the hon. Members
form a Sub-Committeee and go into various
things. | would welcome that kind of
After all these Committees’
and hon. Members’ suggestions will go a
long way to help us and I would like to
tell him and assure him and others that we
will try to take note of these things and
try to see how best we can do it.*~

For the other points, 1| may kindly be
excused as there is no time now.

MR. DEPUTY-SPEAKER : [ shall
now put the cut motions to the vote of the
House.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER :
tion is :

“That the respective sums not ex-
cecding the amounts shown in the
fourth column of the order paper, be
granted to the President, fo complete
the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1969, in respect of
the heads of demands entered in the
second column thereof against Demands
MNo. 72 to 74 and 125 relating to the
Ministry of Steel, Mines and Metals,”

The motion was adopted
[The motions for De ds for Grants which

were adopted by the Lok Sabha, are reproduced
below—Ed.)

The ques-

Demand No. 72 —Ministry of Steel, Mines
and Metals
“That a sum not exceeding Rs.
33,16,000/- be granted to the President
to complete the sum necessary to
defray the charges which wili come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Ministry of Steel, Mines and
Metals.”

Demand No. 73—Geological Survey.
“That a sum not cxceeding Rs.
9,17,38,000/- be granted to the President
to complete the sum necessary to
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defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Geological Survey’.”

Demand Ne. T4—Other Revemne Expenditure
of the Ministry of Steel, Mines and
Metals.

“That a sum not exceeding Rs.
14,49,05,000/- be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969,
in respect of *Other Revenue Expendi-
ture of the Ministry of Steel, Mines
and Metals".”

Demapd No, 125—Capital Outlay of the
Mimistry of Steel, Mines and Metals.
“That a sum not exceeding Rs.
1,16,88,79,000/- be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969, in
respect of ‘Capital Outlay of the
Ministry of Steel, Mines and Metals’."”

16,95 hurs.

Mialstry of Information and Breadessting

MR. DEPUTY-SPEAKER : The House
will mow take up discussion and voting on
Demand Nos. 57 to 59 and 120 relating to
the Ministry of Information and Broad-
casting for which 3 hours have been
allotted.

Hon. Members present in the Honse
who are desirous of moving their cut
motions may send slips to the Table with-
in 15 minutes indicating the serial numbers
of the cut motioms they would like to
move.

Demand No. 57—Ministry of Infermstion
and Broadcasting

MR. DEPUTY-SPEAKER : Metion
moved :

“That a sum not exceeding Rs.
17,46)000 be granted to the Presidemt to
complete the sum Decessary to defray
the charges which will come in course
of paymeat during the yoar  ending the
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31st day of March, 1969, in respect of
‘Ministry of Information and Broad-
Miul‘l!

Demand No. 58.—Broadcasting.

MR.
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs.
8,45,81,000 be granied to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Broadcasting’.”

Demand No. 59—Other Revepue Expenditure
of the Ministry of Informatien and

Brodcasting.
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

5,05,12,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of paymest during the year ending the
3ist day of March, 1969, in respect of
‘Other Revenve Expenditure of the
Ministry of Information and Broad-
casting”.”

Demaad No. 120—Capital Outiay of the
Ministry of Informmtion and Broadcast-
ng.

MR. DEPUTY-SPEAKER : Motioa
mopved :
“That u sum not exceeding

Rs, 6,68,96,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
courye of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of “Capital Outlay of the Minis-
sry of Information and Broadcasting®.”

€hri P. M. Bolanki.

Before 1 call upon the hon. Member to
speak, there is ome thing. The time is
very limited. May I know how much time
the hon. Minister would take ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : T willl be satisfied with 45
ebauies.
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MR. DEPUTY-SPEAKER : 45 minutes,
maximum? No other Minister will intervene?

SHRI K. K. SHAH : And 15 minutes
to my Deputy Minister.
MR. DEPUTY-SPEAKER : That

means one hour out of three hours. It is
very difficult. You can get half an hour
and he ten minutes. That is all, 40 minutes
in all. There-is no other way. 1 would
request the hon. Member, Shri P. N.
Solanki to be brief.

SHRI K. K. SHAH : You should give
me 45 minutes.

SHRI P. N. SOLANKI (Kaira) : The
very first point that I would like to men-
tion with regard to the Demands of the
Information and Broadcasting Ministry is
this. This point has also been stressed
upon by several hon. Members befors and
that is, the creation of a Corporation in
place of the All TIndia Radio. This point,
namely, the setting up of a Corporation
has been stressed upon several times in
this House, but for various reasons known
to the Government alone, it has never been
accepted so far and it almost seems to be a
dead thing now. Even the reasons which
have been given to us why a corporation
is not being formed are not satisfactory.
Several examples of the BBC and other
radio corporations are given to us leading
us to believe that even these corporations
are not independent and they have to de-
pend much more on the Government poli-
cies and other politics of the country.
Those arguments are not very convincing
and [ am sure that the hon. Minister, if he
thinks on these lines, would bring forth a
proposal whareby we can have and inde-
pendent corporation in this respect on the
same lines as of the BBC and the American
Radio Networks. Some political reasons
are also added to this. [ am sure it is not
helping our democracy if we attach this
important media of instruction and know-
ledge to political party or the government
which is in power. This is rather unfortu-
nate. The sooner we realise this poim
the better it would be for the democracy
of this country.

Thea, Sir, a lot of stress has been laid
on the development of regional languages.
In fact, this poigt of the developmeat of
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the regional languages has been stressed
again and again. The Education Minister,
political leaders, our Radio, and even the
report that has been given out here, men-
tion that we are going to develop the regio-
nal languages. Unfortunately when we say
that we want to develop the regional langu-
age news services, we have not got the cells
which are required for the separate units
like Gujar ati, Tamil, Telugu, Kannada etc.
Several languages are there and we fiind
no separate cells for the News services. [
am not against English or Hindi. Seventy
per cent of the listening puclic today in
India go in for the regional news. They
don’t listen to the Hindi broadcast or
English broadcast. Seventy per cent of the
Indian public are going for the regional
news broadcast. I am sorry to find that
the Minister has done nothing to separate
such languages into cells. There should
be separate cadres for the services also. -
The sub-editors and other staff should also
be found to man these services. Several
departments in respect of these regiopal
languages are without proper staff, without
efficient staff. We ought to find proper
staff and trained staff to improve the stan-
dard of the regional languages news ser-
vices.

17.00 brs,

Another point that 1 wish to raise
here is regarding the small newspapers,
The newsprint allocation policy announced
by Government has omitted newsprint for
some of the important items. I was really
surprisel to read those items. One of
them is fiction, another ome is school and
college magazines and the third item is
teaching journals and teaching guides. On
the one hand, we are raising a hue and cry
for improving the standard of education.
We are laying stress on the fact that illi-
taracy should go out of the country
and there should be more and more literate
population. But the newsprint quota has
been denied to these important agencies.
Even school and college magazines have
been debarred from getting the newsprint
quota. How do we expect them to producs
th¢ news of variovs institutions ? Ewen
teaching journals have been denied of the
pewsprint quota. I am sure that this will
affect correspondence courses and various
pther institutions which are imparting or



983 D.G. (Min. of

[Shri P. N. Solanki]

distributing education and knowledge
through the medium of paper. I would
request the hon. Minister to look into all
these details. OF course, he has put in
other categories also there such as racing
guides etc. I have no objection to his
puiting a ban on newsprint quota for rac-
ing guides etc. But at least items like
school and " college magazines, teaching
journals and teaching guides ought to be
given newsprint quota. Of course, Govern-
ment may allot the newsprint quota in pro-
per proportion, but these efficient services
should not be denied of the newsprint
quota.

The Small Newspapers Enquiry Com-
mittee has laid down several things just as
the Chanda Committee had also recom-
mended several things. One of the points
is that the small newspapers do not have
their own printing press ; they have to
print their matter in other presses because
they do not own any presses themselves.
When they go to somebody else’s press,
the owner of that press refuses to take
responsibility for prioting a particular
matter which has been given to them by the
small newspaper. Ordinarily we have a
declaration from these newspapers. So,
Government are in the know of who has
published the newspaper, what matter is
being published, where it is being published
and so on. Some of the big newspapers
which have their own press do not come
across this difficuity ; they print what they
want and if anything is objectionable, they
face the problem themselves. But the small
newspapers are being censored by the press
owners. The small newspapers thus do
not have autonomy. [If they wish to say
anything about their own problems, if the
owner of the printing press says that it
does not come under the rules and he can-
not publish it or print it, then the small
newspaper is helpless. It cannot wventilate
its grievances and it cannot print the matter
in which it might be interested if the owner
of the press is against such printing or pub-
lication. Therefore, the Small Newspapers
Enquiry Committee has recommended that
in respect of whatever is being printed,
whether by a small newspaper or by a big
newspaper, the liability is not of the press ;
the press owner is not liable for that
material printed. [ would suggest that
this recommendation should be given effect
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to and this method adopted for the
small newspapers also at least in this de-
partment so that they are not censored by
the press owners.

As regards commercial broadcasts over
All India Radio, although my party is in
favour of commercial broadcasts, I must,
however, say that they have definitely hit
the small newspapers. The small news-
papers are really deprived of the advertise-
ments and other facilities which they were
enjoying before. The big papers get a lot
of Government advertisements or advertise-
ments from big concerns. But the small
advertisements about tooth-paste or soap
or hair oil and things like that which the
small newspapers were getting before have
now been denied to them because the
Vividh Bharati and other programmes have
taken them over.

Regarding television, the promise has
been given to this nation that we shall have
television services for the whole country.
A Telstar or some other method can be
found whereby we can have net works
throughout the country. I would like to
know from the hon. Minister when such a
device is going to be available for us,
which will give us the advantage of televi-
sion in this country.

I want to devote some time onm the
film industry crisis. I was surprised to
read in a film industry newspaper that the
hon. Minister Shri K. K. Shah had made a
slatement that if the crisis was not resolved
within fifteen days or so, then the cinemas
would be nationalised.

SHRI K. K. SHAH : I have not said
that. I have denied it on the floor of the
House.

SHRI P, N. SOLANKI: [ am glad
that he has denied it. This crisis is a self-
creeted crisis. Let us think very coolly over
this matter. The film senas and other bodies
which have been formed in Bombay are
trying to impress upon us as if the film
industry and the film producers arein a
crisis, But I would submit that this crisis
is of their own making.

It is not the doing of the cinema
theatres. -In this seountry, there has
always been a demand for morz and’ more
cinema theatres. Nobody debars even
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Government from opening more theatres.
Even producers can own their own thea-
tres. Nobody objects. If there is a real
shortage of theatres and rentals are high,
this is not the way to solve that problem.
Producers and film artistes going and
demonstrating and using the lagavage of
force to solve this crisis—this is not the
way to go about this matter.

1 have several times on the floor of the
House asked questioms regarding black
money and other malpractices prevailing
in the film industry. Let them deny it.
It is a fact that the film industry is the
hot bed of black money. The big stars
say that they have a short career and they
are not taking anything unduly high. This
is a lie they are uttering. Several big
stars are known to be collecting Rs. 20
lakhs and Rs. 25 lakhs per film. What
they put on paper is not material ; it is
a paper contract. Another real contract
is signed either in the:producer's house or
in the artist’s house. This is not a mere
statement. [ can prove it. There have
been raids on the houses of film artistes
and-'they have been found to be keeping
cash of Rs. 10 lakhs, Rs. 15 lakhs-like
that. This has been found by the police in
Bombay. This is not unknmown to any
body. How is it that such big amounts
are found in the houses of these artistes 7
It is nothing but big money, black money.

Another thing is that production has
became costlier. But the country has not
received any quality value from films. 1
am sorry to say this. We might even boast
that we are producing more films than
Japan and are almost equal to Hollywood.
But as far as quality goes, it has gone
down. Sex, perversion, misleading the
young generation—this is the role the
cinema has played in this country. They
produce costlier films and when they are
not able to meet the expenses, they tum
to the cinema theatres and ask them to
reduce the rental.

1 would suggest that the Censor Beard
be asked to cut. down  the: length. of the
films. Why. should we. have: 19. and 20
reels per films.? Why should: there be
14 songs. and various dance sequences and
irrelevant and updesirable scemes: shown
¢n the sereen ?
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SHRI S. KANDAPPAN (Mewr):
What is ‘undesirable® ? It is a subjective
criticism.

SHRI P. N. SOLANKI : This is why
the cost of production has gone up. The
film runs to 25 reels and lasts 3 hours. By
this they are supposed to give entertainment.
What type of .entertainment is this ? Is this
entertainment they are giving to the poor
people, to all classes ? This is a cheap
form of entertainment. 1 would say our
Indian movies are outdoing wesiern movi-
es as far as sex is concerned. The Censor
Board should be very strict in this matter.
The only way-to solve the crisis in the film
industry is ; either we reduce taxes or we
reduce the cost of production of film.
Then automatically they will rehabilitate
themselves as the cost of production will
be reduced.

AN HON. MEMBER: : Nationalise the
industry.

SHRI P. N. SOLANKI: | am not
dempamdding nationalisation, Government
have already enough problems to solve:
All I say is.improve the quality of produc-
tion, The:Minister should surely indoce the
producers.to bring out’ constructive films,
give eduncative:films and improve the:quality
of the films; Then automatically the cost
of production will go down. But as it
is, what are we: seeing, coming. out?
Night in Londown, Eveming in Paris /—these
are the types of films we are getting. By
this form of cheap entertainment. they
want to enteftain the public. This is the
sphere in which the. matter should- be
tackled ; the problem has not arisen
because the theatres are charging more
rental”

MR. DEPUTY-SPEAKER: Has he seen
all the films he.is referring.ta ?

SHRI P. N. SOLANKI : No.

SHRI
adult.

S. KANDAPPAN : He is- an

SHRI.P. N. SOLANKI : [ have been
to London. 50 there is no need. for me 1o
see.it through cinema.

Lastly, thery- pry- ome or: two other
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points. One is the serious problem con-
cerning staff artistes.

They are definitely getting a better deal
now, but the unfortunate thing is that
quality is not being checked. Staff artis-
tes are more or less on a permanent basis.
We do not terminate their contract as we
say within three or four years. In fact,
they carry on for several years, but during
such a long period of time we must also
examine the quality of their performance.
There are certain complaints in certain
departments, 1 do not want to mention
names, but there is severe criticism. For
instance, in the Gujarati news and some
other news services scme voices are bad,
the reading is very poor and big mistakes
are committed. Automatically the reader
will be accused for the announcer’s faults.
There should be a method or machinery ;
within three or four years' time a staff
artiste should be required to appear at a
test to prove his ability and worthiness to
the service. Unless that is done, the
quality wiil become poor, because there
are unions and we cannot touch the staff
artistes. They are not afraid of leaving us
and we cannot send them out although we
find the particular person is useless for
the job. Therefore, there should be some
machinery to check and improve the
quality.

The Ministry should be action orien-
ted. It has all the freedom to do this
and come out of this political rut, depart-
mental delays and bureaucracy. The
Minister is an able man, he has managed
to many concerns with efficiency, and 1 am
sure this Ministry is a small fry for him.
Surely he can do a better job of this. In
this we wish him all success. Instead of
having the All India Radic as a political
organisation, let-him make it into a corpo-
ration and let the country and the people
have a free, democratic radio service.

SHRI ANANTRAO PATIL (Ahemad
nagar) :. I rise to support the demands for
grants of the Ministry of Information and
Broadcasting.

At the very outset 1 would like to con-
gratulate the Minister for his keen interest
and the hard work he is putting ic to make
his Minjstry morg effective and active, .
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As the hon. member just now said, it
is really a big ministry, like a big king-
dom but without a king. Mr. Shah has
been trying his utmost during the last one
year to make the Ministry more effective
and active.

This Ministry functions through its
constituent units like the All India Radio,
the Press Information Bureau, the Films
Division, the Drama Division, DAVP etc.
These are the media units through which
they try to inform the people at large
about the policies and the difficulties of
the Government. I do not wish to deal
with all these, but omly with the press,
publicity, radio and films.

The Press Council of India was set up
under the Act two years back. Its object
is to preserve the freedom of the press
and to maintain and improve the standards
of the newspapers. [ do not know how
this Council is preserving the rights and
freedom of the press or raising the stan-
dard of the newspapers, because the Council
itself is in difficulties. It is not able to
preserve itsown freedom, and so the Minis-
ter has to set up a committee to go into
the matter and find out what defects there
are in the Act and suggest amendments as
to how the Council could be made effec-
tive.

Sir, as there are no training facilities
for the Journalist, 1 think that it is very
difficult to improve the standards of the
newspapers, especially the language news-
papers which are smaller and medium-sized.
Myself being 2 man from the newspapers—
1 belong to the press—I find that during
the last 10 years, there are very few open-
ings for the young men who are graduates,
who have just come out of the universities,
to find a place in the newspapers, because
they have no background and neo training.
This Press Council during the last two
years has made no effort as far as the train-
ing part of the newspaper industry is con-
cerned.

I would like to make a suggestion to
the Minister about the appointments of
Committees. There have been many com-
mittees and there are reports and there are
suggestions and recommendations made by
those committees and they are also sitting
tight on these recommendations, Now,
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when appointment to the commitiees are
made, people who are not concerned with
the subject are being taken up on those
committees. Especially on this Commit-
tee which is going into the Press Council
Act, T think there are many members who
do not know what is the press and what
are the problems of the press. 1 would
" request the Minister to look into this
question.

About the Press Information Bureau,
this organisation has been strengthened
during the last two yerrs by the opening of
regional offices and branches. Many of
the publications put out by the Press In-
formation Bureau are very good. They
are interesting and educative, but one
drawback with this Bureau is this : that
the publications are put out in English ;
mostly, most of them are in English.
Taking into consideration the persons for
whom these brochures and magazines and
publications are meant—they are mainly
for the farmers and the villagers who do
not understand the English language—of
course some of them are in Hindi—1I would
request the Minister to see if they can
be put out in the regional Jlanguages
then it would be of greater help to .the
farmers and the agriculturists to produce
more and the money which is being spent
on these publications we will, 1 think, get
some return.

About the Press Registrar of India,
and the newsprint policy, 1 would like to
make some suggestions. Newsprint is a
basic raw material- for the production of
newspapers and periodicals. At preseat,
I think we have got only one newsprint
factory at Nepa Mills which is producing
30,000 tonnes of newsprint per annum. So,
we have mostly to depend on imports. If
we take into consideration the demand for
newsprint in 1970, which will be something
like 250,000 tonnes, how are we going to
meet that ? So, if we are not goiog to
start more newsprint mills I think we will
have to depend on the imported newsprint
as we have to depend in the case of food-
grains ; For the last 20 years we have been
importing foodgrains and we are also im-
porting newsprint. Though the Nepa
factory is producing newsprint for the last
many years, the quality compared to other
newsprint is very poor and the prices are
also very high. If some more newsprint
factories are now started in the co-opera-
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tive sector—there are co-operative sugar
mills—it is possible to have more news-
print. 1 think the Minister is taking keen
interest in this and we hope that during
the next one or two years two or three
more newsprint factories producing news-
print from bagasse will come up in diffe-
r.nt parts of the country.

The Government says that it is their
policy to help the small and medium-sized
newspapers. But when we look to the
newsprint policy and the advertisement
policy, we find that the facilities given to
the small and medium-sized newspapers
are very meagre. Butif I can say about
the Directorate of Advertising and Visual
Publicity, | must give them compliments
because now they have reviewed their
policy in the light of the recommendations
made by the small newspaper enquiry com-
mittee. But the Press Registrar and the
other organisaticns are not implementing
all the recommendations made by the small
newspaper enquiry commit.ee.

Unless all its recommeadations are
implemented, the relief given to the small
and medium-sized papers will not be satis-
factory. Of course, as I said, they have
changed the policy and they - have reserved
50 per cent of the advertiscments—classi-
fied and display—for the small and madium
sized papers. Big size advertisements are
given to small and medium papers. 1 wel-
come this change and I congratulate the
DAVP for this.

About AIR, the hon. member from the
opposition has spoken sufficiently. The
minister deserves congratulations for finalisa-
tion of the AIR code, for starting commer-
cial advertisements and for setting up
family planning units at AIR stations. The
time allotted to commercial broadcasting
should be increased. Not only that, a few
more stations should be included in the
list. The hon. member said that com-
mercial broadcasting has affected the adver-
tisements of newspapers. That is not my
experience. On the contrary, if we accep:
more advertisements and give more time, I
think AIR will get more revenue and they
can give better performance and programmes
like Vividh Bharati and other features.

Some of the documentaries and feature
films' produced by the Films Division are
very good, very informative and educative.
But there sholud be more variety with vision,
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Recently 1 saw one documentary film called
“The House that Krishna Built.”" It was
about the land and people of Orissa. I
would suggest that such documentaries
and newsreels which show not only one
State, but all States right from Kashmir to
Kanyakumari with their different people,
their different heritage, etc., should be pro-
duced. This is. the only opportunity for
the people to see the country. They can-
not go round the country themselves,

Regarding the crisis in the film industry
the minister should not bow down either
to the producers or to the exhibitors or to
the theatre-owners. Let us have films with
social and national purpose themes. The
hon. member mentioned some of the Hindi
films— NMight in London, Evening in Paris
and so on. It is wastage of money, includ-
ing foreign currency and of raw films. |
can say that that same films produced in
Marathi, Bengali or Telugu are very good,
dealing with some socio-economic or some
national problem, More such films should
be produced, with social and natiomal pur-
pose themes.

ot wene T e (W)
I WEYR, FIAAT WX FWIW WA
#Y afdfe age soow }, €9 F wRiT o
Torem oy § | g wE wiat W £ Wy
Tz &, ey 9w 9 fegfo F o wremms
afada g wifge ar, ag & gwr
O9 A ST AE ¥ gW 8 HOWT O
g fF 9 ¥ wdww W ag AW 9
w=gy faam @ WX gw § Wy s
¥ FT AT FH F1T

st ot oY - wETIT 2

st oY W WW STy
ST %7 O 9gd & S avee §, S
o AR a® IPA TE g I
wRiag, W19 ¥ HEA F FI IE T GHAE
vadara’ frmrger @, 59 ®Y & wfs-
fam Feam g 1 2w 7 Forw T A s
& 3, 97 uww g w1 ywew v F
fam & 1 PRy a Rt g @ A

APRIL 16, 1968

Inf. and Broadcasting) 492
e fdi g fom &1 ofcom g 2
fie g ¥ gATX fod ot W K, ¥
fore T Earelt wrr ¥ s 26 =i,
¥ adi gu

B9 I T ATH A TN FL N W HT
T g “we-sfea ey | fegem W
s afcad T gy mar & fF s fergeam
DRI ATO TR W & AR
o o gw  Are-g ey Wl w1 AR
AFT AT &, a1 9w ¥ vy wwar & e
AT # gz tiar Wen” @
F T [y W WX afeEm, WAl
& & w1 fawr g A ¥ & faar
21 ofy gAY ¥ R F oF garEr
HTEIW F AT FIH FAT L, A T WIW@-
TH IT AT OF A AW @A wgw
g £ 1

At § ag W@ Fow qEar §
o s gt 2w A weT A WiRAd
T & Wi faweaerdy sgfoat fax 9ot
W@ & | Ul feafr # gW wrEER R &
FH ¥ AFTIEART § AT gEeET Afa
¥ qfgad amy %1 Sifes s wifgw
a4 “ememEreh el s
“grErER S & 4% & e
aralt s W A § 7 ww ey
FE” /& & ? mifrere & s a8
g g ComeeE & wwm X
‘el R W IR wOT ) oqr
“arre” wF ww ww TE &, fewg
St R =t T A wod wfedea @ W
o7, AR 9 $X g4 3w ACH 0% aifaw
aficarar %1 &fie FT gRm 1 ag W
wraE g § 5 ¥ oeg depa & & 4
¥ ez fefY off ety e & @ awh
&1 'amrt” W= w1 o wyEr
I, TR O T H i we W
SAT €Y, Ag WIATEF ¢, IA1 ATERTATG
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feslt”, ‘Afedy  wmie” ok A
AT, W T - AW A, @
T & gATL AW o uwar A vredT gm
T Al wwfey qg ww e
TIRTIAATT T=1< &7 uF ST qTAW
AR 2 F 9w FT oF A AT G

WA HEFa 1 A1fg w79 8 |
s 9 fF afysft s weR wem-
¥% ¥ Fep gu-faovaw war @, @
war g & fr ot G w1 oaw g
#, 9 W § @@ ¥ g sk
wawEEn q g ? arag w9 3@ aw
- fm depa W e o e wEY
gr1¥wgm s awwaret & w5 W
faug o wrdwn sarfa fed ond &,
oY g T g€ FEHH F 0T aRy £
wfee zardt ag wheT W wmw @ fF
T I FT HTEAT FT §T TH HARHET
geeFa w4 W AAT faT TR |
afz drgeR, wewRr, st o W
w1 ggmEe ¥ fag
WFT FT IEAT wg §, @ ww
97 % g7 o & A W & sfaar
N AT WA H S FT AR
& 1 ZuR 3 ¥ qepa @ I &, a8
faegw @ 7Y 29T &1 gEfaw gme-
T & g w1 go-faTm @ aga
T E |

W ¥ @2-frd amt 7 IwE g
Ferdt 7 @ gqu &1 72 3% & & A
AT {37 ¥ faet & gu-faawo Qar g
T s & € T FEww
yarfE fFd o & I & 75 %1
w9, T4 A/ AT Wil s@rfea
fied oy & 1 gufeg Www 9 ¥ ¥
st wreT & ¥ @v F14ww v &0
%1 SO T qgd § WAEw # |

Zw @n § fr o Y 2w qT Wi
wEHTWET &, & aw oy ey N a=
o7 ST ) 1962 WX 1985 % ez Wi
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9% & "rErmETelt & dwwfEe ¥ smww
At gATE [ A« | s Qi
#1¢ sfafraems wm@mr Ad 2 | gEga
faamas Ofr & gr el T W F
wfe o& wfsa &1 W @, =@ WTEEw
grarag ) fadt & fade & g wow
g & wfag &2, AU AW ¥ @ WY,
ag I19 IF TN & | a9 A
g%e Wiy & awfaa & Mo g &, @
R H ¥ uw & femgard ?, mg o
Sfaa adf 21 zafaw @ A st
T ¥ Y g wrEEwar g |

wa qEq qaTw & fe wrewET H§
9 FTX I ForeL WY § | mfex ag
wregw wwiET afe g7 F7 awT ¢ & qgl
FTH F 41 AT FATHIC § 39 A A/
#f X FT WYAT T4 AT BN &W
ATE W qgF &1 9 F1 faww amn
HET FT & 97 39 & "= "0 Y
sEqmfigne @@ T s
TG &Y fa7 ogx uF gz g fowd e
Few S 1 Fg gE, @ W oW
WHAAT ¥ FAT 1 GO AT TG
< & uam-afirar O & w0 § faar wix
qrwT | A qaET X f@ar W
¥ wATHRI AT E, S @A q@E wFW
FREFTF AT F 1§ goaar &1 WA
o = fe g amew & T & aw
F @ E a8 ¥ Ard fordrd v R 7
o WIS a7 T AL W o dEr
e gz ot &), ok 3@ g €
ag Y g7 #1 FAC ? wrfaw wEr A
STE ¥ ¥at 91K 43, 6 43, 9-10 ¥ 9y,
UF FATHTC FT g0 AT T6T Wiy F & oy
FWae iR Eu e ¥ w
o Y R A A Aw A
& | wrflaT wATRrY W Ay S 9T FaTE
A ggar § fr ag o 97 %1 oF grew
&0 WX 98 I & g & ower
wom areaT § R R Sy w1 wae
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T AT g AT O WeW awv gEv R
FATHTL FT, I F1 ATAAT § FL, Iq F
a1 43 FCATE ¥ 0F qYL WE 4a
FIAT qGT WAWT & |

Y faeet & HrETEEAY &7 TF FE
EEA @1 vWiow # W wF FE 2
# gg g w1ga § 5 oy o s fes
Hefrar 2, fraw g ara Fag mE A 2
oIS gH WTATE & 1 A § 1 L mrfew
7 AT S T W AR g A Ew
fae #< ow dar g ar wfosse T
aw § forg & fr wreftaar T At
FATAR R4 s e g 5
FEI AT I F TR AGH! AR
1w wifes @ # wrEer & agl
¥ mitreTdr g F7d § WK I JEgR
A% 3 ¥ 78 v 1 F g ¥ 9w FOO
T1ga ¢ % Fere F ar w0 FE A9
S 91 § 9% "X T S 7 0F 9
WM FIIE @ e § g1 59 =
Bl

3 i 4 o ot fe agi Feew
T § 1 fooew qw aga & wwrEr ameA
2 1 g S T &« areEt # 7 A aw
# W guaer A€ gur 4% A qg i
g greq & Y for &1 & v T Sfge
fow faar & g &1 Sw@r s wfge
g g1 I & | W OF A SR
& forn Frar fr aree feed ol &, e
& W&, A1Re &7 Afw, e o e

As a matter of fact even a day in Ame-
rica is most horrible. What about the
night ?

I FY AT AT A gAr A L,
o & A€, weEar ¥ wAw aifes
qa< e A fomr m@ amt g S R

Even when when the day is so horrible
and obnoxious, what about the night ?
One shudders to think about it.

a1 el ot ©w st |Tem § T AT
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ares w1 A afy g A IeET woAT R
& TUsfgEar #1E Sw FTEA AE §
TEIAFQT I FE TG G SF wH
TS EE I I A F & & A
¥ forer werr, 120 $AT aF &7 AT IGA
uT T & | wifeT gTede T & gEriaA
¥ gare ofe® Y92 AvGT FIH KT &
BX Toa # W &7 UISHY g ®g gFal
o few T 2 adY Ay feewi ®S
MeAE § IH FY g FF & JOT I &
TEEmT 7@ &1 e fau gEw
wEXT 7€ & | AU 3y fAaew @ f e
o faar ¥ &t agy sEwsar @ ok
v tfee & gt o q@ar wifew )
Ao oE g @ a7 sz e i
AT F7AT § 1 9 F oF 99 FHEHT
=g Y | e wE ae PR wA-
Ffw st 70 A 2 f W gw o
o fF wE s 7% u § 9 agt o= wfe
et 7 o st o wmw e fra
BT ¥ | 59 wrdAT s T WIfRET
FE 3 &), A A A A A & @
TEAITF gy A FEE A9
w1 g WOl oW ¥ seaT
s fow w1 g A @@
YA AT ¥ wEard # gEa e faar
AT ¥ | ofg wow Fw AT A0 qEr WA
AT AT 97T & @Y AT AU ETA F

S Ot FEARX A OWTRHT A7 W i

T 1 g fergeam # were, arfr,
oy, AeaTe wife AT wmaTHy
aga & Wy wear< freer &, IT A AR
WY HIAT AT AT AGT AT £ | TR
ot o dXer swage faewr gw FRd
77 dReT AT ST & WY fiag AW
T

wa A TFgHEY areft A sy @ A
¥ @ TR &Y 7 afare Frdtaw B
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Tl @Y o T 9 W@ A A
qir & fif o Tar & 99 A A TGRS
w7 gt ot ? wemy A Y g
TEY AT W | TR ¥ o W e
gfir frareft 2, feaet & o @t & 1 wfeE
iy ST # ard aewd W E
zfeewy § o TAgAD A @ | T
¥ AT wifgr | gw feara & af@r
from & aX # U g0 AT Seaw
WTAT & | 9 T A WM I9F wA H
qfiare frdtaq & a1t ¥ o T s
wiff ag o g daE A o & AW
=% §, frgfrs swmec &Y & Q@ wfen
i @I ag @ ac faAe # 7g
sgmife Ao i e arag
at #rf qf@r frgem &1 e 3@
AT FTAT G ) AR g N X 9w
¥ w7 ¥ gwer €Y ofauw g gafay
dar #F srow A Fgrar fF R AW W
# 9% ¥NTC 7 gHET @ra w4 B
AT F A efew ¥ afx gwEm
¥amromg @Y QX 3w far wer @
o & Areig g o & s w7 §
f& s7% sgww § §f o § 3w afeaei
HTT |

SHRI K. JAGGAIAH (Ongole) : Mr.
Deputy-Speaker, the Ministry of [nforma-
tion and Broadcasting is like an extravagant
wife : it always spends and earns very little.
Mevertheless, a wife has a very useful and
vital role to play in the family. So, this
is a case where even extravagance pays its
own dividends. 1 would congratulate the
hon. Minister, Shri K. K. Shah, on prov-
ing himself a charming and successful hus-
band.

I also compliment the Ministry for a
very considerable progress achicved in the
various branches under it. But, yst, there
are certain drawbacks here and there, as
there are bound to be, and there is always
room for improving it. So, in this con-
nection ] would like to make certain sug-
gestions, | would limit myself only to certain
aspects of the working of the Ministry,
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Firstly, I would like to refer to the
Central Information Service, often called
the CIS—an important wing of the Minis-
try. There is a very big anomaly here
as regards the grade structure of officers.
The CIS was formed in 1960 after grouping
together a large number of posts in the
various media units of the Ministry. The
formation of this service with all its poten-
tialities for the successful implementation
of the five-year plans and the smooth and
successful functioning of democracy was a
welcome step, no doubt, but today unfor-
tunately the real benefit is accruing to
very few persons and that too at the top.

The sanctioned strength of this service
as on Ist March, 1960, was 350 and as on
Ist Marchr, 1968, 616. I must mention one
thing here. The scales of pay of certain
other posts in the Central Information
Service were revised with effect from the
Ist September, 1965. The post of Princi-
pal Information Officer, for instance, which
earlier carried the scale of Rs. 1,800-2,000
was upgraded to 2,250 from that date and
the posts of other heads of media units
and offices were raised from Rs, 1,600-
1,800 to Rs. 1,800-2,000. Similarly, certain
other posts were raised from lower grades
to the grade of Rs. 1,600-1,800.

But there was no change in the posi-
tion of the lower cadres. That position
continues to be disappointing and stagnant.

SHRI UMANATH : That is the socia-
listic pattern.

SHRI K. JAGGAIAH : We will come
to that.

The six-tier system having 9 different
grades has done the greatest disservice and
harm to the low paid CIS officers who, in
practice, perform the bulk of the work,
Considering the responsibilities, work-load,
the nature af work and the functions per-
formed, the pay-scale of a Grade 1V
officer is as low as Rs. 270-480 and it is
the lowest in comparison to any officer
holding similar post in any other Ministry’
or Department. The pay scales of Steno-
grapher and Assistant in the Government
of India are Rs. 350-800 and Rs. 210-530
respectively. So, it can be seen that the
status of a Grade IV officer in the CIS is
lower than that of an Assistant or a Stenos

grapher,
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It will also be relevant to mention here
that: the ratio between the pay of the
highest post and the lowest post inm CIS
is 1 : 6. approximately and
streagth between the top grade and Grade
IVis 1:300. So, it is high time that the
Government should recognise the stagna-
tion created by them in-service and should
expeditiously implement the scheme for
rationalised and- efficient publicity machi-
nery. To-achieve this, the present grade
structure should be rationalised and 9
different grades should be abolished. A
three or four-tier system setting out the
details for regular avenues for promotion
should be introduced with the lowest grade
carrying the pay scale of at least Rs. 350-
900.

Also, all direct recruitments and-examis
nations for Grades I to IV of the proposed
grade structure should be kept in abeyance
for at least a period of five years and,
meanwhile, all the promotions should be
made from the existing stremgth of the
services. The whole service should be
made cent per cent gazetted.

The CIS should be declared techni-
cally an all-India service. That will ensure
greater mobility of service and brighter
opportunities for the talented and efficient
officers and a speedy achievement of
national integration about which we are
very much exercised. That will bc achiev-
ed in a more meaningful way too. At

present, the CIS is drawing into its service:

about 5 per cent of the Information Officers
ftom different State Government services
on depuration and that too for a very
limited period. This only leads to a.feel-
ing of uncertainity among these yowngmen
on deputation for they know not whether
they would be continued. in the Central
Service or would be. packed up back to
their State. after the stipulated period-is
over. For about six months, at every such-
stipulated period, these. offieers.are placed
in a dilem as to whether they shoold shift
their family establishment to their native:
State or whetlrer they should make alters
nativer arrangemems for the education of
their children and so on and so forth. All
these problems are there. But if the: CIS
is.declared: an all-India Service, all this
uncectainty apd inseeurity will: vamish, It
would also help a better streamlined and
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mor+ efficient functioning of the Depart-
ment- as would also enable experienced
Information Offfters to man the services
al'the-State level also because that is very.
important, as.Directors of Information, the
posts which are presently held by the IAS
peopde who are not qualified for that pesxt.
That would be an ideal situation. Hence
this CIS should be declared technically an
alk-India service.

Besides, there is another Information
Service, the Information Service of India,
attached to the Ministry of External
Affairs. So, there are these two, ISI and
CIS,; and this is a sort of duplication of
work. Of course, it can be argued that
in the case of Information Service of India,
which is attached to the Ministry of Exter-
nal Affairs, the officers are working abroad
and they are looking after our publicity in
foreign countries. But. these officers
maostly have lived for an unduly long
periad in foreign lands, with the result that
they have almost becomre foreign to their
own mnative land. So, when they come
here after a period of 5 or 10 or 15 years—
there are people who have net visited the
coumtry cven after 20 years—it becomes
very difficult for them, within the short
time at their disposal, about 15 days or one
month, to acquaint themselves with the
situation.in this country. or with the deve-
lopmental activities that are going around.
So, in order to give a sort of Refresher
Course to such people, if the two Services
are-merged into onme, that will help the
country and also our Missions abroad.

KRegarding Television, it is very hearte-
ning to note that this important medium
is going. to be expanded to all the impor-
tant cities in the country. I would sug-
gest that, in view of the more complicated
and highly specialised nature of the work;
the Television should also be constituted
into a separate body—a Corporation inde-
pendent of All India Radio. So far as the
content of the Television programme is
concerned, it should be-mainly dewoted.to
educational and agricultural purposes anod
not to recreational purposes. Since Teie-
vision is a different medium from Radio
and also in view of the precision and strain
mvolved in Television work,-1 suggest that
the pay. structere: of the- Tolevisiom stadl
should'be- diferent from that of All India
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Radio and it should not be based on the
AIR pay system as it is  presently done.
1 also urge upon the hon. Minister in this
connection that in his expansion scheme of
the Television, he should also include
Hyderabad because Hyderabad is located in
the centre of the whole of South India and
it also happens to be a multi-lingual region
with a vast middle-Class population. It is
for this very reason again that I would
urge upon the hon. Minister to instal a
high-power short wave transmitter also at
Hyderabad.

With these suggestions, I support the
Demands.

MR. DEPUTY-SPEAKER :
Members may now move the cut motions
to Demands for Grants relating to the
Ministry of Information and Broadcasting,
subject to their being otherwise admissible.

SHRI Y.S. KUSHWAH (Bhind) : 1
beg to move :

That the Deémand under the

be reduced by Rs. 100.

[Policy of indifference adopted towards
the propagation of pational
Hindi (2)).

That the Demand under the

be reduced by Rs. 100,
[Failure to counteract the anti-Indian
propaganda by Pakistan and China (3)].
That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Failure to augment the capacity of
Gwalior Station of A.LR. (7)].

That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Failure to arrange broadcasts on the
occasion of Maharana Pratap Jayanti (8)].

SHRI RAMAVATAR SHASTRI
(Patna) : -1 beg to move :
That the Demand under the Head

Ministry of Information and Brondmnng
be reduced by Rs, 100,

" [Failure to increase the salary and pm-

vide other facilities to the Cln'ss v

empléyess of A.LR. (40)).

__That the Demand . under 'the Hnd"
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be reduced by Rs. 100,

[Failure to reduce the expenses on the
general administration in A.LR. (41)].

That the Demand under the Head
Ministry of Information ' and Bmadcas'lms
be reduced by Rs. 100.

[Failure to limit the salary of oﬂicers
to Rs. 1,000 per month in A.LR. (42)].

That the Demand under - the - Head
Broadcasting be reduced by Rs. 100, =

[Failure to stop favouritism and nepo-
tism prevailing in Directorate General of
All India Radio (43)].

That the Demand under the
Broadcasting be reduced by Rs. 100.

[Need to reduce the salary of the
officers in the Directorate General of A.LR.
(44))

That the Demand under the Head:
Broadcasting be reduced by Rs. 100.

[Failure to revise the payscales and.
improve the conditions of service of
the staff artistes (45)]

That the Demand under the Head
Broadcasting be reduced by Rs. 100, i

[Failure to remove the discontentment
among the artistes of A.L.R. (46)]

That the Demand under the
Broadcasting be reduced by Rs. 100.

[Failure to check the slackness in the
propagation of Hindi through A.LR. (47)].

That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Need to bring about improvement in
the Urdu Programme from A L.R. (48)].

That the Demand under the Head
Broadcasting be reduced by Rs, 100.

[Failure to change the anti-Hindi atti-
tude of some officers of A.L.R. (49)).

That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Failure to formulate the code of con-
duct in regard to broadcasts by leaders of
political parties (50)].

That the Demand under the Head
Broadcasting be reduced by Rs. 100.

Head

Head

[Fa:lure to change t-hc policy of giving-
preference to thg Congress Party in Bmad-
casts (1)),

o
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That the Demand under the Head “That the demand under the head

Broadcasting be reduced by Rs. 100.

[Failure to treat Hindi writers homour-
ably by A.LR. (52)).

That the Demand under the
Broadcasting b+ reduced by Ra. 100,

[Giving of mere broadcasting time to
the Ruling Party (53)].

That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Failure to give equal opportunities to
all Political Parties in broadcasting (54)].

That the Demand umder the Head
Broadcasting bs reduced by Rs. 100.

[Failure to lay down a policy to pro-
vide broadcasting facility to various parties
during elections (55)]

“That the demand under the Head
Broadcasting be reduced by Rs. 100/-".

[Failure to bring about changes in the
programmes and set up of A.LR. (56)].

“That the demand under the Head
Broadcasting be reduced by Rs. 100/-",

[Failure to implement the recommen-
dations of Chanda Committee (57)1.

“That the demand under the Head
Broadcasting be reduced by Rs, 100'-."

[Failure to convert A.LR. into a cor-
poration (58]].

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

[Failure to publish the recommenda-
tions of Masani Committee (59)].

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

[Need to check ousting of experienced
experts of various programmes from the
Directorate General (60)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

[Failure to eradicate bureaucracy in the
Directorate General (61)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

(Failure to abolish casteism in A.LR.
(62)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

[Encouraging of bureactacy by Masanl

Committee (63)],

Head

Broadcasting be reduced by Rs. 100/.**

[Failure to discontinue the policy of
indifference and hatred shown to staff
artistes (64)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/.™,

{Failure to regularies the services of
staff artists (65)].

“That the Demand under the head
Broadcasting be reduced by Rs. 100/-",

[Failure to start the practice of giving
monthly salaries to staff artistes (66)].

“That the demand under the
Broadcasting be reduced by Rs. 100/-".

[Need to reject the recommendation to
oust producers from Directorate General
(67).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-".

[Need to reduce the salaries of adminis-
trative wing of A.L.R. (68)].

“That the demand under the head
Broadcasting be reduced by Rs. 100/-*.

[Need to give all administrative powers
to producers concerning programmes (69)),

“That the demand under the head
Broadcasting be reduced by Rs. 100/-"",

[Need to give salaries instead of fees to
producers (70)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-."

[Need to declare producers as rogular
Government employees. (T1)].

“That the demand under the head
Broadcasting be reduced by Rs. 100/-."

[Need to give the same salary to pro-
ducers as is given to top administrative
officials. (72)).

“That the demand under the head
Broadcasting be reduced by Rs. 100/-."

[Need to give full autherity to Chief
Producers in their respective fields and
subjects. (73)].

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100/~

[Failure to improve the working of
Press Information Bureau. (84)].

“That thg demand under the head

head
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Other Revenue Expenditure of the Minis-
try of Information and Broadcasting be re-
duced by Rs. 100/-."

[Failure to check the irregularities in
the Publications Department. (85)]

“That the demand under the head Other
Revenue Expenditure of the Mintistry of

Information and Broadcasting be reduced
by Rs. 100'-."

[Failure in the publications of books
strengthening the socialistic views. (86}].

“That the demand under the head
Other Revenue Expenditure of the Ministry
of Information and Broadcasting be reduced
by Rs. 100/-."

[Failure in finding out the correct num-
ber of newspapers by the Registrar of News-
papers. (87)].

“That the demand umder the head
Other Revenue Expenditure of the Minis-
try of Information and Broadcasting be
reduced by Rs, 100/-."

[Failure in checking the device of ob-
taining large quota of pewsprint by show-
ing large number of printed copies than
required. (88)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100,

[Driscrimination
ments (89)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and WBroadcasting be reduced
by Rs. 100.

[Policy of discrimination in giving ad-
vertisements to the papers propegating
sociedistic ideas (50)]

That the demand wnder the head Othrer
Revenue Expenditure of the Ministry of
Information and Broadcasting be seduced
by Rs. M0

[Arbitrary attitude of the Censor Board
91))

That the dewsand under the head Other
Revenue Expenditure of the Ministry of
fafopmation and Broadcasting be reduced
by Rs. 100.

[Nesd to produce fiims regardisg public
welfare (2)]

That the demand umder the head Other

in giving advertise-
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Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
b)’ Rs. 100. -

[Need for producing fims attacking the
social evils (93)]

That the demand under the hsad Other
Revenue Pxpenditure of the Ministry of
Information and Broadcasting be veduced
by Rs. 100.

[Need to prevent the prodoction of in-
decent Blms (94)]

That the demand under the head Other
Revenve Expenditure of the Ministry of
Information amd Broadcasting be reduced
by Rs. 100.

[Need the produce filmns for streagthen-
ing the resolve to make India a socislist
coumtry (95)]

That the demand under the head Qtber
Revenue Expeaciture of the Ministry of
Information and Broadcasting be reduced
b5 Rs. 100. .

[Failure to check the crisis in the film
industry (96))

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Brosdcasiing be reduced
by Rs. W00,

[Failure to protect the interest of the
junior actors of the film industry (9]

That the demand under the head Other
Reveaue Expenditure of the Ministry of
Information and Broadcastiag be reduced
by Rsi. 100.

[Faitare to check the irregularities io
the fim industry (98)}

Thet the demand under the head Other
Revenue Expenditure of the Ministry of
Inforrmtion and Broadcastwyg be neduced
by Rs. 100,

[Need to check the expansion of Hippi
cult in the film world (99))

That the demand under the head Other
Revenue Expeaditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100.

[Need for producing goed films for
international Film Festivals (¥60)]

That the demand under the head Giher
Revenue Expenditure of the Ministry of
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Information and Broadcasting be reduced
by Rs. 100. '

[Reputation of India in the internatio-
nal Film Festivals (101))

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100.

[Need to give special encouragement
for the production of good films (102)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100. k

[Need to give official awards to the pro-
ducers of good films (103)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Information and Broadcasting be reduced
by Rs. 100,

[Need to have more representation in
Newspaper consultatives units (104))

That the demand under the head Capi-
tal Qutlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

[Failure to implement various schemes
incorporated in the Third Plan (105))

That the demand under the head Capi-
tal Outlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

. [Need to give assurance in regard to
the completion of the schemes incorporated
in the Third Plan (106)]

That the demand under the head Capi-
tal Qutlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

[Failure to include the scheme in re-
gard to setting up of an All India Radio
Station in Darbhanga in the 1968-69 Plan
(107))

That the demand under the head Capi-
tal Outlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

[Need to give assurance for the com-
pletion of the schemes incorporated in
Fourth Plan (108))

That the demand under the head Capi-
-tal Qutlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

[Failure to increase the facilities in the
All India Radio Stations at present (109;]

That the demand under the head Capi-
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tal Outlay of the Ministry of Information
and Broadcasting be reduced by Rs. 100.

[Failure 1o check corruption in the im-
plementation of the Plans (110)

That the demand under the head Broad-
casting be reduced by Rs. 100.

[Failure to extend television transmis-
sion (111)]

That the demad under the head Capital
Outlay of the Ministry of Information and
Broadcasting be reduced by Rs. 100.

[Failure to make available cheap tele-
vision sets (112)]

That the demand under the head Broad-
casting be reduced by Rs. 100.

[Failure to extend television services in
all the major cities of India (113)).

That the demand under the head Broad-
casting be reduced by Rs. 100.

[Failure to set up a radio station at
Darbhanga (114)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.™

[Need to strengthen Patna station of
AIR (115)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to remove the difficulties being
experienced by class 1V employees of Patna
station of AIR. (116)].

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to instal high-power transmis-
tters. (117)]

“lhat the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Meed to instal a high-power transmit-
ters to neutralise anti-Indian propaganda
abroad. (118)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.™

[Failure to ban the exhibition of ob-
scene films. (119)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100,

[Failure to ban the production of
obscene films. (120))

“That‘ the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to ban the publication of
obscene books. (121)]
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“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to ban the publication of
obscene papers and journals. (122)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to make external broadcasting
services effective. (123)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Need to make Vividh Bharati pro-
grammes more comprehensive. (124)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.

[Failure to broadcast programmes in

line with socialistic society. (125)]
“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Failure to make Hindi more easy and
easily understood as used in AIR. (126)]

“That the Demand under the Head
Broadcasting be reduced by Rs. 100.”

[Need to organise a joint Kavi
Sammelan of poets of both Hindi and
Urdu. (i127)]

“That the Demand under the
Broadcasting be reduced by Rs. 100.”

[Need to make the news commentary
more effective. (128)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to change the policy of more
power to thz bureaucrats and maintaining
the arbitrariness on the part of the officers
on the recommendations of the Masani
Committee. (129)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Failure to end the exploitation of the
staff artistes. (130)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Failure to reduce the number of ad-
ministrative officers. (131))

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Failure to check the excessive expendi-
ture on the higher officers. (132)]

““That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to increase the rights of the
staff artistes. (133)]

Head
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“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to give the right to the staff
artistes for signing the contracts or other
related papers and to accord sanction in
regard to the expenses. (134)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Failure to raise the standard of pro-
grammes from All India Radio. (135)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Failure to do away with the obstacle
being brought in the way of raising the
standard of programmes from All India
Radio by the bureaucrats. (136)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1."

[Failure to include the staff artistes in
the Masani Committee. (137)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Failure to give administrative responsi-
bility to the chief producers. (138)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

. [Failure to end the policy of in-
difference towards the chief producers who
are the specialists of dramas, plays, talks,
plot, music, style art and contants. (139))

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Needlto end the conspiracy to remove
the experienced experts of various pro-
grammes. (140))]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to give all the rights including
financial ones to the persons presenting the
programmes. (141)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Need to declare the staff artistes as
temporary employees and give suitable pay
scales in place of fee to them till they are
declared permanent regular employees.
(142)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to give equal emoluments to the
persons giving talks in Hindi, English,
Urdu and other languages. (143)]
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“That the Demand under the Head
Broadcasting be reduced to Re. 1.

{Failure to stop the policy of discrimi-
nation towards the staff artistes. (144)]

“That the Demand under the Head
Btoadcasting be reduced to Re. 1.”

[Need to give equal rights to the per-
sons giving talks. (145)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Failure to end the atmosphere of ad-
ministrative fear. (146)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to end discriminatory treatment
with the stafl artistes. (147)]

“That th: Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to regularise the procedure in
regard to appointments and promotions.
(148)]

*“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to form an All India broadcast-
ing service and to appoint the persons
connected with presentation of programmes
on this service. (149)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to fix a running pay scale a_f ter
ending different pay scales of the various
categories of staff artistes. (150)]

“That the Demand under the Head
Broadcasting be reduced to Re. .

[Need to fix the running pay scale at
Rs. 350 as minimum and Rs. 2,000 as maxi-
mum. (151)]

“That the Demand under the Head
Broadcasting be reduced to Re. P

[Need to end comtract system in regard
to staff artistes. (152)]

“That the Demand uader the Head
Broadcasting be reduced to Re. 1.”

[Failure to select suitable persons for
various posts. (153)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Failure to appoint impartial commis-
sion to look into the working of All India
Radio. (154)]
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“That the Demand under the Head
Broadcasting be reduced to Re. 1."

[Need to offer posts, status and rights
to the workers. (155)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.

[Need to end delay in execution of the
work. (156)]

“That the Demand under the Head
Broadcasting be reduced to Re. 1.”

[Need to reduce the number of office rs.

asn)

MR. DEPUTY-SPEAKER : The Cut
Motions are also now before the House.

BHR1 3. KANDAPPAN (Mettur) :
Mr. Deputy-Speaker, as the members who
preceded me have pointed out, “our hon.
Minister, Shri K. K. Shah, and also his
Deputy are both charming and nice, there
fs no doubt about it. But what is strange
is that how such nice people can spoil the
Department in such a short time; they
have brought it to such a tragic state of
affairs that we find it to-day in this country
with regard to Information and Broadcast-
ing. Never in the history of this Ministry
was the performance of this Ministry so
poor as it is this year. The film industry
is in disarray. The Press people who are
employed in the various journals are very
much unbappy with the Government.

And they are not able to find any solu-
tion to whatever Problem they are con-
ironted with, either with regard to the
Information Service or with regard to the
Broadcasting Service. Take the question of
forming a Corporation. This question is
there for quite some time. For the first
tame, the Chamda Committec made a un-
animous recommendation that a Corpora-
tion should be set up for the AIR. [ do
pnot know why the Government is sitting
tight over it and why the Ministry is still
prevaricating. This question was raised
during Question Hour and he said he would
like to comsult the Members. Sir, if he is
s0 much keen that he would get our con-
curresos before he is going ahead with
this Corporation busioess, | can tedl him
right now and ] am sure that no member
from the Opposition is against the forma-
tion of the Corporation. It is a very vital
thing that a Corporation should be formed
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and if it is not done the Central
Government cannot escape the charge that
they want to keep A.LR. as a mouth-piece
of the Congress at the Centre. Particularly,
after the last General Elections we know
what has happened with regard to some
Bengal Ministers refusing to address from
the All India Radio. Likewise we heard
that there were strained relations with
regard to Ministers in some States and the
A.LR. authorities in the respective places.
If these things have got to be avoided and
also taking into consideration the emerging
new forces in this country, the only way to
streamline and 1o effectively make this
broadcasting media to serve the nation is to
make it a Corporation. If the Minister
hesitates to come before the Parliament
and accept the suggestion and the unani-
mous recommendation of the Chanda
Committee, then they are definitely partial
and political in this and they are not
guided by the national interests in this
matter. [ expect that the Minister would
convincingly reply to this point.

With regard to radio service, my friend
who preceded me from the Jana Sangh has
referred to the uniformity. 1 wonder
people think that only a sort of dead uni-
formity will bring in real integration of
this country. 1 beg to differ from that
kind of attitude on any issue not only with
regard to the naming of Akashwani as
Vanoli or some other name. Even other-
wise 1 think the creative energies of various
people in the various regions must be
given full scope to develop. That will
never go against the national interests, 1
am sure of it. Only when you go and
cripple it, only when you take an attitude
pricks them, they get a suspicion and they
act in a way which is not conducive to
the integration of this country. So the
basic attitude must be changed. When
you use Vanoli for Akashvani, which
every Tamilian would like to hear, it is
not going to jeopardise the integration of
this country. Only then more people will
be attracted towards All India Radio and
they will make effective contribution and
they will have a sense of participation when
they hear the words which are familiar to
them. There is no harm in this, I would
rather go one step forward and say that for
cach region and for each national language
they should have some kind of a cell either
at the State level or at the Central level to
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look after the broadcasting in the respective
languages.

The guiding principle with regard to
our broadcast in National Languages secms
to be that Hindi is given a predominant
pasition. [ have no quarrel when bulletins
and broadcasts are made in Hindi. My
quarrel is that it is not being done in other
languages. Why not you do it? There
are other stations in the respective regions.
I even brought the attention of this ministry
some time back that during one news
broadcast during mid-day there is only
Hindi broadcast which is relayed by all
stations for 10 minutes. You do it by all
means, but, at the same time provide some
other broadcast in other stations so that
those people who may not know the Hindi
language, can avail themselves of other
media. That is not being dome so far.
I do not know why.

So all the languages must be given
more time than are given to-day. Even
with regard to certain important national
occasions or when some foreign dignitaries
visit our countries or during the Republic
Day parade or the Independence Day func-
tion, it is a very sorry state of affairs that
the Ministry do not realise how important
it is that running commentaries on such
occasions should be broadcast in all the
languages so that the people will have a
sense of participation in them.

But they don't seem to realise such
big things. They talk very tall about natio-
nal integration. But when I tune my radio
in Tamilnad on the Republic Day, on the
26th of January, I don't hear the relay in
Tamil. Why cannot you make arrange-
ments for relay in all the fourteen langu-
ages 7 Why cannot you make arrangements
to relay in Urdu, and in Sanskrit ? That
will give the people of the country a sense
of participation in the affairs of the nation,
That is what is very vital. These basic
things should be looked into. Even they
are not being attended to.

Then I wish to say something about
Classical Tamil and Sanskrit. Some of the
hon. Members have said that there is not
enough time given to Sanskrit. 1 do feel
like that. The great and rich heritage that
we have in the form of Sanskrit is not being
properly propagated, it is mot being given
effective publicity, so that our people under-
stand our own rich heritage. It is un.
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fortunate for this country that the foreig-
ners seem to know much better about our
heritage than our own people. This state
of things should be removed. In this
connection I would like to refer to Classi-
cal Tamil. 1 am not saying this in any
parochial angle, simply because I speak
that language, but | say it objectively.

AN HON. MEMBER: Classical
Kannada also.
SHRI S. KANDAPPAN : There are

only two languages which can be called
classical languages in this country. One is
Classical Tamil and the other is Sanskrit.
The country would be richer by under-
standing Classical Tamil. 1 think some of
the problems that we are facing onthe
question of language would be solved if we
understand classical Tamil. That would
really help the national integration of the
country. | am saying this objectively and
these things have got to be attended to,

There is another important point that
I wish to point out regarding the broad-
casts for foreign countries. There are
many countries where our Indians are
living. In many countries there are Tamil-
speaking people who feel that the broad-
casting intended for them is not enough.
They say that the broadcast hours should
be increased and also the timing should be
changed, keeping in view the convenience
of those people for whom it is intended.

Then, Sir, I would like to say another
very important thing and it is this. Though
our country is so very big, and we have got
many stations, we are woefully lacking in
streamlining broadcasting with a view to
popularising in the languages spoken in
those countries. FEvery Tamilian depends
more on Colombo and Kuala Lampur

broadcasts then the broadcasts in our own

stations. We get more entertain-
ment there, compared to our own
radio stations. What I would like to
stress is that our broadcasting should be
improved on these lines. In addition to
that we should also see that we reciprocate
the attitude of that country. There are
crores of Malaysians living in Indonesia,
Malaysia, Singapore and other places. But
we don't have a single programme in Malay
Janguage so far. What happened during
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the confrontation of our country with
Pakistan in 19657 At that time, without
‘any provocation, the then Indonesian Presi-
dent went all the way to support the Pakis-
tani attitude, but after this, to our pleasant
surprise, we found that after all it was only
the President there who was anti-India, and
not the people of Indonesia. MNow we
have got the best of relations between the
Indonesian people and it would be a best
thing if we can carry on some regular
Malay programmes from our stations to
cater to the needs of Malay-speaking people
in our neighbouring countries, I have
raised this very point two or three years
back in that so called Informa! Consulta-
tive Committee. Then I was promised that
they would certainly look into it, and I do
not know what they are doing. They are
still looking into it. These are very vital
things. We know as a matter of fact that
even China is broadcasting from its stations
in Tamil, knowing full well that there are
so many people who speak Tamil. There
arc a good number of people who speak
Tamil in the South-East Asian countries.’
So it is high time we realise this important
aspect with regard to our border areas.
We will have to see to it that we broad-
cast.in those languages.

Then, Sir, about Sinhalese, 1 wish to
say something. There are about a crore.
of people speaking that language. They
are spiritually attached to India which is
the birth place of Lord Buddha. They
have got hours and hours in their natio-
nal programme for Tamil, Hindi and other
Indian languages, whereas we do not devote
even half an hour or oae hour for Sinhalese
language in any of our radio statioms.
These are all neglected very much. When
these are so very vital, I think, the Govern-
ment should take some kind of decision on
these matters. :

18.00 hrs.

With regard to the giving of advertise-
ments to newspapers, | find that the small
newspapers are not very happy with the
attitude of Government. Government
should do something to promote the in-
terests of the small newspapers. | would.
particularly like to draw the atteation of-
Government to scientific journals that arg,
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being published in our national languages.
In Tamil particularly there are one or two
papers and probably in other languages
also we do have some such papers. Now
a days, we are very keen in promoting
scientific knowledge among the public, but
it is not a paying profession. Only the
colleges and universities can cater to the
scientific journals. So, many people who
start papers leave it in the middle and they
are not able to run them. I lgarn that the
Education Ministry gives some kind of
assistance for these newspapers but that is
not enough. So, 1 would like to appeal
to the hon. Minister that papers and jour-
nals in whichever language they are pub-
lished, if they cater to the porpagation of
scientific knowledge among the people must
be given special treatment, and priority
advertisements should be given to them so
as to encourage such papers.

I now come to censoring. We are net
very happy with the censoring whieh is
going on now. There is duplicity and
hypocrisy in our approach to this matter.
We are allowing many foreign films to
come into this country. We have different
criteria for the foreign films and for our
own films. Probably many people here
might not have seen a Tamil film. If group
dancing of boys and girls or ball dances as
they are called are shown in a Tamil film,
the senliment of the people would wvery
much revolt against it and nobody would
tolerate that kind of thing. But we find
that such kinds of dances are exhibited in
the Hindi films. I wonder what kind of
norm or standard we are having for our
own Indian films.

So, all these basic issues have gotto
be gone inta. Itis no use saying that it
will spoil people. If anything spoils people,
then we should find out objectively what
is it that will spoil the people. I agree
that even censoring is a subjective thing.
Even the personnel of the Censor Board
are not above suspicion. Then, the norms
adopted for censoring are also varied and
different, and people’s  opinions are also
different on these things. So, this
matter has got to be thoroughly probed into
and a kind of uniform cods keeping in
mind the social conditions prevailing in
the different languags reglons has got to
be g¢volved, Then only there can pe effec-
tive implementation of censoring.
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off g Avgre (avEdT) : ITeNm
Tz, gt ¥ & feew wora ¥ o1 ow
mmgmmw faeomm &
AT ATEAT § |

frew o #1 foeew g | &
STAT & qF AT T W qF TG W
afew #f v =@ Y ST Fgr STar
= fau § ogx =9 & wiies Wk sa-
aifes eefestm ox §8 FEA SEM
oK 39 & 9% 99F  ATATAE W1 wT-
o ow & wg ) feew sam R
g9 FeY § 99 ¥ o 99 §, weuiv, faa-
ww, WK fAair | 9t aF seEA &
e § AT €T aeg® grar & axw
A AR AT How A T gEE &
3 o faaar et ¢, =W H 20 ¥ ow-
QT ¥ 11 § W= gEk | F aga wfww
g Raga IR & A o wEEg ¥
frgT &1 wgm A oaw o ag @
TUET §7 0 TGl HLA q9 6 TH AW
o gWET d%e o @ 1 5 3w § aga
Farar fadmmeadt & srawgwar & Wi ag
&% o wfge | FER g @y | F
s fF R w AT ¥ wa ®
o} g faed w1 fafa &€ 0
¥y zwk agi faRelt feew wwafat €
#21 esfaa Yo 1 ag7 o A
2 @ aw § gifem dgd W
&7 ot ow feawmee & 1 97 R w -
g fadmT wwTe § W SR qE
waet & | F e f Ao g0
frelt wwfadi ¥ W g@ TN Wl
szt e g dm R 9w
&y ¥ 2 § 7 faamme w fmfg w2
Towaw g ¥w ¥ agn warar R
& % wrawawar & | gL qEE 60 whr-
ga: faremae & frwr fr wewe
AT aXg TRl wE AT R | I
Mﬁmwnkmf o
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¥ ATES qATH FA F o0 g fa9™ ) oot w1 ag faaT aer wafawrd

Qr =fige | s geE 7 fRY o &R 99
# feifoar firar amar sfgn o) 97 Y
g 9 TR WK @y fEawmeR q
Jifgd W a8 TFT a1 AR H TA
wfed |

T gvag ¥ & uF qwe ag o &
R fF g R Iw H 16 TA H F g
fadmmee gl § d%1 A areR ¥ @
9 97fgd | 1 AT A gt ¥ a7 16 o
TH F g &N 91 and § | aga w0
oo ¥ O fadmmae dw ¥ @ o wwe
& o< &% d61 ¥ &0 #7 qARew 39-
o &Y FIT |

ug faqar #1 ARSI " e
WA T} 1T W F g
N OF FRU A W fFaw ¥
famr ¥ fewdt ¥ F9x w1 wfaw wAr-
Yo dFg o AT § @ ¥ gvafuam
¥ qre wiwE § | ST A H 5 qfq-
o wAAT da g, fagi & 76
st & &1 werrg # 38 wfwwa: ¥
#¥< 65 wfoga: a5 8 | fgmw w3 &
40 ¥ 50 wfowa: aF § #X 777 Tl &
Wt 70, 75 AR 4 J M H a1 ag
25 % %% 100 Fedt aw & 1 fgx }
5 @ dv 1 W fadmr @F FY TgAT
AT 9FAT & |

it wzw fagrdt Rt (FeewgR) ¢
Torea ¥ AT & 7

ot Wy AgRET ;AR H 40 ¥
70 sfawr: a% &1 ¥ g 5 a@g
AAAT S A AT § A T wW
g arfen |

wrgt o= oo &1 yew § o s
am &1 9 oY @ ¥ www ¥
qﬁﬂmafﬁiﬁﬁﬁﬁﬁmﬁﬂm '

AN w Ay faaw wiv v g 5
% e for & dwgedrrar W faefie-
FAX T 539 § 75 foew aga WG
oY, 93 At wifew fge oifaa g§ @
7% frots w@ o W fwrare
foe ¥ o orrerrer s feefa g g
g g a% freq frafar a8 99 feew
FY T2 TE | 78 o= fewde v R
W feew #1 ®redg o a8 FaT & |
st firew frrwrter & 99 7Y @ faacw 9%
3 & W 7y 0% ¥ won o= feme
T Y I A ag o X feew g A
UF % graT gET & WX T gder &
@ & 39w Ay 77 e Frafaml W
farwi & 199 & far ® W
frdgead g qaT ¥ 7 FErag W
srafaman®t § ok az % @ = T
ST =TEY & 1 9 faaws @ war Ak
& ar< H g TEF £ A & o ¥ ¥
FaX ¥ W # WAt § a9 2
weafaeaT® I 98 A Ty § Wi W
fTTgfgraia =
TgT wiamaife adf grr 1 afew dar
w1 ag faaew e frwtamsi 0

stfam o o (R ) ¢
ag aT@a A WXt MR wwt
¥ W el ?

ot wga gre : i ey & o
EGEIE I

WA RN g adt & gt f
frem frafm w1 o &= R ag wgg @@

mar & ¥feT a7 feew frmfar ame w1 @t

yaft § TR T wrEew & Ay WA
T ¥ agY wrar ) feew frater gg Adt
FAT | A et o § ) e Fratay



1621 D.G. (Min. of
A9 THAY § 56T TF TIGT AT @
& & vF 0t fhewr amrE W o SEH
WJWQ*E'& Eﬁﬂﬁfﬁﬁl ﬁt"!;m |
ag faas #1 qET FT wgar 2 fE W@
Iy wOx ey | 3w ¥ 9w ¥ fow dar
AR v AN g 9w feew &
fafm e s 21

MR. DEPUTY-SPEAKER : Does he
want to suggest that the Minister can

change the present theme-structure alto-
gether ?

st wga ATgrE @ IEET PEE § AT
g1 M aw 39 71 % faegw o9 gwE
2 o o< fF & wrem =mgan

wq # wod aer dJear g fe
7z firesit & frwiar #1 ==t feaar afes
a3 T 7 o feew & deire fdEw ae
Fag 4¥5q@ AT AT T AT E |
W qTEE MAF T AAAHC § T8 T, TF
T = &1 aifesfas & sesr  agern
R g fF 4500 &var ¥ g1 g
AT e o fF OF wag anad wifawr
gag oHfm mA AT 4500 TR A
13 g ¥ ogfafimg 150 ¥ ¥
200 7% U, uH A A Ay o & Wi
T9 93 | AT Tar &9 gt orar & 1 gt
q7 ¥ o el ¥ a8 @&k @ & &
AR A &N & 9T o 7 g fr ag
e T | oF foew # AT 531 & fag
Y 1 ZE &Y ¥ 59 avg ¥ 3T OF O
& 9 a7 Qrar & Afew feedt s
Heamwa @ g & 1 9 W F4r
i o feelt AR &1 w7 A W
g 18 qr" T °v,.....

Q% HEA qT6 : AT §T 4T
T y?

ot wgw ey @ AT w7 9T
Few T mar § | Ao 7EgE T W
¥ R AR Ew W O AR 4
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war sfa feew & 1 7@ 48 @7 80 wfwm
=% ¥ @ A faar amar @ Al dAw
I AT W@EW F1 20 yfgas: € ©K 98
RHWE I T a@ ¥ agas Hghaw
IIEFRF A W FTEHr vt H A
a0 gfma s ¥ a4 § oK
20 yfama: T wr W &

WITF TR F @R
TF T qF A9 7 o gmE s,
afeT ag & gl | i fogw e
oF forx a7 I9EY | 99 qT 80 AT ®o
T4 s, AfFT g 80 sry wrafas)
¥ g9 fax =1 2@ 48 € | T a@
uF firew &Y oo o o w0 60 WTE
%o ®H HTOT, AfFA WAE 50 WA WIE-
firdt & e 7@ &nm | “wTeE T AR
ama ¥ ow foew T | SHFT ATH WS &
afe foewr =t w181 w9 & wAl
T 777 9w @ & 9% gt @ fw”
voqrd g oW “ae e fr A’ e
Y T 60 AT ®o W wfew ag W
g % | uF fax geEt @A, fo| 9T 60
ATE To @ =T, 98 W ga T fEx
sreaTe) feew & ) 09 50 aTe o H 1
ag Y TaEH §T TE | IW WA qF W)
forew &= Y & forgar A § W AW
e | & A Er oam q@ e @ g
HAT AT AZY | 99 9T F09 2 FUT
To &X WA, TET FET AT {1 WA
72 a8 &= u< fred T & w99 98
frea ATy &, WT AR AW WA TG 6,
a« Frafar o wox 719 97 IET AT §
Ta F-f fraw w® T s @
s wff ofafaes @ g F@ R0
ﬁﬂwwﬁgliﬁ ﬂiﬂﬂma
g wdr i ot ofafied ¥ @ oW
twﬁamalﬁaﬁmmﬁﬁ
ferrar o< T e QAT awT & S
e v At Few TE I 99 Tw
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SATRT A FATRT WTET AT X\ Ag WY 6EY
& fis ag oft wwmr wrean & 1 SfeT e
T gz & fr Ffar ik faaes fem &
froreisgm@ alts &1 R
1 qu gfewny e &) 38 awg
¥ g oEg AW ¥ 17 7g §%e oW
JAF A AT & | qw g faefae &
;’Rmmﬁvmiﬁ sifew @
]

7 % qawrs fr agt v feeit &
arifoe $ F9TRAT 9gY BT W E,
wITE AT A EHF T A=
M foed ot Fg 7R ¥ AW Y A
s dfar 21 & waf ¥
q ¥ g A 2 R oA wArTam g
feft it sevdanrs & ST QY At qar
ST ff Ao oF aga awr gfeare
# frdft 2 7 ey W T & g
g at a0 ¥ geai #1, S % O
F, 37 # wredl, 3T A AW quT H 0w
fodre femr & & o &1 1 forg HY W
e 72 3, forw ) wiw wfewbo
F7 §, a8 OF aga aw g §, age
7= afem &, AR A% F AwEw & W
TR gu R womdt & ag fogw @iw
aat # 7 afFer gha s g
T Z & gaAvr e mr @0 gl qf
A gt gar gt s 3w ¥ wwfit A
Wz femr T @ g, s W Twd TR A
fRm amarsrwr | fom af|m &
TR G Awar a1 qw g APy Aq
S s & fa 7% wewt X W €
¥, 39 &1 gerAre Tg) fRar T
faeger om0 & TRwE fer
trommarw R e R ¥ QR e
ST T STATORCY BY AT § | AZ & 9
AP AT I wAfEl W e AW ¥
go H e G a0 § W) e
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qur 3¥ & o gE W A9 w3 w0
w1 #1949 FT 97 HHET AEd § |

WAASTEIRT &7 W N g
ForaE i afi g1 Gac e & 3¢ &
o 43 gu & for WY g7 @A F A
W | AT wNT ag & e s ad #
T AT Y TE F qKG | FG TWA
7 e &, ur are Tl v & @@
oTE qgt 12 3, 39 A 1 oF q8X AT
T &\ warer e fedvw w w2,
g ATgE fEew fAAtaTl AT g AW
¥ g T EwT & T ¥ wwWedn BN
2 areft 7Y & 1 % que &) g W
¥ fau 3w ¥ 9aw ¥ IO HATRR §,
3w ¥ oW foewr frdew &, oY -
FT, a8 TAWEY, T FPET AWE,
adt e fagaw s STw S IR
i ¥ gard gar A w1 AT 3 oA
§ ood 5 9T Y o =Ty &
e & frwrer oma ST WA A A
frar oy af oE qdw R W
for & godigean &1 AW TE YL

TF WA WEET ¢ S FE0 |

st Wy Anger: & @aw wo
#t 7 wgm 0 & @ s e

29 ¥ f9Y Free the entire film world from
the grip of private commerce.

Tl g & 5 e o= A & W fr
@ @ feew a0 w el
FAfayr 7% i @™ el T w110
e st e v ¥ faaer
dar &= g Td 2, foraAr dar s T
e At s ax faw
w%T< #Y foeq aorT W1g, @ g | ot
T fawrm @ 5 gat Fefenr oY =m-
W § & syl fawfamsy & ame Al
v o R W R ey @ R
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o wwEr fred & #T T wA, g
S e fped 2 qaw )

18.14. hrs.

BUSINESS ADVISORY COMMITTEE
Seventeenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SURHAG SINGH) :
I beg to present the Seventeenth Report
of the Business Advisory Committee.

it guETE qrewE (A0 © wqTege
qErey, agi qz an fewr T ar fFoq@
fam fear

MR. DEPUTY-SPEAKER : When it
would be circulated, it will comz before
the House tomorrow.

o g wEwe: § oww w1
@ agieam g o fr wree
e - e,y ¥ feew g

DEMANDS FOR GRANTS, 1968-69_ Contd

Ministry of Information and Broad-
canting—Coned,

ft seerate Sredt (gT9) : TS
TEWTT, AT F EATAT ¥ A Aw ¥
Afx-afoey & fmit #7 feacn g o
st ot ent w1 aw  frwer @
I ATAAATE 92 ¥ &4 wuv gref W
T | TE ¥ W A w1 ofeaw e
2 fis a=arT senmaTE e SR I
# wowTe g frwmr W fieor e
fawer et o | ¥few gl & -
¥t oY weAT T, @K ¥ A A
Frwidiag o @ T H & g W
¥ wT U ¥ g@ forarr A foree eit-
@ ¥ fon ae wifiy ar o o awe

CHAITRA 27, 1890 (SAKA)

Inf, and Broadcasting) 1026

#ar & fawrr & gvg afy o wifed
Of 99 GEIT #Y dowar Agl qTar |
JE F AR T gy A frdw ww
¥ AT 9EAT g

HTHTEETU S AL FT qG § 7Y/
wTeRw AW F a1 gAT &, T A A FWIC
¥ afidi A TR §1 0F A W
greaandt frardd & mnfaw § 1 sogER
qg S FEwETTATS fard & sonfaw & o
TETIETT § 3 FTEE gt e s
&1 afea 37 wwEl & wEw § fed
foer safeal #1 SwE g1 & 99 &
ot fyoarog A fo9 amrErTeast
o ERAE ¥ ¥ w1 ww & Ffe
TEAT R & FEge W grTeEmann &
FHETQ §1T 9 WATHG 99 HT S9N
@ &1 3 # forg faumoamT w7 ¥ Ao
qreqy ¥ gqrfa #@ &, 99 fasramu
F A W Ao wwfEm s § R
FWEAYsMar gz &1 I wWrAnE
& o T SR A ZEU W wT ST
todsmsm g fs o7 &
e S yATE & 7 F g e gEeT
SR THTRT 779 99 % ag ¥ &5 #%
T A1 & AT F |

FaE ¥ @ W @ TRE-
o A F g ol & oaar o owi
ga for Y E g @ & q@
FHR FT W A gAY AR o
T s 9gar | @ 7 "iem-
qafy & S=f FEW oATRAT g | S®
¥ g § A wrerEreh ¥ fwaw &
I 1 & F47 7 ¥ F dw frar AR
fomr a3 ¥ 15-15 faae & @ -
At ¥ aga s a7 fae f@ wegean
Fgma ¥ falr, 99 ¥ 3@ wfw gar
o1 f5 s F m=w gy fad@w
TF ¥ afe 43 gu & Y o of feafoa)
¥ ATH IS E
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a9 qEF I® TEN | W9 UK A
w1 3fed | woft g9 R gy W A
wwd sfeg mdt & @eF w1 frag
guT | 39 ¥ faarg & feafed § R
graw ¥ Y qaq gf Sw & gwfEa ot
gANR gETEE § oyarta
T 39 W 48 F@r mr R oagt ax
Tefa W ¥, Srawdfs Y @,
el & TV 4, W9 & I
q, AR @ wege W WY X 1 X aw
¥ quAT SmRAT § fF 0w 3y safva fom ¥
FAL FTHIT A AIAY T FL G 9
<, R gEdy e W § e, )
T I F T A qar T e e
a1 fFet SR SF R & zara ¥ 97 g
forar 2, 39 A gFrIEh @ W W
¥ wope ¥ AT @ % ag wvd faendr
A1 | ATHTETETE F WET ST T
# 7gfer 3 & 39 A = et w1 2
X A 91gar § 6 59 F vaew # geer
7 == )

TA 8T ¥ 9 S s
Fora At qw fr o oF o
FHE F A qE § FY A T F AT
aTaTHY FY IYET FT rgr B, fadeaw
et Y Hwm N e ¥ fod
sgnaew § fF o9 39 fev wmw
g g9 =y frafarron d qoAr 0w
Fgeg fean, fog § € war fr o &
arr F fgt # W9 3 T g7 FE AT
IR 9 I 4§ FHE0E NEr
& fod mr @ wwe fawm & S
oo ¥ I A war T 5o
FAETC F1 warfa 7 foar o) ag 4
Are, 1968 AT AT &1 99 F s &Y
far 5 ar<t, 1968 F1 oA ¥ AW
Ay off ganfear § & fel e ®
#gr & fgedY et o anfy /g orrdnit
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T & ford falw s & wmdw fem v
s w g wwifa fer s
w4 WY 4% FAared F 38 @vemEg g
¥ FTd I @y & av 7 !

18.22 hrs.

[Shri G. S. Dhillon in the Chair.]

wy afafomge @ g W &
W ¥ wgA wrear g1 fedr smew
faam #1 g s TN gweT ®
gfee & wren-feic a9y 1 7@ A
s mE o | AfeT 1062 % Tw I A
Mo fFr v 99 & oF Se
FWEE FT 9% 97, A FATHIX THTEHT
¥ 92 ¥, g 9g0® gUIAT gWIEEl B
9T ¥, W13 JT-AIUTEHI & 9T ¥ | AfEw
A9t & q&l 1 @WISd & & qATY
& fed) TiEet 1 98 T 99 Wi}
TWMFEA & 97 WK W 5Y T @
% SET4E ST FT 9§ AqT qATEl
T | fert & avarw ¥ oY ag g Smar
t 5 0% &7 o @ wofee &9 & W
Y o7 1@ & | A ww w1 g
ST Al TR F oW ¥ R
farelt T #F w1 FAY AR AR &

ofew o ofear s ofgaw ofmar
¥ fog v gfear et &1 AT ¥ &
saffw agi 9 ¥ 7C § S FErATq W
FFT A S R IR aET A 0 K
g wof oft ¥ wE e wgen g R
Y AT IF 9 &, 9 I F -
@A F WH JAF Ig@W T 780
T ¥ = § qoR O A9 § I
oY ITAfiraT § 99 W19 W Iu} A
W 4@ | 9% T WX TT gErA
#1 frae wfowa Wl gor fier &2
T At Fut A AR ST & qwrErd
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% fow oy e @ A A H Foi
ﬂ%ﬁimqﬁ&qﬁrﬁ aw g qa
SHW F FEEEEEE 9T Gg FET TG
Fet # @R A e ¥ 7 @R
I gww F A€ wmar

1965 ¥ a1z feafa g & f5 afqum™
# gfer ¥ feedt o T W § AR
wast ag wrar & 1 AfFw  sreraaren &
Faw ary nF tar faww @ owwi fE
&NT wrar § W SNl e AT
ah g d | w0 3G & o@r a® WAAT
& qafed! &1 avaew & IT A wiEw
AT gaTan g @ e = & o
qafeT § 97w & fw saTw Aar g
Favfrf A sewa & agww 2 fF
fet & qafedi & wwrew &1 s
mgadl 2 fr wrdtw wersl ¥ @Y
Friww & w7 ¥ e e ¥auy
¥ wr &t g o WAl & oY
FawT §, I # freft a@TC A wREAT A
Nt 9 | afe fad B dfee ® &Y
e faan mar § gEw) dWA gU AT TH
1T 7 F& gu Nt 5 qwowr AYE E
o 59 g FT A8 § w@i fer wmR
o A g W9 #T9g FA e g Srar @
fe fe=t & s et &1 99 Tw
sifers wreea =T X ywif &7 Wk
W & AgA ®1 oW & fafqw W
FHEA F waif 4 &< | we fafaw
W & Friwnt § yariE AT 8@
@ WA & gufei w1 F W W
T T g g & fafaw
wTfEaam e & 7= a1
S AT 0 ¥ A8 W 8 )

% ow

b

ot TR ¥ 95 FEwEE ¥ gy
¥ % 3@ TN AEAT § | WTETATHY X
g wwEt § avew § dfm-de e
§ or oy Aufwe & A ¥Y, ww Sy
gfrz g o oF qEr &) AT wE g
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2 fF o7 wg swE ¥ fan oF @eT
grar wifgd | SevT-HAT qe g1 ¥ FL
FHAT A gragf g 9w g uw
ST G ¥ IAF W< THEIAT WA |

=% wifee! & gara & & qga
&g 3971 § | o9 afaw & wifew &
grq ¥, IAFT 97 qfg & geed ¥, I
AT S aal F grag & F qg wgAr
wrear g & 39 o w9 F erfae arr
arfedr arfe #1d & & I ST fadr
ST I IHIE a2 | wEi aw fEewr
wo &7 gErd & 4@ T ¥ a€ Swerar
gid fo ot 3w for e ¥ 81 g
gyrow frar g fF feeelt €9 ¥ owar
& FwW & AY FEN RGN qTE
#T ogEEAT 8,8 UHF ¥ 99 9T o
FT I &1 W91 ¥ 3@ % Fowre w1 § o
6t 9#TC & feF i a1a § ar fe o)
qaedT ¥ A9 & A A FTH ONHIC FV
safa §, Sar § SW TET AT
¥, omar ¥ ey dWg FE R AW
2, gaw! Skaed fawn Tfge ot s
@ ¥ AT =rfee foe o ¥ R
9y 3T gE it fEm &

WA WTITHT Y FATAR  OSfagt
& gy § & oF falw T wwAT Wy
grafm @ of o1 T ar fr s«
z& urs Tfe=ar §Y w9 T F faw 66
e gl faar T d g w § o
safer 7€t @ | & T o 4g ot frafa
gurar f§ go e wWife & fomw ow
Ffam AR & TG W= awfe @
frgfeg #t ame X 7T A1 € arfs 7%
o3t firdt o1 ¥ 997 & a% Wik 2w
gy 2 a¥ ) Afer N glred e
dro @ro wTo AT Jo THo Mo F1 ¥ @
# 3 wr & Wi wmeTet A aw-

T gfrE @ oft sTowr gfeerd 3

J1fEd, IR A WITRT gAIET WY
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Hrwra & ¥ ¥ qEQ wranel o o &
qaw wafeaai § fom o wiew ared
gt g1 o1 GAT ¥ 1 OF FATAIC
wredt § W gl fergea gANTC R )
yosgnaz e RO R W
1z 2 fF wrchm wmend @ AR
TATAT AT WX FATAX qF @ F A
WA ATeTE W 6T WY O A
qurER T feat & @rg 0% gRer A
S aaTe wom wré anwerd ar -
ENEE L ECE TR R 8 A R
wfrwy # ofie & 3w § w A
1o I TE Y 7 gy g wige
dar fr i et #1 gEee fEd &
FRAT FT I AR |

71 TF A a9 & faeae & &9

Faar wrgar g oot Ty gy A|W A ow
FTamr ¥ gt frx oY wew fagrd
aroadr ot @ ) anht I s ww R
#, e § aur R oM &% el #
g feed qufa =i § 0 a@wf
freat # wredry feedt & e § W
YT qE IegwaT ¥ AT IA A gAA §
fgem i &% RmTEfe @ FeeEr
wa agi A A WA g
g & wrge ¥ W 78 feew welY | wat
forg gaw og fieew ==t aw arfeears &
o fir wreg feewt ) feamar A@f amr
£, 19 arey T ¥ A Aww arede
¥ w7 g9 wrehy feer w1 der ¥ fay
W@ W 1Y et % oy famew §
quT oY gEX W A wTHT I Y Avar A
T WATE w0 § afew ey ara o
T W A & ¥ agi ¥ gArd) foelt w
T A & s wret e o fraefy
HET TEY FETY & | WICT TOETCNT wTfE
e war w91 ¥ g a4 e wfie
T § N 5T F WA FF + g Ferely
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HAT FT ATH P AT 3 F1 &Y 911 2
WA AW S WX ¥ T NwT oW
faacar w17 feay s A & e g fe
ag UF aga & @t w1d R

gt a% gAY W TR §, O
ara Y A f P &9 ¥ 90 w1 w@E
arsfes wm argar g1 g ey ot
AR Fofer E I ¥ wAEA T
e 2 fir faelt emmar Y o ot
o 3 ¥ oft ggE? @ d T
2 &1 uw qre wwTa wfa g fe
wi et 7 wr faeft A av e
W g & fadefy =t s TRl
¥ geg qafer & wT wwifer &), 4%
e ot gfgwar & am A E
w7 ¥® fawm w7 A ewnfar o
IO H Wy AR FT FqgT e |
forelt g W 3 &Y E av o
oy, 1€ T wEF v d AfEw
o THE-TRE TATA § ST sft sy
e ¥ woA frafg A dwan w1 49
R Af ar T e F A AR
ifordr | IART THAA § A7 A9 AT AR
Fore & e N gfew 2 s
faafy gam=rd ¥ grow frar @ W)
s gaTd w AR F far o, @
T g% F g AT &1 Wty g
a1 ® sEar & o wifgg | fadeh
gaTaT o wraeEw § ¥ & ww wifed
WITT HY e AT awrerd & ofifaam
v =TT 81

W ¥ e w1 I @ W)
T JETATA F T AT gHTAT #t
sropmrerT o AT WET WTT WO #AwW -
#ifa ot ff dfew W fegr ag oy wTor
AT T gafeY F swrfaw eRETC
a7 wepfaw Fomn o bt e
wrrawt &1 sfafafew v g garag
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w1 gdar T ¥ | afE 2w e
Y e e o § ST B 3w &
afcfra g7 wTEAT § | 5 aTEY T AR
Wroameae T |
Eﬁﬁmﬁ&'wmﬂ R
it gt o i ¥ o S A
w4 A |

Wt wmRA Wy () ¢ g
% ¥ us a9 T § A T AT 1
o A1 T o g e § 9 e
weafewizg § sa® at & & w0
et 21 wE AR R W AR
R ol T R g
W*Wa | T T W
AT FEA FT AW AR GATE | g
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frgasd a1 ¥ i wMA A g
T et e o ¥ e & B e
Latang P ¥ dffete T & e
FAETT Z AR | AR ¥W ¥ few A
EREAR T IR AT g
fr 39 frar oma 1 o g9 fear Y
grYmw afer s @, ot
i w3 om < & 9EE I A
s g 1 firedt @1 v A€ o wre
FT JTEA FY, IHHT TAE  JIGH AR I
AT 9T qEAT | amw A YeAfawa R
T R0 ot whh o 9 e
*f sy Fre o & 1 o Y T & A
T g A g sl e
¥ T R
- W fret arw A AR Y w
gYeT 2, A ag AT FT Ay, AfHT TW
mﬁmmﬁmﬁmm
Mg gET R § 1
w1 o & fr ag der =0 A
& ¥ ¢ fr 17 A foe aafifae &
or awt  WR AT A Al A
wo A g fr oww A ¥ wrateww
¥ Rt oo fter & i ot o
e § s s T o P o
ﬁtﬁm“ﬁgmﬂﬁ S
ﬂiflmtﬁ&mﬁwwm
ﬂﬁ'iT@l
“ﬂfwﬁmﬁg.mﬁ
tﬁmmmmw“
oAt AT S A | & s w
frdred & a ¥ i g5 e A
W‘TTFEQ aifs seltar W A
AL szfo for o
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s F7 Y waafa A8 fraeft =few
T ot gepfa 8, SO MR A ¥
@ ¥ ¥ fag 3, afs oftmr s gfmn
WEF AT R @ W A
TE T T GFA §, WA FeI HT AT
ST IW FT JATC AL A AFA § AT
fafredt o 17 & maws G S
AR T ¥ A oft agy gEEE &

gl aF grilfes faer &1 @vry g,
i< fa2et & #1 g=ar feew agi W
=T, ot F1 wrafa @ A o1 awd
e w et Y @ @ v T
o ey frw W H AR ¥ A
forema = o Wi ferad o 1w gy
¥ FTHI FT QX I gATATEN | §9F
Efrmmsd Q¥ i & 9 &<
T # feew 3=y & fayr qmm @,
Mot RiEfs mws

gt AT ) I A, agt 9% fe wta-
F, e ft T & ugw ¥ A d

WA AT R F Iy R
sefasm 6= a8t ax =7 s s
oy | A & T E F warew F
A TE T W ¥ T o &
THE FT A | THFR B W A@ A
o =T a9k R o w H awx
¥ Fl7 Y fogew oy s SR A a9

qAAT gae, o oifew, A wRIE 6
fen yaret § EEA@REde w1 g
sgasH g IR agE Tk W
famrs § 1 w7 7 e &1 N Sfa
IR 7 TEAETEEEE & T dr
N FRET o, AT T N ferem. A
AN o= aw ¥ wiw T wrfed 1 @@
@ §ar fed 5 O g7 wwwre w0
¥ oY fr @rd, 39 & ATEERE WY
fear o | wifqR  CrAwEEEieE ¥
fafira it sfs o7 & o & &
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T fod o #1 vy qur-avan w fear
ST gy |

WA A ANTIETW & R X
Sres afefadt wfiea w1 awae @
# 1 & qora & el @1 F—a F g
g daid gg
T oI g et 3 oo ¥ Mg
ofmfedt s o &1 s9 W |
FE & | 9 w1 Ft & wré arege TG
¢ 3 fery fredge 7 & Wik
frge seafes @ @E 1w =
TFA FT WA FLH I F FH LW
ofsafed & awdl 9 & fear o, @
Y€ T @ v |

frr ht 7w Aifcrfera sk
o R Em gt AR WA
Y q87 TR G W AT qT
Q& 9 YA § 3T 0 wewEAT ar
a% A oqrer A A wwr @0 & wofr
wEey A g s fr ag faw &
5 frem &x A N ger fa
o wR 9w F oY gfg Ak, 9w W
T FT far o

frt s ok R & a ¥
g & wTTT wIEE ¥ wr ¢ | 9g dvw
2 fr iy & aX ¥ gt ¥ § 39 W
AT o # wrf g 7 & fe ofer
FoA AWM T TE AT AT R | e &
¥ Y feem ok Mo g
A=t § W@ N o ok
I ¥ AR ¥ IR ¥ gurafafes 7 o
g T T L) TR # g T
graT Tifgy fo w3y = w1 s
woft, @t afem Ay w0 W™
feafa a7 & e wrereramaft & fgedr A
% frsgwr  gafaifede owmr omar g,
@ N Nt prdw A Qe g
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o8
i wRer W W AR W e AW
Tnfed |

gl a% gufie 1 a9 §, e
fewrma &Y ot § g A W A
T farar @ 1qg o arq 1 EWl AW
¥ ag wr+ feray mar @ o For Qo 1 ST
& wnar Ay WA &, 97 CF Wear AU
1 og wrfgT a9a € ) S | T
7g wreefcaa aemar AT Tifgd 6 e
9T #1 areaa F fraw &1 90 § | A
s #1E ot 747 qex Pt AR, @
39 #1 fagww faw omar @ | afeT &=
A T QR FEA T ITAE AT FQ
gk g AFAFe ¥ WA F 1T
F AW FE qET A1E G &1 G
# 7 @ wWifey fF w@ g @l
TS FY SHEST &, A I9 & IR H
T fear 9 fF gad | & -
dam o g afan wE d 6
gHTE & &7 fga gr

wifgx & & fsx g wmedl g &
ae forey Al dew 9X TRl
I ¥ Jedr T o =rfEe 1w
T & fod Sforecrow it wewa &, @1 77
Wt Sy § wedy wTar ST Sy o

MR. CHAIRMAN : Shri Nayanar.
Your party's time is only seven minutes.
I hope, you will confine yourself to this
time limit. As you want to leave tonight—-
0 is Shri Sambhali—1 have given you pre-
ference over others.

SHRI E. K. NAYANAR (Palghat) :
Mr. Chairman, | oppose the demand put
forward by the Ministry of Information and
Broadcasting. Rs. 25 crores have been
demanded by the Ministry of lnformation
and Broadcasting for this year to boost the
propaganda of the ruling party. The
radio, the press and various other media
are all purposefully used in our country
to praise the bankrupt plans and the
heinous <collaboration - agreements with
foreign: monopolies. The Ministry is vir-
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tually functioning as the department of the
AICC. That is my opinion.

Our friends on the other side may say
that there are programmes of music and
songs. Yes, there is music and songs, but
they are used to give a sugar coating to the
propaganda of the Congress Party. In the
absence of an entertainment programme
nobody will listen to the All India Radio.
That is why they are using some songs.

If there is a rally of more than one lakh
people collected by the Opposition parties,
we can never hear that news over the All
India Radio. For example, the Communist
(Marxist) Party conducted a rally of 3 lakhs
on January 3 last and the Muslim League
mobilised about a lakh of people in Calicut,
but you did not hear that news. You can-
not hear the news from the All India Radio
about a rally by the Opposition parties,
whether it is the Right Communist Party,
the SSP, the Muslim League, the Commu-
nist (Marxist) Party or anv other Opposi-
tion party. But you cun hear it for 10
minutes or 15 minutes if a Minister addres-
ses 100 persons. Again and again you will
hear the same speech. It will be tape-
recorded and the listeners will be forced to
hear it. That is why I accuse the AIR of
functioning as the department of the AICC.

The topheavy administration of the
AIR is suited to the. requirements of the
ruling party. While thousands of artistes,
who entertain millions of people, are paid
paltry sums as honoraria, these bureau-
crats are drawing fai salaries without
contributing much to the cause of the
nation. Many artistes even do not get a
chance without paying a heavy bribe to the
programme directors. Without "bribe they
will not get a chance. It is known in this
country, not in documents. i

The employees of All India Radio have,
naturally, got various complaints about the
working of the apparatus. Recently, they
have been agitating to meet their pressing
demands. But the Ministry is so misin-
formed about the trade union rights that
the demands of these employees are still
being kept pending for a long time. The
AIR artistes have put forward these
demands, namely, recognition of AIR
Broadcaster's and Telecaster’s Guild as the
sole bargaining Agent for Staff Artistes,
immediate implementation of all the assu-
rances given in.Parliament by the Prime-
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Minister, Mrs. Indira Gandhi on November
3, 1964—now it is 1968, that is, 4 years
before—proper job evaluation for all the
cate;orm ‘of staff " Artistes by an indepen-
dent agency and revision of pay scales and
immediate aoccptance and 1mplem1auon
of the charter of demands already subnm-
ted by the Guild.

While the ordinary employees are given
callous treatment, the high-ups are’not
subjected to any scrutiny. This has result-
ed in the influence of foreign agencies in-
cluoding the CIA in the official propaganda
machinery. I puta questiop in the last
session about one top official of the AIR—
it is Mrs.— as having contacts with CIA
and asked if the news is correct. But with-
out any proper enquiry, I got a denial of
that. Some of the top officials have been
in league with foreign Embassy personnel.
The Government has only to see close rela-
tions of some AIR officials who have
visited USA or other Westérn countries.
Not only that.

The All India Radio coverage news of
Vietnam people's liberation war was full of
American orintation and it failed to depict
the heroism of the Vietnamese freedém
fighters. Equal emphasis was given to’
repeating Voice of America broadcasts to
minimise the achievements of the National
Liberation Front fighters. I remember
here Mr. Karanjia's incident. He asked
to give a talk on the All India Radio on
Vietnam on the return of the Vietnam
visit. But he did not get a chance. That
was published in his weekly Blirz. They
are depicting the voice of America about
the Vietnam struggle and blackmailing the
Vietnam struggle against the colonial
people and the fighters of the Vietnam
liberation struggle. Though the Govern-
ment has scrapped the Voice of America.
deal due to public pressure, the In.forma—
tion and Broadcasting Ministry still conti-
nues to harbour “Voice of America™ in
disguise.

During 1967, the Central Board of Film
Censors granted certificates to 1,395 films
while it granted certificates only to 1,159
Indian films which shows that in our
country more foreign films are in circula-
tion than Indian ones. The foreign films
#re corrupling our young generation and
creating a basis of American way of life in
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India. This has affected our ln‘d}?.n
films too which are copying these foreign
films for the sake of money.

The conditions of Cine employees are
extmm:ly bad but no legislation has hepn
iffroduced sé far. Whilé leading film stars
are being pald huge money, as has been
already explamed by some of, the M
here, the” films cmpl:uyncs and l.echmmuu
are ill pa:d and theré are no rules govern-
ing ttm_r working and living copditions,
Bit the Ministry is’ more concerned with
the probleins of producers, distributofs and
well known stars. Cinema industry is in
crms o )

The Children’s Film Society has been
criticised “several times in the press. In-
stead of producing more films for the
chlldren, the Society has produoqd on,]!_
statistics. The record of this Society in
relation to the amount spent is simply

shocking.

In the past, the Information and Broad=
casting Ministry has paid lakhs of ru
to Bhdrat Sevak Samaj in the name of
bli “;r‘ The Gover has disconti-
nued this because the Bharat chaic_\ Samaj
failed to submit auditéd balance sheets.
But the matter should not be allowed. to
end there. How. this nolormus Samm has
spent this money must " be investigated
fully. The persons responsible for gmpg
such huge amount to a corrupt ommsa-
tion like' this must be found out an
punished severely. Otherwise, the cul-

“prits will be free to :ndulse in such mal-

practices.

The Press Information Bureau is mainly
giving publicity to tour programmes of
Ministers and their statements on varigys
occasions.

If you ask any information_ of PIB, you
will never get it. It is not at all sefving
the public cause. T '

Through advertisements to Press, the
Government is trying to influence the
Newspapers also. The journals favourable
to the ruling party are given a dose of
advertisements. Ewven secret briefings are
arranged through the PIB to selected
journals on certain political developments’
with a view to influence these mewspapers.
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The long-standing demand for a high-

power transmission station for Kerala has
not malerialised even now. Therefore...

MR. CHAIRMAN : The - length of
his paper is more than the length of his
tim¢. The hon. Member should conclude

now.

SHRI E. K. NAYANAR-: 1 will finish
ina mjpute.

ﬂ}eretore these. Rs. 25 crores_ wijll bg
spent for the cause of.the propaganda of
the ruling party and,the capitalist and land-
lord classes of this coyntry. 1. am, howe-
ver, sure that, despite such a r:olossal
expenditure, the Congress. Party will not, be

a_lgf 1o save, its tojtering image. ampng hq
Indian poople who are reallsing from their

own emerleuc: that the corrupt. Cengress
regime is bound to fall sooneg or lattep.

MR. CHAIRMAN : Mr. Sambhali.
Singe he is also lcaving, tonight, I.am
calling him. He must utnctly obsenre the
time. The moment I- ring the bell, he

myst finjsh, because 1 have to,call. anothgg
gentleman from this side, Mr. Vcnkmasub-
baiah.

oft. yugrs wmEr) (wdeT) 6
ATEA, FHHAS 78 ARFIET #F AT
w § awft.® ara s g o=
fear Weat g gow FOE agE W
Eegua . afve. gfvan & age & et
'yAl ¥.3. & ¥few g W@ TR
A AN ARG & Twm
far wakw=. 9 # @ g @I
-8 ae dafen d w9l &
i sen.agm gy | Al ¢ igawm W
& wafwn. & fow. 0w o0 wRs
-

way oz Aw-ww gfam Wt #
forardt sgdr &1 3; Framawe. &1 Wo-
T AR waiee] #1 famer | oreangeae
& & 3a. mae fedy ged fawmw
BT | IR aNE & @9 - g f
mi-rw-.. w" ﬂ-'ﬁm&: m'
Tl ¥ %% & Afew 99 W g

CHAITRA 2, 1§99 (SAKA)

fq{ angd l;‘rq@'msﬂng} 10_(2.

16-16 w2 ¥ for, W& | Ta W
TGA I - 5a 16 o W
frm s @ X s foReR
ag fafreet arga & %@ & wifew st
& oY 38t B SUE 61 I w8
e g A ¢ e fafree aem
¢ O & T qr¢ ¥ forese w9d 99
WA F | AT F I FAIR A
gf 1 mifeet &1 O g @ T@f 9%
forrar ¢ feam mar & 1 @ § A wmar
fr 78 awiT et mifee & awc d ar
frelt 33 F AT F AR 9w ww
T AT AR & afew I8 W 7 awaw
& o g 8 1 AT et gE) gemn
# gt g A fR @ro s wwi
wIee afgw T far st & 1 it fear
et & ? awr ag femm wmar & fe w
ITH WRT Y FAE W a
afes oC I8 W 9 & 1 W80 T
o ¥ w1 fear mo Wi s How fam
a7 far @ A WY few @ @
IR A WTfeR  WUEER 81 awd. £
afeT w1 ) W IR W A gma
NI w ferRAw dow gu &
W TR @ R E I AW T
W RE e 7 gud wwT
¥ oams # ad s fe wriw
feeen 1wl T W gfear fen
Yo fomr S ? oW @R W
aft ot &, R Arew, ag &) ferlt Ty
Wﬁ%ﬂﬂmﬁﬁwiﬁgh
wrive faew, fafeen ok wterT
frrmr ¥ Wraw fFor o | Sfew
arogw e ST 9N 3w fewddm §
TR few WyE 2 | W e e
W ¥, WeY WIeR F1 e & ar -
13 & TO-AT 91 5 T wade foww &
IR TR e P T e | T
afes JqATTY W AT | S IRy g
¢ I forrew fear oy, % Ry
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[+ wwers a=Ed]
oF FhE g femr o ok R
qe w & o7 we FEA e oF O™
fear et afam sraw & O

fow ¥ fr 50 ferddre &Y serew
a2 WX 3g wrewrfen afag g1 mized
Fifre s, R sA & ag AR
& &ri # faar o % arfs sgAE @
%1 79 9 9 qRWEA &, Ig AR
A %1 ¥ A fF N g
¥ ug gom 9w # s faw @w
o Y A€ g 1, IH W w@Ew w7
fear s o gy 9 g O T A
it & 1w fafre aga aEw Ot
# og fam w2 ¥ gwar g

T e A aE § ' ol ¥ a9-
vorg feermr wmear §— 97 @ e swsht
fopem guRedY & UL H A 9T WY FTH
fow gor 2 1 & @ v Q0 foew goeed
Fa ¥ @ T spm wifE 9w § faR
aga 7 wrfed, e g & 2 1%
Hryar feedt #1 a1 #X, "W AR) 9%
Aty fe Y foe fom W oY a9
& 37 ¥ g AEEl §F gEe &
frmer e @ri—sa F T U7 T &)
fopen queedY ¥ ogT UF dX® S @AW
F am § 9fs FOThafa & & sowafa
a#l wg wr g, FAeHT ¥ @ g, i
QT I A A grEw FrfaA-gw
§ N T wWifew FEEW & s
Tt ¥ AW A, T H T qE 7
g, afes 7 o few 99 § =i R 0@
gu &, 3T &1 7o ), Ty A g
Fowac® §1 o W fedft W
wgra & foew vt @ @ ol gt
wifeel # ¥ ¥ e dare @t 8,
Y AT AgAd @ AT FCAT qwad
&, 9% ga A1 a=toa fhew T At
A 34 F Jar war &, AT I A a1
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TR A Faowg TE ¥ GORT W
T e folaw  far 1, qaee
feard €, AR TR I A Aaw I F
foq #1 #Fg7 a9 w7 e A
faar, oo o 9 Y fgwraa W SReaT
& &1 v Ag fer man o
v wifevew agi oy § Wik ot A
#1 fawe & o & Amfat & fase
& o § dfea I arfem MEgEd Wi
% X T A T FT F1E gAH
i mwEidlog @ fad R e
feen Toeeft et Wi Y wTERT
fweT ¥ ¥ & € , T Tt W oaw-
TF qOAErd ¥ gq ¥ g frar
giFe@ A A ¢ f& 3@ e
Y FaT9TET T 919, IE@ W AW
# 2 fs s gfear Heal st ag T @
ara, fored T wEY wrasl § =g fergea
#t ow O afaw a7 @ @ MR
T a8 foed fr sat s o g F
a9 W7 % | dfer asfeend ag @
fr @ wgw Ny Y O A0 F gral
g fmrmrg & g7 & am @)
T, afeT W e A A &
am W F gm—fm & it ¥ o 3=
9 forw g & fis 97 a1 ofar e
¥ aTeg® 91, W W Ty A I ¥ AR
¥ gy €, & 97 F X W9 wy gfowr
7 i ag aga a¥ MR a9 7 W aa
wRE I T RE? I FwE A
R E 1 #7 ofes deex Y A9 W\,
TR W T e & oy S
& gt # e o =nfgw

ufex # # fafrer qrgg = @
S & ford gfwar war s wgat g
st gfvear Ifedt § wgi wwgmac NG
fawaa # §, arw 0T wsdr gE A of
& e $dfar o w1 o saw
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g g g fFowdraog &
Weq) 1 2w F@ & Weat A T
AT A qareog wd & ) o gETal wre-
e g §, 9 wwiew ¥ o s
froaar &, gt M aw g fF 9@ N
org ¥ ey ot wwgforam @@t &) Afea
whagam fag s avar g
ST Y wre A Agi W TR )
fwaw e oY W 9< feet &
wrer gfiear Wedt F RO A T WA
# 2 2, dfee ferger 1 et g
TN igeamaa N ¢ f5
W TR davag &Y 917 |

Fug § oo v fE wfel ot
g@a ® gonfar, A § aww QN
gEa w1 geqfed, TCT 9§ 94
I3 fF fow a¢ sre wg T @ @w A
R aa § fir gt agde fafet
T gaft shifeg fedt fafreet & W
T &t 9 wifeet o I & @ WK
qg 99 HT A F TR F @ € |
Ay sear g fF = Y @1 aw
19 T 9 § & &N |

SHRI P. VENKATASUBBAIAH (MNan-
dyal) : I rise to support the Demand for
Grants of the Ministry of Information and
Broadcasting. This is a very important
Ministry and it has a very historic role to
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play in the present context of things. I
personally feel that more time should have
been allotted for discussion of this Ministry
in the House so that the various aspects
of its functioning could hawve been very
well highlighted on the floor of the House,

As [ have already submitted to you,
this Ministry should not be taken as
though it is only a sort of passing bureau
or information bureau for the wvarious
actvitities of the Government of India. In
my opinion, this Ministry has powerful
media, through the AIR and other units, to
give a correct and proper perspective of the
socio-economic activities being undertaken
in this country both on behalf of Govern-
ment and through several other organisa-
tions.

In this connection, I would like to
bring to the notice of the hon. Minister
the working of the units of this Ministry.

For instanc, the AIR with its various
regional siations and offices in various
parts of the country, should be more
effective and more streamlined. At the
present juncture, our country is passing
through a very critical phase in its onward
march:

MR. CHAIRMAN : He may resume
his speech tomorrow. The House stands
adjourned to meet at 11 A.M. tomorrow.

19.00 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, AprilI7, 1968)
Chaitra 28, 1890 (Saka).
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